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LOK SABHA

Thursday March 21, 1968/
Chaitra 1, 1890 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mgr, Seeaker in the Chair]

ORAL ANSWERS TO QUESTIONS
TH AT T

*7 48 ot FgvTw qifes T W@
mqﬁﬁa”rﬂaﬁﬁaﬁmm‘ﬁfm:

(%) 1 AvF T AW qTF
FFAT F FIX F TF AL GIAAT FATE
£

(@) afz =i, A1 3847 AR AT
& oaar = 07 fEAAET et @w A
AAAT; AT

() =7 TR T FE T AT
feqr wamr Far few few arde
1 @z FT1a%A A9 faar dmE !
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

‘TURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) :

(a) No new scheme has yet been for-
mulated.

(b) and (c). Do not arise.

st daew @ifew : wwe WEEA,
refvey et 7 fafiaa @ gas qET
#r feur agd a3 & § W T AW
¥ fom agA aw &0 gar & 1 § uA
JrEAT E o 79 T 1 {3g A ey

T ¥ {7 a1 smavas gq 39 & fag
aT. fadlt g T fawre &7 @

37

SHRI M. S. GURUPADASWAMY :
As it is, we have a number of youth
clubs established in wvarious Blocks;
they are nearly 1,17,000 and, on an
average, it works out to about 26
youth mandals for each Block. Apart
from this, we have various training
programmes for training youth work-
ers and youth leaders in the rural
arcas. But I am aware that the funds
that are provided for the youth acti-
vities in the rural areas are far from
satisfactory. We have not been able
to provide adequate resources either
for training or for economic and social
activities.

ot drTre arfew ¢ g wEET A
28 FTAL, 1968 T 0F Wfzw gArd
wfaw wwzt & wfafafs a7z sofeaa
9, ¥ IAA 7z qATE frmr v @
o & grrr qawt & i 8 g
#1 grafagar 34 arfzm ot oF A9
TOAO qaF FTERA G FA F fAv
HATETT F ATATIF UT FA7 =0fEw 2

SHRI M. S. GURUPADASWAMY :
It is true that I called a meeting of
the representatives of various Minis-
tries in the Government of India and
also the representatives of the volun-
tary organisations. We had a few
meetings and ultimately we decided
to set up a preparatory committee to
formulate a programme, a national
vouth programme, for the rural
youths. The position is that we find
that a large number of Ministries at
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the Central level and at the Provincial
level are dealing with youth program-
mes....

SHRI RANGA : Are they interested
in co-ordination ?

SHRI M. S. GURUPADASWAMY :
I am coming to that. I am giving the
present picture. A large number of
Ministries and Departments are deal-
ing with youth programmes both at
the Central level and at the State
level. There is no co-ordination bei-
ween these Ministries and Depart.
ments. Further, there is no definite
form or content or direction in regard
to youth programmes. I felt that for
nearly more than two decades we had
neglected youth programmes as such
and thought that it would be....

MR. SPEAKER : He may answer
only the question.

SHRI M. S. GURUPADASWAMY :
I am answering the question. 1
thought that there has got to be a
formulation of the programme. The
Preparatory Committee has met once
already and they are about to finalisc
the programme very shortly.

=Y FAWA : AW WRRY, AW R
saran afafadt g1 o1 79 F97 enfor
o 74 I fAm w1 1w W 99T
g1 T’ AT & a1 49 & 3w wurfa

T o faarmar 2 ?

SHRI M. S. GURUPADASWAMY :
I have already given the figures; we
have established 1,17,000 youth clubs
and they have......

MR. SPEAKER : The question is
whether the Panchayat Samitis are
being associated or you have given
them up. How many thousands are
there is not the question.

SHRI M. S. GURUPADASWAMY :
The Blocks and the Panchayat Samitis
are involved in these programmes.
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We have given a minimum programme
and we have changed recently the

programme also, i.e, we are laying
emphasis on agriculture.
SHRI DINKAR DESAI: I would

like to know what are the main
features of the youth programme
which they have formulated.

SHRI M. S. GURUPADASWAMY :
If the hon. Member is referring to the
programmes that we have at the
Block level, the main feature of this
programme is that we arc giving
improved agricultural practices and
training is given to youths and youth
clubs to undertake these improved
agricultural practices.

SHRI CHINTAMANI PANIGRAHI :
May 1 know whether Government
have received any reports from the
various State Governments in regard
to the number of unemployed rural
vouth at present and in view of dis-
content prevailing among tne youth,
whether Government have any pro-
gramme to resettle some of these rural
youth who are landless also so that
they can add to the food production in
compact areas where there is enough
culturable land available in the diffe-
rent States?

SHRI M., S. GURUPADASWAMY :
For the landless youth, we have pro-
grammes of co-operative farming.
They can take that up. For the non-
agricultural youth, we have a pro-
gramme for giving them training in
local crafts.

SHRI CHINTAMANI PANIGRAHI :
What is the number of the unemploy-
ed rural youth ?

MR. SPEAKER : I do not think the
hon. Minister has got that figure now.

SHRI N. SHIVAPPA : In view of the
fact that lands have been distributed
to innumerable Scheduled Caste and
Harijan people under Part III cf the
Constitution and under various Central
and State laws but these have been
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transferred to the political leaders and
the middlemen, may I know what
steps Government are taking to check
such a thing and implement the pro-
gramme in the proper manner ?

SHRI M. S. GURUPADASWAMY :
Co-operative farming is essentially
meant to benefit the Harijans and the
tribal classes. We are now revitalis-
ing this programme all over India
and if there are certain transfers of
land and the like, if the hon, Member
brings such cases to our notice, we
shall take action.

o} Ffz® 9mT  F a7 ATHAAT AEAT
Z f& %1 ® 4 a@a a1 § Afea 3767
afwa 779 ¥ fam sar wfaw Fzmar &
Tt ATfE 3 T § afF gy Ada 7

MR. SPEAKER : Is there any finan-
cial assistance ?

SHRI M. S. GURUPADASWAMY :
As I said in the beginning, we are
suffering from lack of resources for
going ahead with the programme.
Recently we have taken the help of
international agencies, such as the
Ford Foundation and USAI1D for help-
ing certain youth clubs which under-

take economic programmes in the
blocks.
SHRI S. K. SAMBANDHAN : The

hon. Minister has said that there is no
co-ordination between the Centre and
the States as far as the youth pro-
gramme is concerned. Youth  pro-
gramme comes under the State List.
Why should there be duplication of
work at the Centre arnd the States?
Will it not be advisable to dispensc
with this work at the Centra but only
give advice or allocate funds to the
State Governments 7

SHRI G, VISWANATHAN ;: We do
not want advice, but let them give us
money.
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SHRI S. K. SAMBANDI{AN : Parti-
cularly in Tamil Nad, the State Gov-
ernment have started a Seeranippadai
which is more or less a youth program-
me for the welfare of the villages and
for doing social work 1a the villages
voluntarily., More funds could be
allotted to such organisations instead
of wasting funds on organisational
work at the Central level.

SHRI M, S. GURUPADASWAMY :
It is true that the State Governments,
the Central Government and the
voluntary agencies are dealing with
various starts of programmes. It is not
our desire to duplicate the work done
by the State Governments or the
voluntary bodies. Our only attempt is
to co-ordinate all these activities......

SHRI RANGA : Give them money.

SHRI M. S. GURUPADASWAMY :
....and to provide adequate funds for
this programme in future.

SHRI ANANTRAO PATIL: I am
sorry to say that the hon. Minister did
not understand the meaning of the
original question put by Shri Deorao
S. Patil because he is not in touch
with the rural youth and tihe rural area
during the last few years. In this
country when we are talking of agro-
industriecs or agriculture-based in-
dustries, we are not making any
opening for the rural cducated youth
to get employment or to help in more
production either in agriculture or in
industries based on agriculture. The
idea behind rural youth vprogrammes
in some foreign countries like the USA
is to train the youth in rke¢ rural areas,
So, we have to give them knowled_gg
about agro-industries and create an
opening for them in such industries.
But the hon. Minister has not thrown
any light on this or even given any
direction in this regard. He only says
that Government have no schemea yet,
1 would like to know when Govern-
ment are going to have this new cche-
me and implement’ it.

SHRI M. S. GURUPADASWAMY :

I did not say there was nno scheme at
all. I said we have schemes to frain
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rural youth. As a matter of fact,
there is a central scheme which came
into existence in 1962. We have
already trained 22,000 youths in
various camps.

Wl \TTEE W : 7T AT 9T HQ
et gz aneE w1 &2 Far 5 fafew
SRUT F AT qEEt g ofr gf § 9A
IATEA A E 25 AT TTAT FAT FHA
qE & q7 OHT FHA F1F1 TOAF T
FT YAH T ATHIT qAF FEAA T
mfAs o T T FW & fAm
TAFT AT faar s ?

SHRI M. S. GURUPADASWAMY :
The various kinds of activities under-
taken by rural youths are horticul-
ture, fisheries, poultry and various
other educational activities. There is
a big list.

ot ffaTa : oot wgma, AT A
FAR AT I FATA L E ¢

SHRI M. S. GURUPADASWAMY :
I am coming to that. He raised the
issue of activities and also utilisation
of waste land. There is a big list.

ot 7 T FETT A7 ATT T A9AT
TWwE
SHRI M. S. GURUPADASWAMY :

Wastelands have been identified......
(Interruptions),

MR. SPEAKER : We will go to the
next question No. 749 by Shri Rauabi
Ray. The Minister may also answer
along with this Nos. 755 and 756 as
they are inter-related.

w1 ARET W : e HEEY, § A
7 get 41 f& 5t fore a0 F@er ®
& 99 fame F qed), A9 F9H 1 IUT=
AT &7 ot FTAFA § av AT 7
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SHRI M. S. GURUPADASWAMY :
That is also included.

SELF-SUFFICIENCY IN FOODGRAINS

*749, SHRI RAB-I'- RAY :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that agricul.
tural scientists have opined as reported
in the Hindustan Times of the 2Tth
February, 1968 that the country will
be surplus by 1975;

(b) if so, what are tneir findings
and recommendations in this regard,
and

(c) the steps which Government
propose to take to implement thase
recommendations in order to achicve
the said target?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) Yes. This view
was expressed by members of a Pancl
discussing on the topic “Will there be
a famine in 1975".

(b) and (c¢). Only certain views were
expressed and there were no specific
recommendations. The Government of
India is already committed to working
towards self-sufficiency in foodgrains
by 1971.

EVOLUTION OF HIGH-YIELDING STRAINS

*755. SHRI RAMAVATAR
SHASTRI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the
progress made in the evolution of
high-yielding strains In the country
had been rather slow;

(b) if so, the reasons therefor; and

(c) the steps which have been taken
to intensify research on high-yielding
strains ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No; Sir.

(b) Does not arise.

(¢) In order to accelerate the pace
of research on high yielding strains of
different crops in the country, it was
considered necessary to organise re-
searches on all-India basis by pooling
the available resources. With this
object in view the Indian Council of
Agricultural Research have formulated
a number of coordinated research pro-
jects some of which have already been
sanctioned by the Government of India
and put into operation and others are
likely to implemented shortly.

HIGH-YIELDING VARIETIES PROGRAMME

*756. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state:

(a) whether any plan has been pre-
pared for increasing the acreage under
the high-yielding varieties programme
in the States during the next Kharif
season;

(b) if so. the extent of increase

planned in each State; and

(¢) the extent of additional produc-
tion likely as a resull of the plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes,

(b) and (c¢). A statement is laid on
the Table of the House. (Placed in
Library. See No. LT-529/68.)

=t fe T : sy wERE, WA
wgReg ¥ 7 & 5 oy gw Al &
¥ A W 99 ¥ W § e
& w@m T A Fraw g A
q AW T awe ¥ fede w1 w=@"
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feam ar &t IEi Wt 97 & @A &
arreT fFar ar fF 1970-71 F A= F
W WM & WG A ATHIANT g1
ATAT AT F wAT WEET § AT A2
Z fx g o Fox A wifw & fag -
AT I F29 I TEE AL TH HEA AT

57
SHRI ANNASAHIB SHINDE: The

question is a very wide one. But I

may say that our main reliance is on

improved seed, application of research
achievements and supply of inputs

like adequate fertilisers, water and so
on,

SHRI RANGA : What about insecti-
cides ?

SHRI ANNASAHIB SHINDE : That
is also there.

=t fa T : § A wERY F1 A%
fzamar argar g e mefier aga sfs
UF HEA TEA TH ANG T OF @
faarr a1 & 1 AT AT @ & @ E
az faw fag o 7 faard €t sgaear
T &% g1 4% § 39 gAF & WU Az
g afg g vEY & a1 Sw F @t 26
FiT UFT FfY o oW § faEd
g #1¢ 5 UFT JUN AW ae fafad
gt & @1 A1 26 FTUT UFT FHA A
e fafaa 8 gf & 9% & ar% & s+
9, 7 @ & faqu ;v @™ @w
29 A1 MEfIe AT TG A A
foafed A s fAu g @& ?

SHRI ANNASAHIB SHINDE : The
impression that all our programmes
are confined to only irrigated lands,
which are about 20 per cent, as has
been mentioned by the hon. Member,
is not correct. In the broad strategy
of the agricultural programme, even
non-irrigated lands are involved. The
hon. Member is asking me whether
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there is a programme for developing
minor irrigation or other irrigation.
That is in fact beside the question.
But 1 may say that there are pro-
grammes and we are laying adequate
emphasis on irrigation facilities.

SHRI D. C. SHARMA : Experience
all the world over shows that these
high-yielding varieties of seed are
high-yielding up to a limit, and after
that, diminishing returns scot in. These
varieties put a great deal of pressure
not only on the inputs, fertiliser and
the like, but also on the land. May I
know how long these high_yielding
varieties will go on yielding this high
percentage of yield and when will the
land become sub-normal so that it will
start yielding less than what it used
to before ?

SHRI ANNASAHIB SHINDE : There
are no limitations on the development
of science. In fact, as far as the yield
potential is concerned, already we
have achieved 5 tonnes per hestarc.
Under the research activities under-
taken at the IARI, it would be possible
to increase the potential to as much as
10 tonnes per hectare. We are making
progress so far as tha* 1s concerned.
There is no reason why the hon. Mem-
ber should fear that there are 'imita-
tions in that there will not be develop-
ment beyond a particular limit.

ﬂiﬁﬁﬂw:aﬂﬂqﬁm
2 WA | qeT § Tw ax g FE A
FEF 1971 A% 2w mram 7 3w
fird gY S 1 o Tfa dwrfl @
g wiaearit 7o faa § o A7z &
TN Y TAH F7 N E | Ay AT
At 9ERY A7 T F T F49
g dmfaw 1 F@ #7 favw
FL AT I BT qTIAFT 7

T § I ¥ 07 Wi 7% fF @i AT
AT & "Ee § srenfadT i #r
TATA § FATL 30 F a9 €T ATTOIHAT
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fore ama ¥ § ag & o fage Faga
g oWl aF QT &@di § Ag qganar
T @ &) Wy Wl HERT TH AT &
avaTET & fx wmmit 2-3 a8t &
faare ot 3w & 77 0% W F a0
T AT § agAmEn A@A |

SHRI ANNASAHIB SHINDE: As
far as the first part is concerned,
Government are sincerely trying to
attain self-sufficiency in foodgrains
during the next few years. As to
whether every field would be covercd
by minor irrigation, it wiil not be
possible to do so. But as I have sub-
mitted, adequate emphasis is being
laid on minor and major irrigation
facilities.

=t THTEATT el : §AT AgRd
T 9 H IUA GG ATA TO0 AT FIA
T frafest & sawaw F&T #7 |=i
FE ALK gz AT A § R
W1 AHET Fex ATA T § FAEIL AW
¥ A=Y, 39 & A AR fFAAr £
A7 few ffq 701 F T AR T oaA-
IR Feg @I TH § 94T J1 T
afgwfaa & 17 Jt Tear &9 Far gtan
& gt W |1 W AE T AHAT FF
T & FE AAAT ATHRIC F ATHA
faarmdtw & 7 afz 21, 91 39 graer #71
=Rt AT ?

SHRI ANNASAHIB SHINDE: We
are relying mainly on improved and
new strains of paddy and wheat. These
are being tried all over the country
including Bihar from which the hon.
Member comes. As regards the yield
potential, in terms of the experience
of the last two years, most of our
estimates are proving successful and
the plans are succeeding as earlier
chalked out. We have already large
number of research stations spread all
over the country,
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SHRI K. SURYANARAYANA : May
1 know whether the Government is
aware of the difficultics experienced
by farmers in the development of
agriculture through the new  high-
yielding varieties? There is a large
number of agriculturists with  small
holdings who have not been able 1o
adopt new techniques for want of
credit facilities. Secondly, in order to
enable the States to execute the minor
irrigation schemes, will the Govern-
ment see to it that sufficient financial
assistance is given to the States in
time ? Several States including
Andhra Pradesh have submitted so
many minor irrigation schemes. But
even in the Budget I find that sufficient
funds have not been provided whereas
States like Andhra are asked to give
their surplus paddy to other States.

SHRI ANNASAHIB SHINDE: As
far as provision of adequate credit
facilities to small holders is concerned,
ithe problem exists. As the hon.
Member has rightly pointed out, the
problem is very much there. But now
the Reserve Bank has taken a decision
to see that as far as the high-yielding
variety is concerned credit facility is
made available to smail holders also:
and efforts are being maide to remove
all the bottle-necks. As  regards
financial assistance to States in regard
to minor irrigation the cxisting pattern
is that 60 per cent is provided by loan,
15 per cent by way of grant to State
Governments and the State Govern-
ments have to provide only 25 per
cent. Adequate provision has Dbeen
made in the Central Budget to assist
the State Governments,

SHRI D. N. PATODIA. : Sir, recently
a survey was conducted by the
Reserve Bank of India according to
which by 1875 our food requirements
will be 152 million tonnes and the
population would cross 630 million.
May I know whether, according to
the Government, by 19875 we shall be
able to produce 152 million tonnes.
Secondly, with this production target,
may I know what would be the
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requirement of fertiliser and irrigation
potentiality and whether we shall be
able to achieve these requirements?

SHRI ANNASAHIB SHINDE :
Various groups of experts who are
now working in the various projections
are coming out with different figures.
We are proceeding on the basis that
by 18970-71 we should have 120 million
tonnes. There is a wide disparity
between the various figares given, and
I do not want to bring in that contro-
versy on the floor of the House.
According to the figure which has been
more or less agreed to by various
experts, we should have as far as
possible by 1970-7i, 120 million tonnes
of foodgrains and the input for ferti-
liser should be to the tune of 4 million
tonnes. That is the Dbroad outline
provided by the experis.

SHRI D. N. PATODIA : What is the
expectation by 19757

SHRI ANNASAHIB SHINDE :
Sometimes the experts procced on the
basis of what would be the require-
ment per adult and whether it would
be in terms of cereals and pulses or
the calorific intake. Some of the
experts have mentioned a figure of 133
million tonnes by 1975.

SHRI R. BARUA: May I know
whether the Government of India is
sending out a team to organise and
execute the irrigation plans in the
various States and to ensure better use
of high-yielding crops and hetter use
of fertiliser ?

SHRI ANNASAHIB SHINDE :
Central teams visit the States from
time to time and all these activities
are coordinated. As far as the imple-
mentation is concerned, it is entirely
within the jurisdiction of the State
Governments,

W MR § WA WEET g
argan g f& o= farat w1 wor 3
=EEqT IEM I § AT IWE
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T T FT TR K1 qeaiwa gfeasmr
§are FON afe FTeEwTd w1 OET
faes & gfaur 7¢ 7 it 7% feafq
77 & &% 37 =1 o faersr & #fzame w2
2, 7 T T G FER FW@ E A1
forar o1 3 #7 feran & 99 & s
TAT &S FY JETE | FT A I A
N FE AT T fE FeaEr
T AT T FeaTEA g AT REATHFA
gt 37 ®1 2 41 919 q97 A7 F 14T
feq %t & drar frma-feaa &7 7

SHRI ANNASAHIB SHINDE : There
is no lack of policy approach from the
Centre. In fact, some of the land
mortgage banks, for instance. in
Andhra and Gujarat, are working very
satisfactorily, and the land mortgage
bank in the State of the hon. Member
can follow that.

SHRI P. VENKATASUBBAIAH : By
vigorously pursuing this high-yielding
variety programme Government hope
that they will be able to make a break-
through in agricultural production.
Agricultural production and  self-
sufficiency in foodgrains could be
achieved only when it is tackled in a
package manner—remunerative prices,
credit facilities, processing and market-
ing. May I know whether the Gov-
ernment is trying to take a compre-
hensive view of the matter and appoint
an Agricultural Commission, on the
lines of the Royal Agricultural Com-
mission constituted previously so that
this programme may not be dealt with
in a piece-meal manner? It is very
necessary to create incentive among
the farmers. If the prices fall down,
there is every possibility of not achiev-
ing that self-sufficiency in view of the
piece-meal policies that are being pur-
sued by the Government. Have they
given thought to this aspect of the
matter ?

SHRI RANDHIR SINGH : Sir, he has
stolen my question,
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SHRI ANNASAHIB SHINDE: The
present policy approach of the Govern-
ment is the same as suggested by the
hon. Member. As far as a Commission
on Agriculture is concerned, Govern-
ment is actively considering the pro-
posal whether we should have an
Agricultural Commission on the same
lines as the one in 1929,

MR. SPEAKER: We have already
spent 15 minutes on this question and
there are at least 20 more members
who want to ask questions. I would
like to have the sense of the House.
If the Members so desire. I can
continue with it for the whole question
hour. But the food debate is going to
come up soon. Also, there are a few
more questions on food to@ay itself.
So, shall I pass on to the next ques-
tion ?

SOME HON. MEMBERS : No, no.

MR. SPEAKER : If that is the sense
of the House, I will continue with it
for another 5 minutes and then pass
on to the next gquestion.

SHRI S. KANDAPPAN : As a hum-
ble farmer of this countiv I feel a
sense of shame that wg are still
depending upon foreign countries for
our foodgrains and the main responsi-
bility for this lies squarely on the
Government, that too the Central Gov-
ernment. According to the statement
which they have laid on the Table,
remarkable performance has been
shown by the Government of Madras
both with regard to area as well as
yvield under the high-yielding wvariety
programme. They have made a
demand of Rs. 25 crores for minor
irrigation for this year alone and the
hon. Minister, while replying has
stated that all the demands of the
States for mihor irrigation will be met
and that only 25 per cent of the whole
allotment will have to be met by the
State. Taking into consideration the
performance of Madras, may I know
whether this whole amount of Rs. 25
crores is going to be met by the Cen-
tral Government this year?
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SHRI ANNASAHIB SHINDE: 1
share the sentiments of the hon.

Member that our country should dis-
pense with food imports as early as
possible, But he made a remark that
the Centre is responsible for the
unsatisfactory development of agri-
culture. May I point out to him that
agriculture is entirely a State subject ?
So, unless the States also exert their
utmost to make this agricultural pro-
gramme successful, it will not be
possible to increase agricultural pro-
duction,

SHRI S, KANDAPPAN : The Nasik
press comes under the Centre; that is
the difficulty of the State Governments,

SHRI ANNASAHIB SHINDE : In
regard to assistance from the Centre to
the States, as far as minor irrigation
programme is concerned, oui of the
Plan ceiling 60 per cent is Joan, 15
per cent is grant and 25 per cent is
provided by the State Governments;
not Rs. 25 crores but 25 per ceni.

SHRI S. KANDAPPAN: In the
budget there was a provision of Rs, 25
crores over and above the PPlan alloca-
tion and we were made to understand
that this is going to be utilizeq for
irrigation purposes. Let the Minister
at least state as to how much we will
be getting for minor irrigation,

SHRI ANNASAHIB SHINDE : For
figures regarding individual States I
would require notice.

ot o ATo famdt : wfus 3997 27
iﬁiﬁ&?ﬁﬁﬂ&??h@ﬁm
@ga w4 ger § Hifs fadfes ax
snﬂm’?gwqaﬁmwﬁﬁmﬁ
BT & | o W1 F-g3 &3 A7 =W
o NATHE F IR AN A FA IAF
fodr g7 wifaw & wqgi ®v adt #41 &
I F AT F (o & o FT IeqreA
TG AT AT AT HHAT § TT AT

% amt ar #1% femesws e
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fafaedt & 4 & a1 smowr amt gf &
I e g & A swer s ad
farr g 7

a9 g, wEE A AEw anfs F
aw au fea @ & 9 amdw
frerer @ & | § ST = TEAr £ fF
gAY I AW F 427 g1d & I " §
AT Fq7T ATqFT fawam T & E S FT @I
g ¥ T At & fam o s w1
G TEE 7

SHRI ANNASAHIB SHINDE: As
far as the first part of the hon. Mem-
ber’s question is concerned, the hon.
Member should address the question
to the Irrigation and Power Ministry.
As far as the second part is concerned,
I must put it on record that our scien-
tists are achieving great successes in
the field of research. We  have
succeeded in evolving very important
strains of maize, paddy, bajra, wheat
ete. in our own country. But, at the
same time, we are having proper co-
ordination with similar scientific
organisations in the world. There is
no lack of co-ordination between our
scientists and scientific activities in
other parts of the world,

st fpt - R Y am & fF
HqEMET 8 ATATI7AT 9 F#3 F
fam Zor § 7% 9d= 44 ¥ fao o
FY T §, TEEEE ArgT FT q9T Hie-
AETH FT IWEA AFH F (G0 g9
F7 T 947 &1 770 & | AfdT gat
gzt MAT A FW A1 3@ & fF A A
F@ &Y w1aw § s fam &1 Sara
frat &1 F97 & gAwm w=w1 @A g,
g2 fde % awg § 39T faaw
g1 TR0 | MAT AT g H A Afear
FfFat 1o F AR A W aE
w9z & AW & A9 e & | 39 g
& g & faw gy & qure & SfeT
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I Afggi 7 § Fidrw @ §7 s
H 1 TEUE FA aTH qToA1E, IF
qEHT &1 fag @ & AT aal |
o WY T 1 39 faww #1 om=
FA & fau 7 w1 Fqq GV F
qTE § IZ(T ATHT 7

SHRI ANNASAHIB SHINDE: The
Centre is very liberally helping Goa.
But may I say that large tracts of land
are lying fallow in Goa and if the hon.
Member uses his influence those tracts
can be cultivated ?

SHRI CHANDRA JEET YADAV:
The hon. Minister has stated that the
Central Government is doing some-
thing to increase inputs etc. to achieve
food self-sufficiency, but other defects
are also there; for example, the lack
of proper co-operation between  the
Central Government and the State
Governments and the lack of co-opera-
tion and co-ordination between
different departments of the Govern-
ment, such as, electricity. irrigation,
food and agricultural departmeats. May
I know whether the Government has
taken anyv steps to remove these
difficulties so that the State Govern-
ments and the Central Gowvermment
may co-operate in achieving food self-
sufficiency by 19757

SHRI ANNASAHIB SHINDE : There
can be always scope for iniprovement
but may I say that as far as the imple-
mentation of the high yielding varie-

ties programme is concarned, the
States and the Centre are having
complete co-ordination in their pro-

grammes and we are proceeding as
per the targets fixed. We have almost
achieved the targets which wers fixed
a year earlier and there is wvery
encouraging response both from the
farmers and from the State Govern-
ments,

SHRI RANGA : In his question he
asked for co-ordination between the
irrigation department, the eleciricity
department and the agriculture
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department at the State level. There is
no answer to that,

SHRI ANNASAHIB SIINDE : 1
have already said that there can be
scope for improvement in the State
co-ordination arrangemenis but the
Central teams that visit the States
include representatives of all the
departments concerned which were
mentioned by the hon. Member, Proper
co-ordination is brought about by
raising the specific issue and by trying
to solve the issues.

SHRI CHANDRA JEET YADAV:
These targets were fixed previously
also but they were not achieved
because of the lack of proper co-ordi-
nation between the different depari-
ments. I wanted to know whether the
State Governments are coming forward
and have also fixed the iargets. Has
the Central Government got any infor-
mation whether they have overcomce
these difficulties or not?

SHRI ANNASAHIB SI1INDE: I
have already submitteq that targets
have been achieved as far as rural
electrification and high yielding varie-
ties programme are concerned and that
is why there is such a good atmosphere
for agricultural preoduciion in the
country.

sft forw &2 |1 nfagAeT AEfe
F1 71 fFrEmeaa & ¥ =7 FrEmdna
# ox franiom az o1 & fF J3 9
fog framm &1 FTT W ar OF
frRmImT M AGF F1 2 | o gL
o1 & AgA & AWM ATAA A &, FIAH
) FaAw IR FAE A A e g
91 dreAE T8t a7 Awar & e
T & fag | F e wwar g fa
gfaserae Arsfege 7 dgAg A
g g% o &9 & A 7 A1 w1 foer-
Fevm At g g aff A g afe A g ar
ag #1 § ¢ afz A& & & a1 awe
AEHT K[ AT A FT F1E AT a7 WY
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g arfs  gwTL 3 FT SERA @ FE
T gAIT &M 1971 % Q@ETAl &
AW § AreAfaiT av g% ?

SHRI ANNASAHIB SHINDE: We
have drawn the attention of the State
Government to implement the land
reforms legislations in their States so
that whatever surplus land is available
should be distributed on priority to
landless labourers,

SHRI INDER J. MALHOTRA: In
view of the past experience of creating
so much confusion before tha farmer.
may I know whether in future, for
better and proper implementation of
the agriculturai programmes, the
Ministry is considering a proposal to
abolish the Community Development
Department ?

SHRI ANNASAHIB SHINDE : That
is beyond my purview. It is mainly
a State subject and, I think, the States
and the Centre can discuss it.

SHRI HEM BARUA: Apart from
the country being self-sufficicnt in
foodgrains by 1971, as the President
announced to the joint session of Parlia-
ment last year, may I know if Govern-
ment are awarc of the fact that diffe-
rent Departments of the Government
of India have given different estimates
about the present bumper crop? For
instance, the Food Department of the
Government of India says it will be 92
million tonnes; the Agriculture Depart-
ment says it will be 95 million tonnes
and the Planning Commission says it
will be 100 million tonnes There is &
wide disparity even in the estimate in
relation to the present bumper crop
on which the Government is banking
so much. In that context, may I
know, when the Government says that
we are gonig to be self-sufficient by
1971 in foodgrains and we are going to
have a surplus in foodgrains hy 1975.
whether Government base their hopes
on slippery estiriates like this or do
they have any other firm estimate ?
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Do they have any astrologer to t:Il
them about the food prospects and all
that ?

SHRI ANNASAHIB SHINDE: The
hon. Member is perhaps referring to
the various estimates published from
time to time in various places from
the various State Governments. May
I submit for the information of the
House that these are always xdvance
estimates and that the final production
statistics are altogether different?
Advance estimates are always based
first when the sowing takes place on
the basis of acreage and soimne calcula-
tions are made on acre yield. Then,
after two months, taking into consi-
deration the condition »f the crops,
some estimates are made. In regard
to estimates, sometimes some variation
does occur at the State ievel and the
Centre. But the general gicture which
has been given out in the country that
this year we have a bumpes crop and
good prospects of foodgrains production
is really correct. There is nothing
wrong in the general estimate that has
been worked out.

MR. SPEAKER : Bedabcata Barua.

SHRI HEM BARUA : He rays there
is always disparity in the estimates
between the Cenire and the States, I
say there is a disparity in the cstimases
so far as the Departments of the
Central Goverrment are concerned.
There is a difference in the estimate
prepared by his Food Department and
the Agriculture Department. as T have
pointed out.

SHRI BEDABRATA BARUA : There
are certain hazards in what has come
to be called exploitive agriculture
which we are supposed to enter into
in 1967. But exploitive agriculture or
intensive cultivation scientifically done
may lead to crop diseases. Even high-
yielding wvarieties in the traditional
varieties, may lead to some crop dis-
eases that may wipe out the entire
crop in the area. Does not the Gov-
ernment consider, in view of the very
low importance that is now being
given, only 10 per cent of the budget
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is being spent on agricullural science,
to take steps, because we ara going in
for intensive cultivation from this
year, to give more importance to agri-
cultural science in the years to come ?

SHRI ANNASAHIB SHINDE: We
have reorganized the Indian Council of
Agricultural Research. Formerly, it
was under the direct conilrol of tihe
Ministry, but now we have made it an
autonomous body. More aulonomy is
being given to scientists and co-ordi-
nated research programmes are plann-
ed. Formerly isolated activities were

going on in some States and at the
Centre. Now research activities are
co-ordinated and at the same time
efforts are being made to see that
inputs are made available to the
farmers in adequate quantities.

SHRI R. K. BIRLA: At present

groundnut is crushed to extract oil and
then it is used ecither as cattle feed or
as manure. May I know from the
hon, Minister whether he is aware that
a process has been evolved in America
whereby the oil could be extracted
from the groundnut while the ground-
nut seed could maintain its own shape
and that could be wused as a [food.
mixing with jowar or bajra or wheat,
whatever it may be ?

SHRI ANNASAHIB SHINDE : I seek
your protection, Sir.

MR, SPEAKER:
Berwa.

Mr. Onkar Lal

ST T AW ALAN : T FT
wmd ¥ surzr ufon e 2 TR
favasti 7 TE7EA FT HIZ § TH AT
F-w7T A & fom o ww & A onw
FREld 97 FEe 79 90 7 77 JEa
=g § & 9= e w1 oz ow
T 7 zo Ffo-favew g am-
og gu§ ol smaw e e
Zh-A T aF &)
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SHRI ANNASAHIB SHINDE :
Ganganagar District has now become
one of the important leading districts
from the point of view of agricultural
production in our country. When
these areas come under the Rajasthan
Canal, perhaps some of the problems
of Rajasthan would be solved. (Inter-
ruptions).

SHRI BAL RAJ MADHOK : There
was an agreement entered into between
the Minister of Agriculture of Rajas-
than and the Israel Governranent about
arid land cultivation. What has
happened to that agreement ?

SHR! ANNASAHIB SHINDE - I
require notice for this.

IMmpPORT OF EQUIPMENT FOR CROSS-BAR
TeLEPHONE ExXCHANGE IN DELHI

-+

*750. SHRI KANWAR LAL GUPTA:
SHRI N, S. SHARMA :
SHRI R. S. VIDYARTHI :

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the
equipment for the new Cross-bar type
Telephone Exchange commissioned in
Delhi has been  imported from
Belgium;

(b) if so, the cost thereof;

(¢) the details of agreement entered
into with the Belgium Firm in this
regard; and

(d) whether it is also a fact that
this equipment is costlier as compared
to the old equipment, und 1if so. the
comparative cost of tne old and new
equipment ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Yes, Sir.

(b) The fo.b. cost of the equipment
was approximately 41,586,364 Belgium
Francs — Rs. 39,60,608/- (pre-devalua-
tion).
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(¢) The order was for supply of
7,000 lines automatic telephone

exchange of Cross-bar type for instal-
lation at Karolbagh as per specification
supplied by P&T. The installation
was to be carried out by P&T staff.

(d) No, Sir.

St ®AT AR TS : WA HRRA,
AR qBA A TgA F FEAT TEAT §
fFav s I e () s 9FTT ar

“Whether it is also a fact that
this equipment is costier as com-
pared to the old equipment, and
if so, the comparative cost of the
old and new equipment.”

fafz aeg 7 397 § F9+
“H1" w21 2 1 IF T FEICE F AT

FarET =rfze

SHRI 1. K. GUJRAL : So far as the
comparative cost is concerned, in the
old type we wcre spending about Rs.
1150 per line and with the new impor-
ted one which we have installed in
Karol Bagh, the cost comes to approxi-
mately Rs, 1100 per line,

»ft AT AR A ;T g HEEE A
AT 2 fF 79 FraT 2y 5 vamaa
T TN A FE AT AT A
qATE

=Y go Fo TAUA : AT FLT 8 f a7
AT Z, TH & T TAH EE FHE

SwaT A TE : F AR S
wrm g fo A ofEee w1 aes
T YT YT ATH AT & |

SHRI 1. K. GUJRAL : I would like
to clarify two things. One is that we
are not changing the equipment., The
programme is for additional construe-
tion programme of new exchanges in
India. Naturally. with our growth, we
are taking to newer and latest techno-
logy, and the latest technology is
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crossbar, because it has lesser moving
parts, lesser maintenance cost, it is
more computorised it is better to
maintain and easier to run.

ot FaT WA R ; FD gEAT AR
fF £I@ amr uFET ¥ seTaET AR
AT ZAL TG 97 o 77 vErEy A
T g F gy o et g e a faem
ff FEEOIT OFES FAC AT E, 5
B THTS AT AT | Ay ag Wy
I g f& T2t A oHESe w1 A
A1, 0 O HE G TFHA AGT AT
4T, AT agT ST AT 4T 7 FAT HIATL
TH IFT7 ®1 RV FreHT I, o
ZHTE I F G371 g1 AT S F1 fY
AT fear a1 ?

SHRI I. K, GUJRAL: When we
entered into a programme of foreign
collaboration in regard to this cross-
bar, the foreign cellaborativn had two
parts in it. Ons was that we were to
import 48,000 lines for six exchanges,
but it also included collaboration for
manufacturing here. We have already
started manufacturing cross.bar in
India and we shall be completing
100,000 lines in all by about the end
of next year. Even now, as wec are
installing the imported one in Delhi,
we have already started installing in
Ernakulam and Shillong the Indian-
made cross-bar.

SHRI KANWAR LAL GUPTA:
What was the foreign cxchange in-
volved in these three exchanges ? That
was my question. I was not asking
about the future.

SHRI I. K. GUJRAL: When we
called for tenders for the supply of
48,000 lines for internal exchanges and
6500 lines for trunk exchanges, the
total tender at that time was in  the
proximity of Rs. 464 lakhs including
collaboration agreement for manufac-
turing in India.
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ot To ¥ fwwrdt: ¥1 38 T
% & fr awfoam & o gE< 3wl §
fawe mfaw gu & 7 % qFaw
7 fraesve, audT 1T 99 & 4w
ST FTHATE T & 7 79T 4 WA TG
2 fF A9e F991 § 39 § 998 T
fae a%a @ v fasigw o gg ==q
g & agr & fo@ 9@, #fe= qameg &
T® FAfGTLIFA F1 qTHA @ F7OIA
A& w2

SHRI 1. K. GUJRAL : Firstly when
this agreement was entered into in
1964, we had called for global tenders
and three tenders were cornsidered.
from Japan, Sweden and from
Belgium. Whil: the Japanese tender
was the cheapest, the Swedisn one
was higher than the Belgivm one.
But the main considerations were
those of technology. After considering
the technology and weighing all the
aspects, it was felt at that time by the
technical experts that we should go in
for the Belgium cross-bar. So far as
its failure or success elsewhere is con-
cerned, 1 would not dare to make a
statement on that, but I would only
say this that our experiment and
experience here nas been good.

5t TWo o faamdl : W AT 9
T IFT TN faar mar & | F1 7E EE A
WEfram s T m A a7
for wwa 9 o7 favme o a8 F¥=A
g f5§ 3 s~ &N, AfF9 "wamm T
59 &1 99 F1 999 T fFar ?

SHRI 1. K. GUJRAL : I do not know
what his conception of soft currency
is. But so far as I know, the Belgium
currency is soft currency for us.

SHRI LOBO PRABHU: The cross-
bar scheme, the coaxial scheme and
the micro-wave scheme are all
sophistications nzeded by high business
circles and by people who want faci-
lities like direct telephones and they
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are not of importance to the masses.
When we are losing very heavily on
telephones while on postage actually
there is a profit of Rs. 8 crores on 15
paise stamps, from the point of view
of the common man, I would like to
know from the hon, Minister whether
Government could not postpone this
sophistication till such timg as there
was more money in telephones and
people were ready to pay these higher
postages which are a cruel imposition.

SHRI I. K. GUJRAL: The hon.
member is a learned person He is
wrong in assuming that we are losing
on telephones. We are not; we are
making money on telepliones.

SHRI LOBO PRABHU: Then why
not reduce the rates?

SHRI I. K. GUJRAL : So far as high
sophistication is coencerned. we are not
taking to highrr forms of sophistica-
tion and technology for the fun of it.
We do so because we want to give
better, enhanced and extendegd service
to the consumer

it Ao Yo wgas : T w79 A FATAT
f zq & A7 3ot 7 =7 AT § 1 T
A 39T F ga| Az faw #1471 ?

s} go Fo AATS : FIMA F, AF
s fEar

At Wo fao |gma : #17 AT FW
DarfE AT Amrz ZEv T T AT A X &7
F g & faar ?

SHRI I. K. GUJRAL: This was 4
years ago and it was discussed here
at length at that lime. The point is,
there were three tenders and naturally
those who evaluite the tenders, evalu-
ate the price and the technological
facilities and in balance come to a
decision. -~

SHRI KIRUTTINAN: I want to
know from the minister the names of
the cities in India where the cross bar
system has been introduced so far and
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the names of other countries other
than Belgium with whom India has
entered into an agreement to import
the cross-bar equipment. As far as I
know, the cross-bar system has been
introduced in Dlehi and in Madras. It
is very easy therefore to introduce
direct dialling between Mnadras and
Delhi. May I know why there is
delay in doing this and when it will be
done ?

SHRI I, K GUJRAL: So far ay
direct trunk dialling 1s concerned, by
the end of this year, we will be able
to connect 17 cities including Madras
under direct trunk dialing. About
the other question, we have already
introduced the cross-bar system in
Madras, Bombay and Delhi We are
now installing more cross-bar
exchanges in Delhi, Bombay, Ernaku-
lam and Shillong.

SHRI K. P. SINGH DEO: The
minister said that the imrorted cross-
bar equipment costz about Rs. 4.64
crores. May I know whether one of
this imported equipment, which was:
meant for Delhi, was seized by Pakis-
tan during 1965 and it is now installed
at Islamabad ? May I know what steps
Government are taking fo get it back ?

SHRI L. K. GUJRAL : The reply to
the first question whether Pakistan
seized it, is ‘yves’. About the steps we
ar> taking to get it back, it is part of
a bigger policy.

Suesmy oN FoODGRAINS

+
*753. SHRI PREM CHAND VERMA :
SHRI S. C. SAMANTA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether subsidy on foodgrains
has been abolished throughout the
country and if so, since when;

(b) if not, which of the States are
still receiving subsidy on foodgrains
and the extent of subsidy to each State;
and

(c) the total annual subsidy being

paid by Government at present ?
L20LSS/68—2

CHAITRA 1, 1890 (SAKA)

Oral Answers 2058

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) With
the revision in the issue prices of
foodgrains supplied from Central
stocks w.e.f l1st January 1968, the
subsidy has been abolished in case of
imported wheat and indigenous coarse
rice only, while in the case of imported
milo and imported rice, it has been
reduced to some extent.

(b) The element of subsidy is built-
in into the issue prices of the food-
grains and no subsidy as such is
separately paid to any State Govern-
ment. However, with the issue prices
being uniform for all the States, the
element of subsidy in the issue prices
is also uniform for all the States,

(c) The estimated annual subsidy in
the sale of foodgrains from Central
stocks during the financial year 1867-
68 is about Rs. 106 crores.

ot Ao ot - FAE AEEAH
ATAAT SR 1966-67 F § faadt
W QTATH 1 Ag1gar & &9 # fafws
el F A TE L AT IH ER T &
FTEHIY MaHE &1 fradt ww A w7 3
7% # wifafes @\ o7 quAr [ga o

SHRI ANNASAHIB SHINDE: 1
have already said that we do not give
any amount to the State Governmenls.
As I said, the issue prices arc uniform
througheut the country, including the
Jammu and Kashmir State At what-
ever price we issue to other States, at
the same price we issue to Jammu and
Kashmir also.

st Bw W wwt : wamer wRET, T

T TF I A7 97 WY Ay Afe

IF AT A WERT T 3T &

77 #rar FvIT OF 9 & fF s

¥ I« &1 9 M § 9@ fergea

YA § sowfrwa WA

TafTT agt 9T w9 firgy arm & fr s
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g X § &t et § oY g 7 qoAT
g fw Qar &Y § ? F oreaT TEm
f& w1 7w FOw F9AT FRAT TEHAE
) Ao ¥ fou fredt ;e a8 fam
T AR A wgRT Y Afew F 4w
g 13 WY ok § f FreAT AF e H
@S FFAA ¥ wewt F A A
7 w1 ¢ f sd ¥ 4 o Tmw
T AT w1 AN g | afFe B
wnfian gran § AT 95 wfe § foey-
TR A} w1 A FAE ? T A I
HEAT FEITTATAZ FIIAT AV IFH
CAFT oFTA @M A g7 faefad 7
FT ETATH A FA ATATE, AT FATCAN?

SHRI ANNASAHIB SHINDE: 1
have already said that we are not
issuing foodgrains to Jammu and
Kashmir at a price less than what is
being issued to other State Govern-
ments. Perhaps Jammu and Kashmir
Government might be subsidising from
their own budget.

SHRI S. C. SAMANTA: I would
like to know whether any difficulties
were felt when this system of subsidy
on foodgrains was introduced in the
country and whether those difficulties
have been removed at present ?

SHRI ANNASAHIB SHINDE: The
question of withdrawal of subsidy was
examined by expert bodies like the
Foodgrains Policy Committee and the
‘Agricultural Prices Commission. They
also advised the Government of India
that we should withdraw the subsidy.
Subsequently the matter was discussed
in a Chief Ministers’ conference and
many Chief Ministers also expressed
the view that the subsidy should be
withdrawn. It was also beyond the
means of the Government of India to
go on subsidising, Therefore, the sub-
sidy was withdrawn.

SHRI A. SREEDHARAN : The min-
ister said that the Jammu and Kashmi:
Government are subsiding rice from
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their own funds. I would like to know
whether the Government of India are
giving huge loans and grants to the
Kashmir Government to subsidise rice?
If so, why is this type of treatment not
meted out to sther States ? What is the
amount of loans and grants so far given
and how much of it has beecn repaid
by the Kashmir Government ?

SHRI ANNASAHIB SHINDE: As far
as the Food Ministry is concerned, I
have already made it very clear that
we are issuing foodgrains to the Kash-
mir Government at the same price at
which we are issuing it to other States.
Therefore, the question does not arise.

SHRI BAL RAJ MADHOK : The
question was whether loans are given
to Kashmir Government in order to
subsidise the foodgrains there. Which-
ever ministry gives it, it is the people’s
money. Why should he mislead the
House like this ?

MR. SPEAKER : The answer is clear.
You may not approve of it. He says
the subsidy is given by the State Gov-
ernment. Loans stand on a different
basis. Loans are given to every State.
That is a different matter. I do not
know whether he can answer it.

SHRI BAL RAJ MADHOK: Only
for this purpose loan is given.

st W w} Wi ;. FETMW TEET,
rFEifqT qrE= 6 srAT 9T faw @ §
, YT gHIX T qUIF RTAT AT E . ...

MR. SPEAKER: The Minister has
accepted that the State Government
is giving subsidy. The point at dispute
is whether the Central Government is
giving subsidy. He says, no.

SHRIMATI SUSEELA GOPALAN:
Will the minister consider the question
of Kerala which is facing the problem
of giving a subsidy of Rs. 19 crores,
out of an income of Rs. 145 crores?
If they give Rs. 19 crores for rice, all
the developmental works will suffer.
Either they have to give the subsidy
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wor increase the price of rice. We are
-distributing only 3 ounces of rwice.
Naturally if the price is increased, the
price in the open market also will go
up and that will be passed on to the
common man. That will be a great
burden to the people. Therefore,
either the Central Government should
give full subsidy or they should give
the full quota of rice to Kerala, Will
the Government give a categorical
reply if they are not determined to
take vengeance on the Kerala people
for the crime of voting down  the
Congress and bringing a non-Congress
ministry into power ?

SHRI ANNASAHIB SHINDE: At
what price foodgrains should be sold
in Kerala is a question which can be
considered by the Government of
Kerala. As I have already submitted,
we are not discriminating against any
State. We are issuing foodgrains
including rice to all State Governments
at the economic pool pricc. .

SHRIMATI SUSEELA GOPALAN:
Sir, I asked a specific question. You
have withdrawn the subsidy. As a
result of that we have to give Rs, 19
crores which means that we have to
stop all developmental works. If you
give 75,000 tonnes of rice, so that we
can give 6 ounces per head, then we
can enhance the price a little more.
You are not prepared even to give that
quantity of rice and you are asking
us to increase the price of rice. I
want to know whether you are pre-
pared to increase the quantity or to
give the subsidy.

SHRI ANNASAHIB SHINDE : Even
now we are subsidising to the tune of
Rs. 4} crores the rice supplies being
made to Kerala,

QUESTION UNDER RULE 40

ACTION TAKEN ON THE FIFTH REPORT OF
THE COMMITTEE ON PusrLic UNDER-
TAKINGS REGARDING IMPORT OF SULPHUR

sy STC,

*2, SHRI MADHU LIMAYE: Will
the Chairman, PUBLIC UNDER-
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TAKINGS COMMITTEE be pleased to
State :

(a) Whether in view of the fact that
the Fifth Report of the Committee on
Public Undertakings on the contract
entered into by the State Trading
Corporation of India Ltd. for import of
sulphur was a Special Report made
on a special reference by the Speaker,
the Committee have asked for expedi-
tious action on their recommendations;

(b) it not, the reasons therefor; and

(c) if expeditious action has been
demanded, the reaction of Government
to the recommendations made in the
above Report?

THE CHAIRMAN, PUBLIC UNDER-
TAKINGS COMMITTEE (SHRI D. N.
TIWARY) : (a) and (b) Sir, the usual
practice is that the recommendations
contained in the reports of the Com-
mittee on Public Undertakings are
replied to in six months. In this case,
Government were asked to furnish
replies to the recommendations con-
tained in the Fifth Report of the
Committee on Public Undertakings
(Fourth Lok Sabha) by the 1st of
March, 1968,

(c) On the 19th March, 1968, replies
to 19 out of 24 recommendations con-
tained in the report have been
received from the Government, Re-
plies to the remaining 5 recommenda-
tions are awaited.

it 7y forwrd : areqer wEEw, faviy
foiE & gu ft 19 for aw A
F1§ Sare 7 e, ow 5 1 A Ay
T WY TATT AT ATIRT AT AT Y oY
g fawrfont & T g7 ¥ wfafwan
arer § | § W9 ¥ wreww § WA
AgT & T A AQATE fHITAY
file & 269 g% R ‘et ¥
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“Considering all aspects of .the
matter the Committee are of the
view that the entire deal was fin-
alised with the good offices of Shri
M. R. Dutt and Major Bipin Khanna
and that the firm of Messrs. Amar
Jyot: was set up as there was the
possibility of earning a commission
of over Rs. 11 lakhs on ‘he sulphur
contract.”

TI A AT FTE IT9T TG AT, TAFA A
X ¥ 72 fam g1, F@9 11 W\
T FHIT ;A F o7 07 &5
w5 ot — AT qfsw sverEfaTa FRA
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gafor §—afaard g o wdans—
T T ZUT IT & AT FAT TR AL
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‘ﬁ[e "To m:arﬁrmagﬁ
srgr g, 9 freareame w1 a2
I AT |

oft v forwy : 71 & wREAY AE 2
T F7 04T 7AAT &\
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&1 A & 1 &) e £

SHRI SURENDRANATH DWIVEDY:
Sir, I have a suggestion in this matter.
What we do generally is, when the
Committee takes up certain industries
the regular report goes and the Minis-
try gives certain replies. Again the
Committee considers them and there
is the action taken report. But in
this case, so far as tne sulphur deal
or the Rourkela matter is concerned,
you referred this matter specifically to
the Public Undertakings Committee.
1 would suggest that whenever any
matter is specially referred to such
committees those reports should be
discussed in the House because the

MARCH 21, 1968

Written - Answers 2064

House is exercised on these points. It
is not that the Government will give
some reply to the Committee and they
will decide the matter. Let the Hous~
discuss matters which have been
specially referred by the Speaker to
such financial committecs.

MR. SPEAKER : I wili consider. 1
cannot say anything now.

WRITTEN ANSWERS TO QUES-
TIONS

AT W Agt
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CHEMICAL ANALYSIs IN Frour MiLrs

*752. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government of India's
notification provides that chemical
analysis in. fhe laboratories attached
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to flour mills of wheat products be
carried out witn the help of distilled
water and not ordinary hard water;

(b) whether it is a fact that hard
water analysis tends to show a higher
proportion of gluten in the wheat
products like atta and suji etc.;

(c) whether Government's attentigg
has been drawn to the fact that the
Annapurna Flour Mills, Varanasi and
some other flour mills manipulate the
results of chemical analysis by forcing
the Chemists to use hard water/
ordinary waler which contains salt;
and

(d) whether Government propose to
carry out surprise’ raids and get the
samples seized analysed in their own
laboratories to determine whether
particular flour mills are indulging in
adulteration, and if not, the reason
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No, Sir.
No notification has in fact been issued
by the Government of India regarding
chemical analysis of wheat products in
the flour mills.

(b) With the use of hard water the
apparent increase in the gluten per-
centage is very negligible,

(¢) Such an allegation is contained
in letter received only from the ex-
Chemist of the Annapurna Flour
Mills, Varanasi.

(d) Surprise inspections are being
and will continue to be carried out.

MARKETABLE SURPLUS OF FOODGRAINS

*754. SHRI SITARAM KESRI:
SHRI MOHAN SWARUP :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have sug-
gested to the State Governments to
collect data regarding actual produc-
tion of cereals and the marketable
surplus of the same;
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(b) it so, how many States have
undertaken such surveys and by what
time Government are likely to get the
requisite information from all the
States; and

(c). the steps which are proposed
after the collection of the data in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
State Governments are already collect-
ing data on production of cereals based
on the results of crop-cutting surveys.
Towards the later part of 1867, the
State Governments were requested to
undertake, inter aliz, studies on
estimation of marketable surplus, i.e.
the proportion of the production
actually marketed by the producers
within a year. A proposal for under-
taking such a study in Maharashtra
has been included in the State's
Annual Plan for 1868-60.

(¢) The data available under the
studies are expected to be useful in
the formulation and review of food
policy,

ImPACT oF WAGE BOARD'S AWARD ON
Cost AND WaAGE sTRUCTURE or N.C.D.C.
MiInNEs

*757. SHRI N. K. P. SALVE: Will
the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether Government have esti-
mated the impact of Coal Wage Board's
award on the cost and wage structure
of the National Coal Development
Corporation mines;

(b) the average capital outlay and
cost of production of mining machi-
nery; and

(c) the steps taken to boost up the
sales realisation in line with the
increasing cost?



2067 Written Answers MARCH 21, 1968 Written Answers 2068

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Government conducted a cost
investigation into selected representa-
tive collieries in all the coalfields with
a view to assessing the impact of the
recommendations of the Wage Board.
No colliery of the National Coal

Development Corporation was, how-
ever, costed.

(b) and (c). The information is not
readily available,

DrsmrssAL oF WORKERS IN WEST BENGAL
CoLLIERIES

*758. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that in
certain collieries like Ratibati, Kuardi
and Babisole collieries in West Bengal.
there has been dismissal of workers
on a large scale;

(b) if so, reasons therefor; and
(c) the steps taken by Government
to stop such dismissal ?

THE MINISTER OF LABOUR AND
RE!{:BILITA’I‘IDN (SHRI HATHI) :
(a) No.

(b) and (c). Do nof arise.
T %Y arfirw T Y AT
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Purcnase or Foobcrains By Foop
CORPORATION OF INDIA IN HARYANA

*760. SHRI D. N. PATODIA: Wil!
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the rate at which the procure-
ments of foodgrains are being made
by the Food Corporation of India in
Haryana;

(b) the experience of the Corpora-
tion to make direct purchase from the
ETOWETrS;
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(c) how many centres have been set
up for the purpose of direct purchase;
and

(d) whether the procurement is
progressing satisfactorily ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) The rates
per quintal at which the Food Cor-
poration of India is purchasing food-
grains in Haryana are :—

Wheat (superior) Rs. 77 to Rs. B3
Wheat (ordinary

and Mexican) Rs. 72 to Rs. 77
Maize Rs. 55 to Rs. 58
Bajra Rs. 54 to Rs. 57
Barley Rs. 50 to Rs. 55

(b) Growers bring their stocks of
foodgrains in mandies where they are
sald by open auction. The Corporation
makes purchases by participating in
bidding at the auction. No difficulty
has been experienced in the purchase
of maizeg and bajra but the stocks of
wheat and barley were generally
found heavily weevilled and infested
and such stocks are not purchased by
the Corporation.

(c) Initially the Corporation started
purchases at 62 centres but these were
reduced to 14 as arrivals at the other
48 centres were very poor.

(d) Considering that the Corporation
entered the market only from  end
December, 1967 and the fact that this
is the fag-end of the rabi season, the
procurement cannot be said to be
unsatisfactory.

Cror LoANs 1O FARMERS

*761. SHRI MANIBHAI J, PATFL:
SHRI R. S. VIDYARTHI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the scheme to provide
crop loans to farmers through Credit
Banks in Colmbatore has been studied
by Government;
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(b) if so, whether the scheme has
been found useful as an incentive and
encouragement for the farmers; and

(c) whether similar schemes are
proposed to be introduced in Madhya
Pradesh and elsewhere in India for the
benefit of the farmers in the whole
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY) : (a) and
(b). The Cooperative Institutions in all
the Districts of Madras Siate including
Coimbatore have adopted the Crop
Loan System of financing the cultiva-
tors. There has been no special study
of the functioning of this system of
finance in Coimbatore district by the
Central Government. ‘The general
experience, however, is that the crop
loan system, being a production orien-
ted system of finance, suits the needs
of the farmers,

(c) Crop loan system has been intro-
duced in all the States (excep*t Naga-
land) in the country.

SuBSIDY ON FERTILISERS

*762. SHRI MOHAN SWARUP : Wil1
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether a major part of the
subsidy on fertilisers produced indi-
genously has already been withdrawn
by Government in the light of recom-
mendation made by the Agricultural
Prices Commission;

(b) whether Government are aware
that in the prevailing circumstances, a
Working Group on Intensive Agricul-
tural Programme, has suggested conti-
nuation of the subsidy on fertilisers:
and

(c) it so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
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ANNASAHIB SHINDE) : (a) Subsidies
on fertilisers produced indigenously
whith were being given during 1988-87
to off-set the increase in prices of
imported raw materials as a result of
devaluation have been withdrawn with
effect from 1.4.67.

(b) Such a proposal was made
during the discussions at the Central
Conference of the Key Personnel on
Intensive Agricultural Programmes
held recently but no such recommen-
dation was made by the Working Group
or by the Conference.

¢c) There is no proposal before
Government to subsidise fertilisers.

THREATENED STRIEE BY Dock WoRKERS

*763. SHRI P. RAMAMURTI :
SHRI K. RAMANI :
SHRI E. K. NAYANAR:
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased 10
state :

(a) whether the attention of Gov-
ernment has been drawn to the deci-
sion of the dock workers 1o g0 on an
mdefinite strike any time after the
10th March, 1963;

(b) it so, what are their demands;
and

{¢) the steps taken by Goverrment
to settle the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Such a strike notice has been
received from two trade unions of
dock workers in the Mormugao port
only.

(b) The demand is about the pay-
ment of bonus to gangmen, winchmen
and Dock Labour Board staff for the
yvears 1965-66 and 1966-67.

(e) The dispute regarding gangmen
has already been referred to adjudica-
tion. The dispute regarding others is
under examination,
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TexAMAco WoRKS, BALGHARIA

*764. SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK : :
SHRI GANESH GHOSH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that a large
number of workers of Texamaco
Works, Balgharia, West Bengal have
been laid off since the 12th February,
1968;

(b) if so, the total number of work-
ers laid off and the reasons therefor;
and

(c) the action taken by Govcrnment
in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). Since 19.2.1968 about
3,500 workmen have been laid off. The
lay-off has been resorted to by the
management on the ground of alleged
go-slow by the workmen in different
sections of the establishment.

(c) The case has been taken up in
conciliation by the Labour Directorate
of the West Bengal Government,

SuBsSmmY ON FERTILIZERS FOR UNIRRIGATED
AREAS

*765. SHRI HIMATSINGKA :
SHRI NANJA GOWDER :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that some
official experts have suggested subsidy
of fertilisers sold in unirrigauted areas
and to meet this expenditure through
the levy of a cess on total sales of
fertilizers; and bR

(b) i so, Government's reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) A
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reference to subsidising fertiliser in
the

unirrigated areas was made in
discussions at the Conference of Key
Personnel on Intensive Agricultural
Programmes held in New Delhi from
22nd to 24th February, 1988 but the
Working Group or the Conference did
net recommend such a proposal.

¢b) Government does not propose to
subsidise the sale of fertilisers in
unirrigated areas.

Mm-TrrMm ELECTIONS IN HARYANA

*766. SHRI YASHPAL SINGH : Will
the Minister of LAW be pleased to
State :

(a) whether Government are aware
that thousands of persons have sub-
mitted their applications in Haryana
for being enrolled as voters:

(b) whether it is a fact that these
voters are residing outside Haryana;

(c) whether it is also a fact that
some political parties are taking inte-
rest in getting their names in the
voters lists entered to cast their votes
at the time of mid-term elections; and

(d) if so, the action taken by Gov-
ernment in the matter ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) Yes, Sir.

(b) and (c). Complaints from indivi-
duals as well as political parties were
received by the Commission alleging
attempts to get residents of Delhi,
Meerut District of Uttar Pradesh
Punjab and of Rajasthan enrolled in
the electoral rolls of the border consti-
tuencies of Haryvana,

{d) The Commission has taken
timely action in the matter by direct-
ing the Electoral Registration Officers
that in all the constituencies in which
an abnormally largs number of claims
for inclusion of names have been
received, every claim should be
chacked by an on the spot verification.
‘This has been done and all bogus
claims have been eliminated.
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INDUSTRIALIZATION OF INDIAN AGRICUL-
TURE

*767. SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA. :

SHRI SHASHI BHUSHAN
BAJPAI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the need for industriali-
sation of Indian agriculture has been
examined;

(b) if so, with what results; and

(c) the steps taken or proposed to
be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The new strategy for agricultural
development envisages the introduction
of new technologies in farming. This
involves the assured supply of inputs
to farmers and initiating them into
efficient farm management technigues.
In regard to the supply of inputs, it
has been the endeavour to assess and
promote the demand and to ensure
supply either from indigenous produc-
tion or from imports. Since this is
contingent on adequate capacity in the
industrial sector efforts have been
made to create this capacity in respect
of the various inputs like farm machi-
nery and equipment, fertilizers, pesti-
cides, itrigation equipment etc. Where-
ever the indigenous capacity is inade-
quate all out efforts are made to
augment it. It may be mentioned in
this connection that in order to pro-
mote scientific agriculture with the
help of modern equipment Govern-
ment are setting up agro-industries
corporations which aim at promoting
activities in the agro-industrial sector
and enabling farmers with modest
incomes to acquire farm equipment.
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AUCTIONING OF LAND 1IN RAJASTHAN

*768. DR, KARNI SINGH : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government’s attention
has been drawn to the agitation of
Kisans in Rajasthan against the policy
of auctioning land in the Canal area;
angd

(b) it so, whether Government had
advised the Rajasthan Government to
make use of the money earned out of
sale of land for further improvements
and implementation of the Rajasthan
Canal project, work on which is too
much curtailed due to lack of finances?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) No, Sir. It has,
however, been ascertained that some
agitation was planned but the State
Government postponed the auction.

(b) No, Sir.

AsoLITION OF CoUrT FEES

*769. SHRI DEVEN SEN . Will the
Minister of LAW be pleased to state:

(a) whether his attention has been
drawn to the Resolution passed at the
Punjab and Haryana State Lawvers'
Conference on the 3rd March, 1868
demanding abolition of court fees; and

(b) if so, the steps taken by Gov-
ernment in that direction ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) and (b). The
information is being collected by the
Ministry of Home Affairs who have
accepted the transfer of the Question.

Fraup N NATIONAL SAVINGS ORGANTSA-
TION
*770. SHRI YAJNA DATT

SHARMA : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether it is a fact that a fraud

involving a sum of more than Rs.
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6,00,000 has been unearthed by the
Central Bureau of Investigation in the
National Savings Organisation;

(b) if so, whether action against the
persons responsible for the same has
been taken; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a) A
report of a fraud has been received
and has been remitted to the Central
Bureau of Investigation for investiga-
tion. The exact amount involved is
not yet known.

(b) and (c¢). The fraud is being
investigated. A District Organiser of
the N.S.0. has been suspended and has
also been arresteq by the Police.
Further action will be taken after the
investigations are over.

DEVELOPMENT OF VILLAGE INDUSTRIES

*771. SHR1 K. M, KOUSHIK : Will
MINISTER OF FOOD, AGRICUL-
TURE be pleased to state the steps
proposed to be taken for the develop-
ment of village industries to lessen the
excessive burden on land and to make
rural economy stable ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): The
steps taken for the development of
village industries are essentially for
the purpose of not only stabilising but
improving the economy of the people
in the rural areas. The village indus-
tries have provided whole-time
employment to the unemployed people
and also part-time employment when
there is slackness of activity during off
farming periods. This had helped in
increasing their earning capacity and
the promotion of village industries is
to be taken as part of socio-economic
development. One of the effects of
the growth of village industries is also
the lessening of excessive dependence
on land.
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Rrce SurpLy TO CEYLON

*772. SHRI K. P, SINGH DEO : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased io state:

(a) whether it is a fact that the
Government of Ceylon have requested
for rice loan;

(b) if so, whether Government have
agreed to give rice on loan to the
Ceylonese Government; and

(¢) the quantity of rice to be loaned?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (e¢).
On the request of the Government of
Ceylon, Government agreed to loan
them 10,000 tons of Burma rice and a
ship carrying 8483 tons sailed ffom
Rangoon on the 15th March, 1968 for
discharge at Colombo. However, the
Government of Ceylon subsequently
intimated that they did not now
require the loan of rice. The ship has,
therefore, been diverted to Cochin.

RrvuctioNn N ImPORT TARGET OF Foob-
GRAINS

*773. SHRI MEETHA LAL MEENA :
SHRI K. P. SINGH DEO :
SHRI K. M. KOUSHIK

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have
recently reduced the original target
for the import of 7.5 million tonnes of
foodgrains during 1968;

(b) if so, to what extent and the

factors responsible for cutting down
the import; and

(¢) the savings which are likely to
be accrued as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No. Sir.

(b) and (e¢). Do not arise.
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STRIKE BY P & T Lines Starr v UP.

*775. SHRI J. MOHAMED IMAM:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) whether the attention of Gov-
ernment has been drawn to the
decision of the Lires Staff of the Posts
and Telegraphs Department in Uttar
Pradesh to go on an indefinite sirike
from the 1st March, 1968,

(b) if so, what are their demands;
and

(c) the steps taken by Government
to eettle the dispute ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No
Sir, actually, there was no such strike
on 1st March, 1968,

(b) and (¢). Do not arise,

BLACK-LISTING OF FIrms

*776. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is the duty of the
Vigllance Officers attached to  the
various Departments to place the factls
in regard to black listing of firms
before Secretaries and ihe Ministers;

(b) if so, what was the reason for
the Vigllance Officer’s (Food Depart-
ment) not placing the fact of the
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black-listing of the An:inchand Pyare-
lal Group of firms in 1962, 63 before
the Director-General and other higher
authorities;

(c) whether auy action has coeen
taken by Government so far against
the Vigilance Officer for not doing this;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (2) No, Sir.

(b) to (c). These questions do not
arise,

SuGArR PrODUCTION

*777. SHRI PREM CHAND VERMA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the sugar output Auring
the current season is likely to be Jess
than the normal consumption in tre
country; and

(b) if so, how the balancs wii! be
met ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The sugar output during the current
season 1967-68 1s likely to be around
22 lakh tonnes which though less than
the normal consumption in the country
will be sufficient to cover the releases
for the remaining months at the cur-
rent rates.

Foop ANp PickLE UNITS IN Bmiaw

4576. SHRI B. K. DASCHOW-
DHURY : Will the Ministar of FOOD
AND AGRICULTURE be pileased to
refer to the reply given to Unstarred
Question No. 2161 on the 29th Febru-
ary, 1968 and state:

(a) the names and places of Food
and Pickle Units in Bihar showing the
names and addresses and value of
sales of each unit during the years
1965, 1966 and 1967; and
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(b) the names of the units against
whom punitive action was taken during
the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The information is being collected and
will be placed on the table of the
House

NaTronaL Irox & Steel Co. Lp.

4577. SHRI S. S. KOTHARI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
National Iron & Steel Co. Ltd. and
several other factories in the same
compound employing about 3.000
workers have closed during the year;

(b) if so, what are their difficulties;
and

{c) the steps taken by Government
to assist the companies to re-open at
the carliest ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
{a) to (c). Information has been called
for from the State Gowvernment and
will be laid on the Table of the Housc.

MiNE DISASTERS

4578, SHRI BABURAO PATEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

"{a) the number of minc disasters,
State-wise, since the 15th August, 1947
and the total number of persons killed
and injured;

(b) the reasons for each explosion:

(c) the damage in rupees on account
of such explosions;

(d) the amount of compensalion paid
to the survivors in the case of the
dead and the injured; and

(e) the steps taken by Government
to prevent further disasters?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). A State-wise stalement
giving particulars of mining disasters,
ie, fatal accidents involving 10 or
more deaths, that have occurred since
August 1047 is laid on the Table of the
House. [Placed in Library. See No.
LT-530/68]. The causes of these dis-
asters have also been indicated.

(¢) Not known.

(d) Under the Workmen's Compen-
sation Act, 1823, the compensation
payable for death ranges from a mini-
mum of Rs, 1,000 to a maximum of
Rs. 10,000 and for permanent total
disablement from a minimum of Rs.
1,400 to a maximum of Rs. 14,000
depending upon the monthly wage of
the workmen.

(e) The problem is being attacked
from all possible angles; better
enforcement of the safety provisions
of the Mines Act and Rules and Regu-
lations framed thereunder, spread of
safety-consciousnéss amongst manage_
ments and workers, education and
training of workers, ete. ote.
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ExporT OF FIsH

4582. SHRI BABURAO  PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total exports of fish and the
foreign exchange earned by Govern-
ment during the last three years;

(b) whether it is a fact that only 20
per cent of the total catches in the
Indian ocean are collected by Indian
fishermen because,of primitive fishing
boats and equipment;

(c) whether it is algo a fact that out
of 86,000 tons of fish catch collected in
1966 in Mysore State, over 25,000 tons
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were converted into manure because
of lack of preservation arrangements;

(d) the number of cold storage and
quick freezing plants for preserving
fish, State-wise; and

(e) the nature of collaboration taken
for improving fishing conditions, the
countries from whom taken and the
cost of foreign collaboration in Malpe
and Karwar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) The total
exports of fish and foreign exchange
earned (value of exports) during 1965,
1966 and 1967 (upto November) are as
follows :

Total exports of fish and the foreign ex-
change earned during 1965, 1966 and 1967
(up to November)

Year Qty. in kgs. Value in Rs.
1965 14650131 64633442
1966 18369645 131245197
1967* 18684878 169042247

*Indicates the figures for first cleven
months,

(b) The marine fish catch by Indian
fishermen in the Indian Ocean for the
vear 1966 was 8.90 lakh tonnes which
roughly worked out to 40% of the
total World catch (Live weight) of 22
lakh tonnes in the Indian Ocean during
1966,

(¢) The fish catch in Mysore in 1966
was 105630 ionnes (65,630 Tonnes of
Marine catch and 40,000 tonnes of
Inland catch). Information regarding
quantities of fish converted to manure
is not awvailable. The information is
being collected and will be placed on
the Table of the Sabha.

(d) A statement showing stale-wise
distribution of cold storages, frozen
storages and freezing plants is laid on
the Table of the House. [Placed in
Library, See No. LT-533/68].

(e) A fishery station is being set up
at Karwar under the Indo-Norwegian
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Project and it includes setting up of an
Ice-cum-freezing plant, a modern sea
house, a slipway and a fishing har-
bour. For this purpose, materials and
equipment are being received from the
Norwegian Agency for International
Development. Upto 1065-66, the value
of materials end equipment received
for this purpese amounts to about
Rs. 61 lakhs, Informaticn regarding
total value of aid received for the
Indo-Norwegian Project at Karwar
and the expenditure incurred by the
Government of Mysore on the nroject
is being collected and will be placed
on the Table of the Sabha.

A preliminary project report for
development of fisheries in Malpe has
been prepared by a Yugosiavian
agency. An amount of Rupees onc¢
lakh fifty seven thousand five hundred
was paid for the survey and prepara-
tion of a preliminary project report.

TELEPHONE CONNECTIONS

4583. SHRI BABURAO PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of people who have
registered for new telephone connec-
tions at the end of December, 1967,
State-wise;

(b) the number of connections which
the Department is likeiy to make in
the next twelve months, State-wise;
and

(c) the steps taken by Government
to supply the constantly increasing
demand for telephones in the country?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA.
TIONS (SHRI I. K. GUJRAL): (a)
and (b). The requisite information is
given in the Annexure laid on the
Table of the House. [Placed in Library.
See No. LT-534/68.]

(c) Steps are being taken to meet
the demand as far as possible within
the limited resources available by
expansion of the existing exchanges
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and installation of new exchanges. It
is expected that about 6.5 lakhs tele-
phones would be provided during the
5 year period ending 31-3-T1.
TELEPBONE EQUIPMENT
4584. SHRI BABURAO PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that cables
and other equipment arc in short
supply in spite of their production in
the country; and

(b) if so, the steps taken by Govern-
ment to meet this demand ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI.
CATIONS (SHRI 1. K. GUJRAL) : (a)
Yes.

(b) (i) In addition to expanding the

production of equipment in the Indian-

Telephone Industries Ltd., Bangalore
and the Hindustan Teleprinters Ltd,,
Madras, a proposal is under considera-
tion for setting up another factory for
manufacture of long distance trans-
mission equipment.

(ii) The Bombay Telvphone Work-
shops of the Department is being
shifted to a set of new buildings at
Devnar in Bombay where the produc-
tion of manual exchange equipment
will be augmented.

(iii) In addition to expanding the
capacity of the existing Hindustan
Cables Ltd., factory at Rupnarainpur.
a project is on hand for establishing
another cable factory at Hyderabad.

IMPLEMENTATION oF LABoUur LAws

4585. SHRI BABURAO FATEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the steps taken by Government
in implementing the Code of Discipline
for cmployers and workers State-wise:
and
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(b) the names of States and the
nature of their response to Govern-
ment’s advice to implement the labour
laws fully and to make prompt pay-
ment to the workers of their legitimate
dues ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) State Governments were advised
to strengthen their Implementation
Machinery in their respective States
for securing the observance of the
Code of Discipline by employers and
workers.

(b) Almost all the State Govern.
ments have reported that necessary
steps were being taken by them to
strengthen the implementation machi-
nery to ensure implementation ef
labour laws and prompt payment of
legitimate dues to the workers. The
subject is also proposed to be discussed
at the forthecoming session of the
Labour Ministers’ Conference to be
held on April 19, 1968.

DEVELOPMENT IN FISHERIES

4586. SHRI G, S. REDDI : Will the
MINISTER OF FOOD, AGRICUL-
TURE be pleased to state :

(a) whether Government propose to
issue directions to the Reserve Bank of
India to give loans for the develop-
ment of fisheries schemes on a large
scale; and

(b) whether Goverrment also pro-
pose to give effective incentives 1o
develop fisheries cooperatives ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
question of providing adequats finan-
cial assistance for the develuopment of
deep sea fishing has been receiving
close attention. The Industrial Deve-
lopment Bank of India is operating a
discounting scheme for financing sales

of indigenous tnachinery on deferred
payment basis. The facilities under

the scheme were liberalised last year
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and are available for the purchase of

fishing trawlers manulactured indigen-
ously.

(b) Fisheries Cooperatives are given
preference by the States in selection
of candidates for training in mecha.
nised fishing, for supply of mechanised
boats on ]oan-mm-subsidy basis, and
lease of inland waters for fishing, The
Agricultural Refinance Corporation
has extended assistance to a few
Fisheries Cooperatives for large-scale
fishery projects and is considering fur-
ther proposals from other Cooperatives.

FISHERIES Prosecr ar VISAKHAPATNAM

4587. SHRI G, S. REDDI : Will the
MINISTER OF FOOD AND AGRI-
CULTURE be pleased 1o state :

(a) whether it is a fact that great
potential of fishing resources are avail-
able in Andhra Pradesh, north of
Visakhapatnam: and
(b) if so, whether Government pro-
Pose 1o make g survey of fishing
grounds south of Godavari River up
to Pulicat Lake on top priority level ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL.-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) The
surveys conducted by the Deep Sea
Fishing Station indicated good fishing
grounds norih of Visakhapatnam,

(b) There is a programme  for
surveying and charting of fishing
grounds South of the River Godavari
upto Pulicat Lake, Thiz will be under_
taken as soon as the fleet of the Deep

Sea Fishing Station is adequately
increased. B §
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MAHAKALL CoAL MINES

4589. SHRI K, M. KOUSHIK : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government are aware
that the Mahakali coal mines in
Chanda district of Mahavashtra State
has gone into liquidalion;

(b) the amount Ef va!ide:rls

due from the employers;
arl(-i?rihe amount of provident fund
recovered from the wo:lfe:s and not
deposited with the Provident I_'un_d
Commissioner up to the date of liqui-
dation; and

(d) who is responsible for the loss
that has ensured to the workers?

Fund

THE MINISTER OF LABOUR AN[!
REHABILITATION (SHRI HATHI) :
(a) Yes, ‘

(b) Rs. 3,31,30442P (employer's &
employees’ shares).

(c) Rs. 1,65607.21P
share). .
’ (d) A claim for the provu_lent fund
dues has been registered with  the

(employees’
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liquidator but the workers will not
suffer any loss although the employer
has not deposited these dues as full
refund (both employees' and employ-
er's shares with interest thereon) will
be made to the workers out of the
Special Reserve Fund set up under the
Coal Mines Provident Fund Scheme,

PROMOTION OF GROUND-NUT CROP
OIL

4591. SHRI G. S. REDDI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to statie:

(a) the personnel of Expert Com-
mittee for the promotion of ground-
nut crop and oil production;

(b) whether a meeting of the com-
mittee was held in Hyderabad recently;
and

(c) if so, the proposals made by the
Committee for the increased produc-
tion of the crop in the Southern parts
of India ?

THE MINISTER OF STATE IN THE
MINISIRY OF FOOD, AGRICUL-
TURE, COMMUNITY »DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) ; (a) No
expert Committee has been constituted
for the purpose. However, there is
the Indian Oilseeds Development
Council comprising representatives of
various interests to look after the
promotion of oilseeds crops and their
products, List of members of ithe
Indian Oilseeds Developinent Council
is laid on the Table of the House.
[Placed in Library, See No. LT-535/68.]
The Council is being reconstituted. The
personnel of the new Council will be
finalised soon.

(b) The last meeting of the Council
was held on 23rd October 1967 at
Hyedrabad;

(c) Recommendations relating to
Southern States were:

1. A thorough survey might be
carried out and areas endemic to red-
hairy-caterpillar, demarcated. Both
ground and aerial campaigns should be
organised to eradicate this pest which
occurs in an epidemic form, In

AND
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border areas of Andhra Pradesh and
Madras, where the occurrence of the
pest is common, the two States should
coordinate their campaign measures
for effective control of the pest.

2. The Southern States might be
provided with helicopters, if available,
instead of fixed-wing-plancs as  the
palm trees commonly found in the
area constitute an obstruction. The
possibility of stationing a part of the
fleet in a suitable place in the south
might also be considered.

3. The Southern States should
organise control measures against leaf
miner and aphids also on a campaign
basis. But the spraying/dusting
operations to be most eilective, should
synchronise with the proper siage of
the pest.

4, Andhra Pradesh and Mysore
states might consider the feasibility of
adopting loan system for piant protec-
tion measures which is in vogue in
Madras (giving the reguired chemical
instead of casi) so that no time 1is
lost in launching a campaign.

5. Andhra Pradesh should cover at
least 2 lakh acres under double cropp-
ing of groundnut in Nagarjunasagar
Project area by the end of 1970-71.
Mysore state should raise the target
of coverage under summer groundnut
to 2.5 lakh acres by 1870-71.

6. The scope of the Centrally
Sponsored Scheme in Andhra Pra-
desh might be extended to include the
additional targeis of coverage proposed
by the State under the aggressive pro-
gramme on groundnut production in
Nagarjunasagar Project and Krishna
Delta areas,

7. In order to assess the impact of
special programmes, crop-cutting
experiments should be conducted in
Project and non-project areas.

Hqeq NN K qA1ET
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Deseatcit oF TELEGRAMS To TAMILNAD
N TAMIL

4593, SHRI C. CHITTYBABU: Will
the Minister of COMMUNICATIONS
be pleased {o state :

(a) whether it is a fact that Gov-
ernment have rejected the request of
the Madras Government 1o  allow
telegrams to be sent in Tamil in Tamil-
nad; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Yes,

(b) As the exact phonetic reproduc-
tions of the scripls of different langu-
ages require separate sets of Morse
codes, each language would require an
elaborate special course of training
and opportunity to keep up practice
and speed. It is neither practicable
nor administratively feasible to
prolifenate such sets of codes repre-
senting all or a number of regional
languages.

Sucan PropucTtioN

4594, SHRI RAMACHAMDRA
VEERAPPA : Will the Minister of
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FOOD AND AGRICULTURE be
pleased to state:

(a) the targets of production of
sugar for the different cuarters of
1967;

(b) whether the target for the Ist
quarter has been achieved; and

(c¢) whether the production targets
for the whole year will be achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No tar-
gets were fixed for production of sugar
quarterly or annually in 1967.

{b) and (¢). Do not arise.

LoAN TO RAJASTHAN FOR PURCHASING
Hyerip SEEDs .

4595. SHRI MEETHA LAL MEENA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government  have
granted any loan to the Government of
Rajasthan for the purchase of hybrid
quality of paddy and coarse grain this
year; and

(b) if so, the details thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
Yes, A short-term loan of Rs. 210
lakhs has been sanctioned to the Gov-
ernment of Rajasthan tor the purchase
of improved seeds during the year
1967-68. Normally, these loans are
given on the basis of 509, of the
expenditure incurred by the State
Government on purchase and dis‘ribu-
tion of the seeds. Of the above
amount of Rs. 210 lakhs, i sum of
Rs. 115 lakhs was given on 1009% bacis
to help the Rajasthan Government tide
over its diffieult resource position in
giving relief to the farmer at the time
of heavy floods in that year.
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RecionaL P&T Apvisory COMMITTEE

4600. SHRI A, DIPA:

SHRI R. R. SINGH DEO:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any representation has
been made by Titlagarh Merchants'
Association regarding keeping one
member of Merchants' Association in
the Regional P and T Advisory Com-
mittee; and
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(b) if so, the action Government
propose to take in this regard ?

THE MINISTER OF STATE IN THE
DEFARMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA.
TIONS (SHRI I. K. GUJRAL): (a)
Yes. Such a representation was
received on 18th February, 1968,

(b) In accordance with the establish-
ed practice their representation is
being forwarded to State Government
of Orissa for consideration, when they
recommend names for the three seats
reserved for trade and commerce
interests,

Sucar PRODUCE

4601. SHRI M, N, REDDY : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the total sugar production in
the country this year by the end of
February, 1968; and

(b) the quantity procured under 60
per cent levy and the quantity
released for 40 per cent open sale?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) 17.74
lakh tonnes.

(b) Levy sugar releaseq from the
production of 1067-88 from 23rd
December, 1967 to 29th February,
1968—3.02 lakh tonnes.

Sugar released for open sale from
23rd November, 1967 to 23rd February,
1968—2.64 lakh tonnes.

INTERNATIONAL PRICE OF SUGAR
4602, SHRI M, N, REDDY : Will the
Minister of FOOD AND AGRICUL-

TURE be pleased to refer to the reply
given to Unstarred Question No, 2239

on the 20th February, 1968 and state:
(a) the International Price of sugar
per quintal this year; and
(b) the amount of subsidy
quintal given for the export?

per
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
averages of the London Daily Prices
(which is an index of the international
price of sugar) for January, February
and March 1968 are given below :—

£ per long ton C.ILF. U.K. 96° Basis

January 23-92
February 23:50
March (up to 10-3-68) 22-29

(b) Sugar this year is being export-
ed under the provisions of the Sugar
Export Promotion Act, 19858 No
subsidy will, therefore, be paid for the
export of sugar in 1968.

SvurrLy oF BorRING MACHINE TO ANDHRA
PRADESH

4603. SHRI M, N, REDDY : Will the
Minister of FOOD AND AGRICUL.-
TURE be pleased to state:

(a) whether Government are aware
that boring operations in Andhra Pra-
desh have been held up for long due
to non-supply of Rig boring machines
and iron pipes; and

(b) if so, the steps proposed to be
taken to relieve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
Government are not aware of difficul-
ties in carrying out boring operations
in Andhra Pradesh on account of the
non-availability of rigs and pipes. At
the end of the Third Five Year Plan,
the State Government had the follow-
ing fleet of boring machines :

Nos.

1. Hand boring sets. 92
2, Light percussion rigs. 23
3. Medium percussion rigs. 3
4, Light direct rotary rigs. 8
5. Medium direct rotary rigs. 1
6. Caly rigs. 3
Total 130
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The Government of India have been
assisting the State Government in the
release of foreign exchange. During
1965-66, Rs. 16.94 lakhs in foreign
exchange were released in favour of
the State Government for import of 9
medium percussion rigs. The State
Government has already acquired 2
such rigs and has placed an indent on
the Director General, Supplies and
Disposals for supply of 5 more rigs.
During 1966-67 foreign exchange to the
tune of Rs. 20.00 lakhs was released
for the import of 4 medium percussion
rigs and two medium direct rotary
rigs. The State Government have
placed an indent only for the 2 direct
rotary rigs. The State Government
have indicated that during 1968-69
they would require 10 rigs; firm pro-
posals from the State Government are
awaited.

There was a proposal from the State
Government for the import of 200
medium percussion rigs from Poland
on a deferred payment basis, The pro-
posal is under consideration,

faeelt 7 st & ford Tt
aw

4604. M ®AT ATH T : T[T WW
AT gAT® FaAT g7 AT AT F AA
f

(%) ¥avaz 79 & f faeeft F afi
& fort v 17 Frargolt w1 AT A
yoaier

(a) afg g, a7 3= Hear fEast
& @ar 3% o e wifafram mpret
F ATAVAFAT 2 ; _

(w) 1968-69 T F AfwFi F
fordt faeelY F formey Ty ey 7 womTe
1 faame g

(7) Fa1 qLHIC AT = oF T
faum A w1 & foed st mfwsi
¥ ford FaTET T IX AW FT IS W
v oo fae arfest & fod s
firan o =%, W
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(%) =fz zi, a & v afz =&,
ar TAF 9T FIA E7

W AqT gAaie qat (s grar) ¢
(%) sfram

(m) @ (7). T oEA AT
7HY & 17 7T F1 7S 9% T &7 A

(7) % (7). efrE smam &
1% 7 vfaeg 5t Tif7 #1994, wrfi
ITFAT 7 q9q arar fafew e
FIAATAL FT AT w0 F A7 g 1
afgs searor afafy F ga fawmod
7% #geaqw fauat ¥ 7 0F §1 3w
afafy 1 fawrfoorr #F gdrer &7 a7
TE Z 1

RESETTLEMENT OF LANDLESS AGRICUL-
TURAL LABOURERS IN ORISSA

4605. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
state :

(a) whether the centrally sponsored
scheme for resettlement of Landless
Agricultural Labourers has been
implemented in Orissa;

(b) if so, the progress achieved and
the financial assistance rendered so far
and the areas where the landless
labourers have been resettled in
Orissa; and

(c) the provisions made for 1967-68
and 1968-69 for this purpose and
results achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes.

(b) Under the Centrally sponsored
scheme, an area of 1,685 acres have

been reclaimed and allotted to 360
landless agricultural workers' families,
Central assistance amounting to  Ra.

CHAITRA 1, 1890 (SAKA)

Written Answers 2102

1,70,000 was paid to the State Govern-
ment up to the end of the Third Plan.
The districts, where resettlement has
been made, are Ganjam, Sambalpur,
Phulbani and Cuttack,

(c) During  1967-88, anticipated
Central assistance to be paid to Orissa
is of the order of Rs. 2 lakhs. For
1968-69, only a tentative allocation of
Rs. 6 lakhs is being considered depend-
ing on the progress achieved. The
report regarding results of 1967-68
schemes of Resettlement are not avail-
able yet,

Use orF FerTiLIZER CRYSTALS WITH
INORGANIC SALTS

4606. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether Government's attention
has been drawn to the use of fertilizer
crystals with inorganic salts;

(b) whether these give better results
as claimed by Russian Chemist Kukin
Sulaiman Kulon; and

{c) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI

ANNASAHIB SHINDE) : (a) No, Sir.
Government’s attention has not been

drawn recently to such items.

(b) In the absence of proper
reference to the work of Russian
Chemist, Kukin Sulaiman Kulon, it
has not been possible to compare the
results.

(c) Does not arise in view of the (b)
above, R

feami & fog am g%

4607. =Y Anea fgaAt ;.
W AqT Wi HAT qF FAA FT OFAT
3t f#
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AssISTANCE TO CoNSUMER COOPERATIVES
FOR MANUFACTURE OF BREAD

4613. SHRI JAGESHWAR YADAV :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have
decided to give flnancial assistance to
the Consumer Cooperative Stores to
enable them to set up small plants for
the manufacture of bread;

(b) if so, the quantum of assistance
proposed to be given; and

(¢) the number of plants to be set
up under the Consumer Cooperative
Stores ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY) : (a) Yes,
Sir. However, the Central Govern-
ment does not provide financial assis-
tance directly to consumer coopera-
tives. Assistance is provided to the
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State Government who actually finance
the consumer cooperative stores.

(b) The pattern of assistance under
the scheme is as follows :—

(i) Loan to the State Governments
for providing assistances to a consumer
cooperative towards block capital
expenditure of an approved bakery
unit up to 100% where such expendi-
ture does not exceed Rs. 1 lakh and
up to 40% where it exceeds Rs. 1 lakh.

(ii) Grant to the State Governments
for providing managerial subsidy to a
consumer cooperative for a bakery
unit up to 100% of the approved expen-
diture during the first year, 664% 9,
during the second year and 33% ¢
during the third year.

(c) No fixed number of bakery
plants has been envisaged, It will
depend upon response from consumer
cooperatives. So far assistance has
been sanctioned for 3 units.
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E1L0 1
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ANNAPURNA FLour MiLLs, VARANASI

4616. SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that a
report/reports was/were received to
the effect that the products of Anna-
purna Flour Mills, Varanasi are not
according to the specifications laid
down by the Central Government;

(b) whether any inquiry was
ordered by the Food Department, Gov-
ernment of India;

(c) if so, the results of the inquiry;
(d) the wheat quota given by the
Central Government to this Mill; and

(e) whether this quota has since
been stopped in view of the adultera-
tion and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL.
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes, Sir.

(b) Yes, Sir.
(¢) Samples drawn by the enquiring
officer and analysed in the Food

Department Laboratory were found to
be according to the specifications,

(d) During February-March 1968,
511 fonnes were allotted each month
to this mill.

(e) Does not arise in view of the
reply at (¢) above.

wifaAqze) (WEr|) | T aur
1T fawm w5t gaTd
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COMMITTEE ON LAND ACQUISITION
LEGISLATION

4621. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the progress made so far in the
working of the Committee to review
the Land Acquisition Legislation in
the country; and

(b) when it is likely to submit its
report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Committee held its second meetings on
the 14th and 15th September, 1967,
and finalised a comprehensive Ques-
tionnaire. About 6,000 copies of the
Questionnaire were circulated to all
State Governments, Private/Public
organisations, Members of Parliament
and Speakers of State Legislatures and
individuals interested in the matter.
About 400 replies have been received
by the Committee so far,

‘The Committee held
Ahmedabad, Bombay, Hyderabad,
Nagarjuna Sagar, Bangalore, Madras.
Madurai and Trivandrum and recorde:d
evidence of persons affected by land
acquisition or having experience of the
working of the Land Acquisition Act.
The Committee is holding furiher
sittings at Jaipur and Udaipur from
26th to 29th of March, 1968, for record-
ing further evidence.

(b) The Committee has been
requested to submit its Report by the
end of July, 1968.

RODENT MENACE

4622. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any new scheme tu
destroy all rodents in a specified area
has been successfully experimented in
Kanpur District of UP.;

sittings  at
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(b) if so, the details thereof; and

(c) the action taken to adopt it on
All-India basis to deal with rodent
menace ?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FOOD, AGRICUL.
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (e¢).
Yes, Sir. A small area at Kalyanpur
near Kanpur is being kept free of
rodents. The technique consists of
baiting with zine phosphide, gassing
of rat burrows with cyanide salts aad
use of anticoagulants like warfarine.
It involves intensive survey and
control work which is possible over a
limited area. The technique is well
known to the workers in the ficld of
rodent control but there are limitations
in adopting it on an all-India basis as
huge resources in staff and finance
would be required.

TrREASURY BrancH ofF Bomnay G.P.O.

4623. SHRI M. L. SONDHI : Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the
Posts and Telegraphs Department,
Bombay took over the administration
of Treasury Branch of Bombay G.P.O
and other city offices terminating the
contract with effect from the ist
December, 1965;

(b) if so, how the ex-employees
have been absorbed by Government;

(c) whether these employees
have been given protection in rogard
to their emoluments and other services
conditions; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I K. GUJRAL): (a)
Yes.

(b) They were absorbed in the

Department as clerks/shorffs/Class 1V
according to their qualifications and
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age. They were allowed pay at the
minignum of the scale in which they
were absorbed.

(c¢) and (d). The matter is under
consideration.

PusLic CALL OFFIcEs IN DEeELHI

4624. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that there is
wide-spread complaint about inade-
quacy of Public Call Office in Delhi
and New Delhi; and

(b) if so, the action taken by Gov-
ernment to remove this grievance of
the public ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFAIRS AND COMMUNICA-
TIONS (SHRI I. K, GUJRAL): (a)
The Government are aware of the
inadequacy of public call offices in
Delhi and New Delhi,

(b) A schedule has been drawn up
for iImmediate utilisation of 2% of the
available exchange capacity for the
provision of public call offices. It has
also been decided io increase the
percentage figure to 5% wnthin a year
and to plan for a provision of 10% of
exchange capacity as a standard in
future,

CREDIT FACILITIES FOR AGRICULTURISTS

4625. SHRI SITARAM KESRI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to stcole:

(a) whether it is n fact that a large
number of agriculturists with small
holdings have noc been able to adopt
new techniques for lock of credit
facilities; and

(b) whether Govermment propose to
conduct a sucvey of the extent of
credit required in the rural sector and
to set up agencies such as rural banks
to provide the required credit?
L20LSS/68—4
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) For agri-
culturists in areas covered by high
vielding varieties programme, inten-
sive agricultural district programme
and intensive agricultural area pro-
gramme, adequate arrangements have
been made for provision of credit for
the supply of inputs through coopera-
tive institutions, with the financial
support of the Reserve Bank In
addition, the State Governments
sanction taccavi loans in kind to meet
the requirements of essential inputs
especially seed and fertiliser. This
effort is supplemented by Central
Government which allows short-term
credit to facilitate the distribution of
seed, fertilisers and pesticides,

In other areas, credit arrangements
for adoption of new techniques of
agriculture are far from adequate.
But here also the cooperatives are
progressively adopting the Crop Loan
System and efforts are made to ensure
that the supply of credit is related to
production potential and not the assets

of the cultivator or the size of his
holding.
(b) The All India Rural Credit

Review Committee set up by the
Reserve Bank of India is already
engaged in a comprehensive study of
the problems of agricultural credit in
the context of the new strategy for
agricultural production. A separate
survey is not considered necessary.

INDUSTRIAL TRAINING INSTITUTES

4626. SHRI SITARAM KESRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the number of Industrial Train-
ing Institutes run by his Ministry,;

(b) the total number of persons
trained in them annually; and
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(c) whether Government provide
them assistance in getting jobs and
how many persons trained in these
institutes are unemployed at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR) : (a) 356 as on
31st January, 1968,

(b) Year Number trained
1963 22,001
1964 28,382
1865 76,603
1966 44 407
1967 61,093

(Provisional)

(c) Employment assistance is pro-
vided to persons trained in Industrial
Training Institutes through Employ-
ment Exchanges in the normal manner.

Precise information regarding un-
employment among ex-trainees is not
available. However, according to
sample surveys conducted in 1965 in
U.P. and in 1966 in Delhi nearly 90%
of the passed out trainees were found
to be already in employment.

Recently an All India survey to
ascertain the employment status of ex-
trainees who passed out from  the
Industrial Training Institutes in Octo-
ber 1965 has been initiated.

T Y AT ® Y qead
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ErRNAKULAM DrisTRicT TELEPHONE
Apvisory COMMITTEE

4629. SHRI K. ANIRUDHAN : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the
Posts and Telegraphs Department
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have asked the Ernakulam District
Working Journalist Organisation to
suggest their representative to be
included in the Ernakulam District
Telephone Advisory Committee;

(b) whether it is also a fact that the
nominee of the organisation was not
included in the Committee and some
other person was nominated: and

(c) if so, the reasons therefor and
action taken to rectify the position ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Yes.

(b) Yes. A representative of All
India Newspaper Editors’ Conference
was nominated,

(¢) The nomination of the press
representative on the Telephone
Advisory Committee was made after
congidering a penal of names of
nominees suggested by wvarious Press
organizations,

AuTtoMATIC BAKERIES

4630. SHRI ESWARA REDDY :
SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Unstarred Question
No. 584 on the 15th February, 1968
and state :

(a) the total expenditure incurred
to set up automatic bakeries in the
country and the capital likely to be
invested in the proposed bakeries; and

(b) the production capacity of these
bakeries and the estimated production
capacity of the remaining proposed
bakeries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
total expenditure so far incurred up to
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the end of February, 1968 is Rs. 104
lakths (Approx.). The total anticipated
capital outlay on the establishment of
9 bakery units is Ra. 270 lakhs exclud-
ing the cost of machinery being
received as a gift under the Colombo
Plan,

(b) The capacity of the Bombay
Unit is 72000 loaves of 400 grams per
day while that of the remaining units
is 36000 loaves of 400 grams each
d.ﬂ}'. o

ABOLITION OF WAGE BOARDS

4631, SHRI N, K. P. SALVE:
SHRI YASHPAL SINGH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that the
bi-partite Comnuttee set up by the
Standing Labour Committee has sug-
gested abolition of the present wage
boards; and

(b) if so, the reasons given by the
Committee and the reaction of Govern-
ment thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No, Sir. The Bi-partite Committee
has yet to submit its report to the
Government.

(b) Does not arise,

N

CONTRIBUTIONS UNDER EMPLOYEES STATE
INSURANCE ACT

4832. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the amount of contribu-
tion paid by the employers under the
Employees State Insurance Act is
proposed to be increased; and

(b) if so, the amount paid by the
employers at present and the increase
proposed ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The rate of employer's
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special contribution is being increased
from the present 2§% to 3% of the
total wage bill in implemented areas
with effect from the 1st April, 1068.

ProOFIT SsHARING BoONUS

4633. DR, RANEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state;

(a) whether Government are aware
that the authorities of the Indian
Standard Wagon Company of Burnpur,
Asgansol have not paid the profit shar-
ing bonus for the year 1966-87 to the
workmen and have kept the workshop
closed since October, 19687; angd

(b) if so, the steps proposed by
Government to make the employer to
pay the bonus ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, Sir,

(b) The matter is under conciliation.

AGRICULTURAL DEVELOPMENT  Pro-
GRAMME IN BIHAR

4634. SHRI HIMATSINGKA :
SHRI SHIVA CHANDRA JHA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether OXFAM, the DBritish
Relief Organisation, propose to launch
an agricultural development program-
me in Bihar this year;

(b) if so, the details thereof; and
(c) whether any team of specialist

volunteers has arrived in Bihar to
launch the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Govern-
ment are not aware of this programme.

(b) and (c). Question does not arise,
ACRICULTURAL RESEARCH

4635. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Prime Minister in her address to the
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Seventh Convocation of the Indian
Agricultural Research Institute in New
Delhi on the 10th February, 1868 out-
lined a five point programme for agri-
cultural research; and

(b) if so, the details thereof and
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The Prime Minister in her speech
suggested the following points  for
consideration in the programme of
agricultural research :—

(i) to consolidate the gains of
intensive  agriculture and
prevent a slide-back, by giving
special attention to prevention
of plant diseases;

(ii) to pursue the concept of qua-
lity no less than the goal of
larger quantities;

(iii) to make dry farming more
remunerative so that the
strategy of intensive agricul-
ture does not widen inequali-
ties in the countryside; and

(iv) to design and promote tools
and techniques which will add
to the efficiency of the farmer;

Research on these items is being
undertaken under the All-India Co-
ordinated Crop Improvement Projects
sponsored by the Indian Council of
Agricultural Research.

YreLp FroM HicH YIELDING VARIETIES
oF FOODGRAINS

4636. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the yield
of Tainan-3 wvariety of paddy in
Kerala, ADT-27 variety of paddy in
Madras, the Mexican wheat variety in
Rajasthan and K-68 in Uttar Pradesh
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this year is higher than the State
averages for 1982—87;

(b) if so, by what percentages and
the reasons therefor;

(c) whether any such variety either
of paddy or of wheat has been experi-
mented in Bihar; and

(d) if so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes,

(b) Information regarding actual per
acre yield of thesa varieties of paddy
and wheat during 1967-68 has not yet
become available. However, during
1966-67, the percentage increase in the
per acre yield of these varieties over
the State averages were as under :—-

S. State Crop/ rA

No. Variety increase

1. Kerala Paddy 40
(Tainan-3)

e Madras Paddy 93
(ADT-27)

3. Rajasthan ‘Wheat 254
(Mexican)

4. Uttar Pradesh 'Wheat 184

(K-68)

The higher yields of these varieties
are due to their higher yield potentials
and the fact that the programme is
concentrated in areas having assurel
irrigation/rainfall supported by the
required supplies of various agricul-
tural inputs, like improved seeds,
fertilisers, pesticides, credit, etc. Short
duration training courses for the
participating farmers are also organised
before the commencement of each crop
season wherein the recommended
package of practices for different crops
is explained to them for proper adop-
tion.

(¢) Yes. Taichung Native-1 variety
of paddy and Mexican varietles of
wheat (Lerma-Rojo) were taken up
for large scalg cultivation in Bihar,
during 1966-67 and 1967-68.
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(d) The results in terms of yield
have not wvet become available from
the State Government However.
these varieties are reported to have
given much higher yields than those
of the traditional varieties.

Crvi. MARRIAGES

4637, SHRI SHIVA CHANDRA JHA:
Will the Minister o LAW be pleased
to state

(a) whether it is a fact that in the
civil marriages in India, medicul
certificates are not required; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) Yes, Sir,

(b) A party to a marriage is free to
satisfy himself or herself about the
medical fitness of other party enteriug
into the marriage. It is not considered
expedient to impose any legal require-
ment in this behalf.

Maxim Gorky MEMORIAL POSTAL
Srames

“4638. SHRI SHIVA CHANDRA
JHA : Will the Minister of COMMUNI-
CATIONS be pleased to state:

{a) whether it is a fact that Gov-
ernment propose to issue Maxim
Gorky Memorial Postal Stamps;

(b) if so, when and of what denomi-
nations;

(¢) whether U.S.S.R. has brought ouc
memorial postal stamps for Indiin
lcaders; and

(d) if so, when and for wbich Indian
leaders ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I, K. GUJRAL) : (a)
Yes.

(b) On the 28th March 1068 in the
denomination of 15 paise.

(c) Yes.
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(d) The following two Commemora-
tive postage stamps have been brought
out by USSR. in honour of Indian
eaders :

(1) Rabindra Nath Tagore on
8.5.61.

[

(2) Jawaharlal Nehru on 20.8.64.

™ W S Sg-sawey
L
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(2) wfer awits ®r srpTeron
& sanfea foar mar @ s s
TN ¥ a9 ¥ fod areTH-
it & ST T ¥ oY,
warfaa fFam

TFAY FER! FT IAHT SATEAT
9 @ it #Y argFaieTeT
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HET & W16 §1 TOq WA
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(3)

(4)

CREDIT FACILITIES IN AGRICULTURE

4643. SHRI D N. PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that while
credit relaxations had taken place in
other sectors of economy it has not
been introduced in respect of food-
grains, oilseeds, pulses which is affect-
ing the functioning of the trade
adversely;

(b) whether the Reserve Bank of
India has been impressed upon to
consider this issue; and

(e) if so, its reaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Credit

relaxations have taken place in certain
priority sectors such as (i) credit for
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exports (both pre-shipment and post-
shipment), (ii) for agricultural inputs
(fertilisers and pesticides), and (iii) to
small scale industries guarantesed by
the Credit Guarantee Organisation. In
the case of groundnut and -certain
other oilseeds, the control on advances
has been modified in the current year
in the light of good crops and appre-
ciable fall in prices. So far as cereals
and pulses are concerned, the continu-
ation of the existing restrictions is
considered necessary in order to dis-
courage hoarding tendency.

(b) and (e¢) Do not arise.

ATTENE § Al A @)

4644, st nfw wawr o) : @
qTe 4T §iw AT gg Iy A FIT FL
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SyMPOSIUM ON FOODGRAINS

4648. SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether a symposium was held
recently in Delhi by Agricultural
experts regarding growing foodgrain
crops;

(b) the conclusions arrived at in the
symposium; and

(c) the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes A
symposium on cropping patterns
including grain crops was organised
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by the Indian Coumcil of Agricultural

Research
27th to 31st January, 1968.

b) A copy of the recommendations
2 the symposium is placed
below.

{¢) The proceedings of the sympo-
sium, containing detailed recommenda-
tions, have been forwarded to all State
Governments, Agricultural Universities
and Central Institutes for taking neces-
sary action on the recommendations

made by the symposium,

BoNE—MEAL PLANT
4640. SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Indian Agricultural Research Institute
has developed a Bone-meal Plant;

(b) if so, the details thereof: and

(¢) the benefits likely to be derived
therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
‘TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) A new
chemical process has been evolved for
the production of sterlized bone-meal.
No plant for the manufacture of bone-
meal has been developed at the Insti-
tute.

(b) The new process ensures com-
plete dis-integration of bones by means
of caustic soda which is removed from
the end product by neutralizing it
with hydrochloric acid.

(c) The benefits of this process
are :—

(i) No special plant or equipment
is required for operating the
process,

(ii) It can be worked on a small
cottage industry scale or a big
scale, as required,

(iii) The chemicals required are
cheap and commonly available.
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(iv) It eliminates expensive steam
digesters required for the
usual process,

(v) The product obtained is com-
pletely sterlized and is safe to
use as poultry or caltle feed
unlike the steam digested
product,

BURMA’S OFFER TO SUPPLY RICE

4650. SHRI MANIBHAIL J. PATEL:
Will the MINISTER OF FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that tae

Government of Burma have offered to
supply rice to India from its new
crop;

(b) if so, the quantity offered; and

(e) whether a decision has been
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SIRI
ANNASAHIB SHINDE) : fa) to (c) A
quantity of 100,000 tons of rice offered
by the Government of Burma from
their new crop has been purchased and
a contract for this purchase has been
signed on the 7th March, 1988.

RECOMMENDATIONS OF SECOND WAGE
Boarp For CEMENT

4651. SHRI SRINIBAS MISRA : Will

the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether Government propose lo
set up a machinery to ensure fmpic-
mentation of the recommendations of
the second Wage Board for the Cement
Industry as accepted by Government;

(b) if so, the nature, composition
and functions of such a machinery; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c). Government do not propose
to set up any special machinery for
the purpose. As usual, implementazion
of the recommendations of the Second
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Cement Wage Board is being secured
through the State Governments, who
are the “Appropriate Government”
under the Industrial Disputes Acl, in
relation to the Cement Industry.

TELEPHONE ExCHANGES

4652. SHRI S. S. KOTHARI: Will

the Minister of COMMUNICATIONS
be pleased 1o state :

(a) the steps Government propose
to take for multiplying the capacity of
Tﬂm Exchanges 1n the major
cities; and

(b) the measures adopted to increase
the operational efficiency of the tele-
phone systems and for expeditious
execution of requests for auxilliary
installations, transfers of telephones
and similar other work-orders ?

THE MINISTER OF STATF IN THE
DEPARTMENTS OF PARLIAMEN.
TARY AFFAIRS AND CCMMUNICA-
TIONS (SHRI I, K. GUJRAL) : (a)
Plans have been finalised to increase
the capacity of Telephone Exchanges
in all the major cities of the country
consistent with the limited resources
available. The present capacity and
the additional capacity proposed in
some of the important towns in the
country is given below :—

Sl.  Town Capacity of Additiona;
No. cxchanges  capacity
ason proposed
3-9-67
1. Bombay 1,06,950 56,250
2. Calcutta 1,16,38) 52,600
3. Delhi 72,875 63,700
4. Madras 46,100 18,600
5. Hyderabad . 21,500 4,600
6. Bangalore 13,90 13.000
7. Ahmedabad 12,700 8,500
8. Kanpur 8,500 7,500
9. Poona 10,100 6,000
10. Nagpur 8,200 4,500
11. Lucknow 8,000 2,000
12, Agra 6,600 1,500
13. Varanasi 4,500 2,100
14. Allahabad 3,500 4,000
15. Madurai 4,800 2,400
16. Jaipur 6,500 540
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(b) A. Following steps have been
tt_lken to increase the operational effi-
ciency of telephone systems :

1. Ensure prompt attention to
complaints.

2. Periodical routine testing of
telephones and dials.

3. Sampling the service given to the

subseribers by specially arranged
observations.

4. Introduction of statistical quality
control techniques,

5. Increase in the equipment in
various exchanges within the
resources available to meet the
heavy traffic obtaining in the
country.

6. Introduction of advanced techno-
logy in local and trunk services.

7. Provision of intensive training and
refresher training courses to
improve the standard of operation
and maintenance.

B. Requests for auxiliary installa-
tions transfers of telephones and other
work orders are already being attend-
ed to by the Circle with expedition,
subject to their technical feasibility
and availability of essential stores,
provided the requests are in confor-
mity with the departmental rules.

C. Departmental rules relating to
installation, transfer of telephones and
similar other works have been recently
reviewed and simplified to a great
extent to expedite action on such cases.

Sowmne oOF MaxicAN VARIETY OF
WHEAT
4653. SHRI D. C. SHARMA :
SHRI BENI SHANKAR
SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total area in which the
Maxican variety of wheat has been
sown in the current crop throughout
the country:



2145 Written Answers

(b) the estimated expected crop; and

(c) the estimates of the area on
which Mexican wheat is proposed to be
sown for the next crop?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Out of
the total target of 66.80 lakh acres
fixed at the All-India level for the
high-yielding varieties of wheat for
rabi, 19687-68, the Maxican varieties
were to be grown over an area of 54.30
lakhs acres, the balance being covered
under K, 68 and other local improved
varieties of wheat, The information
regarding actual coverage has not yet
become available from all the States,
but the trend is that the total target
fixed for the Maxican wvarieties of
wheat for the current crop season is
likely to be achieved in full.

(b) The yield figures are not yet
available. However, in view of the
favourable weather conditions, addi-
tional yield of 2/3 to 1 ton per acre is
expected from these varieties,

(c) The target for these varieties
for the next crop season is yet to be
finalised.

EXEMPTION FROM PAYMENT OF ARREARS
oF Licence FEe oF Rapro SETs

4854. SHRI BENI SHANKER
SHARMA : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether  Government  have
exempted radie licence holders and
others having unlicensed radio sets
and transistors etc, from punishment,
if instead of paying the arrears of fees,
Jhey pay the annual fee and apply for
a new licence; and

(b) if so, the reasons for declaring
this amnesty which is likely to encour-
age evasion of payment of licence fee ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
‘TIONS (SHRI I. K. GUJRAL): (a)
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For a period of three months ending

30th April, 1068 persons having
radic and television sets without

licences have been allowed to obtain
licences without production of proof of
date and source of acquisition and on
payment of the due licence fee only.
For the same period, persons having
expired radio licences have also been
allowed to renew their licences on
payment of the due licence fee only
i.e., without surcharge,

(b) The amensty has been declared
for a limited period with the intention
of stopping continued evasion of
licence fees and to ensure that here-
after persons having unlicensed radio
sets abide by the licensing regulations
of the Government.

SOVIET-DESGINED MACHINE FOR WATER
DISTRIBUTION

4655. SHRI AHMAD AGA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that one
Soviet-designed machine for distribu-
tion of water has been patented in
India which needs no electric power
and is set in motion by water only;

(b) whether this has been given a
trial; and

(¢) if so, the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Ministry of Food, Agriculture, Com-
munity Development and Cooperation
is not aware of any Soviet-designed
machine of the type mentioned in the
Question having been patented.

(b) and (c¢), Do not arise,

e NAV | WOHT TIHA STAWH
4656. S To Wo Ffwa : FT AT
aqr wfe o=t oz FTATY A FOU F&
f& .
(%) w1 78 a9 ¢ f& 7o wqw
T ASHT T SO & fawa &%
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fad 1968-69 ¥ fod 7 s/ =9 #
of % 7w & Wk

(@) afe &, a1 @ 9 T A
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& I Y FT geAd €47 |

(&) 30 @@ w7 &1 4T FAHIMEA
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war fr
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gfedt & T4 qu oW I F FHAL
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a8 ATy oFT qfw o sfawe T
92T T,

(&) afz zi, &1 #a1 @ @vaw §
OF FTAFA IR FT AT AT
faaz & @

(w) afz =&, @1 @ ;T FICw
?

(&) #t () . 7ew W FHLA
LT WA F T gat § o A
T T FEFTT I & @ OF g
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Fw AW § W GiemT #Y o &1
T T § 1 g q@T [T A ey @
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ama, wfw, amafos faerw ae
g WA W Tew Aar (s
waranfga foR) « (F) @ar (@), @ 9w
F1 gy wyeeq: qfw a9r 99 qe
qraATet § € | T @Y § wex 93w
T Y FE AT-ah 7w A G
forT o, dioT AT T 1968-69 ®
afw aqr s woww Frww ¥ fad
250 W@ TF FT @9 yHIfea T
2, formg o FTHTT I #Y € avefaw
TT AT F g K AT
a8 & o afafor, T gy
weifaa fawqa swmat &1 wfa 9,



2149 Written Answers
IR FEHTC I Q0 Saifory ea &
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DaMAGE cAUSED BY Heavy Ramns 1IN
VIDARBHA AREA

4661. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the damage caused by the conti-
nuous rains for a number of days in.
December, 1967 to Jawar, Cotton and
Tur Crops in Vidarbha area of Maha-
rashtra and the estimated fall in pro-
duction; and
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(b) the assistance given by the
Central Government for the relief of
affected cultivators ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
Detailed information has been called
for from the Maharashtra Government
and will be placed on the Table of the
Sabha.

FINANCIAL ASSISTANCE FOR DAIRY AND
PouLTRY SCHEMES

4662. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have
advised the State Governments that 75
per cent of the plan resources shouid
be earmarked for the development of
Cooperatives in dairy ang poultry
schemes and out of the above alloca-
tions, 50 per cent of funds should be
reserved for the weaker sections;

(b) it so, whether this principle of
allocation of funds have been accepted
and implemented in all the States; and

(c) it not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI1
ANNASAHIB SHINDE) : (a) Yes, Sir.

(b) Certain broad guidelines for
development of dairy and poultry
industry on cooperative basis were
suggested to the State Governments,
‘When the draft Fourth Plan and the
Annual Plan for 66-67 were formu-
lated, the schemes that could be taken
up in the co-operative sector were
identified, and the various State Gov-
ernments were advised to implement
those schemes through co-operatives.
The State Governments have accepted
the general policy of promoting co-
operatives for dairy and poultry

development.
The share of co-operatives in

relation to the budget provision for

MARCH 21, 1968

Written Answers 2152

dairying for the year 1866-67 for some
States were as follows :—

State Budget Provisi- Share Percentage
on for 1966-67 of Co- in relation

(Rs. in Lakhs) ops. to Budget
(Rs. in Provision
Lakhs)
Andhra
Pradesh 75 60 2318 3
Punjab 49 51 481 9
Uttar Pradesh 100 -00 100 -00 100
Gujarat 10000 4400 44
Bihar 44 -00 11.00 25
Mysorc 42.00 1200 28
Madras 7756 32-82 42
Kerala 2104 6-18 29
In the States of Msaharashtra,

Punjab, Madras, Mysore, Kerala and
the Union Territory of Delhi, co-
operatives, are being increasingly
associated with  intensive poultry
development programmes and have
been given financial assistance for
this purpose,

With regard to ear-marking of
assistance for weaker sections of the
community, instructions have been
issued in Uttar Pradesh that members
of dairy co-operatives belonging to
scheduled castes, scheduled tribes,
backward classes, and land holders
whose holdings do not exceed 3.5 acres,
should receive 75% of the loan amount
available with each society for pur-
chase of milch cattle. This procedure
was commended to all the State Gov-
ernments. In Madhya Pradesh, a
procedure similar to the one obtaining
in U.P. has been prescribed,

(c) Earmarking of funds is found
difficult by States in which Dairy and
Poultry Cooperatives have yet to
develop satisfactorily.

oTa I W AFw gL
4663, Y Taw qifew : 397 T ™
aar giw g 97 A A} FA FE@
fF -
(%) war gL & 2w § qar< fndt
A AT AT JATRT Y qeq A AT
s w1 froi fear & &R
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& st afiEa fear omar ¢+ g
T A wfew e ofvea §fy
araTat & falt e weET WY S0
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T IETU FT qg Fgraar THer
AT JGEAT F OF Wt B w7 A §
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% afafaa wor g@C W W7
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qEEaT A8 & AW 1 I T oag
oy gdat ¥ gafua @ 3

CrLosure oF CoarL MINES

4665. SHRI S. R. DAMANI : Will the
Minister of LABOUR AND RFHABI-
LITATION be pleased to state:

(a) the number of ccal mines closed
during the last two years;

(b) the number of workers thrown
out of employment; and

(c) the tonnage and qualities of coal
which were being mined in the closed
mines ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :

(a) 66.
(b) 16,335.

(¢) (i) Tonnage per month for 20
collieries 96,490. Information in
respect of the remaining collieries is
not available,

(ii) Quality of coal Grade II, III,
Run of mine and ungraded.

RECOMMENDATIONS OF WAGE BOARDS

4666. SHRI P. RAMAMURTI :
SHRI UMANATH :
SHRI K. M. ABRAHAM :
SHRI E. K. NAYANAR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Ques-
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tion No. 643 on the 15th February, 1968
and state :

('a) whether the tripertite commistee
constituted by the Standing Labour
Committee have since submitled its
recommendations on the cases of non-
implementation. of Wage Board's
recommendations;

(b) if so, details thereof;

(c) the decision taken thereon; and

(d) if not, the reasors for the dclay
and when the recommendations are
likely to be submitted ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):

{a) The Committee referred to is a
bi-partite body, and is required to
suggest measures to eliminate delays
involved in the working of the Wage
Boards and for securing full imple-
mentation of their recommendations.
The deliberations of the Commitiee
are still in progress,

(b) and (c). Do not arise.

(d) The Committes has to deal with
matters on which the ‘nterests con-
cerned have divergent views. The
Committee has held five sittings and
its report may be expected soon.

CoaL WAGeE Boarp’s AWARD
4667. SHRI P. RAMAMURTTI -
SHRI MOHAMMAD TSMAIL:
SHRI NAMBIAR :
SHRI GANESH GHOSH -

Will the Minister of LABOUR AND
REHABILITATION be pleased to state
the number and names of collieries
which have not so far implemenred
the Coal Wage Board's recommenda-
tions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
Implementation of the Board’'s recom-
mendations has not so far been ctarted
by 313 collieries, emp'oying approxi-

mately 14% of the total number of
workmen in the industry. A state-

ment showing the numes of these
collieries is placed on the Tatle.
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[Placed in Library. See No, LT-539/

68.]

WAGE STRUCTURE AND CONDITIONS OF
WwoORK IN FoMm INDUSTRY

4668. SHRI P. RAMAMURTT :
SHRI K, RAMANI :
SHRI MOHAMMAD ISMAIL:
SHRI K. M, ABRAHAM :

Will the Minister of LABOUR AND
REHABILITATION bhe pleased to refer
to the reply given to Starred Quesiion
No. 63 on the 15th February, 1968
regarding Wages Structure and Condi-
tions of work in the film industry and
state :

(a) whether the sub-cecmmittee have
since finalised the recommendations in
the light of the comments received;
and

(b) if so, the details thereot?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The sub-committee held
its final meeting on the 11th March,
1968 and will now be making its report.

PRICE OF SUGAR

4669. SHRI K. RAMANT :
SHRI JYOTIRMOY BASU:
SHRI B. K. MODAK :
SHRI P. P. ESTHOSE :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state
the retail price of sugar in sugar-
producing and non-producing Statea in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, ACRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): Sugar is
produced in all States except Jammu
and Kashmir. Among the TUnion
Territories, only Pondicherry produres
sugar. A statement showing the retail
prices of sugar in various States and
Union Territories is laid on the Table
of the House. [Placed in Library.
See No. LT-540/68.1
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OFFICERS IN SUPER BazAms, DErur

4670. SHRI K. RAMANI :
SHRI K. M. ABRAHAM :
SHRI C. K. CHAKRAPANI :
SHRI P. P. ESTHOSE :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total number of officers
working in Super Bazars in Delhi and
their annual wage bill; and

(b) the total number of other
cmployees working in Super Bazars in
Delhi and their annual wage bill?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY) : (a) 24.
Their annual wage bill amounts to
Rs, 2,62,488.

(b) 1125. Their annual wage bill
amounts to Rs. 23,80,445,

Iron Orr Mines Wace Boanrp

4671. SHRI K. RAMANI :
SHRI MOHAMMAD ISMAIL :
SHRI UMANATH :
SHRI B. K. MODAK :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the total number of iron ore
mines which have not implemented
the recommendations of Iron Ore
Mines Wage Board;

(b) the names of such mines; and

(c) the steps taken by Government
to ensure implementation of the
recommendations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) The number of mines which have
not implemented the filnal recommen-
dations of the Wage Board is 359,

(b) Complete particulars are not
readily available.
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(¢c) The recommendations have no
statutory force and their implementa-
tion is being secured mainly through
persuasion and advice. Necessary
efforts in this regard continue to be
made by the officers of the Central
Industrial Relations Machinery. A
dispute about non-implementation of
the recommendations by 15 employers
in the Barbil area has been referred
to adjudication.

COLOURISATION OF VANASPATIL

4872. SHRI BHAGABAN DAS:
SHRI VISWANATHA
MENON :
SHRI NAMBIAR :
SHRI E, K. NAYANAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Unstarred Question
No. 473 on the 15th February, 1968
and state :

(a) whether Government have since
examined the report of the committee
of experts set up in regard to the
colourisation of Vanaspati;

(b) if so, the decision taken thereon;
and

(c) if not, when the examination is
likely to be completed and the reasons
for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The report is still under examination.

(c) Views of the other Ministries

concerned with the recommendations
made in the report are awaited.

Consumer Price INpEX

4673. SHRI BHAGABAN DAS :
SHRI NAMBIAR :
SHRIMATI SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
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refer to the reply given to Unstarred
Question No, 510 on the 15th February,
1968 and state:

(a) whether Government have since
considered the report of the expert
committee on consumers’ price index;
and

(b) if so, the decision taken there-
on?

‘THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The Report is under
consideration.

OILSEEDS IMPROVEMENT PROJECT

4674. SHRI GADILINGANA
GOWD : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Indian Council of
Agricultural Research has formulated
an All-India Coordinated Oilseeds
Improvement Project to intensify
research on all major oilseeds in the
country; and

(b) if so, the amount to be allotted
for the development of groundnut in
Andhra Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes.

(b) The above project involves
research work. The sum allotted for
research on groundnut, sesamum and
castor in Andhra Pradesh is reckoned
at Rs. 10.37 lakhs for a period of four
years from 1967-68 to 1970-71, of which
the amount allotteq for groundnut
works out to Rs, 2,67 lakhs.

For development, an expenditure of
Rs. 19.77 lakhs has been approved
separately under the Centrally Spon-
sored Scheme for maximised produc-
tion of groundnut in the State during
1987-68 and an amount of Rs. 15.00
lakhs has been tentatively provided
for 1968-69.

MARCH 21, 1968

Written Answers 2160

ProcUREMENT OF FOODGRAINB

4875. SHRI GADILINGANA
GOWD : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the States where the foodgrains
are procured only from millers;

(b) the States where the foodgrains
are procured only from peasants; and

(¢) Andhra Pradesh, Bihar, Kerala,
procured both from peasants and
millers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) There is
no State where foodgrains are procured
only from millers.

(b) Gujarat, Madras, Myseore,
QOrissa, Assam and Maharashtra,

(c) Andhra Pradesh, Bihar, Kerala,
Madhya Pradesh, West Bengal, Punjab
and Haryana.

STAFF QUARTERS FOR P & T EmMpLOYEES
v TRICHUR

4676. SHRI VISWANATHA

MENON :

SHRI E. K. NAYANAR :
SHRIMATI SUSEELA

GOPALAN :

SHRI1 C. K. CHAKRAPANI :

Will the Minister of COMMUNICA -
TIONS be pleased to state:

(a) the progress so far made in the
construction of staff quarters for P &
T employees in Trichur;

(b) whether it is a fact that the
progress in the construction of quar-
ters is behind schedule; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THF
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I. K. GUJRAL) : (a)
Sanction for construction of 52 units of
quarters at & cost of Rs. 7.4 lakhs has
been accorded. The work is expected
to be taken up during next financial
year ie. 1968-89.

(b) No.

(c) Does not arise,
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DrvELorment oF Fisminc INpusTRY IN
KrraLa

4677. SHRI VISWANATHA
MENON :

SHRI P. GOPALAN :

SHRI C. K. CHAKRAPANI :

SHRI A. K. GOPALAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Yugos-
lavia has offered to supply some traw-
lers to Kerala State for the develop-
ment of fishing industry in the State;

(b) if so. whether permission has
been granted for the supply of traw-
lers; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No, Sir.
There was no offer from Yugoslavia
for the supply of trawlers to Kerala
State.

(b) and (c). Do not arise.

EMPLOYEES OF RIVER STEAM
NavigaTion Co.

4678. SHRI VISWANATHA
MENON :
SHRI NAMBIAR:
SHRI UMANATH :
SHRI K. M. ABRAHAM :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that the
employees of the River Steam Navi-
gation Co. met the Labour Minister in
December, 1887 and submitted a
memorandum to him;

(b) if so, whether it is also a fact
that he had assured them that all the
employees will be absorbed:

(c) whether all the employces have
since been absorbed; and

(d) if not, the reasons therefor ?

CHAITRA 1, 189) (SAKA)

Written Answers 2162

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C, JAMIR) : (a) Yes.

(b) No. Only assurance given was
that efforts would be made to find

alternative employment for them.

(c) Out of about 8,170 employees of
the River Steam Navigation Company
before its closure, about 5,180 men
have been employed so far in the
Central Inland Water Transport Cor-
poration und various private and
public sector undertakings through the
assistance of Government and its
agencies.

(d) A Committee was set up under
the Chaitmanship of the Deputy
Chairman of the Calcutta Port Com-
missioners to explore ways and means
for finding re-employment opportuni-
ties for the surplus employees nf the
River Steam Navigation Company.
The Bureau of Public Enterprises has
intimated all public sector undertak-
ings that the surplus persons should
be absorbed as far as possible on a
preferential basis, if otherwise found
suitable, wherever vacancies exist or
are likely to arise in future. The Min-
istry of Labour, Employment & Re-
habilitation have issued instructions to
the Employment Exchanges to register
the surplus employees and render them
every possihie employment assistance.
The Calcutta Port Commissioners and
the Labour Dockyard, Calcutta, have
been permitted to recruit the employ-
ees without the intervention of the
Employment Service,

COST DATA FOR AGRICULTURAL PRroDUCTS

4679. SHRI SATYA NARAIN
SINGH :
SHRI UMANATH :
SHRI GANESH GHOSH :
SHRI A. K. GOPALAN:

Will the Minister of FOCD AND
AGRICULTURE be pleased to refer to
the reply given to the Unstarred Ques-
tion No. 439 on the 15th February,
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1988 regarding cost data for agricul-
tural products and state:

. (a) whether the Government have
since taken &ny decision on the recom-
mendations made by the Standing
Technical Committee in this regard;
and

(b) if so, the details thereof?

THE MIN:STER OF STATE IN [HE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SIIRI
ANNASAHIB SHINDE) : (a) and (b).
The Minustry of Food and Agriculture
are taking necessary action to imple-
ment the recommendations of the
Standing Technical Committee viz, (i)
for studying the cost of cultivation of
principal crops in the couniry orn a
continuous basis and (ii) for extending
the coverage of schemes for consiruct-
ing indices uf input costs, in consulta-
tion with the Planning Commission and
Ministry of Finance. Pending finalisa-
tion of these schemes and the arrange-
ments for ineir implementation, a
token provision of Rs. 5 lakhs has
been made in the budget for 1968-69
for their implementation.

LAD.P. SCHEMES

4680. SHRIMATI SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI A, K, GOPALAN :

Will the DMinister of FOOD AND
AGRICULTURE be pleased to siate :

(a) the number of Intensive Agricul-
tural Development Programme S3cke-
mes in operation at present 1n the
different Stales; and

(b) the amount invested »>n (i)
irrigation, (il) fertiliser, and (iii) seeds
in each of the States under these
schemes ?

THE MINISTER OF STATE IN THE
MINISTRY
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) There is
only one LAD.P, (Intensive Agricul-
tural District Programme) scheme
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popularly known as Package Program-
me in operation in the country. It is
being implemented in a total number
of seventeen districts (one selected
district in each State, except in
Kerala where the scheme is in opera-
tion in two distriets).

(b) In LAD.P. no separate allot-
ments are made to the States for
investments in irrigation, sceds, ferti-
lisers, etc. and, therefore, the amounts
invested on these items in each State
are not readily available. The infor-
mation is being collected and will be
laid on the Table of the Sabha,

WEATHER FORECASTS

4681. SHRI D. C, SHARMA :

SHRI BENI SHANKER
SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

'(a) whether the farmer’s needs for
improved forecasts on weather have
been looked into; and

(b) if so, with what results and the
steps proposed to be taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes, Sir.

(b) At present in India, the weather
forecasting service consists of :

(i) An All India Summary on
weather forecasts issued in
fairly non-technical language
and is of a general character.

(ii) Five regional forecasts.

(ii) The Farmers’ Weather Bulletin
issued through the Press and
Radio. (Over 55 Stations of
AILR. in 22 local languages).

(iv) And special messages sent to
the Community Project Offi-
cials,

There are also arrangements by
which warning about severe weather
phenomena can be broadcast at any
time by the various regional stations of
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the ALR. soon after the Meteorological
Office issues such & bulletin to the
ALR,

The Meteorological Department also
maintains a list of persons and agen-
cies to whom warning telegrams are
sent whenever heavy rains or frost are
anticipated,

In order to make effective use of
the meteorological forecasts, it has
been the endeavour of the Central
Farm Information Unit in the Directo-
rate of Extension to ensure that the
State Agricultural Information Units
in collaboration with the Meteorologi-
cal Offices interpret the meteorological
data in respect of the field crops and
provide information daily to the far-
mers for taking up practical measures.
In this connection, the work done by
the Madras State Agricultural Infor-
mation Unit and the West Bengal State
Apgricultural Information Unit may be
mentioned. Efforts are also being
made to extend this facility to the
farmers through other State Agricul-
tural Information Agencies.

With a view to further streamlining
the weather forecasts and making them
more effective for farmers, it has fur-
ther been decided to set up a special
Cell in the Indian Council of Agricul-
tural Research with a competent Agro-
nomist to analyse such meteorological
data and make specific recommenda-
tions for wvarious crops in the daily
broadcast to the farmers. Such recom-
mendations will be based on the
various meteorological factors includ-
ing rainfall, soil moisture, soil tem-
perature, dew, incidence of frost,
humidity, ete. It has also been decided
to collect data of soil moisture and
soil temperature as a routine measure
at the wvarious Agro-Meteorological
Centres. A beginning is proposed to
be made with a Centre at LA.RI., New
Delhi.

RATIONING DEPARTMENT IN DELHI

4682, SHRI D, C. SHARMA :
SHRI BENI SHANKER

SHARMA :
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Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is proposed to reduce
the staff in the Delhir Rationing Depart-
ment and generally streamline the
rationing wing in Delhi;

(b) if so, the outlines thereof;

(c) the steps proposed to be taken
to absorb the surplus staff; and

(d) the estimated savings to
effected due to the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes, Sir.

(b) At present there are two
separate Departments, one for Ration-
ing and another for Civil Supplies.
Both these Departments are proposed
to be merged into a single Department
with 36 Circle rationing offices working
under it. The Zonal Rationing Offices
are proposed to be abolished,

(c) All the deputationists from the
Government of India or other State
Governments are being reverted to
their parent offices. Efforts are being
made to absorb the remaining surplus
staff against the sanctioned posts in
other Departments of the Administra-
tion.

{(d) Rs, 9.6 lakhs.
CenTrAL FruUrr Propucts ORDER

4683. SHRI R. S. VIDYARTHI : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have
extended the Central Fruit Products
Order to the State of Jammu and
Kashmir to ensure quality control; and

be

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No, Bir.
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(b) The Fruit Products Order has
been issued under Section-3 of the
Essential Commodities Act, 1955 which
4pplies to all States except Jammu and
Kashmir. Since the parent Act has
not so far been extended to the State,
the Fruit Products Order also does not
‘Xtend to that State.

Ao faons: smi=gt &
faw most ¥ fova 93t 9%
frafwm

1684, o T AW : FAT WA qqr
gate @eft oz Fam #1377 797 fiv

(%) a9 1966 9T 1967 & F
T F faa-fe fawrii 1 e
feems st (RSt # sfas
afug=r) sfufaam, 1959 F1 Irerge
&, F9% faur & e frars
s & fow amai 7 fom @i 9w
frafem #1 &, o=

(&) =7 fawrri & faeg 7ar srdardr
ALy

S, T a4 gAATE Haveqy |
ITHAT (Wt Ho o FHT) : (%) Frad)-
¥ ¥z (Fefrrdi #7 srfrard srfirsgsrn)
sfafraw, 1959 F smir Fa= fafze
faem vt &1 faa wam wfa-
qfea 771 FY sqaeqr )

(&) sara dar 4@ g

PLANT PROTECTION DIRECTORATE

4685. SHRI RAM CHARAN: Wwill
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the total number of employees
in the wvarious categories, Class-wise
recruited so far in the Directorate of
Plant Protection Quarantine and
Storage and the number out of them
recruited from Punjab and Haryana
and other States;

MARCH 21, 1968

Written Answers 2168

(b) the total number of Scheduled

Castes and Scheduled Tribes recruitad
so far; and

(c) the total number of persons
belonging to Scheduled Castes and
Scheduled Tribes whose seniority have
been neglected at the time of depart-
mental promotion and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The Directorate of Plant Protection
Quarantine and Storage has been in
existence for nearly 20 years ang it is
not possible to furnish detailed infor-
mation about all the persons recruited
during this period as records are not
maintained in certain types of cases
for such long periods. However, in-
formation about staff strength and the
number of employees belonging to
Scheduled Castes and Scheduled Tribes

as on the 1st January, 1968 is as

tunder : —

Staff Strength Number of Number of

on 1-1- 1968 Scheduled Scheduled
Caste emp- Tribe em-
loyees. ployees

Class 1 19 1 Nil

Class IT 41 7 2

Class III 432 48 2

Class 1V 235 47 4

Recruitment is open to all the citi-
zens of India is not made on regional
basis. However information about the
number of persons belonging to Punjab,
Haryana and other States in position
as on 1-1-1968 is being compiled and
will be laid on the Table of the Sabha.

(c) In the case of Class I and Class
Il Gazetted posts recruitment is made
through the Union Public Service
Commission. For other posts recruit-
ment is made in accordance with the
prescribed Recruitment Rules and
rules about determination of seniority
issued from time to time. The cases
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of all employees including those
belonging to Scheduled Castes and
Scheduled Tribes have been dealt with
in accordance with these rules.

7E 7 A1 faw § 90w g fadt
%1 ¥ faafer

4686. MY QW | : 347 G HGT
q@ IATT FY FAT 7 5

(F) 71 ag 79 2 f& Zfiem
feamr & g9 1w Zofifass aur sra
SeaTfuFY fags §w  aql F Faer
q@F Aar fage gn

(=) =#fz zi, @t gtz =% a9
AT qIATH IGTE; AT

(1) 7w & OF FCT FY Fear fraA
& f=g 37 & oA AT-a 7w IUwa|
AAFTD T AATGT I AL I
& ?

w6g-wTd 9T HAT fawTr ® Usw
Hal (st go o wWUA) : (F) 1
FATET 1965 A TF AT faww 7 3T-
7T mAT 7 Faw v Hfawd A
agE s Aarfraw £ ¥ fav smag
o7 fagr & 1 IAFT wrdAT fAasrnd

(&) ot ve Fo nfeas, IuFER-
O, ZHIEE Hed, 4 fasdl |

(%) w1

RETRENCHMENT OF CoAL MINE
WoRkERs

4687. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the total number of workers
retrenched in the coal mines in 1987;
and
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(b) the names of collieries and the
number of workers retrenched in each
coal mine during the above period ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) 5077.

(b) The information is given in the

statement laid on the Table of the
House. [Placed in Library, See No.
LT-541/68.]

VioLATION oF MINEs Act BY CoAL

MinEs

4688. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) the names of coal mines against
which prosecution cases have been
launched for wviolation of Mines Act,
Rules and Regulations made there-
under in the years 19686 and 19687; and

(b) the reasons of prosecution in
each case and results thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The information is being
collected and will be laid on the Table
of the Sabha when received.

CoaL MINE Voo kFrS DECLARED
Mepichiry UNFIT

4689. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased’
to state:

(a) the total number of coal mine
workers declared medically unfit fn
1966 and 1967; and

(b) the names of collieries where
they were working ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The information is being
collected and will be laid on the Table
of the House when received.
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‘ New JEMEHART KHASH COLLIERY

4600. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether Government have
received any notice of strike from Col-
liery Mazdoor Sabha (AITUC) in
relation to New Jemehari Khash Col-
liery;

(b) the demands of the workers of
this colliery; and

(c) the steps which have been taken
by Government to bring about the
settlement ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
‘(a) Yes.

(b) The Colliery Mazdoor Sabha had
submitted a charter of 12 demands.
‘These related mainly to payment of
profit-sharing bonus as per Bonus Act,
Variable Dearness Allowance, arrears
of wages as per recommendations ot
Central Wage Board for Coal Mining
Industry and reinstatement of 16
workers.

(c) The Assistant Labour Commis-
sioner (C), Raniganj took wup the
matter in conciliation, but could mnot
bring about a settlement. The matter
is now under the Government's exami-
nation.

IRREGULARITIES BY COLLIERIES

4691. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) the names of collieries which
have been prosecuted for non-payment
of quarterly bonus, irregular payment,
improper maintenance of . Attendance
Registers, non-issue of bonus cards and
measurement slips in 19685, 1866 and
1987; and
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(b) the actions taken against them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) The names of collieries prosecuted
for non-payment of quarterly bonus,
irregular payment, improper main-
tenance of Attendance Register, non-
issue of bonus cards and non-issue of
measurement slips in 1965, 1966 and
1967 are given respectively in Annex-
ure A, B and C, laid on the Table of
the House. |Placed in Library. See
No. LT-542/68.)

(b) The present position of the cases
filed in various Courts is given below:

Act Year No. of Results of
Coll- prosecution
leriecs —- —A————
Prose- CON- Ac- Pen-
cuted VIC- qui- di
TION ttal
Coal Min-
es Bonus
Scheme 1965 177 106 11 60
1966 204 98 21 85
1967 81 s 2 74
Payment of
Wages (Min-
es) Rules 1965 82 47 — 35
1966 77 35 — 42
1967 29 6 — 23

DevELOPMENT OF TAPIOCA

4692, SHRI P. GOPALAN:
SHRI A, K. GOPALAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment have agreed to supply free
tractors for developing tapioca agri-
culture in Cannanore District; and

(b) if so, whether the supply of
tractors has been made ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
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The Government of India are contem-
plating a seheme of setting up tractor
hiring centres under which farmers
could obtain tractors on hire on pay-
ment of specified charges, The Gov-
ernment of India are also contemplat-
ing meeting the cost of tractors, imple-
ments and other equipment of these
centres partly as a loan and partly as
a grant. On the finalisation of the
scheme, the allotment of one unit to
the Cannanore district for reclamation
of cultivable wastelands will be consi-
dered. The primary objective of the
unit would be to reclaim the lands for
crops best suited to local conditions.
At present, tapioca is grown on such
lands as are reclaimed in this area.

fassl grw  dYeAT
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Foop anp PickLE UNITS

4696. SHRI K. N, PANDRY : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 2161
on the 29th February, 1968 and state:

(a) the names and places of food
and pickle units in Uttar Pradesh
showing the names and addresses and
value of sales of each unit during the
last three years; and

(b) the names of units against whom:
punitive action was taken for not main-
taining the requisite standard of
hygiene and cleanliness jn packing tins
during the above period ?

THE MINISTER OF STATE IN THE'
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The information is being collected and
will be placed on the table of the
House.

AND Prckre Unrr v WesT
BENGAL

4697. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 2161
on the 28th February, 1988 and state :

(a) the names and places of food
and pickle units in West Bengal show-
ing the names and addreszes and value-

Foop
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-of sales of each unit during the last
three years; and

(b) the names of the units against
whom punitive action was taken during
the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The information is being collected and
will be placed on the table of the
House.

WesST GERMAN AID FOR AGRICULTURAL
DEVELOPMENT PROJECT

4698. SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to statc:

(a) whether it is a fact that West
Germany propose to render aid for a
major agricultural development pro-
jeet in addition to the Mandi and Nil-
giri schemes; and

(b) if so, the name, location and
other details of the project and when
it is likely to start ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes.

(b) The Federal Republic of Ger-
many have offered a gift of fertilisers
of the value of Rs, 510,438 c.if. for
launching the Indo-German FAO pro-
jeet, Almora, Uttar Pradesh,

The proposal envisages that the
fertilizers given by the Federal Re-
public of Germany will be taken over
by the Central Fertilizer Pool, who
will credit the same to an account to
be opened in the Reserve Bank. These
funds will be routed to the project
through the Uttar Pradesh Agro-
Industrial Corporation. The Fertilizer
Pool will also make the above men-
tiened quantity of fertilizers available
to the State Government in addition
to the normal State quota. The ferti-
lizers are to be sold to the farmers in
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the project area and the proceeds
thereof are to go into a Revolving Fund
for providing support measures in
subsequent years.

The main purpose of the project is
to increase crop production through
efficient and adequate use of fertilizers
and other support measures like supply
of improved seeds, irrigation, improved
agricultural implements and machi-
nery, crop production materials ete.

The project was inaugurated on the
4th March, 1568,
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RURAL INDEBTEDNESS

4700. SHRI K. M, KOUSHIK : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have
conducted any survey in the recent
past to ascertain the extent of rural
indebtedness in the country,;
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(b) if so, the results thereof;

(c) if not, whether Government
propose to undertake any survey
- this regard; and g
(d) if not, the reasons therefor?

. THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY) : (a) No,
Sir. The last survey was the All India
Rural Debt and Investment Survey
1961-62 conducted by the Reserve Bank
of India.

(b) Does not arise
(e¢) No, Sir.

(d) Since the All India Rural Credit
Review Committee appointed by the
Reserve Bank of India is going into
this questipn, no survey is considered
Necessary.

Rice MriiLs mw MANIPUR

4701. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total number of Rice Mills
working in the Union Territory of
Manipur;

(b) whether all the Rice Mills are
being supplied with power and other
facilities to run them; and

(¢) the number of Rice Mills which
have not so far been provided with
power and the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c).
Information is being collected from
the State Government and will be
placed on the Table of the Sabha as
soon as it is received.
SEwak SAMAJ  (MANTPUR
BRANCH)

'4702. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND

BHARAT
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"AGRICULTURE be pleased to state:

(a) whether it is a fact that Bharat
Sewak Samaj, Manipur Branch has
gone bankrupt and became defunct;

(b) if so, the reasons therefor;

(¢) whether the Samaj has any
arrears to pay to the labour employed
by them for their activities; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY) : (a) to
(d). The information is being collected
and will be laid on the Table of the
House.

FERTILISERS

4703. SHRI K, SURYANARAYANA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the quantity of nitrogenous ferti-
lisers allotted and actually supplied
from the Sindri Fertilisers Factory to
the various States during the last three
years;

ALLOTMENT OF

(b) whether the Government of
Andhra Pradesh have requested to
increase their allotment of fertilisers
for the current year; and

(c) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-543/
68).

(b) and (c¢). During the month of
December, 1967, the State Government
requested for the allotment of some
quantity of Sulphate of Ammonia from
Sindri because of preference for this
fertiliser shown by the cultivators. To
meet their urgent demand of this kind
of fertiliser, an allotment of 5,000
tonnes of Sulphate of Ammonia from
Sindri has been made in favour of
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the Btate Government on 6-2-68. The
Factory has been asked to arrange
supplies of this quantity on receipt of
despatch “instructions from the State
Governnaent,

In addition, the State Government
had also asked for allotment of 25,000
tonnes of Ammonium Phosphate and
25,000 tonnes of Calcium Ammoniun:
Nitrate in lieuw of the allotted quantity
of Di-Ammonium Phosphate and
Ammonium Chloride. The State Gov-
ernment have been advised to explore
the possibilities of obtaining supplies
of Ammonium Phosphate from E.LD.
Parry, FA.CT. and Coromandel
Fertilisers, in view of the limited
imports of this fertiliser and to accept
allotment of Di-Ammonium Phosphate,
However, to meet the urgent require-
ments of the State, 20,000 tonnes of
Calcium Ammonium Nitrate were
allotted from Rourkela on 1the 3rd
Febraury, 1968, as an advance allot-
ment for the period April-June, 1968.

Mines SAFETY EQUIPMENT

4704, SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that the
Mines Equipment Advisory Board has
appointed a Committee on indigenous
production of mines safety equipment:
and

((b) if so, the progress made by the
Committee so far?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):

{a) Yes.

(b) A sub-committee was set up by
the Committee to collect basic informa-
tion on the subject, e.g., the estimates
of demands, the availability of equip-
ment, and the actual and potential
manufacturers of the equipment. The
sub-committee has compiled the
required information and it is expected
to submit its report shortly to the
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REHABILITATION OF DISABLED MINERS

4705. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the Committee set up
by Government under the chairman-
ship of Director General of Mines
Safety to go into the problem of dis-
abled miners ang their rehabi‘.l.ltation
has submitted its report; and

(b) if not. the stage at which the
matter stands at present ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :

(a) No.

(b) Organisations of employers and
workers and technicians have been
requested by the Committee to send
their views on the various terms of
reference of the Committee, and two
Sub-Committees have been furmed to
collect and collate relevant information
on the subject including the practice
obtaining in foreign countries. The
sub-committees are expected to report
to the main Committee in the near
future.

Aupiere Fisu

4706. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that ‘Audible
fish' has been found in the back waters
of Kerala.

(b) if so, whether there is any
proposal under consideration to export
such fish;

(c) the names of countries which
have offered to purchase this fish, and

(d) the likely foreign exchange to
be earned thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Some
fishes, popularly known as Croakers,
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Grunters and Drumers, make charac-
teristic sounds by rubbing one part of
the body with another, vibration of
air-bladder etc. These fishes occur not
only in Kerala but also in other areas
with a rocky sea-bed.

(b) There is no proposal for export-
ing these varieties of fish,

(c) No such offers have been
Teceived in the Ministry of Food and
Agriculture,

(d) Even if some demand can he
«developed for such fish it is not
expected this would result in foreign
exchange earnings on any significant
scale,

PARTIAL DECONTROL OF SUGAR

4707. SHRI NANJA GOWDER : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Gujarat Government have urged the
Central Government to re-consider the
present partial decontrol of sugar; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
‘TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIBE SHINDE): (a) The
Gujarat Government had requested for
reconsideration of the policy of partial
decontrol of sugar on 15-12-1967, ie.
within a few weeks of its introduction
when the prices of sugar in the upen
market were very high,

(b) The State Government was
informed that the prices of sugar in
the open market had declined and the
situation should be watched before
considering modifications in the sche-
me. Since then the open market prices
have declinedq by about Rs 150 per
quintal and the objects for which the
scheme was introduced, wviz. to arrest
the decline in area under sugarcane
and to maximise sugar production are
also likely to be achieved.
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CoOPERATIVE SuGArR FacToRY IM
Mysoxz

4708. SHRI S. M. KRISHNA :
SHRI K, LAKKAPPA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of applications
received by Government to start sugar
factory on co-operative basis in Mysore
State since 1967;

(b) how many of them have been
sanctioned; and

(c) the reasons for delay in sanction-
ing the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No appli-
cation for the grant of a licence for
the establishment of a co-operative
sugar factory in Mysore State has been
received since 1967,

(b) and (c). Do not arise.

EmPLOYEES' PrROVIDENT FUND ScHEME

4709, SHRI N. SREEKANTAN
NAIR : Will the Minister of LABOUR
AND REHABILITATION be pleaced to
state :

(a) the total number of accounts of
the workers brought within the scheme
maintained in the various Regiaonal
offices of the Employees’ Provident
Fund Scheme, during 1965.66, 1966-87
and 1967-638;

(b) the total number of employees
cemployed in the wvarious Regional
offices of the Employees' Provident
Fund Organisation during the last three
years; and

(¢) whether there has been a pro-
portionate increase in the number of
employees in the Regional offices vis-
a-vis the number of warkers brought
under the scheme ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI):
(a) The total number of accounts
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maintained in the various Regional
Offices of the Employees’ Provident
Fund Organisation was as follows :—

1965-66 : 28 +68 lakhs
1966-67 : 31.33
1967-68 : 3263 ,, (ason30-1'-67)

(b) The sanctioned strengih of the
Regional Offices of the Empioyees’
Provident Fund Organisation was as
follows ;:—

1965-66 : 40,32
1966-67 : 4,185
1967-68 : 4,448 (as on 30-11-1967)

(¢) There has been an increase in
the number of employees but the
increase is not proportionate to the
increase in the number of accounts as
additional staff is sanctioned for the
enforcement side un the basis of the
number of establishments and for the
accounts side on the busis of the
number of accounts.

BonNus FOR PROCUREMENT OF FOODGRAINS

4710, SHRI V, NARASIMHA RAO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Govern-
ment distributed bonus t: the States
through the Food Corporalion of India
who shared in procuring rice/wheat;

(b) the amount of bonus given to
each State so far;

(c) whether any instructions bhave
been given to the states to utilise the
said amount for the development of
Agriculture; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION {SHRI
ANNASAHIB SHINDE) : (a) Incentive

bonus on wheat only is paid to the
Government of Punjab through the
FCI.

(b) Information is being collected

and will be placed on the table of the
Sabha.

(c) Bonus is paid to State Govern-
ments mainly for implementing sche-
mes for the benefit »f agriculturists
L20 L8S/68—6
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(d) Does not arise.

Post OFFices, SAviNG BANKs, TELE-
GRAPHS OFFICES AND TELEPHONE Ex-
CHANGES IN ORISSA

4712. SHRI BAIDHAR BEHFRA :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Post Offices,
Savings Banks, Telezraph Offices and
Telephone Exchanges proposed to be
opened in the rural areas of Orissa
State during the Fourth Plan period;
and

(b) the number and the location of
Post Offices, Telegraph Offices and
Telephone Exchanges proposed to be
opened in Cuttack District during the
above period ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
The Fourth Plan of the Posts and
Telegraphs Department has not been
finalised yet. However, subject to
fulfilment of departmental standards
and availability of funds. it is likely
that 600 post offices, 109 telegraph
offices and 19 telephone exchanges will
be opened in the rural areas of Orissa
State during the quinquenium 1866-
1971. All departmental post offices
are authorised to transact Savings
Bank work. No target has been fixed
for vesting Extra Departmental Branch
Offices with Savings Bank powers as
for a five-year period.

(b) 102 post offices, 7 telegraph
offices and 2 telephonz exchanges are
likely to be established in thp rtural
areas of Cuttack district during the
same period. Of these 32 post offices
and 1 telephone exchange have already
been provided with effect from 1st
April, 1966, Some of th2 places where,
subject to fulfilment of departmental
standards and availability of funds,
post offices, telegraph offices and
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telephone exchanges ar2 likely to be
opened in future ure:

Poat Offices : Nayabettnda, Arilo,
Anantapur, Ultaran, Raghunathpur,
Deuligahi, Nidhipur, Kolipur, Bhiranga,
Badilo, Begunia, Phokhariapada, Anuri,
Malpara, Radha-krishnapur, Ameipal,
Sarana, Chandital, Balitirtha, Ambika.
Palimi, Balighari, Dharbil, Madhupur,
Gajrajpur, Parbatipur, Birtal, Kollard.
Nuagangram, Kancheigaon, Kakuri-
kuda, Keruan, Jahna, Antia, Bagoi,
Galdari, Ghasiput and Mala Anantapur.

Telegraph Offices: Niali, Alnahat,
Sundergaon, Giria, Panikoili, Panka-
pal and Tulsipur.

Telephone Exchange: Jagatsinghpur,

House-BumLpinGg COOPERATIVE SOCIETIES
DELHI

4713. SHRI A. S. SAIGAL : Will the

Minister of FOOD AGRICULTURE be
pleased to state :

(a) whether the amounts of all the
Housing Building Co-operative Socie-
ties in Delhi for the year 1966-67 have
been audited and inspected;

{b) if not, the number of socicties
whose accounts have not been audited
and inspected during the last three
years:

(c¢) whether the Bank Accounts of
any such society or societies have been
frozen by the Cooperative Department
of Delhi recently; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION ( SHRI
M. S, GURUPADASWAMY) : {a) No,
Sir.

(b) Out of a total of 284 Cooperative
House Building Societies in Delhi, the
accounts of 9 societies could not be
audited, and 77 societies could not be
inspected, during the last 3 years.
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(c) and (d). Attention is invited 1o
the replies to parts (a) and (b) of
Unstarred Question No. 644 answered
in the Lok Sabha on the 16th February,
1968, a copy of which is laid on the
Table of the House. [Placed in
Library., See No. LT-544/68.]

9 faw (SwTsdam)

4714, S Anivae f@A ¢ @@
o a9t §fq 75 a7 a0y 7 g
fE -

(%) s@qgas, 1966 7 ag, 1967
TF *1 safa § mzs (I9¢ w2w) &
A FH i & 7 37 faeer Seqres
fxar;

(@) 2277, 1967 F179 fAa
& qrg ST FT (F990 T2F 97,

() 2a7FFAT, 1967 Y 3A fAw
A g 7 faeet iy adidr s oay
ATATT WTF 77 91 sarqrfedt &7 amF
§ o8 37 fag & qra famdY ST 3=
4T,

(a) fomaz, 1967 & @A,
1968 @F FY Al 7 veq Y famw grer
g sgrmfwt 51 3 wF 5 F &
faaaT ST I faw greT g, 1967
¥ gz AmT £ af o qar faar HiAr
\E, 1967 ¥ @1 Jq17 FY 0% ; A

(7) =% @ & faad & faa

frrae, 1967 F 1 39 A9 7 4%
saTieEt #7 faer o< a7 AT ST oY ?

g, gfa, swmafor fawe aa
agE  wawm § sy weEr (s
srarenfga frd) : (7) 3,648 Fedr 2

(@) 314ded e
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() z¥a S fawr &7 ST #7 wfia-
uifed & fad gva17 gra 23 A&wav,
1967 F1 FH1 7 faq wrar & a7 w2
< fod 7 T Gz 198 HELT @9 41
foam & ar a1 19 AT GF AW H
orF STIIfal &1 994 & g =27 &
AT 4T 1

() fa 7 1966-67 F 9 7 0
3. 648 T z7 ST F7 FeqrIA fFaw
T #1737 799 § g6 4127 S A7
HR FeqIA ALT famwr 91 1 1967-68
FFGED, 1968 F 477 aF (AT T 6286
e a9 T %1 Feqrga faar 97
A AT A 1 1967-68 F  TeqaA
H 8 23 99%97, 1967 8 23 TG,
1968 TF G aATAT T G415 ATNITAT
F1E99 F 70 965, 1 F1&T 29 AT
=T T 91 )

(z) fa= #1797 9 | 399 F
fed A1 w1 AT FTfAA T 360 TAT
A1 485 877 Ffafraza & Ff7 fa=-
faw g g AT A1

Private MoTtor Car Drivers

4715. SHR1 DEVEN SEN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the
drivers of individual owners of motor

cars other than those engaged by
Companies, industrial concerns and
Government are not covered by the

Industrial Disputes Act and conse-
quently there is no security for their
jobs and profection for the wages; and

(b) if so, the steps taken to bring
them under the Industrial Disputes
Act?

THE MINISTER OF LABOUR AND

ITATION (SHRI HATHI):
(a) is a fact that the drivers of

individual owners of motor car; are

4,
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not covered by the Industrial Disputes
Act, 1947,

(b) It is not proposed to extend the
scope of the Industrial Disputes Act
to workmen other than those employed
in units covered by the term “industry”
as defined in the Act.

wreate gfe srresam ofvag &t
qu “W”

4716, =t FET MW AT ;74T
g @ar e #3973z A A
9T ¥4

(%) 71 a7 79 § f& wrdm gfw
aeaT 9fag greT 9 ag 9gd vw
faudr afasr ‘qumes’ swfer €
AT A1 S fzT AT A A&
fd aga s fag & @@ 4t 9

(@) fF= wrooil & za afawr 41
qFTIF 772 F7 fgar mar g 7

g, iy, swafow fama qar
HEWIT AATOd § 09 At (s
samaifga fosd) o (F) o7 &1

(@) rwmar #7 sgma afafa F
yoAr 75 9 oo 7 A FEt F |7
arq ag fawrfor @1 €7 6 Wl #fa
s qfag Y AW AF A7 4w
& fad adwr afasrsii #1 awfzaesr
FIA AT IAFT  TLAT TG qATHIAA
Fh dmfag qrE 3™ ¥ few
ST TETAT &1 FH FIF &1 177G 47
7 faare AT fed | aRa aTETETT
frga &1 € afaa) ot ox afafy 70
Fr Fwwr 7 fawmfow ar o
fF st & A4-wia famfas ofwr
“quara @ wifes ofaEr gl
& =rx fasr = Fifew | 54 fewifoer
M EFR 7@ gl famtes qrawr
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“qupgrer’ 1 ALY, 1066 7 TT
fear war ST a9 ¥ QU EE=T
fawg ot agd “qume’ §  wwfw
fod oy @ qfcag #1  wrfaw b
G’ & s fFr AT @R

agEt W faw

4717. st SE "W AT ;T
aTe aar §fY T AE ST FY ST F 6
fr 2w & gt fora wea Q1 forer =0
W®E, ¥ wei-wer & AT A el &
I F O FA F Tl AF AFA Q@
&

g, wiw, smnfos fasw aa
TEEX HATAY | qSAFE! (7 qHo
QW0 TETEETATHY) : W F I 55 He-
FTO A FTTET 57 72 | FRi-SAe
3 feqa @, 9 =T & A1 €7 0F AT
wmww’fw‘r% | [T
¥ var w1 2@¥ gEmi LT.—
545/68] | TFT XTI IUA TEAIF
gt & anfa® M9 A1 agiar I
R 9w T 9T AT @ afafaa
W 92w ) qfF  §alowaE €9 F T
@t
DAM oN RIvER CHENAB IN JAMMU

4717-A. SHRI K. P. SINGH DEO:
Will the Minister of FOOD AND

AGRICULTURE be pleased to state:

(a) whether Government are aware
that substantial quantity of timber gets
washed down to Pakistan every year
when river Chenab in Jammu rises
during the rainy season;

(b) if so, whether Government pro-
pose to construct a Bandh to stop the
timber being washed away to Pakistan;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?
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a procession in Delhi (C.A.)

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes, Sir.

(b) and (c). A set of two log booms
is under construction.

(d) Does not arise.

2192

.05 Hgs.

ALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
Lathi_charge and tear-gassing on
eacerful procession in Delhi on 18th

arc|

=i 5w 9T =i (gfig) : erew
wgrEm, § famfafas afassada am
W % fawg 1 7 A=A 7 WA
T 71 a1 famrn wmean § d S
Fxa1 g # 35 9% 95 =1 q9weq §——
“gfemat fragz 94 & Al 7 18
s, 1968 &1 faedt ¥ Faq =
grr fasrd w3 wifage s9F
gfers grar AvSr 9IS AT, WA
BT AT TT qra-yg § 47 farean-
e famqn sam

THE MINISTER OF HOME
AFFAIRS (SHRI Y, B. CHAVAN):
Mr. Speaker, Sir, The Delhi Pradesh
Congress Committee had informed the
Delhi Administration on March 13,
1968 that they had decided to organise
a protest march on March 18, 1968 to
focus attention of the Government and
the people towards the miserable
plight of the people in Seemapuri and
Nangloi colonies. The route given in
the letter of March 13 did not include
any areas where orders under section
144 Cr. P.C. were in force. However,
on March 14, another letter was receiv-
ed from the DPCC intimating that
they had decided to change the route
of the protest march to include Matia
Mahal and Chitlikabar areas of the
Jama Masjid police station. Efforts
were made to persuade the DPCC 1o
exclude these areas on account of the
fact that these were extremely con-
gested areas but the organizers did not
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agree. On March 17, 1968 the entire
position was reviewed by the District
authorities and they felt that it would
not be desirable to allow large num-
bers of people to gather in the sensi-
tive areas of Kamla Market, Jama
Masjid, Hauz Kazi and Darya Ganj
Police Stations. Accordingly, an order
under section 144 Cr. P.C. was promul-
gated in the evening of March 17
prohibiting demonstrations and  pro-
cessions in these areas. This decision
was conveyed to Shri Shiv Claran
Gupta, Leader of the Congress Party
in the Metropolitan Council.

SHRI RANGA (Srikakulam): The
Congress people have become law-
breakers. . The ruling Congressmen
have become civil disobedience
resisters,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): They have become
rebels.

SHRI Y, B. CHAVAN : On March 18
a truck load of demonstrators arrived
from the Paharganj side and stopped
opposite the DPCC office at Ajmeri
gate. They were arrested for committ-
ing breach of the prohibitory orders.
After these arrests, people started
coming in batches from various direc-
tions to converge near the round-about
opposite the DPCC office. The batches
were also taken into custody. At
about 1130 AM, a crowd of about
3,000 persons tried to force ils way
into Ajmeri Bazar but were checked
by a strong police cordon. A few
stones were thrown from the crowd on
the policemen, as a result of which 8
policemen received simple injuries.
When it became apparent that the
crowd was determined to forca its
way and the police cordon was not
strong enough to check it, the Sub-
Divisional Magistrate ordered teargas
shells to be fired. Accordingly 4 such
shells were fired. Thereupon the
crowd melted away. At about 1.30
P.M. an announcement was made by
the DPCC office that the programme
for the day had been called off.
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in Delhi (C.A.)

Dr. Z. Abbas Malik, Municipal
Councillor belonging to the Republican
party of India, led a procession of
about 400 persons in the area of Police
station Jama Masjid. The Processionists
were arrested when they came out in
the open at Pandit Shyam Lal Road.
Similar small processions organized by
the Congress Party also moved about
in the area of the Jama Masjid Police
Station and where intercepted when
they came out in the open. In all 699
persons were arrested and were tried
in the Jail premises after necessary
permission had been obtained for such
trials from the Lt. Governor. All of
them pleaded guilty of having com-
mitted breach of the prohibitory orders.
They were convicted and sentenced to
simple imprisonment for 15 days.

SHRI KANWAR LAL GUPTA : And
later on released.

SHRI Y. B. CHAVAN : I am coming
to that, The persons arrested included
6 members of the Metropolitan Council
and 19 Municipal Councillors. During
these incidents some members of the
public also received minor injuries,
and nine of them were admitted in
the Irwin Hospital,

The sentences of all persons under-
going imprisonment were remitted by
the Lt, Governor.

SHRI KANWAR LAL GUPTA: By
you; not by the Lt. Governor, by the
Home Minister.

SHRI Y. B. CHAVAN: And they
were released yesterday.
st g% oy wnf : aeyw wEEE, A
A=Y FERT 7 A Twey fagr & 9EA,
$ 7o 7y & ¥ fmr 9o 7Y feam
g9 o e § sz agm fF ¥ ey
T8 | Y AT § FATET AT ATTET AT
fawely & 3@ o1 @ & 1 37 gy WiwST
Tt #1 ot g T HE T ATy
7@ 2 | faeelt wefafaedom 3 ot o=
firar 97 999 T TR FEr A | TE AT
7z fF & 60 ¥ X & 43 g i
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[ S w=x =]

ALY AT 1 IATST ALY FTOAT | gAY
wz & afs oo a@w Ay A A
fam a7 go wwm fam onad | Y a7
fo so 9 &1 ATE famy v | 9YF
7z f& 2eqyr fufafenr ady &oft v
gat gz f& Hmg § A awfa
gfaad F# dfews dfafadm, Faqe,
&, qiT, gga snfz g gifr o Al
I g favam fenar m a1 fr 53
dt FIMET a9 72 /T A w40 | A
T AT FS ®T AR T 20
ZITT ATRfAAT FT qET H IIHT 8 A
X #rargdr 7 &F famr mar wei gz e
e ot amfew gfad w0 & | @ o
sTeaTEH o T A1 59 araa H A
T At fam | @ AmEER E
Tgd A <A safedt 1 481 7 IATT F7
arg & fear nan | A s fagan 35w
Ty § o7 K9 e g4 Ay
Tz %1 @A AT §—F g1 9T e,
=t 9t foFar A= s TEr a7
Tamn f& aEEE T | sqe e
JAT AT T AT IH 97 A=A AT |
FZi gt o af= i gd  F wgm fF
Tz Al WERT TH AT W7 I 4
FHTY WA TIT AT AT HAT2T AT
Fzed w57 § wvarAd feun 91 fF
| 1 G191 F1 9® Ofan g ag fasge
g1 =tfgn &few ag oo faedl @i
qgA 9T Ag g wfed |y o A
ot oy snvaree fean ar f& @ &=
wTE AEY & AN 9 aF I+ G I |
zafag & 77 Wl A@ed & FgAT fE
AT ¥ F GIC ATAN FT ZFAT FOLGA
¥ waF #1 9 WA fenidd f =
% HRI WS AT 7 a9 A
ST w9 aF fF I @A & feu
g 7 & &) W A qry AwtE gfa-
o1 A N g A 7
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SHRI Y, B. CHAVAN: The hon.

Member has raised points which will
have to be considered in two aspects.
One is the problem arvising out of the
law and order situation that was
created because of a certain procession
that was taken out. The other is the
question of the jhuggies and jhonpries
and the pgeneral problem that lies
behind it. As far as that problem is
concerned, it is a long standing and
chronic problem which requires very
sympathetic consideration and attention
continuously. I know that it is a
matter which is rather difficult of any
simple and easy solution. It is not
a problem of Delhi alone; it is a
problem of all the important cities
because we all know that this process
of organisation is a very difficult
process, That is a part of our ccono-
mic life.

I do concede that there are genuine
grievances about this matter; I do not
deny that. Therefore I had sat many
times for many hours with all  the
representatives of all the organisations
concerned and had appointed a study
team of officials and non-officials 1o go
into the problem. Certain recominen-
dations have come. One thing is
certain. Certainly, we must stand by
the commitment that the Government
has made, namely, that these people can
be shifted only when there are alter-
native arrangements made. ‘There is
no doubt about it. In this case also
certain alternative arrangements are
made. The only point that remains is
whether enough facilities are available
there. Some Members of Parliament
who visited that area have told me
that there are not enough facilities yet
available. This should be looked into.

o wfm qaw amwdd (FTE)
5z AT AET

of; anTa vF FegA : faAT R
o AT AT g |
But this again is a matter of finding

necessary resources in a given ‘tima.
Towards that certainly efforts will be



2197 Larhi Charge on

made., Therefore, I appeal to all those
persons who are interested in this
problem, looking to the difficult aspect
of the problem, that we must not make
it an agitational problem. That is my
only point.

Wl FIT AR AT : T 397 T4 H1
ARATET, THENT FATET@IE |-

SHRI ¥ B, CHAVAN : Mr. Kanwar
Lal Gupta, as far as this problem is
concerned, our children ang your
children are the same. There is not
much of difference when there is a
suffering of the people. I understand
the feeling of the Delhi Congressmen.
‘When they saw there is a suffering of
the people, there was the natural
iradition to rebel against it.

SHRI BAL RAJ MADHOK (South
Delhi) : They never care for the
suffering of the people. I was the
first to visit the place. I brought it to
the notice of the Government. They
have only crocodile tears; there is no
sympathy in their hearts for the
Jhuggi walas.

SHRI Y. B, CHAVAN : Cerlainly, I
do not approve of their trying to take
this sort of an issue in such an agita-
tional form and the particular time
chosen was something rather very
unhappy. I am not trying to go into
the details now, This problem is an
important problem. I am looking into
it. The hon, Member, Shri Prem
Chand Varma, has also made certain
suggestions. I will look into them.

SHRI D. N. TIWARY (Gopalganj) :
It has become chronic not only in
Delhi but throughout the country to
defy Section 144 and lead processions.
The Opposition parties are very for-
ward in this matter and this has
caught the imagination of the people
of Delhi also, whether they be Con-
gressmen or non-Congressmen. The
question is, when there was a peaceful
procession and they had notified their
intention beforehand, why was so much
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severity shown to those processionists.
The second question is that in these
matters of clearing slums and vacating
the area, there should be no distinetion
between rich and poor. In Jamuna
Bazzar, the jhuggies have been
removed but the brick houses, the
pucca houses, have been allowed to
stay. Why has this differential treat-
ment been made between the jhuggies
and the pucca houses?

SHRI Y. B. CHAVAN : As far as the
second part of the question is con-
cerned, certainly, it needs to be looked
into. I do not know the definite facts
about it. whether the brick houses of
some rich people have been allowed
to stay, even when they were illegal
or unauthorised constructions, I will
have to find out. As far as the first
part is concerned, I would request the
hon, Member not merely to look at the
situation in isolation. It may have
been a peaceful procession. But a
peaceful procession in difficult areas
during difficult times can become an
cxplosive affair. It is a matter of
taking judgment of the matter and
our judgment was that allowing the
procession would have been a wrong
thing.

ot TEnEEIT MAE (92A1) ¢ areney
wREE, #E WO A F IS
F g 1w fae F oweET Y
TR wE & faad Fidw ae ay ofr
W1 F91 92 GT &, 99 T 97 97 Mfe
2 f7 7z w2 737 €Y wemAqw & )
TR F A FT AT, TE BT FETCFN
gt gE AIA AR, S8R
fgas AT 7 § fAu awge
ZATIE GIR I FAX TATIAS AT
AT AT AT S T F AT FTgLr T
A0 | AT I F 25 gATC AR A
IaATET %7 A 9 frar v g F@r 7
AT FEATE g1Ad § IAHT qA I
I oA 1 gAs  fAF A ar 9T
FT §FAWTH § T FE A FFTAW §
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[sft TraTwaTT wresit) FAFm Mg A qE AN NrF gww
et waa 7 33 ag +g faar s oot
TS ST WA A B I3 & o &7 o § R 741 9 ATa
WA Ak Y | I g a9 78 & o ot wiofeat w1 a1 A

& Tl | (@ =gt o) Al A qg W
e fF 9 arfra Y spar A &
JATEY FFT I+g a1 4T, g faan
mr # mfaar & aE @R IR
IR & KET 44T FAT K
3T F WM W oW AT R
IG T AT F]OAAT FEL FT
FTHFIL OF qiqamdzdr FHET a4 F7
&qre 9 agr T ATHF G fF A
TEa T § A a7 oarfad
FaTe g wet wgeT ¥ 7z & fF ot w2-
W 18 a0 F1 FTaq i A faar ar
AR e ReArarat IR IT IR AT

AT WA ! AT IFH TT6T
Flaampartam @ g 7 afzar, avsar
TR wawq 93 ¢ 6 wa§T & A
ot g7 gfmal & Hiafsqi 1 9a-
A F fgragre g 7 %7 99 ywA w1 HAT
ARG AG@HT T AGT-HO 9
g?

SHRI Y. B. CHAVAN: So far as
the demand for appointing a Com-
mittee of Members of Parliament is
concerned, I am not agreeable to that,
because I am here, living in Delhi; I
am responsible for this; I can per-
sonally go and look into the matter.
There is no question of appointing a
Committee in this matter. Some
members had gone there and have
come back, and they have given me
some suggestions. As far as the Jan
Sangh is concermed, the administration is
of Jan Sangh in Delhi.

st Few fagi ammE (I9CW-
qX) : Heqe WEIsd, T3 "AT A T
JATq A | AT FIEG AT THTAATT
wrelt 7 gor 1 fF ag qed wfeat
F IR T R oA A owET -

T e aguee § @k g wrhw
SEY F TUEA § v A4y A
g WeT ot Y 2z ama w1 7

& R wT wOATW (I ) 1IN
ST AT A GATET FT | TH A F g
AT 19 Fg FT qZ T2 F) AR
TRE

& FAT AW AR : JOW  AGNT,
Hft wgRy & Ffgd fF a8 o16-01% IH
IR FaE | N AT IFT IEE
#1 faasfre 7 #T

AN HON. MEMBER : On a point of
order....

MR. SPEAKER : He is asking for a
clarification from me. (Interruptions).
The Minister might not have answered
in full. But the Government here is
that of Jan Sangh. ...(Interruptions).
Will they all sit down? The Govern-
ment here is that of Jan Sangh, but
whether Jan Sangh is respenosible for
this thing or not is the point. (Inter-
ruptions), Will they give me a chance
to speak ? The question was whether
Jan Sangh was responsible for the
demolition. Was that the question
that Mr. Ramavtar Shastri asked? I
am asking Mr, Ramavatar Shastri.

w1 THTEATC  WEET @ FAT 57 AT
#iafzat &1 392 7 famer & TR

nefafrdma s dre e 7

MR. SPEAKER : That was his ques-
tion, whether Jan Sangh Administra-
tion was responsible, ‘That portion
will be answered now.

! ®AT AR AR : Tg A 3 feAr
oITa fif 7 T # @67 L | | E
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fafreecd on fferd = syravfs
Afredz Tt T S B w7

MR, SPEAKER: No, no Mr. Ram-
avatar Shastrl has asked a question
and I am asking the Minister to answer
that portion. I will not allow any-
body now. Mr. Ramavatar Shastri's
question is whether the Jan Sangh
Administration was responsible for the
demolition of these things. That
portion will be answered now.

SHRI Y, B, CHAVAN: If it is a
question of interpretation of statute,
that is a different thing. When some
important decisions are taken....

SHRI RANGA : Why don't you give
a straight answer ?

SHRI Y, B. CHAVAN : I am giving
a straight answer.... (Interruptions).
This is the straight answer that I am
gwving. I must answer as I understand
it. Can I ask a counter question?
Have the Jan Sangh ever opposed this
idea of demolition ? (Interruptions).
They have not.
st sz fagrdt arsddt o iy

TE T (EwEETR) |

=t wiw waw awdat: g7 THT A
7 faedft & A2C A9 & oATAYH &
qEewT A F1 faeren @1 a wrear
ff@r o w F vza & 1 3@ A
qyfafews arAar g -

Seaw " : JEY, MNIT

ot swew fam< aodd : 3F A
T AN FH TG ANH A g1 T
T HT HT 49 qF gAA9 L ar 4
qEHAT fr FIAAE I FL AT |
g faage s faa a1a & fF zwrdy ot
g T fRaT AT TR . L
MR. SPEAKER: I have not called

the hon, Member Shri A. B. Vajpayee.
He can have a chance later on. I shall
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find a way out to give him a chance,
to clarify the position. But as it
stands now, I have to call those Mem-
bers whose names appear on the
notice, such as Shri Rabi Ray ete, It
the hon. Member feels that justice has
not been done, then he has certainly a
way to ask for further clarification
and all that. I am not denying him
of that chance. Now, Shri Rabi Ray.

SHRI MADHU LIMAYE (Monghyr):
He has a right to deliberately mislead
the House.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : The question was specific
and the reply should also be specific.

MR. SPEAKER : If the hon, Member
feels that the Minister is misleading
the House or not giving correct infor-
mation, the rules provide a remedy
in such cases and the hon. Member
can certainly take advantage of that,
I am not objecting to that. I wanted
the Home Minister to clarify again. If
the hon. Member is not satisfied, then
there is a provision in the rules and
he can have protection under that and
he can certainly resort to that I have
absolutely no objection to that. I shall
certainly give him a chance if he
wants,

st tfa T (T8) : Aoy WAt
=t agror & fa=me @t sndi & fe &%
I FT A R A= foedlt F§ oA
F wEAr Iz W g aww
wgYEa, 919 a1 ¢ 5 et foedlt F
31 fegrae & Ta ® A€ AF §
#AEl F1 dgsoa FRar T, I §T
sqrafaat #t 4% S FEeRT as fear
g | gad sraran o A 7 g qe
HiqEr AT A ¢ q9T I A & A
FusdRasTwa 7 faq @& smarf@
qET T | WE WA, AT FT ATAT §
i o aver g ol faeelt & aivgean a4t
F IO H7 A9 AE Frwer a1 AT Ay
FF¥ AT 9T AT W FT AFT AT AEA HY
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[« zfa 7]

YT 9T [ FEAT T AT AT ST AT
WE 97 WM JEA 9 T
T g7t qfFa @i e 3T @
§ ER A1 T frea® 1 F7 s =T
? AR o7 Az @l AiEr A ww
AR I T & AL T 77 ATRAA-
AT . FTCA Tz A w2 T IA
TS A7F A IAAT g ofwA a7 frar A
e darr qr e frA S oA Fee
nfadza Farnfar #d F@ & 9%
fas mw s A T =]

] 1956 § AW AW Al &
qrgeg § vF FeEn gan ar faed fr
T 71,1962 F &1 F qred faew 7
forr ST F7 AT TS A TR OF iy
AE = FY 97 anfz fgemA £ A
AR aTq A7 F1 471397 AR
Adl wgrRg 1 one o fawr Fwiv
AR ¥ IF a F [ aCH A @ I
f& vy man @ fx gz wedr A@Er
F AT F1 TP I AR AT A FEE
qLFTT 71 & 1T 74 A1 anfrg Ameror
A F A EErdmm owifm w®
w9 fagr § &= o1 A 7 faw g
IAE TH 9F T ATI0AATA TEATE |
The only proposal announced by
him was the likely construction of

2000 tenements for the uprooted hut-
dwellers.

A I AT F IT TAATA W14
A FAF2000 SARZT FAT7 A1 AT T
¢ wafe ag ags=qr ®{7 0F @
R F7 ST AT AT T4 T
AR @S fF AT 2000
5 fau &1 gaow T W@ | AU
qar gz ¢ % @91 92 |47 <1 F7 e
I ARET § TF FAW F1 7% 74T
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fors 3R Far & f a7 st Aied
FT TA7AT Fvz ATFETT F) gy
AT AR A 97 AT S FqET 92
A% ey @ A F FEAr gan
fa =7 ar% & 3a%1 F00 SATH B 7

ol et & faafar 7 s
F79 & Goegwd foq S w15 fGA Fr
a1Er 3 &Y € |7 ITFT 7Z FAY A FT
feamaa a2 fegr #¢ faar war & @y ¥
T A9 F AT fAIndt 77 & For fael
wEAl & faafaa ¥ g ae d Zfem
for wrda 378 oft 37 A< 7 AR E
g7

SHRI Y. B. CHAVAN : As far as the
figures given by the hon. Member and
what the Lt. Governor has said are
concerned. I must have notice about
them because I have not got all the
details here with me.

it ofy T : w= freAT AT d20T-
fa=a Fifaer § 39 vroaa= 7 swror fa
A1 IAA IR FTAATE |

=t qua A A {7 G IA A
Tt gfaar i 21

As far as the question of remitting
the senience on these people is con-
cerned, naturally when they had with-
drawn the agitatlon, the idea was not
to keep alive the agitation in the town
and the bitterness in the town. I can-
not answer about any hypothetical
case, about what the position will be
if they start doing something. I can-
not answer it now,

ofi vy fama : A19 90 FAX A1 1
wFIT &0 a1 g 7

SHRI Y. B. CHAVAN : I can speak
about one principle that these jhuggi
jhompri dwellers will be shifted when
alternative accommodation can be
made available to them. But I cannot
give all the details now.



2205 Lathi charge on a

procession in Delhi (C. A. )

wt s AvgTET (ATEAT) oA Az
welt St 7 2% FFerm fF a7 3 -
Y 1 77 qifeami = & Agedi F1 F#72
A T A | F IAT AT AAAT
z fr ammyw @ fa= guir dtedr qre
A & wra7 fazarat o d, 97 1 gee
FTVR a2 TT 97 7 7@ ! I AR I
1T FY A fAezer &7 el 9w 7
gfqurd 721 &, {37 & i F i Ff @z
TR FAT A7 TART & AFEAT 7 AT
TG H HTATH TIME | IR AGAT AT
T w7 &1, AT ggi F gwmaA A,
A TF-72 s AT Y, wHFT A
ATA FTAT 2, SHT-ATH (248 AT dmafaai
ST fAAT F1 A 7741 8, 99 AT AT
A AGT A1 F qZ HAT AT F g
g & 37 a3 F mA faar zad e
A IRAT A7 f§ 37 nEEw iy
AR spmfa 27 & ga9a F7 | 99
AT 7 FAH1 A AL far A= 3w
HIREAAT a7 77 AT & f&7
ARGT g4 & | § g7 W A9 quAr A1gan
2 & 397 717 AAT AEET ¥ WEAFTAZ
ATeATAA 4 & afara 7 g7 gw Fiad
ATAT &1 AT AT H gFr AT z=van
AT FF aF I F1 @A &1 Q70 Afaun
TUSsT AET AT AUAAT 7

SHRI Y. B. CHAVAN : As far as
going and visiting that area is con-
cerned, 1 am always willing to go and
sce things for myself. There 1s no
question about that. Even ns it 1s,
some of my colleagues have already
gone therc. The Deputy Minister of
Works, Housing and Supply (Shri
Igbal Singh) went and visited that
area more than once. I am getting
some reports also about it

As far as shifting is concerned, 1
have already assured this House that
alternative arrangements will have to
be made first and then only these
people can be shifted. But certainly
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it becomes a matter of debate as to
what Is enough facility. That is a
matter we can decide only after visit-
ing that area.

SHRI BAL RAJ MADHOK : I would

like to ask a question. It Is wvitally
important,
MR. SPEAKER : No. It will become

a precedent. This is not a debate.

SHRI BAL RAJ MADHOK: The
position has to be correctly explained.

MR. SPEAKER: Everybody wants
to explain. Tomorrow on another eall
attention, some other Member will
want to explain,

SHRI BAL RAJ MADHOK : It is a
question concerning only Delhi.

MR. SPEAKER : I am not allowing
it,

Papers to be laid on the Table,

12.26 hrs.

PAPERS LAID ON THE TABLE

ORDINANCES ISSUED IN RELATION TO THE
StTATE oF WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : I beg to lay
on the Table :

(1) A copy each of the following
Ordinances under article 213{2) (a) of
the Constitution redd with clause
(c)(iv) of the Proclamation dated the
20th February, 1968 issued by the
President in relatton to the State of
West Bengal :

(i) The West Bengal Land Re-
forms (Amendment) Ordi-
nance, 19867 (West Bengal
Ordinance No, XII of 1967)
promulgated by the Governor

of West Bengal on the 2lst
December, 1
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(ii) The Calcutta THIKA Tenancy
Stay of Proceedings (Tempor-
ary Provisions) Second Ordi-
nance, 1968 (West Bengal
Ordinance No. 1 of 1968) pro-
mulgated by the Governor of
‘West Bengal on the 5th Janu-

ary, 1968.

{iii) The West Bengal Premises
Tenancy (Amendment) Second
Ordinance, 1968 (West Bengal
Ordinance, No. II of 1968)
promulgated by the Governor
of West Bengal on the 6th
January, 1968,

(iv) The Calcutta THIKA Tenancy
(Amendment) Second Ordin-
ance, 1968 (West Bengal
Ordinance No. VI of 1868)
promulgated by the Governor
of West Bengal on the 8th
January, 1868. |Placed in
Library. See No. LT-525/68.]

(2) A copy of the Annual Report of
the Central Warehousing Corporation
for the year 1966-67 along with Annual
Accounts and the Audit Report there-
on under sub-section (11) of section
31 of the Warehousing Corporation
Act, 1962, [Placed in Library, See No.
LT-526/68.]

(3) A copy of the Indian Maize
(Temporary Use in Starch Manu-
facture in Haryana) Order, 1968,
published in Notification No. G.S.R.
479, in Gazette of India dated the 8th
March, 1968 under sub-section (6) of
section 3 of the Essential Commodities
Act, 1955. [Placed in Library. See
No. LT-527/68.)

NOTIFICATIONS UNDER DISPLACED PER-
SONS (COMPENSATION AND REHABILITA-
TioN) Act, 1954

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : 1 beg to lay
on the Table:

1968 Res. and W.B.Legislature 2208

(Delegation of Powers) Bill

(1) A copy each of the following
Notifications under sub-section (3) of
section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954 1—

(i) The Displaced Persons (Com-
pensation and Rehabilitation)
Third Amendment Rules, 1967
published in Notification No.
G.S.R. 8 in Gazette of India
dated the 6th January, 1968,

(ii) The Displaced Persons (Com-
pensation and Rehabilitation)
Fourth Amendment Rules,
1967, publisheqd in Notification
No. GS.R. 4 in Gazette of
India dated the 13th January,
1968.

(2) A statement showing reasons for
delay in laying the above Notifications.
|Placed in Library. See No. LT-528/
68.]

ESTIMATES COMMITTEE

F1FTY-SECOND REPORT
SHRI P. VENKATASUBBAIAH
(Nandyal) : I beg to present the Fifty-
second Report of the Estimates Com-
mittee on action taken by Government
on the recommendations contained in
the Hundred and First Report of the
Estimates Committee (Third Lok
Sabha) on the Ministry of Education

—Aligarh Muslim University.

12.28 hrs,
RESOLUTION RE: PROCLAMATION
IN RELATION TO WEST BENGAL
AND WEST BENGAL STATE LEGIS-
LATURE (DELEGATION OF
POWERS) BILL—CONTD.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
On behalf of Shri Y, B. Chavan, I
move the following Resolution :

“That this House approves the
Proclamation issued by the Presi-
dent on the 20th February 1968,
under article 356 of the Constitution
in relation to the State of West
Benga n-
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“That the Bill to confer on the
President the power of Legislature of
the State of West Bengal to make
laws, as passed by the Rajya Sabha,
be taken into consideration”.

1 do not want to go into the details
of this matter. This has been dis-
cussed in this House....

SHRI SRINIBAS MISRA (Cuttack):
On a point of order under rule 70. I
have gone through the Bill. Perhaps
there is no more glaring delegation of
power than as shown in this Bill. But
there is no compliance in it with the
mandatary provision of the rules that it
must be accompanied by a memoran-
dum. Seo it cannot be moved.

SHRI NATH PAI (Rajapur): That
is required.

MR. SPEAKER: It will be moved
and it will be explained.

SHRI SRINIBAS MISRA : How can
it be moved ?

Sir, Rule 70 is very clear. It says:

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memo-
randum explaining such proposals
and drawing attention to their scope
and stating also whether they are of
normal or exceptional character.”

Now, you kindly look at the Bill. This
Bill provides only for delegation of
powers, but it is not accompanied by
the necessary memorandum. The
words ‘shall be” indicate that it is
mpdatory and we cannot override

it wy fowd (7d7) : 3z faw w0
ATET, A SEeTa s AFATE

SHRI NATH PAI: We do not want

to take up your time, But you will

see the cogency of the point of order
raised by the hon, Member,

AN HON, MEMBER :
move it, Sir,

He cannot
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MR. SPEAKER : The hon. Minister
may explain the posifion. As explained
by the hon. Member, 1 think, it ought
to have been done. Anyway he may
explain it now,

SHRI VIDYA CHARAN SHUKLA:
As I was saying, Sir, the circumstances
that brought forward the present state
of affairs in West Bengal have been
debated in this hon. House

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Let him first reply to
the point of order, Sir.

SHRI VIDYA CHARAN SHUKLA:
I am coming to that.

SEVERAL HON. MEMBERS rose

AN HON. MEMBER: Then
begin with the Bill now ?

SHRI NATH PAI: I did not quite
follow what was your ruling we were
looking forward to.

Mr. Speaker, the Kon. Minister gave
us an impression that he began defend-
ing the Bill. But we wanted a reply
to the specific point of order raised
by my hon. colleague that the provi-
sion is mandatory, It is ‘shall’ and
there is a second provision that the
memorandum should incorporate an
explanation of such proposals and
state whether they are of normal or
exceptional character. Sir, we shall,
therefore, like to first hear the hon.
Minister on this point. (Interruptions).

Sir, 1 submit to you very respect-
fully that this is a mandatory provi-
sion and the Government have failed
to supply it.

MR, SPEAKER: Will you please
read out the relevant Rule ?

SHRI NATH PAI: Rule 70 says:

“A Bill involving proposals for
the delegation of legislative power
shall further be accompanied by a '
memorandum explaining such pro-
posals and drawing attention to
their scope and stating also whether
they are of normal or exceptional
character.”

why
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[Shri Nath Pai)

Mr. Speaker, the three points are
very clear in the Rule itself. This is

a Bill which is making provision for
delegation of powers but the necessary
memorandum and explanation have
not been supplied. We therefore, appeal
to you that the Government be ordered
first to come with the memorandum
and pending supply of this document,
the hon. Minister be restrained from
moving the Bill. (Interruptions,)

SHRI S. M, BANERJEE (Kanpur) :
Now that a point of order has been
raised by my hon. friend, you will ask
the hon. Minister to explain that parti-
cular point why that memorandum
has not accompained. Otherwise, he
should not be allowed to speak on the
Bill or on the proclamation.

SHRI VIDYA CHARAN SHUKLA :
Sir, you will see from the Bill that the
entire Bill is for delegation of legis-
lative powers to the President. There
is nothing else in it. The Bill itself
explains the whole thing... (Inter-
ruptions) Sir, if it does not salisfy the
requirements of Rula 70, then we could
append it. But we can discuss the
Resolution now and a little later we
can append the memorandum to it and
circulate it to the hon. Members and
then later on take up the discussion of
the Bill.

MR. SPEAKER: The point is this.
Absolutely there are no two opinions.
The Rule is very clear, It is a man-
datory provision. It has been passed
by the Rajya Sabha. 1 do not know—
evidently, nobody took notice of that.
Whatever it is, if you want the work
to go on, as you suggested, we shall
discuss it and ask them to append the
memorandum later on. (Interruptions.)

SEVERAL HON. MEMBERS
SHRI SURENDRANATH DWIVE-
DY : Sir, this is not the first time.

SHRI NATH PAI: Sir, this is the
second time they were caught napping.

Sir, we fully appreciate to your
co-operative spirit and I fully want to

rose
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reciprocate the co-operative manner of
your looking at the question,

MR. SPEAKER : No, certainly I am
not asking,

SHRI NATH PAI: You did not ask
us. You appealed, whether we shall
ask him to proceed further and then
supply us the memorandum., Sir, this
is a very constructive approach, but I
have an objection to it nonetheless.
Normally, when it comes from you I
usually uphold it, but, on this occasion
I find myself in a position not to agrec.
The reason is simple. Your objection
is that the Rajya Sabha has donc
something. That will not justify a
wrong thing being repeated here. We
should be more alert. Secondly, Sir.
my point is this. This is the second
time in a single week-in the course of
the weck—when the Government have
been caught napping. T don't think
we should encourage this kind of
tendency on their part by allowing
them to proceed with the Bill,

SHRI M. R. MASANI (Rajkot) : Stir,
I feel that the discussion could pro-
ceed on the Resolution and the Bill
may be held over until ail the formali-
ties are completed.

MR. SPEAKER : We will proceed on
these lines. The Memorandum will be
circulated to Members by 2 Q°clock
and we will take it up.

»ft vy foma - 399 929 T o ey
B &, AT agramn | faEm @y
2% TG amm am g oo faem

| AT 4TAT ARA 7

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, this is a glaring inst-
ance as to how seriously the Govern-
ment treats this House.

SHRI VIDYA CHARAN SIHUKLA :
Sir, as I was saying, the Hon'ble
House is well aware of the tragic
circumstances which brought about
the President's rule in the State of
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West Bengal. 1 do not want to cover
that familiar ground except by saying
that once it became impossible to
carry on the Government in West
Bengal in accordance with the provi-
sions of the Constitution, it was but
inevitable to take a decision; and as
soon as the Governor's report was
received it was decided that we should
dissolve the Assembly in West Bengal
and order mid-term election. As soon
as this Presidential Proclamalion was
issued, there was a demand by the
opposition parties that the mid-term
poll in West Bengal should be held as
early as possible. We shared this
anxiety. Immediately we wrote a
letter to the Election Commission
requesting them to hold the mid-term
poll in West Bengal as early as feasi-
ble. On receipt of that letter the
Chief Election Commissioner proceeded
to Calcutta and he started consulting
the major political parties there and
although we have not yvet been
officially informed, we saw some press
reports that the consensus of poinion
there during his consultation was that
the mid-term poll could probably be
held around November I want to
assure the Hon'ble House that we are
one with all hon. Members here that
the mid-term poll in West DBengal
should be held as quickly as possible.
We also want that poll to be held in
a peaceful and non-violent atmosphere
That is why I do not wish to bring in
any political motives or political con-
siderations,

ot o g (7) : srgem A feat
TR F AT R Y

SHRI VIDYA CHARAN SHUKLA :
So, I am putting forward this Resolu-
tion to the Hon'ble House, Subsequent-
lv when I bring the Bill before the
House for thein approval, that too will
be in pursuance of the constitutional
responsibility that is on the TUnion
Government to carry on the work in
the State of West Bengal during the
interim period until popular Govern-
ment can again be elected by the
pcople of West Bengal.
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As far as the arrangements for the
election and other things are concern-
ed, the hon. Members know that the
prime necessity in any State, parti-
cularly in West Bengal, would be to
maintain proper order during an
election so that the people have com-
plete and unfettered freedom to
express their opinion dring the coming
mid-term poll there. And, in this, T
would request the hon, leaders of the
opposition to give us their cooperation,
to maintain complete law and order
during this timg and during the time
when the election campaign goes on
and during the time when the elections
are held there. I am sure that if we
approach the problems of West Bengal
in an objective and non-political man-
ner as far as law and order matters
are concerned, we would be able to
hold elections which will truly reflect
the opinion of the people.

With these words, I commend the
resolufion for the acceptance of this
House,

MR SPEAKER : Motion moved:

“That the House approves the
Proclamation issued by the President
on the 20th February, 1868, under
article 356 of the Constitution in
relation to the State of West Bengal.”

SHRI N. DANDEKER (Jamnagar) :
Sir, while supporting the presidential
proclamation, I feel I must refer:
briefly to the background which has
led to this situation, because it has a
bearing on what the minister said just
now about the tentative decision, sub-
ject to the Election Commission's
approval, about holding the mid-term
elections so early as in November this
year.

The proclamation marks the
end of a chaotic abuse and subversion
of parliamentary instilutions in West
Bengal. At its least, for the people of
Bengal, it was a period of very serious
trial and tribulations while a large
number of politicians were going round
committing all kinds of errors. That
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is to put it at its least. Bul we know
in fact that during the last year, it
has been a period for the most part
of deliberate and calculated subver-
sion of internal law and order designed
to facilitate the forcible take-over of
West Bengal by the communists, with
the aid of foreign powers, a la Viet-
nam. It was also a period of tacit
acceptance, which was really more
remarkable, by a number of other
parties who were constituents of the
UF, of whom one expected better, but
for whom the molini of power was
apparently irresistible; they were not
concerned, in their desire for power,
with more fundamental things such
as not to countenance complete and
organised internal disorder nor to
allow anything to be done to imperil
the national security and integrity of
the country, because everybody knows
what the left communists, the major
partners in the Government that was
there for some time, were up to.

I would like to add that while these
several constituents in the UF were
associated with a government which,
its own Chief Minister admitted and
whom I will presently guote, was
flirting with the Governments of
China and Pakistan to bring about
subversion in this country, some of
them are also the gentlemen who have
been going round and saying that the
acceptance of the Kutch award, lamen-
table as it is, is a national calamity,
endangering the security of this coun-
try. It is these very people who were
participants in this UP Government.

One man who could have ended that
chaos, without the need for a presi-
dential proclamation, was the unfor-
tunate but tragic, Mr. Ajoy Mukerjee.
He did not have the courage to pro-
claim what he had put down in writ-
ing as something of which he was
personally convinced. He did not have
the courage to carry out his expressed
intention of not continuing as Chief
Minister with that government, but
resigning from it. I will take the
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liberty of reading one or two extracts
from his letter:

“From the activities and profes-
sions of these parties, it is quite
evident that they do not believe in
parliamentary democracy and their
main aim is to strengthen their own
parties by taking advantage of
ministership and Assembly member-
ship.” (Interruptions).

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : On a point of
order, Sir, It is an established rule
that if any member quotes from any
document purported to be an official
document, he must lay it on the Table,
Mr. Dandekar is claiming that he is
reading out from a letter or a state-
ment purported to have been made by
Shri Ajoy Mukerjee when he was
Chief Minister., We would first like
to know where is that letter. I cate-
gorically state that that letter or
statement is not in existence. Certain
reports were published in papers say-
ing that such a letter was in existence,
but up till now that letter was not
delivered. Subsequently Mr. Ajoy
Mukerjee himself in a public statement
stated that there is no such thing. If
it is Mr. Dandeker's claim that this is
a letter which was written by Mr.
Mukherjee, he must be prepared to
authenticate it and lay it on the Table.

MR. SPEAKER: Shri Dandekar is
reading from a newspaper. It was
published in all newspapers. He has
not said that it is the original letter
from which he is reading so that we
can ask him to place it or the Table.
Reading from newspapers is not pro-
hibited. A number of hon. Members
from all parties do it. Just now Shri
Rabi Ray read something from 8
newspaper. Therefore, there is noth-
ing to be placed on the Table. If hon
Members so desire he will place the
newspaper on the Table.

SHRI NAMBIAR (Tiruchirappalli) :
Let him say so.

SHRI N. DANDAKER: Sir, I am

very thankful to you for your kind
words. I would only like to add for
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record in the House that Shri Ajoy
Mukerjee has never contradicted this
letter or denied that he wrote such a
letter. I would like to quote another
paragraph :

“This is being done in a planned,
well thoughtout manner. In the
name of ‘gana committees’ intimida-
tion, assaults and raids are being
organised in different areas to create
a region of terror....”

SHRI JYOTIRMOY BASU: Sir, I
rise to a point of order. Shri Dande-
ker his misleading the House. Shri
Ajoy Mukerjee had given a draft to a
person for approval and for circulation
subject to his further confirmation.
That letter had never seen the light of
day. .

MR. SPEAKER : You are giving in-
formation which was not known to us.

SHRI JYOTIRMOY BASU: Shri
Dandeker said that Shri Ajoy Muker-
jee never contradicted this. That is
because the letter was never released
to the Press,

MR. SPEAKER : There is no point
of order. The hon. Member is only
giving information to the House. Hon.
Members will get a chance to speak.
Let them then contradict what Shri
Dandeker is saying now. Let them
not try to contradict his statements
by raising points of order.

SHRI P, VENKATASUBBAIAH
(Nandyal) : Sir, the letter of Shri
Ajoy Mukerjec which Shri Dandeker
ie now quoting has been extensively
quoted in this House and it was never
contradicted that this letter had not
been written by Shri Mukerjee. So
Shri Dandeker is perfectly at liberty
to quote it.

SHRI NABIAR: Let Shri Dandeker
correct himself in this way by saying
“alleged letter”. Let him not say “the
letter”. He should not mislead the
House because there is no letter like
that.

L20LSS/68—7

CHAITRA 1, 1890 (SAKA) Legislature (Delegation of 2218

Powers) Bill

MR. SPEAKER : There is no point
of order. After all, it was widely
published in the whole of India, Shri
Dandeker is only quoting from that.
Shri Ajoy Mukerjee’s name has been
mentioned. Hon, Members can con-
tradict the statement of Shri Dandeker
when they get a chance to speak.

SHRI N. DANDEKER : Sir, that is
what Shri Ajoy Mukerjee said about
internal state of law and disorder. In
external matters he said:

“But attempts are being madg to
bring about a far more serious cala-
mity. The Left communists are
pro-China. They want to enact a
bloody revolution with the help of
China, Brisk preparatiohs are going
on for this. If a bloody chaos
begins in West Bengal with China’s
help, perhaps for 10 or 20 years
Assam, Manipur, Tripura and parts
of Bihar and Orissa will become
the play field of the latest lethal
weapons of foreign powers.”

“Things have gone to such an
extreme that in the heart of West
Bengal boys and girls are shouting
slogans in Chinese ‘Mao Tse-tung
lal salam, Lal Chin Lal Salam’.”

Shri Ajoy Mukerjee ended up this
way :

“This Left Communist Party and
its associated parties should not be
allowed another day's opportunity
to bring ruin to the country through
their membership of the Cabinet.
Keeping this in mind I am compelled
to resign as Chief Minister with a
very heavy heart.”

Here was a gentleman who did not
have the courage of his convictions; I
will grant that; but I will also insist
that he had clear convictions.

From this chacs West Bengal was
rescued by two brave men—one was
the Governor and the other was Dr.
P. C. Ghosh. But these men were
defeated in the task, not by the deli-
berate efforts of the United Front
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people to foment a near rebellion as
they endeavoured to do during the
months of January and February, but
by the criminal refusal of the Congress
Party to shoulder the responsibility of
constitutional government until it was
too late. They came too late and then
too their attempt was defeated by two
sinister men, one of whose name is
Shri Atulya Ghosh, and the other
gentleman was Shri Ashu Ghosh. And
these people were assisted by a per-
verse ruling of an extraordinary
Spesaker. . (Interruptions). So. Sir, we
have come to this Presidential Pro-
clamation. I remember there was =a
resolution moved in this House by
my friends here of the Left and the
Right Communist and all kinds of
other Leftists demanding President's
rule. Of course, technically I suppose
they have won a victory because
President's Rule has been imposed.

SHRI DWAIPAYAN SEN (Katwa) :
Whatever has been said about Shri
Atulya Ghosh is no* only incorrect
but malicious,

SHRI N. DANDEKER : 1 refuse to
yield. Technically, of course, they
have won because they were demand-
ing President's rule. But, in reality,
what has won is sanity; because this
was the only course to adopt in the
circumstances which prevailed when
the Presidential Proclamation was
made,

Now Sir, the question that arises is
this: what next? And in considering
what next, there is this suggestion,—
ordinarily a suggestion which I would
welcome with the greatest pleasure,—
that we should have early elections
in Bengal. But I am wondering whe-
ther Government have given thought
to the necessity first of all of letting
things to settle down. Unless things
are allowed to settle down. the second
stage may be even worse than the
first stage through which we have just
gone,
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Let us not forget what a govern-
ment in which there are Communists,
or a so-called United Front Govern-
ment dominated by Communists, what
such governments really mean in
practice. The Communists, once in
power or in office, will not readily

part with power. That is the first
lesson. Then, Unite®@ Fronts with
Communists are suicidal. 1 address

this to my various socialist friends
here, that United Fromts with Com-
munists are suicidal. They know it
well that during this period a number
of perfectly good honest socialist
workers have been murdered, trade
unions have been sabotaged and there
is a deliberate and calculated
attempt to wipe out every kind of
Socialist party other than the Left
and Right Communists. And history
is replete with examples of what
happens when you have Communists as
bed-fellows; only the Communist
wakes up alive and the other does
not-

13 Hgs.

SHRI NAMBIAR : Do not sleep with
Communists.

SHRI N. DANDEKER : As I said, it
needed the courage of a Governor
and of Dr. P. C. Ghosh to prevent
Bengal becoming a Vietnam and I
would beg of the Government to think
seriously of this matter, because of
what they are attempting to dn so soon
after this chaotic situation. They are
making available once again the
democratic process for those parties
whose very objective is the destruction
of democracy and the Constitution on
which democracy is founded. I say,
are we so blind? Do we not know
what they stand for? Do we not know
what they have done in furtherance
of what they stand for? Have they
not over and over again said this and
even abused the judiciary in this
country saying that the Constitution
is all wrong, that the judiciary is
functioning wrongly ? And there was
the famous contempt of court case
against the communist Chief Minister,

Namboodiripad.
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MR. SPEAKER : He may continue
at 2 o'clock.

13.01 Hgs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock,

RESOLUTION re. PROCLAMATION
IN RELATION TO WEST BENGAL
AND WEST BENGAL STATE LEGIS-
LATURE (DELEGATION OF
POWERS) BILL—econtd.

[MRr. DEPUTY-SPEAKER in the chair.)

MR. DEPUTY-SPEAKER:  Shri

Dandeker to continue his speech.

SHRI N. DANDEKER : Mr. Deputy-
Speaker, Sir, we view West Bengal in
a very special way from iwo points
of view. In the first place and, above
all, as a major security risk for the
country, for it is situated, geographi-
cally, as a place which is almost at
the cross-roads of all those who have
evil designs on this country. And the
importance, therefore, of West Bengal
from the security point of view and
from looking at it as a security risk
is outstanding. Secondly, but only
secondly, we look upon it as a lesson
for the whole of India in regard to
the working heterogeneous United
Front Governments,

From the security point of view, the
one experiment of a so-called Govern-
ment of the United Front dominated by
Communists and dragging along with
it a lot of fellow-travellers was, I
suggest, enough and I do not think we
can take risks with that kind of thing
happening again. From the general or
all-India point of view, we can no
longer tolerate an insatiable thirst on
the part of the Congress Party for
power and for their unbridled ambition
once again to establish a monolithic
corrupt and a monopoly Government.
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It follows that in Bengal a period of
some two or three years must be
allowed to pass, to let the people of
Bengal settle down,—settle down to
law and order, settle down to normal
civilised existence, to good Government
and, above all, to tackling the formid-
able problems which are peculiarly the
problems of Bengal. The sheer pro-
blem of population, the sheer problem
of shortage of agricultural food crops,
the sheer problem of enormous indus-
trial unemployment, the sheer problem
of unutilised industrial capacity, the
sheer problem of settling Lhe millions
of refugees from Pakistan who live
from day to day without a hope of
any better times; these would be the
formidable problems for any State but
for Bengal they are of a magnitude
which require special consideration.
And that can only be done at a time
of peaceful and good Government.

Now, Sir, meanwhile what? I
suggest that meanwhile,—and I say
this with wvery careful thought and
consideration,—the Communist Party
in India must be banned.

SHRI NAMBIAR : If the Swatantra
Party comes to power, it may happen.
Then, the Swatantra Party will get
ruined.

SHRI N. DANDEKER : Sir, I recog-
nise that if the Communist Party is
banned, its members will undoubtedly
infiltrate into many other parties, the
Congress, the various Sociaiist parties
and the many other fellow-travelling
parties of that kind. There is this
danger, which we in the Swatantra
Party to might have to guard against,
of some of them endeavouring to
infiltrate into our Party. I suggest,
that the risk is worth taking because
dissipated in that way, they may not
be so harmful and dangerous to this
country as they undoubtedly are how,
organized in the way they are.

The second thing, in the meanwhile,
that 1 suggest is that the Congress
Party must get down to seber reflec-
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tion and recognise the facts of life not
only in Bengal but throughout the
country. In the first place, in Bengal,
the Congress Party is definitely a cor-
rupt Party bossed over by bosses of
various kinds whose names are fami-
liar and bandied around in the streets
of Calcutta. It is a Party in complete
disarray, once again particularly so in
Bengal, to an extent that the saner
and the sober elements of the Congress
Party have been leaving it steadily
over the past year or two. Finally,
the Congress Party must also recog-
nise that, in this country, to continue
to hope any longer to exercise a
monopolistic, monolithic power as one
Party is entirely out of question, It is
for them to recognise that this is not
a country where the two-party system
or the three-party system, in its pure
form, is likely to emerge or likely to
work. The Congress Party must,
therefore, reconcile itself as intelligent
people—I hope it does contain some
intelligent people,—to this; it must
think of it=cIf asonly one of the many
Parties, a Party which has made
great contribution to the affairs of this
country in the past, a Party that is
dragging down this country at present,
and a Party that might perhaps be
able to revise its own outlook and to
clean itself and to rehabilitate itself
to the end that it may once again get
back those objectives of service to the
country which had once illumined its
history ...(Interruptions).

Consequently, Sir I suggest this, One
may not like it, and when we say this,
we might be misunderstood, but we
are willing to take the risk of being
misunderstood. We are not the ones
who ever like continuation or perpe-
tuation of the President’s rules; never-
theless, we on this side of the House,
with considerable knowledge that
some of us have of Bengal, view with
great concern this suggestion that the
President's rule, through the Governor
of Bengal, should be a temporary one,
expiring from six to eight months
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from now. Throwing Bengal back at
this junctures into the doldrums if not

chaos would not be in the best inte-
rests either of Bengal or of India.

I, therefore, reiterate the essentials
of the situation today; there must not
be any hurry about this gquecstion of
rescinding the proclamatlion and
thereby reinstituting the kind of so-
called Parliamentary Government we
have had in Bengal; there should be
a great deal of hurry to ban the Com-
munist Party; thirdly, there should
also be a great deal of hurry in the
Congress Party to undertake the task
of self-examination and to clean irts
Augean stables. Then, alone will
there be some hope for Bengal, which
is our security province, and there is
then possibly also hope for the whole
of India.

st Wy o IuTeRR WEIEY, AW
AT FT I § - ¢ -

SHRI VIDYA CHARAN SHUKLA.:
A point of order was raised....

MR. DEPUTY-SPEAKER : He has
already got up on a point of order. Let
him speak first. I will also allow him,

sty fewg : ¥ ogR & AW
Y FZAFAE )

AT AEIRY, AfE q@t I 9%
W@ W W ARATTF 12
ao wRS T UFAT A AT T,
zafad 4% s St w1 W "W
29 a% oo foam il s T W
IBET § 1 WA FRIT FT A ITH
WIEY & AT H ALY £ | AT HIH FY
s #1 e & @ amwew do
4 %Y s ST ST feTan SR
aT | ST, AwrEed fre F of=m
e F A F gt F g A 9w
afew wrdr fedt 17 9, ST T
T ¥ AW 9C W | IEE T §
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(b) declare that the powers of the
Legislature of the State shall be
exercisable by or under the
authority of Parliament.”

93T |

MR. DEPUTY SPEAKER : You see
there is a limit. When they were laid
on the Table of the House, was not
that the appropriate time to raise this.

St Ay fAwd : ag el A
A BT AT HW T A zafad q
TE ITIRT TG FHAT | SHEA ITE
ara® #1 fad o @y 91, § wy JBA
qrT 4T FfFT G 1T T W T

aaew g ¢ f&  ofvaw ame & fog

ug "6 o9 faum avm &1 F19 F490

TR AR A T F Afaw §
3T gL 357 &I 3G ¢

‘“Where by a Proclamation issued
under clause (1) of article 3568, it bhas
been declared that the powers of the
Legislature of the State shall be exer-
cisable by or under the authority of
Parliament, it shall be competent—

QAT 7L THAT | TTAT § G2 &Y TqHT
FL /FAT 4T |

s At g 5 afvem g & -
of oA A 7 F gv=i a feafa
IOW L IEH AR F W1 gEE @
g 39 I fa=rad & | 9 avg
FHtes ®1 FMA  FAN BT ATGH
] & faw o faamnim g1 afew
IJGE!T AMTE AT IET | §F AT D9
qHE W & o9 F AOH W GT
356 &1 X fgamam =@y g1 9w
arg F F wF |
“If the Preeident on recepit of a

report...... the President may by
Proclamation—

(a) assume to himself all or any of
the functions of the Govern-
ment of the State and all or
any of the powers vesied in or
exerclsable by the Governor or
anybody or authority in the
State other than the Legislature
of the State.”

A THH TEAT F A wRbwTON F
Ffew wegwfa ff § v g &
o fom | 98F X § AW T 7w
4]

(a) for Parliament to confer on the
President the power of the
Legislature of the State to make
laws, and to authorise the Presi-
dent to delegate, subject to such
conditions as he may think fit
to impose, the power so con-
ferred to any other authority to
be specified by him in that
behalt.”

urq 357 W dgd ag faw & avlr
are 72 gam @1 gt ax o
Td emar @ Wit T AT AT
FoWET T & 1 SafE FHERE Y aERe
3 T A A AT A R A
FAA @ FeEe aw & A T |
ffFe #1 sEafol @K @ ¥
e &1 39 9w 3§ fF WA E
7 sfaw 1 T B, o fram
Reew F1 47 fqum a9 F7 9@ T T
&, & wat ¥ 9 F, anfeda o w1
a1 afgwx & 2 sfaee w@
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fagr Wt 41 fauT w7ew g8 €65 &
€ 2| wax % W W9 @ &) fw
atg ¥ s faum s 1 §4 99
T &Y &Y AT afeAe o g w}
g¥aL 99 g § 99 §9g T A A9
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@ § A Treenfa anfed| ary A8 &
A | WA q90A FT TGP A% FA
g fa@ ow €9 ¥ T ag s @
a3 € 1 Afew T aF ag FA T
¥ sfuswr &1 TRw T T Q@ E,
3 anfeda sy F37 3 gy wfuFe A7
TRAT FT @ € | 91 AT 3 fF anfe-
AWFIRAART 1238 S IREE
T ¥ q R W 21§ 0% 2 oqgar
g:

If at any time, except when both
Houses of Parliament are in session,
the President is satisfied that circums-
tances exist which render it necessarv
for him to take immediate action, he
mey promulgate such Ordinances as
the circumstances appear to him to
require.

99 97 arf 2fEm | 20 @@
T UF afeqq § srafs qrerdee &ve &
4Y | 9 a1 s Ay & £
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q ag # 7 fsaw @o 3, = 58
& qgar wgar § | gow aforer Ak
feegw &1 |

‘When both Houses of Parliament are
not in sesslon. A session is a period
of time intervening the first meeting
of Parliament and its prorogation or
dissolution whichever takes place
earlier. Parliament must therefore be
deemed to be in session till it is pro-
rogued or dissolved.

Taeg a7 fF T Ay uEeH

g afafeaa w19 & fou a1 ot qive

F1 AT A0 fF g a9 § §, 99 0%

fo gamasTT 781 gar @, Wi T fean

T § A1 UESEIEE §T FE a9 A

T E w@ mm ww & AT awufa

# %1 3w ag F1 anfeAw I FH

1 71 wfusre &1 w9 el S S

FW FTA § IAX ITH! THAT-AAT F

#1§ gaTer ALY & it Teafa w1 S

FH FCU § qg AN Hfawesa AT

JUAHET &7 Y 9¢ FET 1 a1 AW

T® AT § U Hell 9%, T qAY 9

I gE Afawsa 9x fF SwE

Tegafa & g OF &9 7@ § AE,

E AEE S WY 8, A% w6

faFr 78 & a8 w87 F sfrwd

gz S afawmer g1 § mifonfas
gfe & @Y gamT 9 S aifsea

& gfowww & T g1 59 9RO

Ffe 2 | & =g g 5 ag aww sw

q @@ 9@ % fF q afEw w gewn

At @mar &)

SHRI VIDYA CHARAN SHUKLA :
I am afraid the hon. Member has not
read the Order Paper properly, May
I read it again for his benefit ? It says:
‘A copy each of the following Ordi-
nances—which have been issued by

the Governor, not by the President—
under article 213(2)(a) of the Consti-
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tution read with clause (c)(iv) of the
Proclamation which has been issued by
the President’ and that has been laid
on the Table of the House, and in
terms of the Proclamation issued by
the President, none of the Ordinances.
as he would see from the Order Paper
has been issued by tha President. All
these Ordinances have been issued by
the Govcrnor and here it is a Pro-
clamation dated the 20thh February.
issued by the President in relation to
ithe State of West Bengal. The hon.
member, Shri Madhu Limaye is mis-
reading it as if the Ordinances have
been issued by the President. There is
no point of order. I would request you
to consider this matter in this light.

There is another pointt which T want
to make clear and that is regarding
the earlier point of order raised by
another hon, Member ahout rule 70.
If you see the chapter under which
rule 70 occurs you will see that it is
entitled ‘Bills Originating in the
House’. This particular Bill which is
under our consideration originated in
the Rajya Sabha and did not originate
in this House. That is why I say that
that objection taken by the hon.
Member is not valid.

The other point which has been
urged is that a memorandum or dele-
gated legislation should be attached to
the Bill in case there is any provision
for subordinate or delegated legisla-
tion. This particular clause has been
omitted since there iz mo proposal to
have subordinate legislation. That is
why that particular memorandum has
not been appended to this Bill,

In spite of that, since the matter has
been raised, we have agreed to cir-
culate the necessary memorandum,
and we will circulate it, But I would
like to point out to you that in the
past, whenever such a thing had
happened, namely, that Bills originat-
ing in the other House had been
brought forward here, we had never
appended any memorandum of this
kind. This would be the first tima
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that we shall be doing it. But gince
the Hon. Speaker directed us to do it,
we shall do it.

I would now request you to permit
me to move the Bill also so that both
the discussions can go on together.
The cyclostyled copies of the memo-
randum will be coming here and they
will be circulated to hon. Members.
But you can clearly see from the rule
that the rule does pot relute to the
Bill which is under discussion here at
present and which I propose to move
for consideration,

MR, DEPUTY SPEAKER : So far as
the second point that he has raised
regarding the decision given by the
Speaker is concerned, I would say
that once he has decided in a parti-
cular way, I have no authority to
reverse it, and the House also cannot
do it. So, as it is, he Las got to abide
by it. There is no question about it...

SHRI VIDYA CHARAN SHUKLA :
I am not saying that. ...

MR. DEPUTY SPEAKER: I know
that what he has said is correct. If
he had advanced this argument per-
haps at that time, then things would
have been different, But at the present
juncture I am not in a position to
revise that ruling. As for the first
point, I also felt that what has been
laid on the Table is something done
before. I think Shri Madhu Limaye
would agree with me on that point.
So, his point of order not stand.

Since the Speaker has given his
ruling in regard to the memorandum
that is the final thing now. So far as
the other point of order raised by
Shri Madhu Limaye iz concerned, the
contention of the hon. Minister {8
correch

SHRI JYOTIRMOY BASU: The
hon. Minister has just now said that
the cyclostyled memorandum is com-
ing and it will be circulated. But
what about circulating it to all the
Members of the House ? All of them
are entitled to receive it.
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MR, DEPUTY SPEAKER : Yes, that
may be done,

SHRI P. VENKATASUBBAIAH
(Nandyal) : I rise to support the
resolution brought forward by Gov-
ernment with regard to the imposition
of President's rule in West Dengal, I
had occasion to hear very carefully the
speech made by Shri N. Dandeker
with regard to the conditions prevail-
ing there and also the desirability of
not holding the mid-term elections as
has been contemplated by the Election
Commission in the middle of Novem-
ber.

West Bengal is really posing the
greatest challenge to the parliamentary
democracy of our zountry. That a
land where great sons of the soil have
been born and have preached and
sacrificed for the sake of the country
shoukd come under President’s rule
since the mnorms of constitutional
functioning of parliamentary demo-
cracy have been very successfully
frustrated there makes o sad story.

I feel that I should not speak from
the particular angle c¢f thge political
party to which I belong. 1 want to
make an objective assessment of the
entire situation and T hope the House
will bear with me and appreciate my
assessment of the situation,

I am very unhappy te sav that in
the events that had followed before
the imposition of President’s rule, the
Central Government here had failed in
their duty towards the peonple of West
Bengal, When the Naxalbari events
had taken place, when there has been
conclusive proof to show that a miil-
tant section of the Communist Party
had maintained contacts witness with
our two enemies, when parliamentary
democracy has been subverted, when
people have begun to take the law
into their hands, when public opinion
was against at the way in which
events have been happening there,
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that would have been the most appro-
priate time for the Central Govern-
ment to act. By failing to do so, they
have failed in their duty to the people
of West Bengal and of the country.

SHRI RANGA (Srikakulam) : Hear,
hear.

SHRI NAMBIAR: Who are these
strange bed fellows ?

SHRI JYOTIRMOY BASU: Like-
minded people.
SHRI P. VENKATASUBBAIAH :

When Shri Ajoy Mukherjee in his
letter accused the constituent wunits
that put him in power, particularly
the Communist Party, of subverting
parliamentary democracy, of trying lo
get a foreign power on the soil of
our country....

SHRI JYOTIRMOY BASU: Carry-
ing a ladder into the Assembly!

SHRI P. VENKATASUBBAIAH:
....that was the time to act. The
Central Government have failed in
their duty in failing 1o act at that
time,

I would also say this that when Shri
Ajoy Mukherjee had clearly consented
to call the Assembly inlo session on
such and such -<ate, there was mno
purpose or point in forcing a decision
advancing the daie of the convening
of the Assembly. On these three
counts, I will say that we missed a
golden opportunity and we have not
done our duty by the people of West
Bengal and also of the country as a
whole,

SHRI BAKAR ALI MIRZA (Secun-
derabad) : Is he moving a no-confi-
dence motion ?

SHRI P. VENKATASUBBAIAH : My
friends may accuse Dr. P. C. Ghosh

SHRI JYOTIRMOY BASU : Sikhandi.

SHRI P. VENKATASUBBAIAH:
....because he did not agree to be a
party to the nefarious activities fin-
dulged in by those people They had



2233 Res.and W. B.

reposed confidence in him earlier as
their Food Minister. The moment
they found him an uncomfortable
friend, a man who raised his lone
voice against the anti-democratie and
anti-national activities of these pecople,
he becomes an ‘enemy nf the people’.
We must congratulate Dr, Ghosh on
the courage of his political conviciions.

SHRI SAMAR GUHA (Contai):
Because he wanted to be Chief Minis-
ter,

SHRI P. VENKATASUEBAIAH:
He was able to rise to the occasion.

DR. RANEN SEN (Barasat) : It is
an obituary.

SHRI P. VENKATASUBBAJAH:
He rose to the occasion to the rescue
of democracy. West Bengal has also
a unique role to play in our country.

SHRI JYOTIRMOY BASU: Make
him a Governor,

SHRI P, VENKATASUBBAIAH:
These people may accuse him now cf
being a Sikhandi, but unfortunately it
is the Speaker who was the Sikhandi
of these people. He was unfortu-
nately the victim, the Sikhandi, and
he was responsible for this state of
affairs.

SHRI JYOTIRMOY BASU: Sc vou
wanted to bomb him !

SHRI P. VENKATASUBBAIAH:
It was emulated by his counterpart in
Punjab. He set the process of writing
a new chapter on the role of the
Speaker in our constitutional history.

As regards the mid-term elections,
I am in complete agreement with Shri
Dandeker (Interruptions). West
Bengal, as I said is a slraiegic point.
Even its geographical location and the
currents and cross-currents passing in
that part of the land, make it a vital
spot.

SHRI JYOTIRMOY BASU: Power-
ful moneybags.
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SHRI P, VENKATASUBBAIAH:
There is also the transformation that
is going on in the Comraunist Party
(Left). Shri P, Sundarayya issues a
statement that ‘we are not bothered
about Naxalbaris’ A new word
‘Naxalbarite’ has been coined. Just
as the word ‘quisling’, this word also
will find a place in the dictionary of
our country. Now there js a fight in
the organisation, may be for other
I am not able to say whether

Teasons.
it is a fight or only for strategic
reasons, this is being done. 1 warn

my countrymen, more so the Congress
party, about the danger that is now
being posed by the Congress—I am
sorry, by the Communist Party.

st 7y faed : 7 fomr & A
g1

SHRI P. VENKATASUBBATAH:
Of course, it is most unfortunate that
certain political parties while profess-
ing that they are firm believers of
democracy, are obsessed with anti-
Congress feelings and they are pre-
pared to go to any length, even drown-
ing this country in anarchy. Mr.
Madhu Limaye is spearheading that
agitation unfortunately. T  would
appeal to all the political parties,
including the Congress. I do not want
to mince words. It is high time that
we should mend and fend ourselves,
so that the Congress Party may be
revitalised. I completely agree. We
must give credit to any person, to
whichever party he belongs, as long as
he stands solidily by the ideals amd
objectives of his party. In that con-
text, I would appeal 1o all the political
parties to wake up to this danger. It
is not as though it is going to over-
whelm the Congress Party. It is
going to overwhelm the other political
parties too. Ultimately it may lead to
anarchy and disintegration of  the
country. They believe in nothing less
than disintegration of this country.

We have seen their role from the
time we started our fight against the
British Government., The moment
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Russia entered the war. overnight it
became a people’s war! The moment
Russia joined the side of the allies,
they acted as not patriots, but as
agents handing over some of our
patriots to the police. That is the
nefarious role they have played in the
body politic of this country. They
were not hesitant evan to brand the
Father of the Nation as the agent of
thé bourgeois governmcent. They even
accused Netaji as a dog licking the
boot of Tojo. Can we foreget the
shady past of this party ?

SHRI NAMBIAR : He iz unearthing
several small things which have been
repudiated several times.

SHRI DHIRESWAR KALITA (Guau-
hati) : On a point of order, Sir. Is he
making an election speech ?

MR. DEPUTY SPEAKER: That is
not a point of order.

SHRI P. VENKATASUBBAIAH:
It is the duty of every political party
believing in democracy, secularism
and integrity and sovereignty of the
country to fight this menace, The
public life in West Bengal had come
to a standstill Industrial develop-
ment had gone to dogs. People had
been bullied. The entire West Bengal
is held to ransom by some people
having extra-territorial loyalties,

SHRI S, M, BANERJEE : By Mr, P.
C. Ghosh and Mr. Dharma Vira,

SHRI P. VENKATASUBBAIAH :
So it is the duty of this Government
to take the responsibility of maintain-
ing law and order and give the people
a good government and also to mobi-
lise public opinion. It is not as though
the entire people of Bengal are with
these people.

SHRI RANGA : They are not.

SHRI P. VENKATASUBBAIAH:
They are not. Peace-loving, law-

abiding people are being builied and
are being stampeded. The Central
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Government must go to the aid of
these people.

Sir, I am against banning the Com-
munist Party. I do not want that the
party should be ban:ed, because it is
our duty, the duty of every political
party to work among the people and
to explain our position therc. If this
party is banned, every other politival
party will be aduiterated. Iniiltrations
by these people will take place into

every other political party. I would,
therefore, only say. let us honestly
work. We must mark the time.

Unfortunately, without even our realis-
ing it, we are going fast towards dis-
integration. The sooner we realise it
the better. I would appeai, taking
this as an occasion, to all the political
parties to evolve 2 code of conduct
and to again rehabilitate the confidence
of the people, Polilicians must avert
this crisis of character and confidence.
That is the meost .important thing.
With these few words I wholehearted-
ly support this,

s qu WeT vl (SFT) ;ST
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HOWE § | T EH a1 & F SR
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g F W i wEa 9

g a2 3@ A @ fs o ame
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#T TG FOF FA & 60 |], 7 a0
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SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): Mr. Deputy
Speaker, Sir, the imposition of the
President’s Rule has ended the sordid
chapter that was ushered in the march
of elections. I would just quote for
your information 1 news item that
appcared in the Statesman of 15th
February just to cmphasize why the
President's Rule was much too necded
and was ushered in at proper time. 1
quote :

“The joint session of the two
Houses broke up in total confusion.
The United Front M.l.As shoutling
slogans blocked thc main door pre-
venting the Governor from entering
the Chamber in ceremonial proces-
sion, pushed him when he entcred
by side door, some throwing cush-
ions and black flags. Mr. Dharma
Vira, apparently, read a few sen-
tences of his Address. But his voice
was drowned by continuous shouting
of slogans and other assorted noise.”

Then, under other circumstances aiso,
the President's Rule was imposed in
West Bengal. If we go back to the
history of West Bengal for the last
few months, we will find that the law
and order comnpleteiy broke down in
West Bengal ung there was a conspi-
racy hatched in between by a part of
the United Front Government which
was popularly known as Communists
and also certain exlernal agencies who
are enemies to India the result of
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which was demonstrated in a very
deplorable form in Naxalbari when
every law and order was thrown to
the winds.

Sir, at that time, in this House, 1
had the honour to propose to the Gov-
ernment that the Comraunist Party
should be banned immediately. But
then I changed my opinion about it.
I feel that the Communist Party of
today, some Members of which party
are represented herc, have all lost
revolutionary potentialities and are
only indulging in pariiamentary intri-
gues and conspiracies, That is bring-
ing about these defections in different
States. It would be indeed giving
them some kind of a martyrdom if we
ban them at the present stage. We
need not ban the Communist Party at
the present stage. Today the ball is
on the people's side and in the 8
months’ time, the people’s verdict will
be known in West Bengal and I am
absolutely certain that the people will
return Congress to power.

SHRI NAMBIAR : Mot at all.

SHRI1 KRISHENA KUMAR
CHATTERJI: 1 am not one of ihose
who will, like my hon. friend, Shri
Venkatasubbaiah, think of a coalition
either with the Swatanira Party or
any other party in West Bengal. If
we have not to have any truck with
the Communists of West Bengal, we
do not want to have any truck with
the extreme right element in this
country. We can pull on with our
own resources provided we can see
that the people’s miseries can be
removed by certain methods that
Congress will take at this stage. The
only problem that faces West Bengal
today is this. In West Bengal, that
truncated part of Bengal—it was
indeed a tragedy—that truncated part
of Bengal, which is popularlv known
as West Bengal, we have suffered
immensely. Millions of people of
Bengal left East Pakistan for West
Bengal, lakhs of them are fleeting to
‘West Bengal, for sheiter; their mis-
eries are very great. We know that
this problem can be colved only if
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the left Parties which engineer all
kinds of mischief banking on the
sorrows and miseries of these people,
are eliminated. If we can serve the
interests of those pcople, if we can
rehabilitate them and give lhem food
and shelter, I am sure that no Left
Party or any Communist Party will
have any hold in West Bengal.....
(Interruptions). It is a fact of history
that the Congress ruled West Bengal
for twenty years and gave not only
law and order but also gave a peace-
ful rehabilitation to thousands of
people who came from East Pakistan
to West Bengal because of the Parti-
tion of India. The Congress, during
their rule, brought about a situation
where people could worlk with safety,
the man and womenfolk could work
with safety, and normal life was pre-
vailing. But what has happened after
the last General Elections, after the
twenty years of rule by the Congress?
The political opponents who were
functioning in the name of democracy
were working for the destruction of
democracy all the while, they were
preaching, taking advantage of the
miseries of the people, that we could
not solve the problem of unemploy-
ment there, that we could not rehabi-
litate those lakhs of people who had
come over to West Bengal for shelter
and for food; taking advantage of the
miseries of the people, the Left Parties
created these conditions there and the
people were misdirected. I am quite
sure, Sir, that people are re-thinking,
they are craving for a stable govern-
ment, and the imposition of the Presi-
dent's rule is the direct outcome of the
desire of those poeple.

One gentleman who has been much
maligned in this House, Dr. P. C.
Ghosh, bore all the odium for his
patriotic effort to save West Bengal
from the conspiracy of all those vho
wanted to bring about a situation in
the countiry so that they can take over
a part of India for their own gain, so
that this part of India might one day
be the playground of the overlords of
Peking and Pindi... (Interruptions).
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I am sure, the shoe is pinching some-
where, but I have to tell certain truths
standing here today as the represen-
tative of that unfortunate Statc, that
troubled State. What is needed today
is providing food and employment,
maintenance of law and order; the
efforts for maintaining and increasing
the industrial production must be
fully restored,

I shall be failing in my duty if I do
not mention one fact and that is this.
Speaking in the Rajya Sabha the other
day, our Minister of State for Food
and Agriculture, Shri Annasahib
Shinde, admitted that the shortfall in
the Centre’s supply of foodgrains to
West Bengal during the last four
months since November, had totalled
up to over 1,50,000 tonnes. Sir, during
these four months the State was
allotted 576,000 tonnes of foodgrains
by the Centre but till February 17,
the State has got only 426,000 tonnes.
1 must congratulate our present Gov-
ernor, Shri Dharma Vira, who said the
other day in no uncertain terms that
he was a servant of the people snd
that he would be trying to see....

15 hrs.
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is here, He is responsible for this.
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MR. DEPUTY-SPEAKER : I said I
would convey your desire,

SHRI KRISHNA KUMAR CHAT-
TERJI: Sir, this House should con-
gratulate the Governor, Shri Dharma

1968 Legislature (Delegation 2248

of Powers) Bill

Vira, when he uttered at a Press Con-
ference only on the 2nd of this month:
“] shall not be silent spectator to
my people being fleeced by profiteers
and blackmarketeers. If we are going
to allow ourselves to be held to
ransom by a few blackmarketeers,
then the Government has no reason
to stay.”

But, then, Sir when the State was in
the hands of profiteers and black-
marketeers, the then Chief Minister,
Shri Ajoy Mukerji, had not the
courage to say that he would root out
the black-marketeers and hoarders,
out of fear of them and they were
having some kind of a link with these
black-marketeers to enhance their
Party funds and procuring them for
some kind of anarchy to be produced
in West Bengal. The then Chief
Minister, Shri Ajoy Mukerji, for whom
even to-day we have some respect
for his personal integrity and patrio-
tism—we have to admit—has made a
miserable failure. I quite agree, even
on our side some of the Central and
State leaders have also erred and when
the time was there and when the green
signal was given to the Congress to
help Dr. P. C. Ghosh by participating
in the Ministry—I am glad one of the
hon, Members mentioned it—the Con-
gress wavered and the result was quite
tragic in that a section of the Congress-
men defected and Dr. Ghosh Ministry
was brought to an end and Sir, it was
a miserable day. . .

SHRI JYOTIRMOY BASU: He
should be made a Deputy Minister this
time at least.

SHRI KRISHNA KUMAR CHAT-
TERJI : Sir, Dr, P, C, Ghosh was just
trying to wrest West Bengal from
disorder, chaos, ruin and complete
destruction. He was trying to bring
about some kind of order in the State.
Then what happened to this Ministry
which was installed by the Governor
who was quite convinced that Dr.
Ghosh's Ministry had the necessary
majority. There was some kind of
wavering on the part of the Congress
leadership here or somewhere—I do
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not know—and I did not want to go
into that question and the Ghosh
Ministry went out of existence. Even
then we were not sorry for it. We are
prepared to accept any challenge from
any quarter whatsoever and if you
want mid-term elections, wgo are pre-
pared to face it any time, even in two
months, The Election Commissioner
would bear me out. At the conference
of Party representatives he held on
the 12th, we said we are prepared.
The Congress Party is prepared to face
the election even within a month. We
are prepared for that, but then law
and order has to be maintained.

Sir, I have to point out that attempts
are being made to utilise the students
for this purpose. There was a news
item which appeared in the Statesman
of the 15th February which says:

“Students’ Day in the current U.F.
agitation against the Ghosh Ministry
here to-day was marked by a three-
hour running battle between police
and students in the Dharamtalla
area. Seventy-three people were
arrested. Eight policemen and
about 10 members of the public
were injured.”

Sir, these things have not ended. Even
to-day the students are being utilised
for the purpose of creating a condition
in which a General Election and a
peaceful atmosphere is not possible.

One more word and I will finish.
Sir, this is how things are being done.
There were some communal riots
recently. Sir, if some inquiries were
made, it will be out—I am quite sure
—that an attempt is made with a
certain political purpose. The Prime
Minister has not categorically stated
that she was convinced about the
political motivation, but certainly she
threw out a suggestion that these com-
munal riots had a peculiar pattern.
Sir, 1 am quite sure that this is done
only with a political motivation, with
an eye on the future general election.
From the Congress Party, Sir, we can
assure you that West Bengal under
the President’'s Rule will be going
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ahead for some time so that I am quite
sure the President’s Rule, as the Gov-
ernor said, will bring about equili-
brium in the society, where peaceful
existence will be possible and where
industrial factories will open up and
employment will be possible and the
destructive forces which are hindering
the progress of West Bengal will be
removed. With these things, I am quite
sure that in the general election the
Congress will come out with flying
colours. I am quite sure that even
to-day people feel that a stable Gov-
ernment is possible only under the
Congress. Sir, if by some, I should
say, accident of history they have
come to disrepute in certain States,
that thing will not be repeated in the
near future. That I can assure my
hon. friends on the other side.
Thank you, Sir,

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : Mr. Deputy
Speaker, Sir, I would at the outset
very categorically state that imposition
of the President’s Rule in West Bengal
has been the correct thing.

It ought to have been done much ear-
lier when the constitution very nearly
broke down in the State of West Ben-
gal. I refer to the incidents of last Nov-
ember. But unfortunately there, the
Governor in collusion with certain
politicians, took it upon himself to
institute what has since then become
a general feature in many other States,
a defectors rule. On 21st of Novem-
ber the United Front Ministry was
dismissed on the ground that it had
lost the majority support in  the
Legislative Assembly. I would have
understood if the Congress party had
been called upon to shoulder responsi-
bility because the Congress party at
least had the support of 130 Members
of the Assembly, not only the support,
but actually the strength of the
Congress party was 130 and at least
that would have been a major party
inside the Assembly. But instead of
that, a party of 17 defectors 'was
installed in power. I need not go into
the sordid political history of the
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‘[Shri Tridib Kumar Chaudhuri]
‘State gince then, but nemesis has
come, and I support President's rule
‘because in practical terms it signifies
the end of the collusive conspiracy
that was sought to be perpetrated in
‘West Bengal to keep up a regime of
defectors, a regime of bribery and
blackmail. At least that has ended.
That is why I welcome President's
rule. It was rather amusing to hear
Shri N. Dandekar declaiming the
United Front Government and also
calling for the continuation of the
President's rule for the next three or
four years. He would like to prolong
President’s rule as long as he can so
that the party which he has the
honour to represent, namely the
Swatantra Party, might have time to
build up its organisation there.

But in order to keep the record
straight and also to inform the Mem-
bers of this House of the real state
of affairs, I may tell the House that
the Swatantra Party had only one
Member in the State Assembly and
that Member also elected to support
the United Front Government. Of
course, when the defection took place,
the Swatantra Member inevitably
joined the defectors and was made a
Minister, and Shri N. Dandekar and
his party must now naturally be very
sore that he has not been permitted
to continue there because of Presi-
dent’s rule, but as a lesser evil he
would prefer this rule to continue for
three or four years so that in the
meantime the Swatantra Party and
the money-bags who are behind them
might build up their organisation
there. But I hope that howsoever
much they may spend money and they
may try their level best, there would
be no Swatantra Party there; money
alone does not work. In West Bengal,
they have to win the people and there
is such a thing in West Bengal at least
as what is called the people. The
President’'s rule has come there
because the people would not tolerate
the Government of 17 defectors, that
was imposed on that State.

In this whole affair, instead of our
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going into vituperative polities, 1
think this House would do better it

‘we could give some thought to the

constitutional issues that were ralsed
in the course of the chain of events
in West Bengal. One of those issues
relates to the powers of the Governor
and the other relates to the powers of
the Speaker.

Unfortunately, the provisions ¢f the
Constitution are couched in such a way
that they are capable of any kind of
interpretation. Unless this House and
the whole country and constitutional
experts give serious thoughts to these
many more crises would be in the
offing, and that they are in the offing
can be easily seen from what has
happened in Punjab.

In this connection, I would like to
dilate on one thing specially, namely
the powers of the Governor, apart
from what have been provided exactly
by the provisions in the Constitution,
particularly in regard to the powers of
the Governor for inducting any Gov-
ernment into power or for dismissing
a Government. Particularly in the
case of West Bengal, the way the
present Governor Shri Dharma Vira
has acted has raised serious doubts in
the minds of the people in regard to
the role of the Governor in the
politics of various States.

Now, the UF Ministry was dismissed
by the Governor on the ground that
it had lost majority support in the
Assembly—at least the Governor had
reasons to believe so. But when did
he become convinced of this? Really,
it is now on record that certain
members of the UF Parties had
through Dr. P. C. Ghosh sent certain
letters to the Governor on different
dates extending over several months
indicating that they had withdrawn
support from the UF Government.
But that fact was never brought by
the Governor to the notice of the
Chief Minister who ought to have
been the first person whom he should
have taken into confidence, But that
was not done. Why? That again is
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a sordid stary because some members
of the Congress High Command here
in Delhi—and I would say some mem-
bers of the Congress Central Govern-
ment also—were hoping that instead
of Dr. Ghosh and the defectors he had
.collected, they would perhaps be able
to persuade Shri Ajoy Mukherjee to
come over to them.

I have hardly the time to go over
the whole story of the ad hoc com-
mittee, the sorry episode of how the
Congress was to be reformed by the
institution of an ad hoc committee,
how the opponents of that proposal
managed to sabotage the whole thing
by pulling wires here and in the end
the powers that be here in Delhi had
no other alternative but to ask the
Governor to act on his own and dis-
miss Shri Ajoy Mukherjee. That was
done despite the fact that Shri
Mukherjee and his Cabinet were pre-
pared to face the Assembly—they had
actually taken a decision to call the
Assembly into session on 18th Decem-
ber. But the Ministry was dismissed
on 21st November when the Cabinet
had decided to summen the Assembly
on 18th December, that is within only
26 or 27 days. They were not allowed
to do so. Instead, a minority Govern-
ment was installed in power, and the
whole country knows now what hap-
pened in the course of those three
months.

Eventually, I must congratulate the
people of West Bengal on rising all
over the State, in every district, to
protest against this travesty of demo-
cracy and this gubernatorial dictator-
ship. Ultimately, the Central Govern-
ment here were persuaded to impose
President's rule. It is also very good
that more or less a consensus has been
arrived at between the parties that
the elections should be held as early
as possible. At least in West Bengal,
nobody is very eager to oblige MMr.
Dandekar or his party, All the parties
which count for anything there are
unanimous about early elections, Most
probably that will be in November.
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Then the people will have a chance to
give their verdict on the performances
of the UF Government as well as of
the 20 years of Congress rule and 3
months of Congress-PDF coalition.
Before concluding, I would ask the
Government to consider whether in
view of all that has happened, it is
proper to keep the administration of
the State in the hands of the same
Governor, Mr. Dharm Vira. I krow
he is an experienced administrator.
We have known him in various ecapa-
cities in the Central Government. He
was also Cabinet Secretary for some
time. But merely being a member of
the top echelon of the bureaucracy
does not give you political insight.
The least I can say is, the way he has
mismanaged things during the last 3
or 4 months has created complete
confusion. A sizeable section of the
people and the parties have no confi-
dence in him. If you want normalecy
to be restored, the Central Govern-
ment is not short of administrators
even more capable than Mr, Dharm
Vira. He should be recalled and
replaced by somebody who is at least
not a party to the current politics of
Bengal, so that the elections can be

held in a proper, democratic and
healthy atmosphere.
SHRI * HIMATSINGKA (Godda):

Sir, T rise to support the resolution
moved by the Home Minister for the
reason that there was no other possi-
bility for any Government being
formed by the popular representatives
elected by the people. One thing is
clear. After the promulgation of the
ordinance and President’s rule, after
has been restored, and out of a large
number of factories which had closed,
some have begun to work and a num-
ber of persons have got employment.
The others are not functioning, not
because of any fear of gherao, etc.,
but because there is recession.

SHRI S. K. TAPURIAH (Pali):
What happened in Calcutta last
Sunday ? There were riots,

) SHRI HIMATSINGKA : It would be
improper to call it a riot,
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SHRI S. K. TAPURIAH : The Prime
Minister had to rush there.

SHRI HIMATSINGKA: That may
be because of wrong information
given to her. There was no riot at
all. I was in that locality where one
person had been stabbed. Thousands
of people were moving in the area.
There was no question of any panic
except that certain people tried to
create a panic. There was no riot at
all. There were three or four stray
incidents in different localities. The
trouble started because some colour
had been thrown on persons who did
not want it. One or two stabbing
cases took place. To call it a riot will
be a misnomer and use of a term
which should not be used for what
happened there. In fact, I saw Mus-
lims and Hindus talking together and
standing together. There was no
trouble at all. I was in that very
locality holding meetings. People
from different localities had come
there. Therefore, there is no doubt
that law and order has been restored
and things have improved very consi-
derably.

My hon. friend Shri Tridib Kumar
Chaudhuri suggested that the Gover-
nor should be recalled for the offence
that he dismissed the Ministry headed
by Shri Ajoy Mukerjee.

SHRI TRIDIB KUMAR CHAU-
DHURI : That was not my charge. I
suggested his recall because during
three months all sorts of confusion has
been created and not because he dis-
missed a Ministry.

SHRI HIMATSINGKA: My  hon.
friend says that all sorts of confusion
has been created by the Governor and
therefore he should be recalled. I do
not know what is the confusion re-
ferred to by him. Seo far as we know
things have been straightened out and
thinge are moving very properly in
Bengal. Almost  everybody who
wants law and order to be maintained
is happy and there is no complaint of
any confusion having been created by
the Governor. As a matter of fact, I
come from Calcutta and I know how
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things have improved there and how
things are moving.
15.25 hrs.

(SHR1 G. S. DHILLON in the Chair).

Another complaint that has been
made is about the support being given
to minority governments. I feel that
my hon. friends should remember
that it was the Opposition Members
who started this game of supporting
minority governments. Firstly it was
in Haryana, then in Punjab, then in
U.P. and then in Madhya Pradesh. In
Madhya Pradesh, certainly, the mino-
rity has been supported when there
was defection, So¢ a grievance of that
is not only not proper but it does not
fit in in the mouth of those who
started that game,

I feel that the time that has been
selected or is being proposed for mid-
term elections does not, to my mind,
appear to be proper. November is a
time when crops will be standing and
a large number of places will be
absolutely unapproachable, Every
party has suggested early elections.
Certainly, that should be done. But
the time should be so selected that
every voter can come to the polling
station and the officers concerned can
also reach the polling stations, I know
from my own experience that Novem-
ber will be a very unsuitable time
because, as I said, crops will be stand-
ing and cars and lorries cannot reach
many places, Therefore, elections
should possibly take place not before
February or, at any rate, the last
week of January. If November fis
intended to be fixed it will have to be
postponed before it is finally decided
upon.

Certain other steps have also to be
taken., As was mentioned by the
hon. Member there, a large number of
unauthorised and unlicensed revolvers
and guns are available in Calcutta and
other places. The Government must
take steps to recover them and remove
them from the hands of the mischief-
makers; otherwise there will be a lot

of trouble especially during the time
of elections.
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I will conclude by saying that the
‘Government should take into consi-
deration, in consultation with the
Election Commissioner, a proper time
for elections and in the meantime
should take all proper steps so that
law and order may be maintained and
the atmosphere may become calm and
quiet for peaceful elections to be held
without any interference by any party
whatsoever.

SHRI S. KANDAPPAN (Mettur) :
Mr. Chairman, unlike some of the

speakers who preceded me, we of the
DMK have no axe to grind in West
Bengal. Hence, our approach to the
problem will be very objective and
we can look at things more dispassio-
nately. DMK as a party was built up
with democratic traditions and so we
feel so concerned as to what is happen-
ing to democracy in this country in
many States all round,

This discussion is about the forth-
coming elections and the conditions
that prevail in West Bengal. I am
sure the issue that we are discussing
is not about the ban of the Communist
Party in India. But, I am sorry to
say, the two speakers in the beginning
were very vociferous in demanding a
ban on the Communist movement in
India. It is neither relevant, nor pro-
per, and I think there is another
resolution that is coming up tomorrow,
if the Chair permits. We are very
much concerned with protecting the
interests of democracy in this country,
particularly in West Bengal. -

What is happening to democracy in
this country after the fourth general
elections? With the emergence of
warious forces after the general elec-
tions, can Congress put their hands on
their heart and honestly say that their
approach to the various problems in
the different States is really in the
interests of democracy in this country?
Beginning from Rajasthan, till the
recent defunct Mandal Ministry of
Bihar, where the coalition Ministries
were toppled, the emerging forces
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remember that. The emerging force
was again a coalition. If the Congress
is really interested in keeping or
maintaining majority rule in this
country and if it has got any respect
for the canons of democracy, why
should it support a puppet Ministry
in Bihar, Bengal, Punjab or, for that

matter, in any State? If it really
wants to save democracy in this
country, the basic approach of the

Congress, which enjoys a sweeping
and comfortable majority at the
Centre, should be to see that a proper
party system is built up in varlous
States. If the non-Congress Govern-
ments cannot agree to come together,
if they are unable to form coalition
governments, the best way is to leave
it to the Governor. Why should you
go there, organise a defectors group
and put up a puppet show? This in
effect is the logical corollary of the
thirst for power of the Congress. After
enjoying power uninterruptedly for a
spell of 20 years, like a8 wolf which
has tasted blood, their thirst for power
is insatiable,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : Is that your experience in
Madras ?

SHRI S. KANDAPPAN: I would
like to give one concrete example.
Even in a State where the Congress
can never dream of coming to power
before the 1972 elections, in Madras,
there are many Congressmen, top
Congressmen at that, who are trying
to topple the Ministry at Madras. They
are fomenting trouble and creating the
bogey of law and order problem.
Recently, when the leader of the
DMK group in Parliament, Shri Anba-
zhagan, was rushing to the station to
catch a train, it so happened that some
Congressmen were there to receive or
to see off some Congress leaders. It
so happened that my leader’s car had
a DMK flag. When they saw the
DMK flag and my leader, immediately
they started creating trouble. I do
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not want to dilate on that because
those people were arrested and the
whole matter is pending before the
court. This is a clear indication of the
degradation of the Congress Party,
the sordid position to which Congress
has stooped in order to get into power
again.

If the Congress cannot reconcile
itself to its fate and is not able to
appreciate the emerging forces in this
country, I am sure, no power in this
country can save democracy for us.
So, it is the heavy responsibility and
duty of thinking and reasonable Con-
gressmen to appreciate the position.
Their just throwing it at our face that
the Opposition parties do this so they
are also doing this, really is not a
justification,

With regard to Bengal, let us put
the matter in juxtaposition with what
happened in Madhya Pradesh. In
Madhya Pradesh there was a Congress
government under Shri Mishra, When
a considerable number of people dis-
sented and joined the Opposition, he
was no more in a position to carry on
with the government. I think, you
will remember what he said then. He
advised the Governor to dissolve the
Assembly and paved the way for mid-
term elections. Of course  subse-
quently the developments were such
that it did not materialise.

But there is one relevant point to
remember here. When the ex-Chief
Minister of Madhya Pradesh said that
he was advising the Governor to dis-
solve the Assembly and was asking
for a mid-term poll, no minister at
the Centre, either the Home Minister
or the Law Minister, commanted on
that, whether the Chief Minister of a
State, when he has lost the majority,
had the pewer to advise the Governor
to dissolve the Assembly. Nobody
thought of it; no responsible person,
the Home Minister or the Prime
Minister or anybody for that matter,
commented on that because it was
very inconvenient for them.
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In Bengal, after all, what did Shri
Ajoy Mukerjee want? When he was
told that he was not in a comfortable
majority to carry on with the govern-
ment and when the Governor advised
him to summon the Assembly, he
wanted some time.

AN HON. MEMBER : Why?

SHRI S. KANDAPPAN : There is a
very relevant point here. Is it for the
Governor to be so insistent on the
Chief Minister? It was a matter of
days; for 20 days or so he wanted
time. After all, in the Constitution
there is a provision that between two
sessions of an Assembly time cannot
exceed the six months’ limit. There
is a time limit there. If at all the
Government was felt to have lost its
majority, within the six months’
period it had to face the Assembly
and it could be voted out. And, in this
case he did not want some months; he
wanted a month or so. But that the
Governor was not willing to concede,
with the result that the Government
was toppled.

So, 1 feel that there is justification
for the people of that State to feel
that the Governor has acted in a
very autocratic way without respect-
ing the Constitutional obligations that
he has to discharge. Let me not be
misunderstood as casting aspersion on
the integrity and probity of that high
dignitary who is occupying that office
there. It is far from my mind. What
I am trying to say is, taking for
granted that what he did was with
the best of intentions, there iz a stigma
attached because he was involved in
that political fight and in many things,
Whether we agree with it or not, there
are political parties in that part of the
country who try to come to power
again; it is within their right to aim
for that. When even a party like the
Swatantra who, I am told, do not have
any hold there, thinks that they have
got a prospect there, I am sure the
Communists will definitely think that
their success is assured. Probably the
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Congress may also think in those
terms. 8o, it is for them to fight. If
the fight has got to be fair, reasonable
and free from all kinds of inhabitions,
we should create the atmosphere for
every party in that State to feel that
their position or prospects are not in
any way administratively hampered
or tampered with, For that, I feel, it
is very necessary that someone who is
beyond suspicion, like Caesar’s wife,
and who could be acceptable at least
broadly to all the parties there—at
least to the! parties that were in power
before—must immediately replace
him; otherwise, I am afraid, there
will be room for complaint and justi-
fiably so. So, this is the only demand
I would like to make. I am making
this demand not with any particular
knowledge of West Bengal. I am
neither briefed by the right nor by
the left. nor I asked for it. I am
looking at it quite objectively because
we know what is happening in that
State in the past few months. It is in
the interest of democracy that we
should see to it that a proper atmo-
sphere is created for the healthy
[unctioning of democracy in the State.

Lastly, I would like to say a word
about the Communist Party. Even
some Congressmen were very keen to
see that the Communist Party is
banned. I am not able to appreciate
the recent developments in their
thinking with regard to the Com-
munist movement. During our con-
frontation with China and again
during our conflict with Pakistan, this
demand was now and then raised with
a low voice, not with the volume that
we find now-a-days. But I appreciate
the point made by Mr. Venkatasub-
baiah, before he concluded, that he
did not want a ban but that he was
for exposing the Communist Party in
the fleld That is really a democratic
approach. At the same time, 1 would
like to remind him and also remind
the House what has been happening
in the last more than 20 years. From
1944 onwards and even before, I think,
the Congressmen were doing that job.
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In spite of what they did and in spite
of their explanations and in spite of
their homilies administered to their
own people, the people somehow
thought fit to return the Communist
candidates or other candidates, So, if
democracy is going to survive in the
country, definitely, you have got to
accept the position. If the Govern-
ment has got any documents, any
undisputed . evidence, to show that
they are traitors to this country, I am
sure, there are other courses to take
against them.

SHRI HIMATSINGKA :
admission of the Chief Minister,

Own

SHRI 5. KANDAPPAN: That is
neither here nor there.

I remember very well, when Shri
Nanda was the Home Minister, he said
on the Radio and also on the floor of
the House that he had presented a
white paper and that he was going to
expose their nefarious activities and
that kind of thing. But after that,
nothing has come to light. At this
stage, I would like to plead with the
Home Ministry that if they really
feel anything wrong with the Com-
munist movement, it is their incum-
bent duty to tell us at least what they
are doing that is against the interests
of the country, that could be deemed
as the activities of traitors to this
country. If that is so, there are,
definitely, other legal methods for the
Government to adopt. But if you
recognise them and if you allow them
and permit them to function as a
democratic party, definitely, you
should treat them with all respect due
to a democratic party in this country.
Since the Communist Party thinks and
it is likely also—that is what 1 gather
—that they may come to power again
in West Bengal, it is very fair to give
them every opportunity and to allow
them to function without any inhibi-
tions whatsoever. The Congress
Party, lnnrdertohldetheirownm
I am afraid, is raising this bogey
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against the communism and the Com-
munist Party. So, this is not going to
pay them in any way and it is in all
fairness that we should see to it that
a proper democratic atmosphere is
created in West Bengal. If the Gov-
ernment fails to create the proper
atmosphere, I am sure, they are poli-
tically motivated, not interested in
democracy in this country.

st vl e (a@)
gy wEEw, § A9 FT gER

AN HON, MEMBER: Please speak
in English

SHRIMATI TAKESHWARI SINHA:
Sometimes I speak in English and
sometimes in Hindi. Please allow me
to speak in Hindi now.

awrafe ¥E2T, 9T TH qreA F:;T
#Hre fean @ fodt & s &7 aga G-
AZTFEE | WIARAS W
¥ qewg 1 IR FE, A TH A wE
w g 741 8, Fir wafire ardf, o wifwee
segfee ardf § 99 9T qrEY 0 &Y,
I 99 F I § AWET FT FATEH
T ERTE 1 F 3T 3@ A & s
g f g ol #t ow a@ A q@ foar
i =ifgd i soma= § #£ 0@ TR
& =t TR deurd § oferme §, AR
o Fed §, Wl g 0% § WA A
wischofed s mamwmImw &
wf Tl oY v *X @ § g wgf %
& fag 7 & 1 Sfew e ag sear
& s Qw1 g & s g% i -
TR A FT 97 F FIT AE AT
2w tEd & T oame v oo @R
ST @A & 37 & = vt i T
Doy fegn s@ amar ah W

MARCH 21, 1968

Legislature (Delegation
of Powers) Bill

u & ggi & gz awar w7 § 1 g
ardt & s oF sl 7 g fea ¢,
AT 5 mfaa 7 gar s sa T &
fear &, a9 # g© FUEE & S
Y IR & 98 grera faw amar &4
& g adh fF @ wvw T @
®1§ fror g1 ot et aref & g v
IRWITIA I EFTE
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7 3 ¥ A9 wgdr § fr A ot qref
T 3w & fgm ¥ faeme #m wf —
& segfaedt o § am W W g,
7 feelt ot & o= o Y A w
f— el % M F WA FT 4 ¢,
forelt 91t o AT TE g, Faraer
TN W, 30 & grwA el o o ff &
ST 4T qeg T wATS A€ & | e fowr
g &, dar @Y €, W g, feT dar
e & g e e vw @ 3 e
g 9% W & fgg F1 A= @, @A
aft qifedt Y @ Tfed, =8 7@
FHE 9T &1 a1 I €K qeTETafaw
Iget # fawm &1 a9 &,
fe qziaeiY & are 7 it ead
B 39 qiEf 1 7 g | At g AE
¥2w & ofgr 3 @ a7 wxlt 0
T FY T g #1 T A Ay
ifga fomd | 3w &1 afgw &Y o o
# farOref <=1 & AViT & gz afrer weAlY
fFf fom oft & ag 79w = 7G0T
T £ IW SR T A OF e
wrfed fe &g @Y 7L, AfsT S & qw
T

AT e
FaF ot ¥ F ag w ¢ fe afeae
wfree it &8 wff 59 i gafea
wm & g | § e T §, A
foam <=1 # gTRdw we w1 @y faar ar
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Faea # g WA @ e, fe
AN FO IT F FAL W 9T W AR
o off 99 & W & ? AR we AR
FATEeE %z & wfa ag A ww A
T F FTH FE F AT Wy oag qw
q 7 gt 9T+ ©He THo MY FATT
¥ §, I # 9 A O awey e
1 3R 97 99 7 Y qwey famy are -

st TwTEATC Wi (9edT) - oag
7 a9 7 §

sitwralt Aot faegy : 7 &Y ) afaw
AW F g g femma o g€ few
AT ST R AN @ e ! T
AT qaey fage & o3 §, # S &
@ qe Tt § fF oag e o
# wifvree sfaee o § at F |0
FTTFEAE ! I A qAT FY Ffrm
FI 1 q@ JT GTE & AE | 7 AR
g f& #w &t s ¥ foF s o@
@ g 99 BE #1 3g FA@ at
g Aifgd fF ot sear mIwEETAT 7
FW F  arEr smeHr  dw F wfa
TR FT FTH FT g1, 9% qfq 78
¥l 95 | § AW sHfaee ot 3 o
Jrii ¥ q A 77 a9 W R D E
9T F & g™ A S W far oW
# 7wl o fo o F 1% vy
# o a9 & WY € 97 A AR FRAe
T FT AR FTIT L | Ty W
U AFAIY G368 A I9 & 919 A H
Wt wifewr &, ag soemr i fF o
am T g, A g A o e @
I w1 g B 9fw aw g v o
2, 7o a8 81 W &, sufed A ag anft
g qaerad | /fee s feeft & g
W aE ¥ & @ E O, F wwht g,
e FRjfee qE At (IR o W
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THIT TE §, ING AG LT WA
§ T & g § @R 9T ¥ A=
W At A g AT quelt €, s qger
A qg 9g YoM % TH WP W A
ey qret 7 g 7 E 1 99 w1 frwrwr
M FE W wifmw w<
9 &N @aTd § | 3wy § 7 %,
Tl F AT A gw ATATE fF -
TH F A awmed FEfE AT 8,
fm & amw it wfvee sfre
qrdf ¥ wgr a1 fF 9% @ A @
Mg, WfF S W WK 9@ W@ & &
fod g0 § §3 ®< 99 & e fawe
' Fxforwr g1 &Y § 1 98 g w1 W-HA
2, wgl w1 - § 7w @ o
@ & fad faindt 7 g 39T ST
o & Jur ger A, afew 2w
R F AT FATL |

& awadt g v ag 2w 5w w1 ofcwm
TGl g I e 7 @6 ¥ TF q
FEX &9 F1 WGALT AT AR W
& 2w &7 afga M 7 @AY |

st ganoge fag (ITE)
ATTTHT A AYAT E&qE qTHIC TA7 o7
2 9T 9t wir FAT ST @ 1 SHT At
feeelt F STad AR W@ FETE |
Tg FT Ay I w1 oquw § 7

siteet Aty feegy - Hferw a7
¢ 5 Vg 9T ¥ AT w8
| F A AL HCN AGA § | WA
TR AT F qHA AT FT A W
# foma 78 & 3R 78 gw NS &
& § @ @ § | amfa wgam,
9 AN TTH ¥ ITH T AT O e
w< fifod | & gl § v ag fewr
9gH FT d5 94 |
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# 75 g W ot fr mifrande & fom
aifedi 1 @, T7 AW &1 a1 oF
g1 &1 fawmr ¢ 4t 39wt s faw 9%
g | FT g1 Sifgd fs s
AR TG &1 F09 A i gFar
&, FAG W7 W TR & | O ATAF A
faweT waa & fad fadnfr == 1 Sr=0r
Y JTEAGFAT T | FTAF FT FH AT
frddd oz ad 48 288
AT # A gEre fa AT A T §
¥ F9 fomar @ &1 7T a7 W
@l 1 faad & sz sma wEdi &1
Y % FCF @A &1 IAF T A
BIF 99 g0 & a1 ¢ | § FZAT qTeAT
g f& ot A s faandy 491 97 43
T FUH F FIC I IB1d & & AT
FqET gL @rHY F1 @ 7 AT FEED
qEfAve a1 3 & | I AW & fag
AT Ifed (| F1w & faw /e
IART IET TGS § | FOF fAwar @A
IO q9 § AT AT AT a1 gy
FaAfat Y aog & 7 70 1w
@A A 70 AW § | FEEA AT Bal
qv 4% T FAF AL, FAA 7L, K
A9y @A X, TW A AT GT /A
T TR A I AT E | A H9A
ST H 9ZH IF F7 a9 F799 FY qfeaz
# gy S & Ffww 7 AT ET F
frAfsmFAFMIMFIAEITAY
# quar aredt § B a8 Fw & o
qIH FTEH FIT &7 T F A4 AT
IFLCFCREN

ag #1 ot & 5 wEw A feeg
Ferd ®1 o frar ¢ 0 I W AR
¥ aTT Fgd & ITHT T qEEAT ATHM
# fir xg a@ A a9 W
qgen & fade @ A fem & W
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W A F AR @ ew fag w
FE F ¥ faam T 3@ T 9T
faary & fau ®17 darc gam, fe ®
HIHTL JqF qT2 FET AT | A AGT I
faeg T 4 a0 a1 w1 @ TR
Y | F g oY e At g e st
T fag fagiv #1009 § @ FCaw Y
AEE §9 aF 97 F1, G 98 4L
#r amfagl &1 7 g7 w0 § fE
At 39 aug ! few & 7 o fazmm
=70 fag & g fam &Y aTwrc odt ?
Far ag fazg avar 7 4 | Wy wqM
7 Mfa=  Jrover fag ot 7@ 7 91
IAF! AR ¥ q1g7 F oA A7 T
F I+ W 9 A F7 fawray o0 =
9% g9 7 uw ga faam ?odn
A aF fhgs weEe Ag 4 ?
oA dW A ar Ay gfawd Ga
gaT e, A gfF fidtaw &
s frmg sl alras 78 fr gv o
AN & @1q Ifwm qEE qw FE
AT & | FH FAT F GG AIH G4
faer Fza F1 %1% got frrem &1 Fifew
F3 | frT amad fgrma a8 &0

% ag Wt ge WAt § f& faR
¥ ¥=T AN GATEET he W TAHE AT
fY 99 § 547 &1 <7 47 | § T9 919 F
T F A FACHFEE

Q% WG qTE AT 9 7
v feqr ar ?

siwet areewd fo . SR
aréf & o wré 43 gu & SAw § qewr
gt § fF qe 7 s g e
areit & fAQ g% T FET 9T, TAEY
¥ art &+ Fg A1, wEw O AR
& FqT T 4T, (o THe Mo F AL H
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a7 Fg1 91, ff 05 f F e F @y wur
a7 | FT AT 9N IW AT F Qg
srfag o7 38% are ®BY |19 oy A
FT |

TS & qIT F F@T A, a¥ A9
at e € @ PR sreet ar Wy g 8,
St AET AT T &, 9T ovEt AT gY
2 q G99 § AETC AT & | IFHT
W AT FT AN A1 A1fEC 9v R
FE AN & 970 9T 97 T G | Tg 3F
EfFenam A F a0 F @Y &
T T G Ty o wwar &0 9wy
few oot & 97 7 g7 @ & 99 T
A g@e g7, sifa wivey 7 & & fandt
WM A Ism g feew
F*+T @A § afew T sae T F7
WA & | ITH A 79 T qifear o
ErmMdaRemaa ma &1 7
a7 F fa7 gzewe wd wa & 1me
W F 9T F1 qRT F @A FT GA94q
foar & & @7 a1 & a7 & &
TTA AT | AT 4T F E ZE AT @qq
AT TEe g Ag Fw ¢ fE gaeds
W FT TAAHZ JAT 2EAT § AT FOAT F
T & g zdt @ afeF s aw
THE ¥z & 1 AT W gATRER
%E F qF3THE EF E Al TA AW &
Ao AN A T AL G N
o oIq F FT JigAT T I AE
g | g %1 & 0l F1 8% FT Ao
g TU— (ferewiw) faind g F oF
HIET A A K A7 Far | g7 A
T | AfFT T & qaer ot fger ) &
e s =i & a@ w1 G | SRS
aet & gaeft fewra & fF st gR 59
FgT AT & AT IAR W g &, 4
WA G A AT G B
fom avg & fadndfy 391 7 e w97 A
Fiaw ¥ foam g ¥ o far g A

CHAITRA 1, 1890 (SAKA) Legislature (Delegation 2270

of Powers) Bill

arar @A g, gor aE gf & ) faee
# Fgr-wT T @l § Al & 919 A
T S ITH! FgT AT @, a8 W
AHT wqeR g | fael g & qra
fore ez #1 guc gar w@T &, & 9w
ATl # AT ALY ATEAT | BAT AL
g frem @ wrer & f gw Al ®Y g
oY § | T et o 39 &, A W s
& @ dff zw s F I 0
famm & a™ A0 §, g9E &
AT 97 favar FT7 At gy ardf
2 T A W A9 FB W E | T
Y A F1 A TR 0w A A
&\ ‘Te% FEH A AN BT WY
#IRHY &, § 3A A1 ) ATALE | AT
T A IAHI FAA ¥ 44 07 wex fawwr
arx § 1 9y 21 free g 3w s
FT I FET AT | TART FW AT A T
forar 1 wfeT T & a8 amw @ &,
AM AR g fF A A s W ag
a7 w7 | oifARz § € oA & w4
FAT &, A T R FTEAT | [
TATAT ¥ 7T § | qew T TEFT T
FOM | W ¥ aw T A § Ay
ZHET BAAT FAT IM AT AT 0
I I § FHAT T AT 1 AT HGAT
A1 faT F A | WA 7 & R q@
¥ IQIEY AT E, TR G o ag
AR & 1 F S =R g f fey oY
o #, W, IEET F SEFL AR
¥ ®1 BT F7 Ag q@IET T
T & A TA81 A9 g 99T §
wg fFft o adff A qTee v
% ¢ ? & Toriifos aw fiw aw &
o & &, # of iy et andt o
FTHTC qTE § 7 AT T 7 ww
Zrl ¢ a1 €\ F w18 e #F av g
t 1 ag N s & sfew ¢ 9
5ot 3w %1 ) § —— T qw w7 AY -
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T w sfgw T sfew @ —
#T W &1 sfme o @
AT 3T F A F 1T ATTH T GAT T
f& a8 & seor =few, s=dt ¥ =t
Tidf ot gaTeg gi Y, oEg AW AW F
AT JAFT WTHA BIEAT 92T | ATEART
fow & oY 71 oF 75 wotEr & @
BIEAT 937, 9f4w foaw 7 feda & fow
FTTE ST, SR WY SrzAr 2T, AwdEr
7 rafer ot ok fofewa o
F A9 7 T QAT FAT q=@w Aq
2 32 9w § 5 @ T ¥ womaifas
wfge & 77 qget 1< gam & fF S
T wET maEw T gE 4t 9y
FEI FgI TSGTH TG SqI€4T § I
& TE § AT IHHT 49T T =T & |
AR I AT TATE 41| A BIE
o #Y WY a1 G & | W FIE Al
® 59 a1 FY afqas A o @ oE
fF g7 wmEw & arrEE gedt 9 )
& S9Taa & IgAl A fawEw w9
giffmaemaagra g =@k Zq |
WTET qAT AT ITfEd | TATTS 7 dgr
ST & 1

g A FTa 9w g fw faod
T & v A, warfedt F faa S
o< g oo &Yt f &% & &9 o=
I AT HT G A I AW
FT T FAT, 3T 5 AT Fro HYo gy
AT g g et Faemw g ?
foft ordt & adf 9 1 T et ardf
& GHATAT W FT FY 497 gHA F
=T,.,..

oft TR WreR  qEw @R
N T sfad

Wl off #7 9T & wwil T ag o\
gow &t ofr & =i s
Ffe @l & ot dac ey few
£ I HEw o F AT T W FT Q@ B, T
9t & F&0Y | e qriagi F AT
I AT HT TFWTH A1 AT &Y A=
HEW off Y #aT T @ § wfa F AW
o< | fagre & A & G4 fawar 2
f TwmEETT WA §O T A9 A
1 wrwdr &1 frera o s o
T JAHT 91 g AT |

16 hrs.

9% ag & wrfaz dro Ate wiq
Faredr § ? 3w ¥ SR @re
fer ? P zw ¥ am ax @ T
g ? 7w F1 waw § f5 agE R
9t & AT 9 A9 ALY @) T
Mg wfag 4 | fgAa =afEdl
#1 AT A gg Saer fFar fF e
HTTH AT TATA G EIT | Feia a1
# for orre gt ¥ & %, 71 9gd Jwer
#T FE T 4T Fio Hlo T FI,
a1 aga 77 1 9o do ug F1 fqmT
A1 aga =1 AW 41, afdq 9@ qE
AT g1 M, AT FqE AT AQI oI |
mfawe Ao fag w1 faemn aga
Mot ! oW 97 oaF fage 7 e
AR FT ATRAT &, gH A av IF 9l
gre FY TRy Al 4 d9v | gEw
qrew T faw q =TWo fgEr A 9w
qHo THe Glo & | I ¥t fewz famr
THo THo Tro & | TZ THo THo Flo
<l el IR ATH G | HEW ARA
&1 41 g ? srfa< gw Ay Ariat
FTEATT A1 G FLEFAE | gH 9T,
AT FT, TAS A1 FT THA §, AT
A 7 Arfet o1 W g o
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FE G ? 97 qTEAEEHAT T AT A
£ fr wge oF g wTfeg

7z &% & fF s gaTdr Twfa &

NN @ E, wWAFTE § | AT
2 fr q7ma 7 fafww o= @1 o1 A
fae &, °9 1 WgE €L § | TR TE
it &% ¢ fr om #mw e faindt
el I A 737, @ SR /WA
W AT 97 qz faar fF wig #1 9
e AR R R T
I8 F $S I9-997 g%, ot o smanfas
oA N e @ g, T
amrfas § | fom F s 7 Fifes
Fifen” wgr 9mar §, 99 99 F ST A
A T A, A1 FE A% gl -
dfer gTaw 9T yFafa @ ogd
TG W1 IW 1 AW a5 ¢ 5 o
fatdt =1 FT sewr WA g, @
AN F AFT IFT FT I9 AT TG IAF
HF H AT G gAY &, qgl ZH BT -
ifor @ & ATCM qE AT | AR
T 9§ AR IIE A A€W ],
At 9K IgT WY AEET 43, Y F I A
A I | ZATH wEEY o7 qEAre §
T AT § A I I F AT <
aFdt G5y §, a1 gL FY FgA WY AL
Wil TR AN S ®
e g g8 SWET WTaT IW AR
d3 g Tofa® qWl § AT UF A%
WINT & &9 F 74T § |

Tz %1€ w& 0 7Y & fr Fitiw Y 3O
At Tt §, § 9W FTawdw A g
w4t g | wgt o A0 A g, frm oy
§ ma auAd g, 9% $1 § 7=9a FgHy
g % wrdr g e fadndt 7@t & AW
g O Wt FT W@ 4, 99 B oY
FEIX T 7 wg g =wfew
€Y | g fadnit @ & @ AN S
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§ fa O @ & & #7T aga a7 Mg
g & | Fiaw uF aE A , o R
fadrdt g & 72 7 T WA ¥ AT
FAT T FIA F HWATE | AT
fatrdt 9 & @ FT WY T ORI
qET F TTH FTH FT FFEAT 4T
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SHRI INDRAJIT GUPTA (Alipore) :
Sir, 1 hope the lady member's elo-
quence will not be allowed to
encroach on my time,

Presidential rule can never be a
substitute for democratic rule by the
people’s elected representatives, It is
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a strange combination of circums-
tances which has brought us in this
House to a pass today where the Gov-
ernment brings forward a resolution
asking for approval of the proclama-
tion of President’s rule in West Bengal
and we are not in a position to oppose
it, though we cannot support it,
because the idea of presidential rule is
foreign to us.

DR. SUSHILA NAYAR (Jhansi):
you were asking for it.

SHRI INDRAJIT GUPTA : Our goal
is not presidential rule. Our goal is
that the people of our State should
once again express their democratic
opinion. Mr, Dandekar, speaking on
behalf of the Swatantra Party and his
counterpart on the other side, Mr.
Venkatasubbaiah, both two sides of
the same coin, carefully glossed over
the events of November 21, 1967, when
the UF ministry was dismissed from
office in a summary fashion. Mr.
Dandekar sought to prove that this
proclamation of presidential rule is
the culmination of the UF ministry’s
long period of misrule. Mr. Venkata-
subbaiah was angry with his ministers
for not imposing presidential rule
earlier, When Naxalbari was going
on, when gheraos were going on, when
law and order was breaking down,
why did not the Government have the
good sense to take that golden oppor-
tunity to intervene? That was Mr.
Venkatasubbaiah’'s charge. They forget
one simple thing, viz.,, they could not

intervene despite everything, until
they could find the defectors.
In this House last November, Mr.

Ashok Sen, speaking from that side,
tried to make fun of the UF as a
carriage drawn by 40 horses. I had
warned the House then that the
attempt of the Congress Party in
West Bengal with 130 members to
come back to power on the backs of
17 horses, led by Mr, P. C. Ghosh, who
I regret to say, even at his old age of
72 or 76, cannot restrain his lust for
chief ministership, would come to
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grief. And, they did come to grief.
The point is, between the dismissal of
the UF ministry on 21st November 67
and the proclamation of President’s
rule on 20th February 68, there was
no UF Government, no gheraos, no
Naxalbari uprising. These three
months are a record of something else.
They are the record of a magnificent
mass resistance movement by the
people of West Bengal, who were
determined to see that democracy
succeeded, that this Governor appoint-
ed by the Central Government in
Delhi would not be allowed to subvert
the Constitution and to bring down a
Government which had no popular
sanction whatsoever.

Sir, it is time that in this House
we paid some tribute to those people
who during these three months suffer-
ed unparalelled tortures and repres-
sion, 45000 of whom had to go to jail,
18 of whom were killed—shot dead
by the police, and hundreds of young
men who were tortured in pelice
lock-up, whose bones were broken,
whose legs were broken and whose
arms were broken in the police lock-
up.

AN HON. MEMBER : The politicians
are to be blamed.

SHRI INDRAJIT GUPTA : You can
blame the politicians. You can say
that all the Leftist parties are bad.
You may blame the Speaker who I
consider to be the bravest man of all.
But you cannot condemn the masses
of West Bengal who fought and shed
their blood on the streets to see that
this conspiracy is defeated.

So many speakers here, both from
this side and that side, made passing
references to the traditions of West
Bengal and the great sons we have
produced in the revolutionary move-
ment. Unfortunately, an ICS civilian
brought up in the Punjab forgot about
the revolutionary traditions of the
people of West Bengal, He reckoned
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without the real host. He relieq on
a handful of defectors. He tried that
trick before. Of course he acted in
collusion with the Central Government
in the Home Ministry. But, as I said,
he reckoned without the host and the
result is there before all to see. Shri
Dandekar reluctantly admits that the
people may have. won a technical
victory. It is not a technical victory
at all. The Congress Party was
determined to avoid at all costs
another mid-term election in  West
Bengal That was why they were
bringing in the P. C. Ghosh Ministry.
That was what Shri Atulya Ghosh
was also trying for. We were equally
determined that the P. C. Ghosh
Ministry, which we considered to be
an illegally imposed Ministry, should
not be allowed to continue in office
and that the way must be open for
another expression of the people's
will through the ballot box. That is
the struggle that took place in the last
three months. That is the strange
combination of circumstances which
brings us here today; not to pass your

resolution in principle because Presi-
dential Rule we do not like, but

under the Constitution there is no
other way to get to another mid-term
election. That is the victory of the
people,
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I only wish to say one or two things
regarding the Governer. For all
practical purposes he is to be a care-
taker during this interregnum before
the elections. A caretaker is some-
body who takes care of something
which is entrusted to him. I would
like to know what Shri Dharma Vira
is supposed to be taking care of. Whose
interest is he taking care of ? Every-
thing he has done up to now since his
induction into Governor’s office proves
without a shadow of doubt that he is
motivated by the sole interest of look-
ing after the Ruling Party's interest
here at the Centre as dictated by the
Home Ministry, If you want to create
a normal atmosphere, an atmosphere
in which popular confidence returns,
and the hon. Minister said that he
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wanted our cooperation to restore
order and calm atmosphere before
the elections so that the elections can
be held in a proper atmosphere, the
first thing required to be done is that
this gentleman sitting in the Raj
Bhavan in Calcutta has got to be
recalled. He must be removed. His
continuation in that office is a standing
affront, an insult, to the emotions and
sentiments of the people of Bengal.
They are very emotional people, as
you know. It cannot be helped. That
is their make-up. Everything he has
done stands as an affront to them and
everything he has done has proved
that he is impervious to constitutional
propriety. His claim of impartiality,
if any, will not hold water for a
single second. That is the whole
trouble, He has used double stan-
dards, one stadard to dismiss the
Mukerjee Ministry and another, a
completely different standard, to try
to keep in power the P. C. Ghosh
Ministry as long as possible, a Ministry
which had already forefeited any
claim to have any majority support in
the Assembly. This double standard
operation by him has foreited for him
whatever little confidence anybody
might have had in him. Such a per-
son cannot continue as a caretaker
during this period prior to the elec-
tions. If you go through this interest-
ing document circulated to us—I have
no time to read it here—the Report of
the Governor in November, the letter
that he wrote to the Central Govern-
ment, the message that he sent to the
President of India, in all of these, even
in those official carefully-worded,
carefully-drafted documents, you will
find peeping out here and there the
traces of his partisanship. He writes
in one of those letters: “Mr Asu Ghosh
and his friend came to see me”. That
is all. He does not say what he
advised him to do. But we who are
living in Bengal know that he as
Governor advised Mr, Asu Ghosh and
his friend that you do whatever you
like inside the Congress Party, if you
want to change the leadership or if
you want to bring about some reforms
inside the Congress Party in Bengal,
L20LSS/68—9
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please do it, but remain inside the
Congress; do not leave the Congress
and join the opposition. Is it the
Governor’s business to say that? 1
charge him with having meddled in
politics when he did this thing. He
has written in his report, the first
report I think, when he was busy try-
ing to dismiss the United Front Gov-
ernment :

“It is imperative that there should
be a Ministry which clearly enjoys
the majority support in the Assemb-
ly."

Had the P. C. Ghosh Ministry got the
clear majority support in the Assemb-
ly? And had Ajoy Mukerjee Ministry
clearly lost its majority when the
Assembly had no chance of testing t?
What are these standards which are
applied, I would like to know.

I ask the friends sitting on that side,
Shri Shukla in particular, please now
look back in retrospect and ask your-
self if only you had the patience to
wait till the 18th of December, the
date on which Shri Ajoy Mukerjee had
summoned the Assembly; but you
could not wait; you were too impa-
tient; you were scrambling to get back
into the seat of power. Shri Dharma
Vira, only on the plea that the 18th
of December was an unreasonably late
date, dismissed the Ministry. I ask
you in retrospect: would you have
lost more than what you have lost
today. If you had patience to wait
till 18th December the position would
have been different. But you would
not wait and now you are faced with
exactly the same thing which perhaps
you wanted to avoid,

I am not very much worried by
what Shri Dandekar says because, as
far as Bengal is concerned, Swatantra
Party does not come into the picture.
It consists mainly of gentlemen who
earn good money in Calcutta from
jute, tea and so on but who for their
votes have to go to Gujarat or Rajas-
than. That is the kind of party which
the Swatantra Party is in Bengal.
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From the big companies in Calcutta
they earn their profits but to get hold
of the people to get votes in the
elections they have to go to Rajasthan
or Gujarat. So, we are not very
much worried about the Swatantra
Party. But their spokesman did
clearly reveal was openly and bluntly
mentioned by Shri Venkatasubbaiah.
His friends were a little cautious in
saying that from that side. What is
that? That is the strategy which
should be followed, and any body with
the minimum of political commonsense
can understand what the strategy is
going to be. It is outlined clearly in
both the speeches. One said : suppress
the Communists; another said: ban
them. The other said: no, do
not ban them, then they will infiltrate
and adulterate, Let them fight bet-
ween themselves whether we should
be banned or not banned., but the
common point in their thinking is that
before the general elections the ground
must be prepared for repression so
that the effective workers of the Com-
munist Party are not allowed to
function and ga to the people for gett-
ing votes. This is the strategy. Then.
it is common knowledge, I know it,
that in the Home Ministry a plot is
being hatched, many provocations are
being prepared to bring in an excuse.

SHRIMATI TARKESHWARI
SINHA : They seem to have a parallel
government in the Home Ministry.

SHRI INDRAJIT GUPTA : If the
report submitted by the Central
Bureau of Investigation to the Home
Ministry regarding CIA contacts with
certain political leaders and defence
officials can be printed in full in the
Statesman on the froni page, thenitis
also possible for us to know perhaps
little of what is being hatched inside
the Home Ministry. The first thing is
this. And the second strategy is very
simple : disrupt and divide the part-
ners of the United Front.

SHRI VIDYA CHARAN SHUKLA :
We did not do that,
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SHRI INDRAJIT GUPTA : A friend-
ly warning is being given to Shri
Madhu Limaye and other friends:
remember, you will be swallowed by
the Communists; do not allow your-
selves to be embraced by them. The
strategy is clear : build another anti-
communist front if you can before
November. But if you cannot, since
Swatantra does not count anyway,
they are finished, the strategy is to be

SHRIMATI TARKESHWARI SINHA:
What happened to Shrimati Renu
Chakravartti, such an effective Mem-
ber of Parliament from vour party ?
She was eaten up by the Left Com-
munists.

16.25 hrs.
|Mi. DeruTy Sreaker in the Chairl]

SHRI INDRAJIT GUPTA : I was not
one of those who interrupted Shrimati
Sinha; I am always charmed by her.

SHRIMATI TARKESHWARI
SINHA : Thank you,

SHRI1 INDRAJIT GUPTA : There is
this symbol of bureaucratic reaction
and an obedient tool of the Home
Ministry and one who has proved him-
self impervious to minimum Constitu-
tional propriety. That gentleman,
the incumbent of the Raj Bhavan in
Bengal, must be removed before any
kind of proper atmosphere can be
created for the elections.

AN HON. MEMBER : He should be
arrested.

SHRI INDRAJIT GUPTA : Just to
give you an idea of the du}gerous
sort of thing which is now going on,
after President’s rule has been
declared, there has been this unfortu-
nate spate of riots or communal dis-
turbances. All sorts of imterpretations
have been given. One gentleman said
that it has nothing to do with the
Hindus and the Muslims, there are
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some Pakistani agents there and they
are the only people who are involved
in it. Some people said that it is
being magnified; it is nothing wvery
important; that is all. The Prime
Minister rushed to Calcutta, Of course,
I may be a bit uncharitable perhaps
towards the lady if I suspect a little
bit—partly at least; I will not say,
wholly—of election stunt on her part
t00. Anvway, she rushed to Caleutta.
While she was there the idea was
mooted in a meeting with different
representatives—the idea was not
accepted but mooted—that if this thing
continu.-s like this, the army should
be called out if the police cannot con-
trol it

We know these parts in Calcutta.
They are minority pockels and we
know ta: goondas, the professional old
anti-social gangs, which are in the
underworld of a big city like Calcutta,
who (“uzve opemated many times in
the past. It was mooted that the
army can be used. When the Prime
Mini:l= returned here she is reported
to have said in a press conference that
ithe s of the Unlawful Activities Act
agair:t such elements might also have
to be considered. It is only after that
ihat :he very next day, these incidents,

1 th:=k temporarily, have subsided
somew bt
Now. & lol of controversy has gone

on puticily as to whether she really

said  that they were politically
motivaied  riots or not. Shri
Chavan  said that she did not say

that; somebody else said it to her and
so on. But I just want to point out a
proof of political motivation if ever
therc was any. Here is the Hindus-
than Standard of Calcutta, a well
knov:: paper linked with the Ananda
Bazar Patrika house, a Congress paper.
owned, managed, published, printed
and written by well known people
who call themselves Congressmen.
This Hindustan Standard editorial of
day before yesterday, which is headed
“Indiscreet”, said among other things—
1 just want you to note the tone in
which it is written :—
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“Mrs. Gandhi, one has to confess,
acted in haste in deciding to rush
to Calcutta on Sunday—denying
herself much-needed rest—as if the
Ganges was on fire. The Hooghly
on Sunday was as perfect a picture
of peace as it had been throughout
the rest of the week.”

“Rest of the week"” means when people
were being killed and forced to eva-
cuate,

“If anything made its calm waters
look reddish last week-end it was
the after-glow of the setting sun
and not the innocent blood of
victim of mob fury.”

This is the Congress paper banter-
ingly saying that the Prime Minister
had no business to go there and inter-
fere. The Hindusthan Standard says:

“Peace in Calcutta in a sense is
the special responsibility of New
Delhi inasmuch as the State of West
Bengal is now under President's
rule. Yet nothing has occurred in
Calcutta which would warrant direct
Central intervention. . Mrs.
Gandhi’s whirlwind tour has not in
any way strengthened the peace-
keeping efforts of the State adminis-
tration. On the contrary, it may
have done a lot of damage.”

sasaann,

From the next day the incidents have
subsided. I do not give the credit to
Shrimati Gandhi, But they realised
that they were going too far. There
might be enough pressure to bring out
the army or use a little stronger mea-
sures against these people who were
carrving out these riots.

But here is a voice. These people
who write these kinds of things are
active in my State. I think, the phase
of communal riots in Calcutta has
nothing primarily to do with the reli-
gious question, the Hindu-Muslim
question. It is politically motivated;
it is a part of the build-up for the
November election campeign to dis-
turb...... (Interruption).



S!-!.RI INDRAJIT GUPTA: Com-
munists do not go in for communal
riots, If you g0 on saying “Commu-
nists”, I will have to bring out all the
names, of Bejoy Singh Nahar, Atulya
Ghosh and so on. Therefore, this
Bame, I am afraid, I am Very appre-
hensive, may be a part of the Union
Home Ministry’s plan. They are try-
ing to disrupt the Front on the one
hand and, on some pretext, to round-
up the Communists roundabout the
election time. That I know. Here is
another game being played down in
Calcutta. That is because the base of
the United Front is the common work-
ing people, the industrial workers, the
busti people Calcutta. They are try-
ing to disrupt them on the lines of
not only Hindu-Muslim conflict but
sometimes it will be Bengali-non-
Bengali also. I know it is being done
in order to disrupt the mass support of
the United Front.

In conclusion, I would like to say
three or four points which are neces-
sary and immediate steps to be taken.
There are on the Government's own
admission, about 48 political prisoners
detained under the Preventive Deten-
tion Act. Now, Mr. Shukla will say
that there are charges against them,
that they are people belonging to
Naxalbari group, and so on. I do not
know - who they are. Before every
election, political prisoners detained
without trial must be released if a
proper democratic atmosphere is to be
sustained. You say here, so many
people have said, don’t suppress these
people, try to divert them into consti-
tutional channels. But if you hold
these people in jail and if you try to
have mass repression later on, surely,
as anything, it is you who will be
responsible for subverting the Consti-
tution and the ballot box. Something
else will come in its place. Then,
nobody can stop it. So, these prisoners
must be released,
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Then, a very difficult period is ahead
of food shortage and food crisis, I
understand Food and Relief Com-
mittees are being reorganised at
various levels in West Bengal, I would
ask you to see to it that in these Food
and Relief Committees representatives
are not taken from such parties and
such interests who have never made
a secret of their opposition to procure-
ment, to levy, to controls, to any kind
of harsh measures being taken against
black-marketeers, hoarders and jote-
dars. If you pack these Food and Re-
lief Committees with such people, then
Wwe are in for a hard time, the people
will suffer and the consequences you
will have to suffer.
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Another point is that there are many
closed industries and factories. Nobody
can have any pretext of gherao now.
Mr. Morarji Desai, introducing the
‘West Bengal Budget that day, admitted
that by now the atmosphere is much
better, that there is marked improve-
ment in industrial relations, that con-
fidence has returned, etc. etc. Why
are these factory owners who have no
excuse of gherao deliberately keeping
their factories closed and keeping
thousand of people out of employ-
ment ? Simply in order to see that
they get certain favourable terms and
conditions from the Government. They
want to retrench people and they want
to get certain favourable terms from
the Government. These factories must
be opened.

About this Delegation of Powers
Bill which is also here before Athe
House, I would like to say one thing.
Many hon. Members have moved tlfteir
amendments which I support. It is a
Consultative Committee of the Mem-
bers of Parliament which is perhaps to
be set up. I want to know : Is there
anything sacrosanct about that num-
ber, 40 from Lok Sabha and 20 from
Rajya Sabha I want to know that. I
say that the membership of this Com-
mittee should be enlarged. I say that
all Members who represent West Ben-
gal should be in this Committes and,
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if necessary, certain leading people
from West Bengal also should be kept
in this Committee. Why not some
eminent M.L.As also, the leaders of
various groups there, be kept in this
Committee ?

Then, it is said here that it will be
consulted only when considered appro-
priate or something like that. That
also is consultation. There is nothing
to ensure that their views will be
accepted. Therefore, I say that it is a
farce in the name of consultation.
Before any Act is passed by this
House, by Parliament, relating to
West Bengal, it is necessary that the
Committee should not onlv be consult-
ed but the majority of its Members
should approve of the proposed legis-
lation. Otherwise, it will have no
meaning.

Sir, I hope that this House will see
to it that all possible medsures are
taken to see that the poll in November
is expeditiously prepared for, that no
delay of any kind is encountered at a
later stage, that a proper atmospherse
is created for it and the first step is
the removal of Mr. Dharma Vira who
has blotted the copy book of the
Constitution and outraged the con-
science of the people of West Bengal.
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MR. DEPUTY-SPEAKER : This
morning objection was raised, but now
the Memorandum has already been
circulated. So I request Shri Shukla
to move the Bill.

SHRI VIDYA CHARAN SHUKLA :
Sir, I beg to move:

“That the Bill to confer on the
President the power of Legislature
of the State of West Bengal to make
laws, as passed by Rajya Sabha, be
taken into consideration.”

MR. DEPUTY-SPEAKER: Motion
moved :

““That the Bill to confer on the
President the power of Legislature
of the State of West Bengal to make
laws, as passed by Rajya Sabha, be
taken into consideration”.
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SHRI CHITTARANJAN ROY (Joy-
nagar) : Though we are happy at the
fact that the P. C. Ghosh Ministry in
West Bengal has been thrown to the
dust and that was also the logical
culmination of cvents because during
his rule, the people of West Bengal
had undergone so many troublcs. sup-
pression, intimidation and what not,
yet, we cannot support this Bill and
this resolution because in any case
these are not a "'must’, and rather these
were a continuation of the. ugly game
started by the Congress Parly with the
blessings of their bosses in the Central
Gevernment. You know they tried to
topple the UF Government in West
Bengal since the inception of that
Government. In doing so, they vio-
lated all the democratic norms. con-
ventions and principles so far estab-
lished in our countrv. Throwing all
these to the winds, they set up a
defectors’ Government in that State.
That is why wc cannot support this
Resolution and this Bill

We know, that their object in im-
posing President’s rule in the State
was only to save their ugly face. It
was to save the face of the Central
Gevernment and also the Congress
Party. We are often told that there is
a constitutional deadlock in West Ben-
gal. We do not know what that dead-
lock is. If there is a deadlock, it was
only the logical culmination of the
manouvrings of the Congress Party
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which the Central Government indul-
ged in through Shri Dharma Vira
when they started to topple the
Ministry in power there. Out of all
that, this has happened. So this
constitutional deadlock cannot be
called a genuine one. It was artificially
created by the Congress Party in
connivance with the Central Govern-
ment so as to grab power once more
in that State.

The Congress Party in West Bengal
has been isolated from the people,
from the masses. Not only that. In
all other States also. it has been
revealed by the last general elections
that the Congress has lost its popula-
rity with the people. The more they
are isolated from the people, the more
frantically they take recourse to inti-
midation and suppression of the
people's righis. In this way, a dan-
gerous trend has been set in motion.
The dictatorial attitude of the Govern-
ment is increasing and this has  its
dangerous implications in the body
politic of India. If this is not arrested,
if this is allowed to go on, if the mis-
use of constitutional authority 1s not
stopped, the future of Indian politics
is going to be dark indeed. Let this be
a warning 1o the Central Government.
If this trend is not arrested, the future
of Indian politics will take a course
where the people will resort to a course
of action which will suit their purpose
and their interests.

MR, DEPUTY-SPEAKER: It is
about 5 r.M. now. We have to have
another discussion as per the order
paper. The hon. Member might con-
tinue tomorrow,

SHRI B. K. DASCHOWDHURY
{Cooch-Bechar) : How many more
hours are left for this discussi_on?

Two morc hours ?

MR. DEPUTY-SPEAKER : The time
allotted was four hours. Whatever
balance is left will be exhausted
tomorrow.
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SHRI B. K. DASCHOWDHURY :
More time should be given for this.

MR. DEPUTY-SPEAKER: He can
reserve that remark for tomorrow.

SHRI B. K. DASCHOWDHURY :
We must have time to speak on this.

SHRI SAMAR GUHA : May I seek
a clarification ? 'What is the basis ot
your selection of speakers? You have
given priority to some friends and not

given equal priority to others. What
is the reason ?
MR. DEPUTY-SPEAKER: Some

Independents are accommodated.

SHRI SAMAR GUHA: You are
making a selection on your own choice.
This is not nice.

MR. DEPUTY-SPEAKER: No, no.

SHRI B. K. DASCHOWDHURY :
It must be extended by at least another
hour.

MR. DEPUTY-SPEAKER:
Vajpayee.

17 Hes.

Shri

[Mr. SPEAKER in the Chair.]

DISCUSSION ON STATEMENT MADE
BY HOME MINISTER RE: CONSTI-
TUTIONAL DEVELOPMENTS IN
PUNJAB
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qgw &Y “arem fre”’ Y Tl w1
A g ot | ew wAh A fadedfy ai F
faamawt w1 frerme semaE w7 far
qr | 16, 17 A *1 91 Framas St
Fag @ W I §w & afew
faurgsi & faams aie s kg
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™ I ¥ g feuww s &
qE 9g¥ AR I qT@AW &1 S
1 18 A F AL G * faEw
AT F A F AT A OF 5w g,
oo ag frvsy fomr m e oo &0
AT F FHATET mife A ST fEy |
T sw a0 =@ & mewdi
fowma #r fF gat famme iz €,
T 1R e fRr @ g oA
Y FTEAEY F qmr 427 w4, §t faae
T ¥ qeger ¥ I A famn
f& X am 70 A § 99,
A< *1 THTEE AEN ST AT |

ATTHT A FT Ao grRI——TeAT
At smEm--fF faam A & e
F AT gfam ame ] O, W AR
T AW q@A 34 § T & faam |
faam 7aT & wemer =Y AEC SO0
w4 | Afew gfew et 7 A &
A @ W AR A 88 gu, faaw
W1 T A ¥ Wq 96 gU, aIEdl
F1 gdie FT AR fAwem F1 9@
fear | (smawmR) geaE w=w 2 fF
T sy A2 A faum awr &
Feqey wEET &1 o 7 WEY 9w
™

faamewr w7 7 ST 1 a9 3%
g @, e 2 fare e mm an
f& g & sEwr afon &) a9
e % arq oAy Aifge o g
qaEAT F W 98 £, it &
qT9 HEEGT & U SSW I JeuE
&7 faar mar v §= &t Aw Wk
Ffm gFm

o< 7g 991 %1 oAt @ | usa-
a9 a7 Wi /M W™ aeERw
¥ty 9T FO T aI=mw oAy
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[st srew Fegret e

FfawT 41 AN aa faumr awr & gE
TS I 9 e W sneEw
F I ST T 179 WY A
99 F faur awr ¥ S wiEar six
T A fw & g 9w
s H fAoig FETERT | Tem
A g & s, faw & smar,
qerRw I fEmr @ wE, w 9%
Wt fa= F7 s ¢ gfqume
T F NGRA AR F4 &7 Afg-
F 34T &, AfFA ag afawe a9l
FHA ATHFAT L, TG AT AZAT FT
AZF A1 7N F1 1 qWa fadrT ar
A frarg 9fr= &1 a7 21 TF 40
qrrawE T favrT 9 & 93547 Fra7
g1 Z——417 IR 1A AwAE E—m
& faura a1 Y 43% Fr gAEAH
FTTAET A AES TrEICGA T 77 R4,
TE 18 WA TAM FATE, AT 14
qYd FAM FFEAT Z )

77 #A1 %z "9wa g fr faa fza
eI 7 gFaAd fvg, 3q fag &
faara 91 ¥ AT FiOAET AR
ZTATT | W TA qEER 4 91T fauamE
aar F1 fararEAr = fraw 7 umg
¥ O TAFAEAE

“When a session of the Assembly
is prorogued the Secretary shall issue
a notification in respect thereof in
the Gazette and inform the mem-
bers.”

gV wA (S T s :
qAAT A7FF TANT IF AR A @
fg Ian AT ATE

st wew fagre amoday ;o FAT

wE12T ®Y FrAE A & g w5 F gz
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w'}arrwrg'rgtsglw: f&7 & qgv
FIETA A 1 77 THwa TifEq
fo gmwi wd sur 2

ot wzw fagrt Ay ;e T8
A& w0 9% IAT £ fF AR Amw Fr
¥ T T fAa & A a® gw A
FzAr 2. wfFq Ta waaTT F 787 w9
q7 I A1 A1 I qEAT I8 TRy
o, 97§ @zt dvafyr ad
qr |

Wl Wo Wl AR (FrAI7) -
AFZIAZE AT 57 TFAT AT | A
qr FRTTT |

o yza fagdi g o e
AIEA, AT TIIACA T TEAFT FOAI
Zr wrar 2 ar aiffedas 7 gua
T A1 AT feeAr = fEe 7 oagr vz
ST HETEG TT T J TEFT FT TFT
2t gl @1 AT s W A
faer 7 w1 fqgm =1z 3 fF Fa=
TAT R FIAC TN AT TR AL
T T g AT AAECT TG A
q1 gt wifze 417 T1EwT £ 579
I AAFET TGEGT A1 AR (AET I
F1 94 qg & f5 Fa@ETa &1 w@na
1 aRw qAAr & fAu & g g
¥ g9 fagmaar s faOdr e &
G I ScCea . CICIMUN SEIEE R )
faars =91 &1 dzF ¥9 7E o A
f&7 seqEor &7 AT FT AFAT
¥17 TAT G g7 IA AARA FY
18719 ®rdz% § AAWI IAE o
eI grT W fa U sEw
w g a7 wFw Jfaurw F s Iy
foar war g1 gAY &Y o mwet & ar
A gaqv A faarr @y fearmar
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Ta¥ A o 29 quve faumr W
fagat =1 zaar @ 7 faaw 112
(1) =1 &7 ArvwT e @iaT TTRAT

g

“A point of order shall relate to
the inlerpretation or enforcement of,
these rules or such articles of the
Constitution as regulate the business
of the House and shall raise a ques-
tion which is within the cognizance
of the Speaker.”

gfear7 ¥ #7097 w7 fEn o smRe
ar 7z faqrq av w0 wfsar @ ey
TATZ AT I T7 3AT54T FIIH ISMET
TATATE | A58 AT AT H AIAT
fara 7 mfar rava 7.1 3z famin
FfFam Zm TH @A A OEERT AET
fxar F1 AT A7 AATy fAdam AN ¥
474 7 fana fzar g grvdoA 18
AT A OME ZIATE | 14 AT AT
fETr v AW A F1 AT FEET
T TTIAT AET | &1 BTE T aF AT
wifs ¥ arg faara awr 7 391 gy
TE | werd "aZEg A sfam faia
FFT T4 A0 AT THE gTZ AT faumA
TAT A ATF ZAT 547 TUAAT WA
wrfar i 7 g fzard o fear
faagra aqT ® TA ATZ T ASAEAAE
g37 37feqa @ fpar wn ) FEFE
qz=q1 F w7 afowRrl w1 oafAram
fgar 2, -7 wuiraAry wzam gz
afyq 3afes v go gar ag -
qrem 41, qF AT WM Al FT
T AIT | AT HAEEW, IZ AA
fafamiz 2 fx fawrw =awr & afa-
qrerr & waaf #1 gfew g
AT T I-9FT F7 Ay qr F AT
agr 1| az AT W sfafaa & fw faam
awr afgamy # afas gsq w&@ g
=7 & FAC § A FT AR AT |
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ofFr &qzv ¥ 3% FWETT Ffag
w97 fEarman | gfew w1 dmTqaE
& fam &g Mt af ) sz wETOA
5 ®igr zafan =t of 4 f&7 ot
T 91 Fr 97 mEE v a7 g9 faw
FIEH FZIA1 MEA q | % TWATT §
fr &1 maT A1 F faE Frgomr ey
. W A9H qFAT § HIE IAE AU
w1 7z IV o471 frandr A1 & faa &
A YRR Z0 FM AMAA A1 g &
AeE Y F7 A4, Af®A AT A F
fag zzmw &1 weww Far €17 @
afam amay af ofaw # 9@ ¥ fag
i€ w1 3w fear mr AT e
fa<ret go1 & Fz=at &1 dyzr AT,
wftzr T 1 200 3 faw ofew ans
7% ardy aff & fagrm 791 7 qF w@
W% g fardr 29t ¥ ween &
AT HARAT T 1

N7 ogE faaz & da7 a9 9@
F AT | 99 AZEE, TA WaE J
&1 g9ty F1 faarm aar ¥ faw §
1 zave faaqr 7 fama-aaq § | @@
1AM 4 ara Zvfer omE o ar
F97 97 A FZA FHI AvEm AT
FAT AT AR AT A AT
Frar arfer 7 T 9fwar #y
T2 AHAT £ | XA A7 AE ATHH
F29 ®1 A7 AT FAAT G I
F1 OF FTIFAT £ | FAT GAE F IA
faq @27 &1 714 7 FB A g,
afeq & W7 97 geT, 9EETNAN W
ZaT, AEAA R EAT F7H g |
39 feg 31 Tma frar maraaE o
FHT A= FENAIAT AT TEAT |

weqer wzErg, feel #dlET AEd
¥ g% nafzez fam ¢ 1 9 fed
e WEEE afY g fw ww ST w
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[sft srree fargrét amardt]

s A-wifedy s 3 g et
A et ofFT aEw avAr SR 97
WE, F¥AH T 1 N 77 w5 7
Forfr o, g a3que, gerEE
srat 3 fedt &ftwT @ @Y v | sreey
REIEA, AT T FEYAT HIAT, Heqeq
* farg dfaws & weam 1 guan
ng AR ITF 99 § fed ofrwT @E Ay
Eicll

fez 35 fedt offw #1 a9z 57
Tl 92 fazmr omw, ITF d@-TA A
IIT I FA FN ARLE TAT AT AT
foe =raa g faaw afeg $y 6w
fear o, A% &3 & 77 AAY WERA
ag A A & fon dqrv 4@ §
f& f&dt frdl w7 o1 fFd) weY
fas ®1 AEAFT T FT AfgFT
a8 ¥ 1 gaae ¥ d@fqura wranfefsa
199(4) faeger @z & | 3@ Fe7
gfs e =7 a3 @ 9™ A
Fargem 7 ... (swaET)
oz wfwwm gz fe s =i
Afeea @i at fex F17 31 g7a
waraAr X FT AAAM 7 aﬂtagama
gfF a8 7o fo<t =ww & awA
gz fr ar Y 1z 94 wEET FFEAA
Haraq ¥ garg Ag &1 R w
geTg Al AT IART TG AATE ST
w§ ¢\ fe<t asT AT fawr = ag-
fe¥T FTEFQ | AT TFHT TG AT
@1 7g sifyom faor W faw &
&) 7 7g s@m faurs ofwmg 7,
o g fasr ¥ w9 A W@
sifers sy faer #41 awmar oar € 7
zan oA fawr gafaq awman ST
fr g afeg &1 faome & &
R oF qfdfa & ez gz fasr )
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Cupdngle @
afeq ag sfasre feet Ay w1 faqy
AN W@ AT A FATAA H WY
TG § IAFT A 7g Afaw g wwm
&7 77 afgwr fedt @1k &1 ace
#1 fear ar wwar & Afqum A
Al ® g qW AEY 47 | g WA
T fF e #1 fawm ofog @
AT 97 54 faw & ®q 7 fawe
foarar /g fear | s ot fad &
®7 ¥ fawe frgr @ A1 a7 faew
a2 AW g% fAuig &1 ages 7
AT AT AFAT E

q ¥ W AT FET Swar § oo
5% faum @9y F7 AL £ 1 "Hag
W & 1 ge ofdfeafa @« gane @t
43T Frawar § | IR AT IgTETT ¢
HEqeT WEIEy, FAI AT NAfeFs F@
& faw sore 39« 7 21 A FaT feet
WEFEIHT g qfaw Zgom ? F [
FLAT AqEAT §, T2 Al WgrRw WA
FATH FT T § qAC | TH AW F
sfram®g & S5en @ afee f &
fe@dt =T &1 sfemv 2 w0 faw
Fr AMfeHz F77 w1 dfquE &
gfefeT 199 & w27 T2 TIW Fad
TFT FTAFAT & |

SHRI Y, B. CHAVAN : May I inter-
vene ? For your information, I hawve
never said that the Deputy Speaker
has a right. I said that this matter is
not yet clear to me. This is the posi-
tion I have taken. I have not taken
that position. I said that this right of
certificate is personal to the Speaker
is a view which I do not entirely share
yet. This was the statement I had
made.

oY ew  fagrt Wt : seme
W, T ad g @ i g way
ERT F AT F A aRE ¢
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, ot ot e : €

ot Jew fagret awddt : @ 57
a2z ¥ frowor sraawr g fE
weHl sATA # "I ¥ LA A0,
I T AT AL

o qwrATE wegrw : TEr g0
) | TE®T § |

oft e fagrt aroday @ AT TE
AT F gETT g 7

ot TmEATA wEgwW ;99 IH
aew ® gnd 3w Pravdy A &, A
Tod Wi !

Wt wew fagr(t skt : 3y g9
Fas qar faura A9 FTAE 3—
ag dfqum  #1 T=Er AT g, 9
yqa Y I55%AT & A TWAA &
ak ¥ frft 7@ *TERE W Ow
g wifger | wEfAw =1 T®
2 fe wEEl JTTT F7 T FT I
T gT FL I A A Hfww o
#< fear

& fF e gara AT faOnl T awgee
el AW AT g fF a9 aw
AT ¥ 99 AEN gAT §, &1 T oRTAd
T amasr g A stew faim 2
awdAT @, AIWT T T@NET G gAT
g—xa® e g faar o A,
afen & gem wrE g & e 31
#Y Fag sSrera A hwer fear @
gz faar faar o § fE fag awe
T 9T qHAT AT ¢, AF AN T
€ gar &, @1 wwwr afoorw s
7 Fm oz WAl WERT A I
T ofomt &1 afaera & ¢,
L20LSS/68—10
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qonT ¥ ATy afaw g T
g1 9T, AIFL AY@ET S9Nl |
afed ‘s 7o € 2T R —
TEFT T GHATH 34T FTRICHY
aR IaEfmr 7 gz A [wa
wrfgd |

yE WERY, g afqarr avg,
T FHA F §, VA Ta@l w1 AT
g¥ Afawar &1 W 2 | I e AqAT
gfre #1 frare mwr F A qW
AT 3, ¥ OIW gEy WAl ® auA
7% Q7 qA @R AT ARy | #ar Afawar
1, dfaem 1, AT w1 aEET
T ¢ fr oA e we avaT AT
fearstar | e welt wrEYy T
FTE & Fra & aw g7 firer g0t
fedy g€ d—sor 3@ == ®1 Afwan
W wA¥) o oW TR, 3w
daey AT AT JAAT ®
fad faig &1 faggaa mdd | @i
o dfears FTaew ¢, "fnma e
AT doTE FeflwT F A= § e
2 gu off =fwT 7 o 3@ frar, wg
wfqarr #1 ofefy 7 far | 2 Sfewr
a7 7 STfAT—IqF AT 7 T Jw
AT 9FATE AT & 1 AfEw aE F Ay
y=w guE, ¥ afaum & wirge
g, o *fweg 7, 3 HMasar &
frt g , ¥ A= quEITRNm
FTAA £

A AERW, ATH AL F A
ey Ffiw qEff &1 oHIfuE 3@
T, wenfusT & St #7 reqr oy,
AT Harx A sz gd § 3 Av-
aa & wfesy & wfa wwrd dar st
g 1 dumm & weay 3w frw e gl
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[oft wzw fagret avneh)

T A F TS A AT o qef
FER 1w fag o ag SgAT srefi-
FRFCE T SAeTwaaE g
AT W oy faarr |/WT W FT
fam & Jwar N A7 @ F
HIAT AT WHE A 1 7167 far I
¥z A ¥BFU AN F AW v A
FT W &1 U, T A A 7
fawe @w &7, Ao F AW X AN
sier NZE, 7 F KT 37% T
® AT FAET | S
gat ¥ &, wq wfer Farg gw A
IR T FET AR AT TE AR
# 43 gy wxedi 1 aifger & fs aYs-
T *Y o ¥ el ot aF sIEw
qaR # oF &1 ThEr F—aT ek
almr aw T @ —fw dorw A
faarr g W FC A 9w, ag o<
Tgafa & wEw o # frar o
AT GAX F FFAT FT AT {AA
FIA AT T THe FE o7 F¥$7 faqr
WA | A AE F FAGF Aav 7 HqAOT
qr e & fad darcd, av Ao F
AT T9 a6aT §

¥ H F UF FWA FT ITO
RBF T 7 gn—fgge e’
& gEIEAIT FTOF FW FET { FATT
FT 3T g f—

“If worse is not to happen, the
Lachman Singh Gill Government
should be dismissed straightway,
President’s rule imposed on the State
and mid-term elections held after a
cooling-off period. How long are
the people of Punjab to suffer a
Ministry that will use any instru-
ment—mass arrests on flimsy, tech-
nical charges, even forcible ejection
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of opposition members from the As-
sembly Chamber—to  perpetuate
itself in office ?"

It cddfaw § frar 3—
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“Latter day politics in Punjab
began as a reaction against the auto-
cratic rule of late Sardar Pratap
Singh Kairon. The behaviour of
those in office today in Punjab
makes the Kairon regime seem high-
minded by comparison. That is the
measure of their fall.”

ag qaw A quETeST g1 f §, W
quE ¥ 9w & % feesht apvwifa
Tt g wwar | ave feeeht ¥ A o
A @ g & gEATaE A% faen
F o ot w9z F FAM A fww
fFaa Ffod 2w § q&r &6 dav
g smam, fom o g faog g1 w7
afww g 1 aft W R, v
fds Froma & @A 9 I
/IR FTH IIME, TF I AT JTAVGHRAT

g

SHRI A. N. MULLA (Lucknow) :
Mr. Speaker, Sir, I am very happy
that, perhaps after a lapse of six
months, I succeeded in catching your
eye. I thought, under your regime, 1
would lose my power of speech, but 1
believe I have still got it and I have
a few things to say.

What happemed in Punjab was not
a political fight but it was a criminal
episode. Today I am not functioning
as a judge, but I was toying with the
jdea, that if I had been occupying a
seat in the Punjab High Court, whe-
ther, under the inherent powers of the
High Court judges, I could have taken
suo motu action and direct that an
inquiry should be held into all that
had happened in the Assembly Hall. 1
do not know whether this could be
done, but as I said, I was toying with
this idea.
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To the gentlemen on my left, 1
would say that we have to think today
as Indian nationals and not as mem-
bers of any particular political group.
‘We will have to consider whether
democracy itself wilk not be on its last
legs if this type of happenings is not
stopped.

In this Punjab episode, we have
touched the highest high in organised
and wunrestrained violence and the
lowest low not only in the observance
of democratic proprieties and proce-
dures but also in those things which
come under the name of human
decency. I am, therefore of the
opinion that our united effort alone can
solve this problem and if any one
political group wants to do it unila-
terally, it is not going to succeed.

Sir, the word ‘Gill’ in Persian means
mud which is the synonym for filth
and the Gill Ministry has lived upto
its name. There are so many stains
that all the waters of the holy Ganges
will not be able to wash them away
and this has been done not only on
their own strength, because a group
of 17 cannot do these sorts of things,
the Congress does not escape its liabi-
lity by saying that it is the other Group
and “We condemn this violence’. This
group of 17 could not have committed
this wiolence if it had not had the
support of the bigger group behind it.
Therefore, the image that the Congress
is projecting to-day in the country is
that it has become a group of train-
bearers of a blood-thirsty Messalina
who is doing the Tandava dance of
destruction. So, it is for the Congress
people to wake up and realise what
is the image they are projecting before
the country.

Sir, now 1 would like to place con-
stitutional question before the House
and 1 think that question would be
considered calmly. I am an Indepen-
dent and I am not attached to any
political group. I  have already
-expressed my opinion that the Speaker
of the Punjab Assembly overstepped
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his rights when he adjourned the
Assembly for two months, Again I have
expressed my opinion that the Ordi-
nance which was promulgated by the
Governor was valid and it cannot be
successfully challenged. Therefore, 1
am not committed to any political
Group. I have no association with any
political Group and, therefore, when 1
say that under the Constitution it is
not only desirable but incumbent that
the Gill Ministry should be dismissed,
I cannot be accused of voicing a
demand coloured by political consi-
derations. I would like to place a
few Articles of the Constitution before
the House from which this can be
inferred.

MR, SPEAKER : Mr. Mulla you have
only 10 minutes.

SHRI A. N, MULLA : 1 am coming
to the last point. I know the limita-
tions you have imposed upon me.

MR. SPEAKER: I am obliged to
point it out. That is my duty.

SHRI A. N. MULLA : I will refer
to Article 159 according to which the
words of the oath the Governor takes
is ‘to preserve, protect and defend the
Constitution’. Therefore, if anybody
violates the Constitution, it is the
implied duty of the Governor to take
action against that person who violates
the fundamentals of the Constitution.
You will find that violating the Con-
stitution is held to be such a big
depreliction of duty that even the
President is not immune from its
consequences and he can be impeached
by the Members of Parliament.

The Chief Minister of a Province
cannot be put on a higher pedestal
than the President of our country. If
the President can be impeached for
violating the Constitution then surely
action can be taken against the Chief
Minister also. Now, it is surprising
that while a provision has been made
for impeaching the President, for
impeaching the high court judges, etc.
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[Shri A. N. Mulla]

yet, there is no provision in the con-
sutqtlon for impeaching a Minister or

et Minister. The reason is very
o‘b

MR. SPEAKER: Parliament can
pass a No-confidence Motion against
the "Minister. Parliament has that
pOWer.

SHRI A. N. MULLA : He cannot be
impeached.

SHRI NAMBIAR :
diﬂérer_it. >

Impeachment is

SHRI A. N. MULLA : Therefore, 1
must give you the reasons why the
provision of impeachment of a Chief
Minister is not included in the consti-
tution, The reason is this: Under
Article 164, the Chief Minister ‘shall
hold office during the pleasure of the
Governor’. Therefore, the Governor
is supposed to punish the Chief Minis-
ter if he violates the Constitution. The
Governor has the right to punish the
Chief Minister. And what clearer casc
can - there be than when a Chief
Minister utilises an army of policemen
inside the House and an army of
ununiformed goondas outside the
House, to have his will, and his writ,
observed by the Members of the
Legislature ? I think that the reading
of Article 164, 159 and the impeach-
ment clause make it very clear that
the Governor unless he ignores these
provisions cannot help coming to the
conelusion that the manner in which
the.,Chief Minister acted he violated
the Constitution of India. Then it
would be up to the Governor to recom-
mend that he will not accept this Chiet
Minister as a person who can uphold
the :Constitution, and therefore, to
dissolve the Assembly and recommend
that-he ‘be dismissed,

SHRIMATI SUSHILA ROHATGI
(Bithaur) : My heart blceds and my
head: hangs, in.shame to think of what
has-happened in the Punjab Assembly.
(Irtterruptions).
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MR. SPEAKER : Wait for details.

SHRIMATI SUSHILA ROHATGI:
And I think every hon. member of
this House, irrespective of his party
affiliation, will share with the greatest
sorrow and dismay, the feeling that
the floor of the House, the sacred ﬂoor
of the House of any Assembly or
Parliament can be converted into a
political arena and people can come
to physical blows like that. I would
like to say that this constitutional crisis
in Punjab has posed some very signi-
fieant and important questions before
us. And I would like to posc various
questions also in that connection. The
first and thp foremost question is about
the office of the Speaker. Can any
Speaker who has taken the oath to ~
stand up to democracy, who is the
custodian of the rights and the dignity
and the decorum of any House, whose
sacred duty it js to sce that the House
goes on working smoothly, can any
such Speaker adjourn the House irres-
pective of its duration, cspecially at a
time when it has to pass the budget
and the Government has to go on? 1
would like to make this appeal to you.
As the custodian of the Parliament of
this country, which is the highest
forum of this country, which is the
biggest democratic country in the
world, I would appeal to you to
convene a conference of Speakers
where these matters should be taken
up. *

MR. SPEAKER:
done it.

I have alrcady

SHRI NATH PAI (Rajapur) : He hag
taken the initiative already.

' SHRIMATI SUSHILA ROHATGI: I
would like the hon. Membr also to
congratulate him for having taken
that initiative. I would personally
feel that it is the duty of the Speaker
to see that the Government goes on
working in a smooth and congenial
manner. )
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The second guestion is this, Can a
Speaker against whom there was a
motion of no-confidence, because he
found that the people were against
him in a mood of spite and in a mood
of wrath and in a mood of revenge
against the people who had the cheek
and who had the courage to bring a
motion of no-confidence against him
just ‘adjourn the House for such a
long duration ? Does it not mean that
the man who is supposed to keep the
Housc working takes up all the powers
on himself likc a despot and he closes
and freezes the working of the parti-
cular Assembly and he takes upon
himself all the powers of the admin-
istration, and does it not also pave the
way for the President’s rule? Making
‘way for the President's rule means
that the people’s rule is stopped and
the President’s rule comes in its place.

I think every hon. Member of the
House will agree that it is not Kashmir
or Punjab or Bihar or UP or Harvana
which matters but the plain and simple
question is that if the President's rule
is imposed on any particular State, it
means that the people’s roots are
stopped automatically. Are we, the
people who are the representatives of
our country and of the people as a
whole, to abdicate our powers to such
Speakers or to such despots or to
such people as do not want the peoplc’s
representatives to go on working and
want to {frceze the Assemblies and
want to take up all the powers upon
themselves ?

The next question that comes is
about the Deputy Speaker. First and
foremost, was the Deputy Speaker
e¢mpowered to run the Assembly and
to take upon himself the power of
passing the budget at a time when the
office of the Speaker was not declared
vacant and the Speaker was still
working ? That is a legal question. I
would appeal to the Home Minister to
re-think over that point and not to
-expedite matters because otherwise,
Punjab which is plunged in a consti-
‘tutional crisis may later on be plunged
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into a financial crisis also because the
budget might become in operative and
all that. )

Then comes the question of the
Chief Minister. Can any Chief Minis-
ter call the police into the precincts
of the House, on the sacred floor: of
any House ? If he had done that, I am
glad that the Home Minister had the
courage to stand up and say in the
Rajya Sabha yesterday that that was
absolutely wrong and under no condi-
tions should the police have been
allowed. But as we read from the
papers, the Chief Minister himself has
stated that he did not call the police
and he had no powers to call the police
and the police was only called by the
Speaker or the Deputy-Speaker alone
who had the power to call the police.

SHRI BAL RAJ MADHOK (South
Delhi) : It is a question of fact, not of
what he said,

SHRIMATI SUSHILA ROHATGI:
I would repeat what I said. For the

hon. Member’s information, I would

say that he may consult The Tribune
or ithe Patriot of the 19th and the 20th
and go through the statement given by
the Chief Minister wherein the Chief
Minister says that he has no power
whatsoever to call the police within
the precincts of the House and that the
police has not been called by him; he
does not take the responsibility for
having called the police,

SHRI BAL RAJ MADHOK: Who
called the police then?

SHRIMATI SUSHILA ROHATGI:
This brings me on to another very
important question, After dealing with
the question of the Chief Minister and
the Speaker and the Deputy-Speaker,
we have to come to the question of the
function of the legislatures as well.
The people in India are watching our
example and they are watching our
performance. The stage has come
when I am sorry to say that we our-
selves have lost faith in what we do.
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The floor of the House is supposed
to be a sacred thing. I remember that
when the Profuma case took place in
the British Parliament, the British
Minister was forced to resign not
because of any personal or private
reason but because he had told a lie,
an admitted lie on the floor of the
House. I am glad that Shri Bal Raj
Madhok has reminded me that a crisis
has come in our public life when we
who are the Members of the legisla-
tures, who are elected by the people
and who have subscribed to the Con-
stitution have lost faith in our words.
That is a very sorry state of affairs.
This has happened because of the
various defections by members of
various parties, and these defections
happened because Members who had
fought the elections suddenly decided
to change their mind and, because they
were lured by pieces of silver or lured
by posts, had no hesitation whatsoever
in crossing the floor and making a
laughing-stock of themselves. I am
glad that Shri Bal Raj Madhok has
reminded me of that also.

I would now appeal more to the
Congress Government than to anyone
else on one issue. It was the Con-
gress which had fought for the Inde-
pendence of the country.

SHRI BAL RAJ MADHOK: The
Congress then was only a movement
and not a political party. The Con-
gress was only a movement for free-
dom. I was there in that, my hon.
friend opposite was there, she was
there and so on.

SHRI YAJNA DUTT SHARMA
(Amritsar) : Not the Congress, but
the people fought for freedom.

MR. SPEAKER : Order, order. She
has a right to be heard. She may not
agree with all the views expressed by
hon, Members and hon. Members may
not agree with the views expressed by
her. But let her be allowed to express
her views.
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SHRI AMRIT NAHATA (Barmer) :
Shri Madhok was never there.

SHRI BAL RAJ MADHOK : He was
there !

SHRIMATI SUSHILA ROHATGI:
As I said, it is the Congress which gave
birth to independence. Today it is
the Congress which has fought to give
us democracy in this country and a
Constitution also for this country. It
is the Congress which has suffered the
pangs giving birth to democracy in
our country (Interruptions). So it is
up to the Congress to live up to those
ideals (Interruptions). I may tell the
interruptors that this is not the demo-
cratic way of functioning. Democra-
tic functioning requires that while 1
listen with patience to what the other
side has to say they should listen
equally patiently to what we on this
side have to put before the House.

22¢

I would only say that it is up to the
Congress Party, when one after an-
other of the various States are chang-
ing their entire structure of Gov-
ernment, when one after another
is coming under President’s rule, to
realise where are the high values for
which the Congress stood, where are
the values for which the Demos look to
us, It is up to this organisation to take
the lead in this direction.

I would appeal to the Congress not
to be misguided or carried away by
the Opposition, because the Opposition
gradually, one after another, is trying
to decry democracy and diminish the
importance of the functions of the
offices connected with parliamentary
democracy.

What happened last time when the
Presidential election took place? Even
the high dignity of that past was sub-
jected to some controversy when the
then Chief Justice of the Supreme
Court was involved in this controversy
(Interruptions).

Then we had the spectacle of the
Constitution itself being brought into
a controversy when a copy of that
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document was burnt in a part of the
country. The very sanctity of our
Caonstitution was challenged once upon
a time.

Then on the very floor of this House,
it was contended that because the
Caonstitution was signed in English,
Members who took oath in Hindi were
not legally Members of the House.

In these circumstances, I would
appeal to the Prime Minister and the
Home Minister to strengthen the hands
of the Congress. The Congress should
not be a back-seat driver. It should
take full responsibility upon itself and
combine with all those forces that
stand up for democracy in the country
and stable governments, so that we are
really able to build up sound demo-
cratic traditions in our country, and
not lay the tombstone of democracy in
the country.

With these words, I would once
again appeal to all not to quarrel on
this issue. I am sure no one would
like what has happened in Punjab to
be repeated anywhere else, For once,
let us all join together in the face of
these ugly developments and see how
best we can deal with the situation in
the larger interests of democracy.

SHRI NAMBIAR (Tiruchirapalli) :
‘Who brought the ladder ? (Interrup-
tions),

MR. SPEAKER : Shri Nambiar might
have brought it ! (Interruptions).

SHRI RANGA (Srikakulam) : Some
time ago I found it necessary to say
about my hon. {friend, Shri Chavan,
for whom I have developed some
liking, that he is becoming the hang-
man of India’s democracy. At that
time, some people might have had some
doubts about the accuracy of my des-
cription. After what has happened in
Chandigarh the other day, I am sure
those doubters would change their
mind.
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My hon. friend might very well say.
‘How am I sitting here responsible ?
Chandigarh is so far away’. That
may be so. When Bhishma was brought
down, it was not by direct means.
There was a Sikhandi. My hon, friend
has become an expert in conjuring up
a number of Sikhandis, some innocent
Sikhandis, as has happened in the east,
and some guilty Sikhandis as happen-
ing in Chandigarh., Who was responsi-
ble for these Sikhandis, especially this

one ?

I am glad that my hon. friend, Shri-
mati Sushila Rohatgi, said the right
thing, that the Congress should realise,
the Congress leaders should realise,
that they are not just enough; they
should seek the co-operation of others
also, who have like-minded views and
belief in democracy. She said the
right thing. I am not surprise that
she expressed her loyalty to the Con-
gress, because she was brought up in
the lap of Congress service, for which
her parents were so very famous. 1
had the opportunity of being their
guests years ago, when she was a young
girl,. We were all Congressmen, who
was not? Maybe there are a few who
were too young at that time to be
Congressmen. Otherwise, all of us
were Congressmen, whether we went
to Jail, which some of us did, whether
we supported the Congress by being
sympathisers, volunteers or even con-
tributing meney, we were all Congress-
men. That is why freedom has come
to this country in such a non-violent
manner. It is the tragedy of our
country that these friends have mnot
chosen to accept Mahatma Gandhi's
advice to liquidate the Congress. If
they had done so, the name of the
Congress would not have been tarnish-
ed like this in the hands of these
friends.

The Home Minister brought in
President’s rule in other States. Why
did he not do it here ? Why did they
bring down Mr. Gurnam Singh's
ministry ? Because a non-Congress
ministry came in there, they were
unhappy. So, they encouraged Sardar
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Gill. Sardar Gill and some others
quietly came out of it and one fine
morning, they jumped and embraced
them. So, he must reward them. May
be there was u precondition also
earlier. Therefore, Sardar Gill was
made Chief Minister. I am not
unhappy about it, but he had only 117
followers and all the 17 of them had
become ministers. Did it not violate
the feeling of decency of my hon.
friend, the Home Minister ? I cannot be
proud of him for that. Having kept
him there for such a long time, he
was not satisfied with it. He could
have told him, “Look here, you have
been in power for 2 or 3 months. Is
it not enough ?" He did not do that.
When the Congress Party was the
single largest party, he could have
asked -his Congressmen to get into
partnership, as they' tried to do in
West Bengal. Even that he -did not
do. That would have been less inde-
cent that what they have actually
done. He would not even ask his
Congressmen to form a ministry and
displace Sardar Gill. They have all
become saints! They have no longer
any use for power. They wanted the
other people to do that dirty job. Is
it a decent thing to do ?

Not being satisfied with it, they
would not even train these ministers
and supporters to behave in a decent
way towards the Speaker. You are
there, Sir. Suppose here and now I
write a letter saying that I move a
motion of no-confidence against you
andlundittoyou, Is it a decent
way of behaviour for any legislator or
group of legislators? I charge those
ministers and their supporters, the
Congressmen there, with dereliction
of duty towards democracy in pur-
suing such an undemocratic course
and displaying that sort of indecent
attitude towards the Speaker. We
want the Speaker's position to be a
place of honour and to be held by all
of us in great respect, dignity and
decency. Suppose we begin to behave
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in that way, how indecent would it be?
And, they have behaved in that
manner. The Speaker lost his head
like everybody else in Punjab, like
my hon. friend here the Home Minis-
ter, and the Speaker forgot his very
first duty during thé Budget Seasion,
the fundamental duty of any Speaker
in the Budget Session, to help the
House to pass the Budget. The first
priority should be given to the Budget,
not even to the settlement of the
question of no-confidence. I am pre-
pared to sympathise with the poor
Speaker because he was annoyed. But
annoyance for one day or two days I
can understand; does he need two
months to cool down? It is absurd.

Such things can happen only under
the aegis of this Home Mipister
because now we can easily see from
this that they may do whatever they
like and get umbrage from this Home
Minister, this Prime Minister and this
Government. Otherwise, would they
have behaved in that way ? Everyone
of them was let loose. I thought the
Communists were the only people who
would violate demoeracy. I was angry
with the Bengal Communist leadership
and therefore I found fault with the
Home Minister for not having taken
necessary action earlier than what he
did. Why ? Because they simply
wanted to make a mockery of demo-
cracy, democratic decencles and rules
and cxploit all those privileges in
order to establish themselves.

What are these Congressmen doing
in Punjab? Are the Congressmen in
Punjab and their champion here the
Home Minister any better than those
Communists in West Bengal? Who
are the murderers of our democracy ?
Only the Communists? It is the
Congress people, because, Sir, the
Communists do not swear by demo-
cracy, by parliamentary iinstitutions,
and they want to use them and to
exploit them in order to swing them-
selves into power and afterwards
make mince meat of them. Here are
my friends, my erstwhile colleagues,
who have sworn by democracy. As

228
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my hon. friend Shrimati Sushila
Rohatgi said, I can give credit to the
Congress for having shown so much
respect, so much affection for demo-
cracy and democratic institutions
during so many of these years right up
1967.° Yes, we all will show all these
decencles and decorums and every-
thing so long as our authority is not
in danger. The real trial comes when
your authority comes to be in danger,
when you are likely to lose your

power. It is then you have to show
your loyalty to your principles and
to democracy. The challenge has

come since 1967 ‘ February and from
that time’' onwards my friends have
been displaying their true colours.
The vyaghra is shedding its gomukha
and the tiger is comjing out. In other
places it has shown' its colour and tail
but here ‘it has shown its claws—in
Punjab. Nobody can be happy about
it. ’

No wonder Shrimatiji said that she
hanigs her head in shame. We all
hang our heads in shame, including
myself and all of us here. This whole
House hangs its head in shame that
in this country of democracy a thing
like that should have happened in thls
manner. Who is the most guilty
person here ? It is the Home Minister,
because it is the duty of the Home
Minister to set proper g_tgndards.

Why did he not dismiss that Minis-
try in Assam when it did not function
for several hours, for a whole day?
He did not. Why did he not dismiss
the Bengal Ministry early enough?
Why did he allow that minority Min-
istry to come into existence in Bengal?
Have all these things not paved the
way for Punjab? Now, who is res-
‘ponsible for it?

18 hrs.

Here my hon, friend has related all
those things which topk place in
Punjab. Those facts were given to
me by several reliable people and I
have no reason to disbelieve those
facts. Policemen were brought in,
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plaincloths policemen were brought
in, goondas were brought in, not only
to the Assembly hut to the Legislators’
hostel. The whole scene was turned
into fascism and not democracy. I am
reminded of what Hitler had done
against Von Papen when he was
Chancellor of Prussia when he was
dismissed out of power. I am also
reminded of poor Lumumba. Similar
things have been allowed to happen
here., Now Justice Mulla has put it
right. If for nothing else, at least for
their failure to prevent what had
happened on that day, on that horrible
day, black day, that Ministry should
be dismissed and those police officers
who had anything to do at all with
those disturbances, they should be
taken to task for the way in which
they acted on that day.

Then, for how long is this going fo
continue? As my hon. friend, Shri
Dandeker, has suggested, it is not for
six months alone as my hon. friend is
thinking of in regard to West Bengal.
It should be at least for one year.' As
you know, Bengalis are emoﬁonalf but
the Punjabis are not only emotional
but ebullient also. Therefore, they
necd more time to cool down. So, let
there be President's Raj at least fp_r_‘
one year. My bon, friend, Shrimatiji
was wondering how can we ask for
President’s Raj. Let her ask her own
Home Minister why he has brought in
President's Raj. If it can be defended
by him sayipg. it is for democracy,
this is also for democracy. This would
be less of violence against democracy
than what these people are doing.

How are they behaving ? The way
in which they have passed the budget,
is it constitutional ? Sir, kindly ask
for yourself. You are the Speaker
here. Supposing you leave the Chair
and you do not ask this gentleman,
your Deputy, to go and occupy your
Chair, you simply declare the Housc
adjourned, then you go in and then,
afterwards, this gentleman, your
Deputy, is brought in, he sits and
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passes it; and then, afterwards, the
poor Secretary is dragged from his
office right up to the Chair with the
aid of the police as well as under the
dictation of the Prime Minister and he
says “yes, it is all certified” and the
poor Chairman of the Council says
‘Yes, it is certified”, how will it look
like? (Interruptions).

Let me tell you that my hon. friend
was not prepared to accept the sug-
gestion that has been given in order to
clarify this question. He may rest
assured that this question is bound to
be raised in the Supreme Court and
just in the manner of the ordinary
litigants these people had to argue
whether this Ordinance passed by the
Governor is proper or not, was it done
within proper time, as he put it, on
the 14th or 18th. My hon. friend never
had the privilege of being an eminent
lawyer. Anyhow, I do not know, he
may have pleaded in the Bombay
High Court but he was not known to
be an eminent High Court advocate
and, certainly, he never rose to the
level of the Supreme Court., But he
knows what is meant by litigation and
a litigant's way of looking at things,
in such a petty-minded fashion. When
these people are doing it on both sides,
it is such a scandal, such a shame to
all of us.

We can cut the Gordian knot by
simply dismissing all these, bringing
in President’s Rule and then getting
this budget passed in a decent manner
in this House so that there would be
no litigation about all these things.
But, even then, would Punjab be able
to have real democratic. regime so long
as these gentlemen, the Right and
Left Communists, make their mischief?
And this Home Minister, had he ever
the moral courage to say: “Yes, we
cannot carry on with these people who
are interested in disrupting democracy,
in denigrating parliamentary system
and in developing extra-territorial
loyalties and wvarious other things”?
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Would he have that courage? No,
I am afraid. But I live in hope that
he might be able to muster sufficient
strength in order to put these people
outside, each one of them. I would
like individuals to come heére if people
were to choose them as Members of
Parliament but not as members of the
Communist Party.

All the other democratic parties
must be invited in Punjab to come
together and form an all-party gov-
ernment, otherwise it would be im-
possible for us to have any kind of &
parliamentary system functioning in a

decent, decorous manner in Punjab.

SHRI J, B. KRIPALANI (Guna):
Mr. Speaker, Sir, once before indepen-
dence a young man from my ashram
had gone to Punjab and was arrested,
I went there and asked that I be
allowed to meet him as he was an
under trial prisoner. The Superinten-
dent of Police told me, “Don’'t you
know that this is Punjab?" After-
wards, in Kairon's regime also I was
told in the same thing, “This is Pun-
jab.”

This is not a question in which we
can hit each other or we can be
jocular, because it is a very serious
question. It began in Bengal (Dr.
Kami Singh: Rajasthan) when the
Speaker would not allow the Agsemb-
ly to function.

AN HON, MEMBER : Quite right.

SHRI J, B. KRIPALANI: Why did
the Central Government decide to
have President’s rule? It was their
first duty to settle this question about
the rights of the Speaker, whether
the Speaker is a servant of the As-
sembly or is the master not only of
the Assembly but of everybody in the
Government. Why did they do this?
Because the President was to go to
Bengal and they were afraid that he
might be shown black flags. We have
never been afraid of being shown
black flags. I know, even Gandhiji
was shown black flags. So, having
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not decided that question, having
allowed it to hang on and having
allowed it to remain undecided, they
have brought about what has happen-
ed in the Punjab.

"It is very sad for me to have crticize
the Congress because it has, before in-
dependence, very great traditions.
Sometimes the thing changes and the
name does not change. The name of
the Congress has remained but its soul
is no more there.

AN HON.
dead.

MEMBER : Its soul is

SHRI J. B. KRIPALANI : It makes
me sad to think of this.

In Bengal the Congress refused to
accept responsibility for a couple of
months till things had gone out of
control—they could have joined in
co-operation with the ministry that
was formed with their support; they
were the larger party; they did this
in Bihar—with the effect that all those
who had defected from the Front were
made ministers. Is this democracy ?
Is this keeping intact the Constitu-
tion ? Does it not behave a party with
the traditions that the Congress had
to be able to take responsibility in
co-operation with others? Why are
they afraid? In Punjab, all the
Ministers belong to this one man, Mr.
Gill, whatever may be the meaning of
‘Gill’I do not know Persian enough.
But why did the Congressmen not
realise that the time is gone when they
alone can rule ? They will have to go
in coalition with other parties, this is
absolutely certain because the electo-
rate is not going to vote singly for the
Congress. They have come to realise
that there are some good people in
the Opposition also, that they also
want to serve the country. Therefore,
we must take away this idea that the
Congress will always be there without
any other party participating in
power. I would advise them to see
the signs of the times. They cannot
singly control this natlon; they cannot
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singly raise this nation. There can be
no progress if the Congress thinks that
it can do whatever it likes, that it has
not to join with other parties. Let
other parties also know that in how-
ever depressed a condition the Con-
gress may be, however unpopular it
may be, it happens to be in many pro-
vinces, in many States, the largest
single party. They must also realise
that they cannot do without the Con-
gress and the Congress must realise
that it cannot do without like-minded
parties who are in Opposition. Let
these people combine together and
give this unfortunate land an honest
and efficient administration., That is
what the people want, I don’t think of
having so many mills and factories
and river valley schemes. Let the
first things come first. First give the
people an honest and efficient govern-
ment and the people will be satisfled.
‘That is all I have to say.

SHRI G. S. DHILLON (Taran
Taran) : Mr. Speaker, Sir, I am wvery
lucky that I am the first Punjabi to be
given an opportunity to speak on this
subject. ...

MR. SPEAKER : Others must also
speak, not only Punjabis. About
Punjab, others must also speak.

SHRI G. S. DHILLON : So many
unkind and unpalatable words have
been used for Punjabis and I wonder
why these words, the language, differ
during war time and peace time,

DR. KARNI SINGH (Bikaner) : She
should be called—Shrimati Nirlep
Kaur,

MR, SPEAKER: You need not
worry. Shrimati Nirlep Kaur has
already spoken on the subject. She
will get a chance. There is no point
in trying to hustle me,

DR, KARNI SINGH: We are not
trying to hustle you. But the point is,
she belongs to the Akali Party.
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MR. SPEAKER : She has spoken on
‘this subject. The hon. Member was
not_in . the House; he does not know
that, .

DR. KARNI SINGH : They are more
intimately connected with that,

MR. SPEAKER: She has already
-expressed her views on that. Let her
wait for the chance; let us see.

SHRI G. S. DHILLON : Sir, such
unkind words have been used about
Punjabis and I really wonder that so
much has been made out about the
political situation .in Punjab whereas
it is nothing uncommon as compared
to other parts of the country. I have
great respect for Justice Mulla. If
one were to play upon and consider
the linguistic meaning of everybody's
name, I do not know how far each one
of us can go to impute motives and
also to interpret it in his own way.

The whole question can be taken on
two important points, as to what led
to all this trouble and later on when
this position or the constitutional point
was debated in their own way by the
various Members in the Vidhan
Sabha, the ruling given by the Speaker
.and then the conduct of the executive
and other officers on the spot. I just
happened to be therc for a few hours,
but'it was quite peaceful during the
time that I sat there. I missed the
memorable part of the whole show; I
.am sorry for it. I was also under the
impression that the ruling will go one
way or the other. The whole trouble
arose, if we could go back to the
background, when a member of the
Congress Party suddenly flared up
and brought a no-confidence motion
against the Speaker. As I have
already said in this House, the
Speaker's task is very difficult especial-
ly these days; the' more the time
passes, the more patience is required
on the part of the Speaker. He has
to behave as a Spgaker. 1 say that it
‘was very shortsighted on the part of
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the mover of the no-confidence motion,
very unwise on his part, because so
many things happen in the House; if
on any flimsy ground no-confidence
motion were to come, I should say that
the Speaker's lot is very pitiable, But
the Speaker should not have been pro-
voked on the other side It is really a
very bad thing that 56 members in a
total House of 102—about the mem-
bers present, there were about 87 or
70—rose against the Speaker, and the
Speaker adjourned the House more
under pauie or provocation perhaps
than on any other personal plan or
premeditated plan....

SHRI CHENGALRAYA NAIDU
(Chittor) : He adjourned for harvest-
ing purposes.

SHRI G. S. DHILON : After that,
the position simply was how to carry
on the business of the House when the
Budget was already laid hefore the
House and was pending. Whether it
is good or bad, I do not defend any
combination of Gill Ministry and Con-
gress and all that, but one fact is
there; whether this combination wus
sacred or it was holy an unholy alli-
ance or whatever you may say, the
majority was there with the Govern-
ment and the Speaker simply, by
adjourning the House and by creating
a Constitutional deadlock before the
people could not escape one thing,
that he could not override the wishes
of the House. A wish was expressed
by the House against him, but after
the prorogation there too everything
was ok. everything against the
Speaker was washed away; the thing
had to be started anew.

As my friend, Mr, Vajpayee, said,
there was a meeting of the wvarious
groups at the Speaker’s residence on
this fateful day. Even a little before
the House started, there was another
meeting. When the session commen-
ced, if the Speaker was under the
impression that the prorogation was
unconstitutional, if the Speaker was
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of the view that the Ordinance of the
Governér was illegal, he could have
avoided the agenda and taken another
course, but the meeting was called to
order and the proceedings were start-
ed. The first proceedings came with
a privilege motion against the gentle-
man who had moved the no-confidence
motion against the Speaker; ang that
motion was accepted, and the Speaker
referred it to the Privileges Committee
and he added two more items on his
own to that motion. Later, I got the
agenda. It is here with me and any
Member can see it. Then, there is a
regular motion for the disapproval of
the Ordinance. Everything that comes
on the agenda comes under the sig-
nature and seal of the secretary on
behalf of the Speaker. This motion
was given by Shri Satyapal Dang who
was a Member of the Gurnam Singh
Cabinet.

SHRI ATAL BIHARI VAJPAYEE:
He was arrested and taken into cus-
tody the day before.

SHRI G. S. DHILLON : I only want
to bring home one point, namely that
this was brought on the agenda
because the Speaker had admitted it.
It he had thought that the session
could not be called there was no sense
in going through all that procedure.

Then, I heard the points on both
sides, and then I thought that every-
thing was going to be all right and
50, I left for Delhi. What happened
later on there was very shameful.

One thing is worth noting. My
Punjabi friends amongst the Jan Sangh
are in a majority there. If some
unkind words were said about us, my
only consolation was that they are also
sitting there, friends like Shri Yajna
Dutt Sharma, Shri Kanwar Lal Gupta,
Shri' FI.‘ .. Sondhi #rd Shti Bal Raj
Madhok. So, if I am only one, they
are' four in number.

&t wEOW weYw : frerw AT,

W ot w1 N wEw A
7t dt STV #1 AT & o

CHAITRA 1, 1890 (S4KA)

Constitutional Develop- 2338

ments in Punjab

SHRI G. S. DHILLON : I was refer-
ing to some unkind words said by
Acharya Kripalani, Prof. Ranga and
others about us, the Punjabis.

ot gwea TWi : G9A A T
g2 & | TET 9T 99T FT AL qA
LU

SHRI G. S. DHILLON : At least I
take them as a Punjabi. One does not
lose one's State-hood by simply sitting
on the Jan Sangh side.

I would request you to satisfy your-
self only on one point. It is a general
practice, accépted practice, that the
watch and ward people are .responsi-
ble for the security and protection of
the Members and also the House and
the Chamber and everything is guard-
ed by them. The DSP is takén on
deputation, under the Punjab Assem-
bly Officers Act, 1839, where the
Sergeant-at-Arm's functions are de-
fired. One of his functions is that he
is responsible for maintaining proper
law and order within the precincts of
the House....

SHRI S. KANDAPPAN : Law and
order within the precincts of the
House ? Is it not the Speaker's res-
ponsibility ?

SHRI G. S. DHILLON : While I was
coming to this House, I was told that
the Sergeant-at-Arms was approached
as directed. Now there is a very
difficult situation to understand, The
Speaker had left and the Deputy-
Speaker came in; everything happened
in between, during that period in bet-
ween.

SHRI S. KANDAPPAN : There was
a time-lag,

SHRI G. S. DHILLON : The Deputy
Speaker wanted to enter. And there
was the Speaker's chair. I must tell
you one thing about the Speaker's
chair there. We had collected that
chair placed there at Chandigarh when
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the Central Assembly used to sit
there at Simla. I understand that
Shri Vithalbhai Patel used to sit on
that chair. That went over to Punjab
and then that chair has seen the vicis-
situdes of all these times, Around
that chair there were many persons;
one opposition Member after the other
occupled the Chair; he was thrown
out; the other man got in: and the
police went near or the watch and
ward staff must have been called and
they went to have it vacated. 'Then,
the Deputy-Speaker was ushered into
it and then the proceedings started.

But there Is one thing which I must
mention, namely that you must look to
the legal side of it, whether there was
some authority behind the orders
allowing strangers or the watch and
ward staff or the policemen on duty
to go there. This can be verified from
the records.

SHRI INDRAJIT GUPTA (Alipore) :
Policemen were brought from outside
not on duty,

SHRI G. S. DHILLON: As far as
the Deputy-Speaker is concerned, you
know the provisions of the Constitu-
tion are there that at a particular
sitting, when the Speaker is not pre-
sent, the Deputy-Speaker or in his
absence, one of the panel of Chair-
man, acts as the Speaker,

SHRI P, RAMAMURTI MADURAIL:
After the House is adjourned ?

SHRI G. S. DHILLON : When acting
as the Speaker, the Deputy-Speaker
asked the watch and ward to clear
the House. One fact remains, whe-
ther he exceeded the authority given
or not. I agree with Justice Mulla
that we must demand an inquiry on
this whether any authority was given
by the then presiding officer or not?
When the Speaker refuseés to function,
when the Speaker is leaving, when
he is sitting in his room, when he
refuses to function, what other
remedy is awvailable? That is the
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question. It must be scttled in  this
House above party lnes. Today you
are there. Tomorrow somebody else
may be there. If the Speaker were
to act in a whimsical manner, if func-
tionaries who are above party, who

have functions designated for them
under the Constitution, like the
Speaker, the Governors and the

President, were to act in this manner,
what will be the fate of this country ?
We must all sit together, irrespective
of our differences; whether we like
Gill or not, whether we like Gurnam
Singh or not or whether we like P, C.
Ghosh or not, these are basic issues
to which we must give some thought.

We refuse to follow the House of
Commons in this respect. You must
have read the history of the office of
the Speaker there. I read that while
I was in England they have a six-
century history behind the office of
Speaker, which is very interesting,

MR. SPEAKER: It is all very inte-
resting, but unfortunately we have no
time.

SHRI G. S. DHILLON : Three Speak-
ers were slaughtered. Many of them
were ent to the Tower. You must be
knowing all that. None of our
Speakers was ever hanged or sent to
the Tower. How can we have those
conventions ? We have not had to go
through that ordeal and that is why
we don't take it seriously.

AN HON. MEMBER: Punjab 13
filling the gap.

SHRI G. S. DHILLON : You, Sir,
must take certain steps In this direc-
tion. If one bad thing has happened
we must see it may not be repeated.

As to whether there should be certi-
fication or not, it is a question of
interpretation. Anything can go from
the Lower House to the Upper House.
1f it was not certified as a Money Bill,
it can be considered as an ordinary
Bill. Then it can go to the Governor.
These are not very material irregulari-
ties. There are a number of cases
cited in May on it.
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But one thing is certain, that such
things cannot continue for ever. I was
wvery much embarrassed that by a
little bit of guilty act on the part of
one misguided man in Punjab, so many
unpalatable things were said about
ourselves. We are ourselves to blame.
“The reorganisation brought about twe
or three small States, and perhaps by
reducing our size, they think they
have reduced our personal character
and stature also.

MR. SPEAKER: My difficulty is
that even after 14 hours, I have still
10 more speakers on the listt May I
appeal to Members to make only
points ?

it ofe T (78) : Fw A= AN
T AT |

MR. SPEAKER: That is my diffi-
culty,

ot wy femd : ame Wer AT 20
faaz @ 9 &1 #9397 79 fae
FTERT A1 T |
MR. SPEAKER : I am appealing to

hon, Members. Because they are
exceeding their time, others are not
able to get their chance. I am appeal-
ing to them to exercise self-restraint;
1 cannot ring the bell and ask a speaker
to sit down. I am requesting them to
make only pertinent points connected
with this, I am not giving any ruling;
I want the co-oeration of Members.

SHRI NAMBIAR : Let us not go the
Punjab way.

MR. SPEAKER: It won't go. Do
not worry. If it goes that way, you
will not find me here. Shri Viswa-
nathan,

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, it is unfortunate that par-
liamentary democracy is at the cross-
roads in our country. The constitution-
al crisis is the outcome of the political
crisis and political instability in the
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country. When the power and authority
of the ruling party at the Centre is
challenged, they are out to support

any decfector, any minority and
puppet government. I do not
know why they go and hide

behind Mr. Gill or poor Dr, P. C.
Ghosh or Mr. Mandal. They are
afraid to form ministries after the
dismissal or defeat of UF ministries in
various States, but at the same time
they want to retain the power which
they have enjoyed for the last 20 years.

Just two days back it has happened
in Pondicherry. The then Chief
Minister, Mr. Farook Maricar dismiss-
ed the then Home Minister, Mr.
Jeevarathna Wodeyar, who was
charged with murder. He was
arrested, but just two days ago under
the able guidance of the ring master,
Mr, Kamaraj, Mr, Jeevarathna Wode-
yar has been asked to support the
Congress ministry. At what cost, at
what price, we do not know. Still the
murder charge is pending against him.
They are out to reward the defectors.
Mr, Gangeyan was once in the Con-
gress as Finance Minister. Then he
defected to the opposition. Now he
has been asked to go back to the
Congress Party and two days back he
has been appointed as Finance Minis-
ter. If this goes on, what will be the
future of democracy in this country ?

In Punjab, the way in which plain
clothes policemen and goondas were
brought into the Assembly for the
first time in history has to be con-
demned, whoever is responsible for it.
Even in municipalities and panchayat
courts, policemen are not allowed in-
side; they are standing only outside.
However, Mr. Lachman Singh Gill,
with the blessings of this Home Minis-
ter or the Congress Party, was coura-
geous enough to invite the policemen
to assist the Deputy Speaker to be
pushed into the Chair. This is a
warning to you, Sir. 1 shudder to
think of the day when Mr, Chavan
will ask our Deputy-Speaker to occupy
your Chair when you adjourn the
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House. If this goes on continuing like
this, if is bound to happen, because
the Congress Party is dwindling day
by day.

Qur hon. friend, Mr, Dhillon ably
supported the Deputy-Speaker's action
in ‘Punjab. Under article 180(1), it is
clear that the Deputy-Speaker can
oceupy the Chair and preside over the
Assembly only when the office bf
the Speaker is vacant. In Punjab,
the office of the Speaker was not
vacant. When the Speaker had ad-
journed the House, the Deputy-Speak=
er had no authorify to preside over
the Assembly. Everything done and
every Bill passed after the adjourn-
ment of the House was unconstitu-
tional. I the act of the Speaker can
be called improper, the act of the
Deéputy-Speaker should be called ille-
gal,

The Home Minister was arguing in
the other House the other day that a
money bill can be certified even by
the Deputy-Speaker. There is no such
provision in the Constitution. Article
119(4) categorically states that it is
the privilege and prerogative of the
Speaker to certify a money bill. With-
out that certificate by the Speaker, it
cannot go to the Upper House, Henca
the budget, as passed by the Legisla-
tive Council in Punjab is invalid and
unconstitutional. Our Constitution is
almost helpless to meet such a contin-
gency. Probably the framers of the
Constitution, our founding fathers, did
not anticipate coalition governments
and such contingencies. Probably most
of them were Congressmen and they
thought the Congress will be ruling

this country for ever.

The Union Law Ministry which iy
well known for its incompetence,
which has proved its incompetency in
this House during the last two or three

days, i1s not golng to help the situa-
tion.

We have to think, at this time, of
thé' neutrality’ of the Speaker. We
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ha\re to cansider the British system

of electing s unopposed. We
are following the British model of
parliamentary democracy. This sys-
tem of electing Speakers unopposed
and unanimously has to be considered
in this context. I also suggest, Sir,
that you yourself must convene a
conierence of Speakers and all pro-
blems concerning and confronting ‘the
Speakers should be discussed and a
consensus arrived at.

2342

Again, the powers of the Governors
are not clear. Legal opirion is divided
on the act of the Governor whether in
West Bengal, Haryana or Uttar Pra-
desh. The Home Minister argues- and
ably defends what the Governors did,
whether it be- Mn Chakravarti or
Mr. Dharma Vira, but legal opinion is
not in his favour. So I appeal to the
Home Minister that the powers of
Governors must be referred to  the
Supreme Court or to a committee of
jurists.

After these happenings in Punjah,
President’s Rule seems to be inevi-
table and unavoidable. At the same
time we feel that this will deprive the
people of Punjab of an elected Gov-
ernment. Also, wc¢ feel that this
Parliament is being burdened more
and more. Already we are sitting
saven months in a year. If President’s
Rule is extended throughout Northern
India we will have to sit all the twelve
months. But there is no other alter-
native but to impose President’s Rule.

Finally, T would like to get an
assurance from the Home Minister,
after all these happenings throughout
the State, as a representative of the
oldest party in the country, that the
Congress Party will not encourageé
defection and they will not crown the
defectors.

»fl ®o WYo wAWT (FTAY7) : =R
TR, 18 WIS 1968 ®F  qom
Fwe ¥ T A wzAT gF At o
Fi afea gan ag wis & 78 Y 3t
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& wwwar g 5 somaifes smEt &
FIC AT AT OF FHET qorAr I @Y
& 99 #Y wraw arrfadr wE gAY

# ag awm Adf awarg fF g
Heft ot & ATAN A g FHL WA F I
Y AT WAl 7 fear w4t € A0 ?
qH AFAW g & fFag o= e @
TTHHT STAT 4T THEAM FT FTHAT AT
At 39 & are F foe o€ & & 3= fatndy
A1 &1 fAeT #1 99 adw #7 OF T
W I e age s I TaAAT
F fau adi @e1 5 3= oo sy
7 gfew Tl #1 7 I w9 § AR
faame & 741 7 g1, & SN gEi A
T ST A AAATT FIFA FATR A
a7 Hgd I TLHTL F1 FAT @A *
fag =it gwmaifas sEAt F AT
Tgt ¥ fasren nar 3w A famT SRR
@ &1 1 qF wwE ¢ fr oEn zafeg
ot o 77T & wifE frer mvgm A a=
qora 7 STl I qEET I HY
ERAT FAT N § I3F [ A% ¥
gATR TZ HAT ST FT ;EART g7
¥z 3Hifag & ooma & ot weAr gf °w
% faw 37 #1 fedE sgmar 1

AT qg G TGP & FAWi A AT
Aot & Fw F v & #1 fgwilfea A
17 37 & T gt A A AT qn,
AT AT T A, WAty w7
q5ma, @rgar wfgarm, afwr & &7
&1 TAT &7 979, Iq FATT T G
# 7% wHAw amar gan fF oagr &
st o1 gfewaret ¥ fa<ar ¢ agt
QAR R TR S5 AT AW
FI A, 37 G FT gH 99 7 fa< A7
¥ fqF wrar TfEw

AT AZITT, AT FT AZ WA &7
aeqw grm fe 37 frdidy o= & smew
L20LSS/68—11
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TgaE, 37 A G 22 A1 ¥ AW
ez § T A oy g S0 WY OF
& 7 grivT 3¢, 39 #T e g T ar
IAET g & a1g & B ag Far T4l
f o7% faams goor &9 § o S
T T 38 fgorea & feram o T &)
&gt 107117 = foar w1 # T8
Ht oft & g SEan g 6 o gre At
e o ff 3w oawm Ao F R
g g @M A w dEy @ 7
7 ag a e A § 7 A Aty
¥ ggmifsmAasawaga )
ATS A FAG ATET F T IT AR HY
W FTAE FT Foqad! av FC G, ]|
TEAT AT § | WG AR A,
#zgaer frer @me" & SE wTEw
|T ¥ fod ol 9 & A | FE
¥ % a2 F1 IO @ & fad
T 38 Ted ¢ fn fre e # gRea
agl F1A9 &l |

WT AT IH F FifezquAw TeEE
Fr 2fgh fs wf fa= & T+ fedY
ofveT afzfefrm 3 aFar § ar 74 |
7z T dfaum 7 faega amw @ 1 A
ag oz 3 & fF & ga & Ay & sy
Fraa AE § | IER T g e |
Fgr 2 : ok ¥ g W A |
AT ATEE F AIA T FAY AFE
wrg o @ &1 qF maw g ¢
fF 97 & @A WIEE & 41 ¥
argee &, afea fee ot ag e ¥ 7
gey ¢ fF dfaam o gra § ¥ s fw
7§t fa=r 1 oY afzfed fedy aftwe
3 frar § a7 7o fear @ ww &ET
qrgw A gt 9T &fewr & a0 AT 9w
o 7 fed R 1 WY g faer oft
ardr A g faarer AWy F w5 6
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[t Fo 3o olf]
ST 1 9 1 112 (1) F &
T ywgr T v

“A point of order shall relate to
the interpretation or enforcement of
these rules or such articles of the
Constitution a3 regulate the business
of the House and shall raise a ques-
tion which is within the cognizance
of the Speaker.”

g faw 376 AT SEwT 112 (1)
fasgw o &, 3T 7w @ 7 sz I
qTET JSTAT TAT 97 | HAT TH & AL
# ofiwT qrga T wr¢ st & a3
wfemr m=e &7 ar v &, =@ AN 9w
¥ A qFAT AT | W F FAT AGH
w1 AfFET o= 7% aw i
M W A3, q@ AT F gwwa
g f5 aF qar & fafaede Y fewifoe
HTT FT G §, T & g 7 fgwrfora
AT FT G E | FEIfEaA A% qriagr-
#&Y fewrhd 77t 97 ara § T qava
¥ agr & eF g |

qf¥ st sfavare weara s T i
¥y aee ¥ fasms ag OF Adl 4,
I F G T 41, HR IW F qATAR
¥ I @ A S awar 41 W
g @1 F1 Arha agr T AW F1 geTr
T, gfeas &t ATHRA geraT AT | TER
SYTRT FZATH AT AHATE AT 1 FE
gt g awdr § | g9 fag s gH F
TR A AT A H AR Y A
Fg 5 o At § sww o 1
gy @ g 5 e wae w @
§ o sadwlt T 8, @ frwfagi
® wre 7 ot wegw 9 Ag) T
a1t 3w WY sl el |, STt
s for #r affamst o gaT & s
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T @ oy, @A A A qad
s W gAY ¥ FwT, 9w oA
e fow 13 § amr v 7w -
ofd orEw AN FT wEA § ama A,
g 7, @Y s 3% =rfed fr firer
"fanes Y @ar 57 & 7@t o< gy
WA 356 F afAa a9 | 356 F A~
AR EFIR FEIVA FT T I N2
# IgM frm srag AT doma 7 s &
B9 G w1y & 7 F wwwar g v oag
A FH & AT ¥ fnars §, wfea
g F9 41 I8¥ § 1 TET A W) e
39 F qg A9 &7 @7 A1 5 fw A
gTHA AGY W AY FAW FT A SETAT
frer @ ? e gy @AW g At
AN AT § | FU7 A AAL & A AV
@ 356 F WY FWFA FT AT
FLIIAF T 8: A M A
TEA AT T 9T AT N

q % F1 90T 97 FgA1 q@AT 3 4
g9 B I 97 FATT TNT FU A
A1 58 fra wfagsw A fear 8, fom Az
¥ ymaAT FEqI F AT qAF gAT
forg 7% & mifaama) feardar =
FATAT qgt ¥ fasraT mor, I F1 q9g
¥ agi 77 FAA /T AFE, W7 ag fer
frar 7€l g a1 | fre F1 MET g
g faear adt 7@ ¥, WIA £ ATEF
fazre & 72f 7Y, dTo &ro AT Y HTEA
FATT F Y Y, SE A B T FA
qTT W § 99T 0T THET JEAT & HT
= F1AT FWT AAl & a1 9@
IH9 qHAT AE R

I wEE ¥ AT T [ weEl F
qara & 1 S §AT 39 Fr fady w2
g AR wTsn g v 356 & s
qT sdEg AT #1 2 wXf gy o
qd |
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o guiten dqC (wWieh) . wem
TR, | 72 oqr ¥ Y7 F77 A oA a=et
FT TR G @Y 41 A1 I F /A
TR A FFgd ) A d FE AN T
441 & fF goma F 9 O g AW @A
3EX FHTO &, AT IW & gH AT T
g1 Afpr sawag At & fe M 3@
T H g AT 7€ A Teger ¥ far ?
g faemnd qar a8 W w7 7
FATT 7 AT T FAT IAFT A FT FAT
97 AT foreREr T A S
1 gftm w7 #1 maAT A FT TET
frgmm, s ag s a@ g 7 M F9
G377 § 9T ag 0F T & 74 & g,
T 77 § IUIET, A ARIRA, AT
faqd fr=fF< &1 71 17 @, §O
&% & A7y ud § 1 wWEwT iz R
72T A1 LT F fA7, weA & awedi &
sferaTl #1 7eT ¥ fog, A AT wr &
& fordt, o o XWX & g fw Y wifez-
zaw & 99 & qarfas srog o
afps w7 THF @ waw F7 9] e
FME LA T FASL ! FTImaF
w3 frar e M dong F wdwT
& fay, ag OF ®rar aga g7 o
fram q Y ap & | W9 W T
2@ & fF wgt X AT @ 1L, wA;A
97 1 A7 g1 g T § o & o wmA
& sfumrd #1, 7eel & afusrl w1
W F e sfEw §, fa #7108
Tmar § i g gt Aot qre A
# %z 7% AT I H FC qF q07 o
FT U fA07 & 7, a8 siraw) fFa w1
¥ faura & Ay faafar w1 7w #¢
TFAr | TE T gT § W IW FY
gEE ®H FT T TEAT §, TE A9
# Y@ § AR A9 & q0 I3 FEA
qq FT @A R |
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R Wi g| At o F qd Sy
frmg & 3@ @ &, N 7z saw § fr o
vE alreT & forw 1 7 &7 wi9g T Q-
TI7 AT ;7 A, dE F e 9
a1 g AY | Frafeaws a=o1 § Y
& o e o g @, Afiew ot
¥ fafaws $3 99 @) g1 I § |
Ffr ofy doff #r s & fw X
oI X gEFT g TE, AT N FY AT
g & wE9 qmEi 7 a1 9% T ;1
& g mar, afew &g e o A
arft FwT I faw m, wgfael a1
A gadd w1 gAw ava faew @ awi
ST 1 TAr Y g | arfec AT A
AT g AT R AR T AT A
Y faeger s &1 otATerr fAwe
#\ ag! H3 oq Iq WO F w9 9§
79 qF agq aF AT G, qgq ¥ Fwe)
wfeq 7 AT I 31 &) Iy ¥ fewz
fear mm, st & fa@ Wt @
qifemde & fog o, ..

=t vy fowd : sy fasge e
LEa U

st o Tm : ofamEz & fag wd
gu g1

it qo qwe Wt (A7) : mra
#11

Mo iy 7T : Brw &, 7 fomn
ﬁ-:ﬁﬁfm’;mﬁnﬁzﬂﬁﬁfm
gy ez & wfawes A foar may faar
fewe fali U 1 g wfansw 7 foa
o, x@ & @ GwTC AR &, AT A
it & et T | o A A E AR
&’@ma,ﬁmwmﬁﬁlﬂw
¥ g2 gl aew T AYAXEY R | AT
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[sre gufrar daT]

7g ¢ fw st watr e A wOIW @A
¥, AT fggear o Y 1l dE AEg® W A
FT Y FF OF GRTETCEIA & 937 F
R/ <& A7 & a1 {67 9 91 @rer Awfar
£ IT N SITUEIT | FiAF FT A=
W ¥ FW A M\ A AT FOEv g
5 3av ary a3 § 5 @7 3 #18 7wy
Q4T FZAT AY §, AT RIE TAAT ARG
A ¢, Afsr AT AWM a=rE@E
A AT T TFET Y 2N A (% agi F4AT
@ IAF A FIT A9 A fasgy,
WY F at ¥ fea) Y 307 QeI AT
A rgr &1 377 9@ win ! gafag
7 %F g 7 A snAT ARAT 0.
(woeer®) ... ... TTH FHLFTAM@
W gAX FY Q1T A qTFT AT AL
AT e g =rfeg

& g7ar & wgar Tt g fr ogw A
FIX AT FY TEET F, Tg AT AGA
9T T FEET FL a9 AT FATH 7ALT
gTr 3 A7 I AT g0 1 AT AT
g W ¥ g § 99 7%F ¥ et 7Y
HIEIT T Y |

& €7 919 F1 7@t g fF e a6s
¥ Tar7 ¥ e F5 F f@gars A-rfe-
fraqnnag @l AT 41 )
AT AeTH AGIIT  GATH] IHT TgT T
TGIFIAH FRAE, 9T FiW FH
AT B qATFLRAE 1 g faLmy
AATE TG FITANAE | AEA
T RIS a0 A0 AT g g FIAA,
3y & awq ma a0 fafrer & fra
FEN A THT OFC & f@I$ -
sfrwga 3 fear &Y 99 & FgAr o
10 g7 7 fFA A qAT fEIT @
7t fr10, afat ag vooz § iy q@qar
# o1 7zeq § ar v W g3 & A qTE
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& 3799 ¥ ¥ qalafceqr g e wr
T BN &1 T F7A E A ITF AT
TE HZAT IIN T THT; T A gar
e g st fane wew §, wwawr
T fi AN Do g awr gar
§7@ § 1\ a7 a1 frar o e & fad
T &t AT 78 & e 99 & faens
- o snd a1 7 1 wEH ¥ fag
TSI AT G quwd A7 3 AV W A
TA A ... (wwwm) .S AT
T 49 9% 49 faet w7 fog 7 ag A7
wfrwga faar o1 maz ga9T TEEE
3F X T N AT forary € a1 Iaw
AOHN QX AT FITFH X AR T
AT o1 ST 0 fFay a7 oy wd4r
aifad a1, s@q a1 R oz
RN ¥ adar f@ars gv) gafan
AT F TTAT &) AT AT wrEA
oo (vrwamm) . fEdT @Y fwal
T fravr I fand, I Jem g ar
YA, FE ar Fred e a7 ) TEdy
F1 9 T2 7 4T a1 3T q7T d57 gar
% atc vrf 4 gowa dq afgars o
fawew #0721 & 91 957 A% fesg
ghaa & fawres qra w3% 99 6F qFa
g wfwa w7 3 a ater &
fgar fF ag sqdT e 3 7% 1 9T AT
paea ¢ faar §r aga & fag

AT Heqer wFNAA, WA FT AT
7z & T fea a3z & 4 73 wfaai, ag
Tm g7 fvr wd afs #rf efmx
f2ar7 FT 477 TOF 7481 1 faedAm
q0ZT ¥ ;ATE T 7 3a@ 7o faa
Aq 7 T 47 91 94 A A GA(G & TFH3F
far 1 ggx @1 mffeaw & =
99 ¥ 208 g IR R ym q® &
EFE-IHE FC & JdF( FearaTa F {2
T | & S AT BIE BIE THHE
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T, fem agr A e aw oA, w9
a1 adt Aot v gafag Al Afews
a¥l gt 7€ | F g fafaez amw @
FEAT A1l g e oz o a7 FEw QY
TAT R I TN FHET FIA WY TCE AA990E
Aifrm 1 g 9o a wE) & fx zad
EATEY 77 T g1 4718 3% 37 forg
FTATT TZA A7 THA F 1 A ALy vy
¥ 9w & |y mifEEy & o A
3I7 79 ¥ 7z Ardar § fx gw g,
gfarm o fermm @t for gazer
FT,UFFT | TAFY TEY 297 7 77 57,
arfemrdEt AV fasew & 397 a8
U FAT , OF qAw1 8, wgfer HEw
iz 57 F @iF A A frar foea
fraat s afae & 7 81 79 |

ot wyg femd ¢ (%AT) ¢ weaw
wZRT, B A IATM FT FIAAT &
= § 354 E AT T qrE A w4
Arwda & wfacy & § 1 yemer wgTEm,
FET AF TAF I GTAHT FT Jag F
& argm f& g w1 o F AR O A
dra F@AT AT g3urfas wETw
T E 99 TN A7 =02 AT A A
FaT T | TT A FANGH qAA I5qT B
fF Far 1197 *1 famg & T faa
TAT, & FF 0 AGATT |1 WA F7 ZAT
ar faar awr fagw (7) 41 Fa=
FATT FTAT GF2 & FTAT 18 WA
FIEAT? AT 09 qOTH & SAeALT FT
wfam & | 397 g frfmm 7 &
SIETT

“When a session of Assembly Is
prorogued, the Secretary shall issue
a notification in respect thereof in

the Gazette and inform the Mem-
bers....”

AfefmdiaT o 79« gI3F7 307
qaew § 7 ENET AET FEd & g
¥
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“The Notification issued by the
Chief Secretary dated the 11th
March, 1068, is no notification in the
cyes of law as is clear from the
definition of the ‘notification’ given
in the Punjab General Clauses Act.
Section 2, sub-section 36 of the said
Act defines 'notification’ as under .

‘Notification shall mean a notl-
fication published under proper
authority in the Official Gazette,""”

ofrEv mEa #1 57 faorr | ey &
snfy & 2aw 97 w7 T § wifs
UFEITE qT I9 TR F 1 TWET
9E3 ¥4 A 9g¥ 4% AAw
i § f faam 7 ot doma s
FAESA 09T, F AT 2 qA-JAWA
(36) FAZTAE FTHFAA 11 ATV
Frgamar 18 ATTA AT 7
ol gy A w11 A
FT 1

wt vy fomd : 3z 319 &, ato AT
717 i, AfFT AT FEEE w1 A A
gfgcm 1 afg g7 79 . waE
18 qiirE A1 gar g A1 {57 9 I
TR 3§ & | AT WATAHH ¥ TR
foqd @41 T J41 A7 TG I
dq o fagmmare & 7 g Fam
FETH ZMAT  FN GOA A9 T ATRIARq
A9 g F 989 Aedl @ faum
T A7 A5F 4 TN FAZ GIF FC AY
wrdaret g& & @ frawrge gk & 7
ag fraa st fwgaragi ! AR
# waTe IaaT § T TN qA W
gt & g aife 99 g« I @1,
TR & T wrd fer mn i
faum #t qwr 213 & fawda av @
T g IAY 3 AW IR



209 ¥ gg ¥ 9@ FT Iew § ?
7 3w aga A § -

“The Legislature of a State may,
for the purpose of the timely com-

pletion of financial business regulate
by law the procedure of...." ete.

A6 THT 9T Ao W FEATET T4
it fifra 3w & fau faum awr
ST & awat @ o o= faar
T TE & A AT AR AT
FT gFar § | T ag A semrRe 9Ty
foer & 9o & ag foman ga @, it
) wwra TE fEAr , 3w F femn gan
§:

“For that purpose, the Rules of
Procedure and Conduct of Business,
including the standing orders, if
any, relating to that House shall
have the effect subject to the modi-
fications thereto ,if any, specified in

the motion to be moved by the leader
of the House.”

& Fore #Y e ==\, ;A 9 AW
==, fasfr faw o< s s sk ow
& wmg fafravr faer, seifsqem faer &1
¥w fegT s, 5w % Ak Fel #Y
o T few mar ar ) @ AT T
A JOw a § f W e
gt fram ot ), =7 Ay wwRw ¥
HAT gE IO W AT WY F FoF speardw
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Frr a1 ? R fraw qAw § fw
w7 wfauT # TH 199(4) F Agw
facfa faer o< sremet 1 qwrEw ol
TE AT ? W IR W TN
g & @Y gU 99 & I famn
aFar a1 ?

T & FATAT X AT H g A= f gt
FACH 3H GG H A HF 4T K A
afqar a1 o8 & f5 ey g
# Tregafa wraw e w1, a A E,
oY ot & 3 aave T &, fgr fn
w1, faam qwr Y q@e T fEa
s, safe fFar o9 ot @ 143
F ggd T qAEl F FI—IAT HAT
¥t 7z A fF & wgeq d@durfae
A - FRE I T TAT ;Y
T, 99 F 1S TF FTEATE! F |

19 Has.

A WEIEY, T GNTH T AR
e g | AfeT WL W A I 7
T I5a1 & fF g U= Ao
¥ W €1 I T & AR
Y afear oz gaift i, w@ adam
TR WAl TH Ao B THAT FT 67
T SRS € | F A " fF s
g€t 7vo1 ¢ f* sfagm 7 59 o1 Am
AFa F1 IHAN I AT F 9
7@ o g e ¢ R e
T 9@, @ "E N wEg
e ot 2, wg F© T @ Y,
fF w7 & T g Sfae #T Aw-
aelt worreft & e o e §,
X qF T §—foamd A #7 47 R
¥ §H—TF g UwgfaE # &,
I & g § gty ft w2, AN T
9T & AT §, IT F @aAr f—I
% T aM & qR{ qEr w Refy
Tt ot §, fored fs g w7 @% f
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e & ford g @@ gt § AR
% ot dfarr & rowm Wt § fe g
I B gl T AR G FEQ A AT
qUf ET & 95 & T AW & e ]
fama awreli & egedl &1 T |
g T FT e g, G aw
FATEE g 7 fywer 21 wrEl A faeare
frar g

yoqy HErRd, dEd S awr 7
& o HY Al I we @ AR W
At ¥ T wa i aewE o w-
YOt &, 99 F AT AEqT FY qAT-
Y sfew &g @ § o o
afggerdi 1 T T ¥ TEEE
frar srm——3 A0 wrmer @ fR
qgelt T HAT § A€ 9 & gFA
¥ g FT THAT gAT &, AfHT A O
T G HfaE F1 TEwTe
gamw #1 gfar & 9 FewE
w3 & fag o 5 o & @ &
FAT & | e WERH, S gEIR agt
wege & A § goreT g——faeeh aw
aar & o §7 F71 91 ——F = & arw
§ TEal g+ ATETE FEA @ g
fo gfmar & faelt ot sremer &1 q@w
s W1 famge faawde afusrc
feeft fagw avr a1 @ug d 79 5@
e T ¥ AR ow Ew g
FAam g ‘A maw &
I # I FAT§—

The authority of the Indian Speaker,

wWHT # g T W T a9
§ witfs staw0a frm ol & —

faum qwmelt F—

The authority of the Indian Speaker
is thus wider than that of any other
Speaker in the Common wealth.

Tt grew T ST & o arfaw |
@I F AR F S T
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Y97 9T | § O qE ¥ fad smawy
quté | g--fedt fim avni &
ofiFd ¥ quA gw F Far afuw F
afus Ffza & A ffan N @z
7g Wt & 7 # FEr Ry gu A Sw
I F W WA g, Afew F ey
aurt o fod 2 <@ g 7 o aremw
T € oy T & g 2 o
F99 OF &1 1A TaT &7 qar fwer
g ot Mo wom gl aowT
sE fear g | W T F N QY a
& F g g T A o ad T
% R AN @ ¥ gier ¥ -—qg
19 & g T FgT § AR AR AT I
sl g g, ...

SHRI RANDHIR SINGH (Rohtak) :
Only the Congress can do it.

ot 7y feem ;SR A e
F T frar —F v o oft s @
g | s M w fean, ag @ ol
ot a&t qr—Asr qifead= dfew §
o & AR 7 gg ary o §—

Confldence in the impartiality of

the Speaker is an indispensable
condition for the successful working
of the procedure and many conven-
tions exist which have as their
object not only to ensure the im-
partiality of the Speaker but also to

ensure that his impartiality is
generally recognised,

R = ot ey A wAT 7 e
& ATy gFw fag A #1 A% s ar fw
1T g A, s @ dfad, wife
a9 qTaAT Ao @A A

“but also to cnsure that his im-
partiality is generally recognised.”

¥ & fad & smaw w7 qurt AT E

FAL—THT 19 AT TF G g
£ dYc ot Wt Y w1 & i A areafis
Tz & sfuwe € wzai & afier
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g 97 #1 gfaarem 3 @ seqe A
a9 g 7 o fear & 1 & st W
fad ot qurf & W g 5 39
sfawrd A arow e faan & gw AWt
%1 aft w8, afe 3w afuwel
FIRATIGEICCIE WE | o= aF
EISH 1% FH Ft AT JOISAT &, 9
& fauda get ™ gWr 491, «F J
v fEan, afew & @z oam @,
I N F@ENT AE FC FFT AT
quTEY ¥R FwA anft off 9F gu & i
w2 gfe =08 a1 57 & a7 fa=< fman
T @FaT £ | @ fod 4y 1
qa A F ) A A FEA AT
fr = fagra 1 g SR A< o o
froqr @t sk fred 2 sk e &
foir gw @ arFa ¥ a19 9g F2 5 99
e T 9T ¥ AR A g T
TE I ARG q37 F 1 AU
§ 9 # e ¥ wre &= A AwRT
fear sd——awt & Fmar g 5 Fw
3 T = )

afeq, sngw, #ERA, WP oFAA
e &7 &Y " T qE 2, Ay #7v
F7 o 59 & | T BNF Ag A AT FE
F AfaFId T TR FAEG IF H
famer @ & o far omar &, & <@
F 42 @AAT AGS U1 AT FA
¥ g9 AFEAgEar g o o fea
AU H AR A § 99 O FI qRA
g1 W wWm # o§er o=
¥ gra § ST 7E, 79 T FY 99T Iy F
WHEAUHAT § | 99 F%@ TE
ATTH T T T G AT T
qCE HT HTH AW THTL FAA, @ AT
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@ Fareft d oW R m f—wz

farht ot @, s@ w1 W™ wEww
ATTHT EFIT |

I WY, T WTW;{ETT——
AT & afusc #Y Fwe ) fge &
qeft e F wgr b s ST
F1 AR ot a1 F fod ¥ S——emgror
A AFg 5 @ fem e ¢ fF
99 W ¥ TR UF qE ER]
@ T wwar | 9 fraw amr 7 oaww
I GEHAT A FT 11 G aF
afveeft s & 7€ w@r--wh ¥ R
7§ §dg IOH g &, IGHAT AAE
T 11 G a% q@ @I, ATHT 5 F
fad sy AT E fgmr. ...

oY Wlo Wre FareTat : awTer aefy
A 39 F =wgAT §

ot 7y foamd @ oft T R ©F
TET AZ T TATE [F qAAC AT
FTE F e T ATAAL FIA $ AT
§ ot ot afe ¥ w0 ol wRm, W@
A FT GATE 9T FIH FOU | AT
1 4% 99 T {6 w9 1952 7 w9
W T H g g ff | s
qTE T 4, @ T A T S
wwrer F faar foelt 9 wromg o) fwm
afegg o¢ AT FT faar | anfr g
7 1 fa & ford amyey fagre & wdftw
v fag #1 qer welr awmEn, daw
77 Aexw F ¥ fod f5 97 Y geme
T Avsw #1 fawr qfteg o) ameR
foFar mar & 7 wemwdw § w4 ogaT—
Ig a9 faren dare &Y /i1 9T A
FIX ST @I 91, 35 FIAGT qEEAT ¥ T
fr ga faars A ¥ <@ & o A ¥
F Forrq e g3 #1 i F@ Y,
g} famr fawm awr o S5% Y
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A fpT AT |ET W N w1 AT
{1 & ar S 9T T & @

=fgd 1

# & fag i ger w1 o I°w
o A g fe
TR I R FT 9@ g, 99 fam
IRIF e go A A qem 7 a1y
# aga & farierd ¥ a o7 T 7
@ §——fagre g ¥ aga 7@ Fawei
A A I ATHT A FIX 9§ TA19 IV
a7 f& eF< I g FT E—IW
15 faa & fod fauame o &Y do7 F1
Tt @t | 99 fem o wwg a
Tt # fam @91 F +NE ¥ A g
AT 9T N Fg—wwWET ]
B G AT §, FA GH g1 AR,
Afr dmm #), "gw Amfaee o
B @ dwaa w famer @A R
1Y T HT T G, g gTAT H HoN
e a1 Tifgd—ag & 7 97 A 70
g1 | 99 F gars g 9T v av Ayl
§  omwstw Aragwr o, s=me

ii% ggim
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TrRE
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égaaai_i
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AWM § ATIHAT GAR & ATRIAT FT
AT STCWE | T a7 Faw AL
g 4T AW ¥ A e
g ofeT ag 2w g &, e W
99 W &, |Fa 1 qgi 9T q9AT
2 w@ieT 3§ s & gfesor
FWA W@HFT AT TEH AR &
§ a} # @faw 1 & fm @
T 9T TE AT 96T § Tga ;R
fraet #1 oo & & F, s
& ¥ H @ qRar & | & T Aaw 0
far #ifo sk 9o A Fwen
W F¢ ¥ fod wmw gim g
¥ gWA @, Tl 9 f 1w A
AT IEF A AT FET E A HL

SHRIMATI NIRLEP KAUR (Sang-
rur): Mr, Speaker, Sir, I feel we are
no longer concerned about the five
year plans for the development of our
country or for the prosperity and
well-being of our people, nor are we
showing really any concern over the
crumbling of our democracy. Every
day we hear about some crisis in the
country, some deadlock of the Consti-
tution and all our time is mostly con-
sumed in discussing these problems, I
most pathetically feel that the harvests
we are reaping today are those of
which the seeds sown were by the
Congress Party.

We are discussing today the crisis
which has arisen in Punjab. I have
been listening very carefully to the
speeches from the Congress benches.
I do feel that they have not become
any the wiser from their past experi-
ences. They have always tried in the
past to twist the rules and interpret
the Constitution to their benefit, I
would have understood it if sometimes
at least they interpreted it in the
proper perspective, Truth cannot be
altered by the opinions of the many.
In Punjab what happened? I will
narrate it in a few words because most
of it has been said already by others.
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[Shrimati Nirlep Kaur]

When the Speaker adjourned  the
House for two months. I would
like to mention under what conditions
he did it. There was one Jan Sangh
member who stood up on a point of
order. The Speaker asked him to sit
down, but he did not listen to the
Chair. The Speaker then sent the
Marshal. When the Marshal came,
the leader of the Jan Sangh Party
stood up and apologised on behalf of
his colleague. The Member too was
standing at that time. So, the Speaker
withdrew the Marshal. I do not see
what is wrong in this. But imme-
diately afterwards there were shout-
ings and a hue and cry from the side
of the ruling party. I ask, were they
to dictate to the House or the Speaker
is to regulate? The Speaker, in this
condition, adjourned the House for 13
wminutes or half an hour and left for
his chamber. In the meantime, there
was a lot of conspiracy going round
and there were discussions., Mr. Lach-
man Singh Gil), leader of the defectors
went to the leader of the Congress
Party and asked him to move a no-
confidence motion against the Speaker,
He refused. I am mentioning this
because none of the hon, Members
mentioned this. Then he went to the
second man, Shri Mohan Lal. He is
also an experienced and old member
in the House. He refused. Then he
went to Shri Brij Bhan who is also
well versed with the Constitution. He
refused. Suddenly Shri Prabodh
Chander, who seems to have a very
good record of his past, always trying
to disagree with the Chair, disagreed
with all the authorities and never
being loyal to any of his leaders
agreed. When he agreed, there was
another member by name Captain
Ranjit Singh. He jumped forward
and said: “Give me this chance
because I seem to be always doing this
sort of a job. Even during Pratap
Singh Katlron's time it was I who
moved this type of a motion. So I
will take this opportunity”. When his

own party seniors refused, he came
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forward. On one side we say that the
Speaker is the custodian of the rights
and privileges of the House and very
high tributes are paid to the Speaker
and, on the other, one or two irres.
ponsible members stand up without
even the authority of their own seniors
to move a no-confidence motion against
him (Interruption).

When after half-an-hour the Speaker
cume back to the Chair there was such
8 noise in the House that there was no
functioning of the House. So he
adjourned the House. After that all
these things happened which very
eminent Members have already men-
tioned before the House.

Even before the House was called,
the rule of law was eliminated from
Punjab and we started working out-
side the constitutional provisions, Be-
fore the House met it was published
in the papers that warrants were there
against 22 members—all from the
Opposition. May I ask, what was the
necessity of putting people in the jail
before the House assembled ? If they
were truthful,—I mean the minority
Government supported by Congress
majority,—if they were on right, what
was there to be afraid of ? Why was
there that fear? Out of the 22 mem-
bers they could only arrest a few,
I think four members, the others
appeared only before the Assembly
started,

There was a meeting called by the
Speaker in which there were two
Congress members, two ministers, one
Akali leader, one Jan Sangh leader
and other representatives. The Speak-
er asked them to see that there was
smooth sailing in the House. “Let us
conduct the business on constitutional
lines”, he said. The leader of the
United Front assured him of a smooth
sailing in the House. While this dis-
cussion was going on the leader of the
United Front did mention this to ‘the
Speaker that even though he promised
all the assurances to the Speaker he
was very unhappy that his Members
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were not being allowed to enter into
the Assembly Hall and warrants were
issued against him for arrest. This
was the situation. How are the Con-
gress people really going to defend all
this. The Minister who was present
over there calegorically refuted and
denied the charges made. He said
that it was not true. At that time one
member, Mr. Sabarwal, came running
in and told the Speaker that the
members were not alloweq to go into

the Assembly Hall. The Minister
again denied. The member said:
“There is no use denying it. Take off

your flag and come with me. Let us
then go to this Assembly”. The Min-
ister accompanied him. And sure
enough they were stopped. The Min-
ister told the police that he was
a Minister from the parly of defectors.
The policemen were obstructing the
road with their jeep. They hold him:
“We take no orders from you. We
receive orders from the I1.G."™ After
some time a few other members came
to the Speaker with the same com-
plaint. Then one senior member
present in the meeting requested the
Speaker to take those members to the
Assembly Hall under his protection,
The Speaker volunteered io do that,
and these people were going to the
Assembly Hall in the Speaker's car,
with the flag in front and the word
“Speaker” written on the car-plate.
The car was stopped over there. The
Speaker was driving the car himself
at that time. When the car was stop-
ped, the policemen was told that it is
the Speaker’s car and he cannot stop
the Speaker's car. The policemen
replied, “I do not care whose car it is”.
He opened the door of the Speaker's
<ar and tried to drag the members out
of the car. The Speaker accelerated
the speed of the car and the policemen
were dragged a little and then they
lost their grip on the door handles.
This is how the members went into
the premises.... (Interruptions). It
is better that we face things and not
always try to evade them. We cannot
have scapegoats every time. As the

saying goes, you can fool some people
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all the time or all the people for some
time. But the Congress cannot fool
all the people for all the time. Our
eyes are open and even though we are
facing Mr. Lakshman Singh Gill we
know who is behind all this,

Coming back to the incident, the
Speaker goes in and the Members go
in. Then, one member from the
opposition notices that there are some
strangers in the House. He points it
but to the Speaker. Now when we
hear about the incident somehow
we get fhe idea that the Speaker
was always  siding with  the
opposition members, But, Sir, I would
like to bring to the notice of the House
that it was the Speaker who, against
the wishes of the Opposition, installed
the Gill Ministry, to our misfortune.
Since then he has not at all been
siding with the opposition Members.
Even that day, on the 18th, when he
went inside, it was pointed out to him
that there were strangers. Shri
Chavan has agreed that there were
strangers. But, then, he did not define
what kind of strangers they were. As
just now Mr. Shinde has staied in his
innocence that they were watch and
ward, similarly the Speaker also
stated, “these are the extra watch and
wardmen.” That shows the innocence
of the Speaker also, But the member
again stood up and said, “Sir, they are
Punjab police people there.” Then
the Speaker asked them to stand up.
And when they stood up, they hung
their heads low hiding their faces so
as not to be recognised. But they
were recognised and were named. The
Speaker asked them to leave the

House. When they left the House,
they did not leave the pre-
mises. They went into the lobbies

and they were lying and sprawling
over the sofas. They had never good
manners,

Then the proceedings started. For
three hours in a peaceful manner they
had their discussions going on, The
opposition leader, Shri Gurnam Singh
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had raised a point of order question-
ing the validity of the Ordinance and
so forth. After that, the Speaker
wanted 20 minutes to think over it,
After 20 minutes the Speaker gave
the ruling and adjourned the House.
Then the Speaker goes to his chamber
v+ o« (Interruptions).

MR. SPEAKER: 1 would request
the hon. Member to conclude her
speech.

SHRIMATI NIRLEP KAUR: So,
after that, he adjourns the House and
goes, Then, what happened was that
the Chief Minister, Shri Gill made a
sign to “occupy the Chair” and all the
members rushed to it. Who led the
race? One Deputy Minister, Shri
Kohli. He was in the Chair. That
infuriated the members of the oppos!-
tion. They dragged him out and
threw him away. Immediately after
that the police poured in. They pour-
ed in from all sides in hundreds, in
civilian clothes with the police revol-
vers under their white shirts.

The police took charge of the House.
Neither the Speaker nor the Deputy-
8peaker was there. For one hour it
was the DIG, CID, Shri Dhannewalia,
who was in charge of the House. After
one hour of scuffling, fighting, beating
and assaults and with the help of the
police the Deputy-Speaker was instal-
led over there .....(Interruption).

After the Deputy-Speaker was
occupying the Chair, for one hour
there was fighting going on. In the

Rajya Sabha one Member mentioned
about knives, It was not knives; the
Sikhs wear kadas. There was one with
a very big, thick and pointed kada.
With that he hit one person who fell
down. Congress will not mention
who he was. It was an SP who fell
down. If they acknowledge who fell
down, the second question would be:
What was he doing there ?
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Our Akali leader, Shri Jagdev

Singh, was bodily lifted, taken to
room number 27—one of the ministers’
rooms—and for half an hour he was
detained there and beaten up. Nine
members of the Opposition were hurt
there. There was a regular boxing
bout going on there and soon after
that it was announced that the Budget
had been passed,

SHRI RANDHIR SINGH:
Parliament |

Italian

SHRIMATI NIRLEP KAUR: I will
not take too much time because I
would like Shri Nath Pai and others,
more eminent people, to speak, but 1
am just telling you the first-hand
story which has come to my personal
notice.

Now, I am not a legal person. I am
not a lawyer as Shri Chavan is or
Shri Anthony is. Shrimati Sushila
Nayar has already commented that
there are no brains left in the Punjab.
The Home Minister has admitted that
there were strangers in the House and
he is very ashamed about that. At
the same time, he says, the Budget
passed was legal. These two things
happened simultaneously, at the same
time, I would like to know from the
House and from you, Sir, one thing.
Can the House proceed with any
business with strangers, particularly
the police, in the House ?

SHRI NAMBIAR : Sitting as mem-
bers.

SHRIMATI NIRLEP KAUR : Can
the House proceed? In my opinion,
such proceedings cannot be legal and,
therefore, the budget is not legally
passed. If the Budget was legally
passed, the statement of presence of
strangers is not correct. The Home
Minister condemns the entry of the
police and goondas in the name of
strangers but he fully supports the
men guilty of this action. It is so
confusing for us that we do not know
where we are heading to.
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1 would also like to point out that
the members had gone to their desti-
nation with the help of the Union
police there because Chandigarh is
under the Centre. When the Opposi-
tion leaders rang up the Commissioner
of Chandigarh and apprised him of
the law and order position, he replied
“We are already aware of it and we
have already appointed the police
outside.”

Chandigarh witnessed lots of goondas
with rifles roaming around the place.
Whereas the hon., members’ licensed
arms and licences were confiscated,
the goondas were strolling all over the
place and there were the guards
appointed by the Commissioner out-
side the Legislature of the Punjab.

SHRI D. C. SHARMA (Gurdaspur):
Mr. Speaker, Sir, there are certain
personalities that are under discussion
this evening. One of them happens
io be our unfortunate Home Minister
who has been called a murderer of
democracy and also a murderer of
parliamentary procedure and that kind
of thing. 1 have never heard such
extreme language, such unqualified
language, in this House about any
Meamber, not to speak about a lome
Minister. Whatever he has done, he
has done for one reason. Unfortu-
nately, in this country, we have many
patches of sick democracies. We do
not have that only in Punjab; we do
have them in other States also. Now,
Sir, I ask you : If there is a sick per-
son, would you like to shoot him to
death or would you like to nurse him
to health? If there is a person who
is ailing, you will, in all humanitaria-
nism, in all benevolence, in all kind-
ness, like that he should be brought
back to life, to health and to good
living. What the hon. Home Minister
has been ‘doing is this that some of
these sick children of democracy who
have come up on account of the
machinations of the Opposition......
(Interruption).

SHRI NAMBIAR: Don't
him,

defend
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SHRI D. C. SHARMA : Sir, the hon.
Home Minister has tried to bring
those ailing, sickly and anaemic
children to health. Is he to be blamed
for that ? Certainly not. Our problem
is this. Sir, their problem is this that
democracy should come to an end.
There is a Punjabi saying :

Galiyan Howvan Suniyan Te Mirza
Yar Phire

They want that this parliamentary
democracy should come to an early
end so that they can have a fascist
Government or they can have a totali-
tarian Government or they can have a
Government of some sort which cannot
be called parliamentary but which wil
be called only extra-parliamentary.
Therefore, I want to say about the
Home Minister that he has tried to
nurse in every State of India that sick
child of democracy and he has done a
great deal of service to parliamentary
democracy in the country.

The second person who has been
under discussion is the Governor of
Punjab.

SHRI BAL RAJ MADHOK : Have
you anything to say about facts?

SHRI D. C, SHARMA : I know all
the facts much more than you do. You
have gone out of power and you are
crying now,

Sir, even a very eminent jurist like
Mr. Mulla has said that the Ordinance
issued by the Governor is valid. He
was Judge of the High Court, These
persons who are speaking about lega!
issues, legal squabbles and legal con-
troversies know nothing of law. The
former Judge of the High Court says
that whatever the Governor has done,
his action, is valid. What more do
you want ?

Then, I come to the Speaker. I have
never seen the Speaker all my life, It
is my misfortune; I have heard about
him. Even Mr. Mulla said about him
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that he over-stepped the limits of his
powers. This does not come from the
Congress; this does hot come from
D. C. Sharma; this comes from an
ex-High Court Judge that the Speaker
overstepped his powers. Once you
learn to overstep your powers, you go
on doing that with greater and greater
speed, with greater and greater impu-
nity, with greater and greater strength,
and that is what he has been doing.
I do not want to say anything harsh
about the Speaker; after all, he is my
friend, he is my countryman, he is a
patriot like me. But I should say that
the Speaker acted most unwisely not
once, but twice or thrice. I think, he
has played into the hands of those
people who wanted to throttle Parlia-
mentary democracy.

Among those persons who have been
under discussion is also Sardar Lachh-
man Singh Gill. I can play with any
man's name; I can play even with the
name of Sardar Swaran Singh; I can
play with the name of anybody......

MR. SPEAKER: But we do not
have the time for it.

SHRI D. C. SHARMA : But that 1
not Parliamentary manners. Parlia-
mentary manners do not permit that.
You cannot say that Sardar Lachhman
Singh Gill has committed sins and that
even the holy waters of the Ganges
cannot wash them away. I think, this
is a travesty of Parliamentary demo-
cracy; nowhere has this been said,
nowhere, in no Parliament, has this
been said.

What has Mr. Lachhman Singh Gill
done ? Sardar Lachhman Singh Gill
may be a defector in the eyes of Mrs.
Nirlep Kaur; he may be a defector in
the eyes of Mr. Atal Bihari Vajpayee,
but I think, Sardar Lachhman Singh
@Gill is a rescuer, a saviour, of demo-
cracy. (Interruptions). Unfortunately
there are these persons here who have
been doing this briefed by one party
or another, somebody by the Jan
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Sangh, somebody by the Communists,
somebody by the Akali Dal and so on.
If you look at the whole thing, Sir,
you will find that Sardar Lachhman
Singh Gill has not done anything
wrong. He has still got the majority.
What more do you want? If he has
the majority, what right have they to
disown him, to discredit him and to
ask him to quit ?
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Punjab has come in for a lot of
abuse today. I am a Punjabi. I was
born as a Punjabi....

SHRI NAMBIAR : We are sorry for

you.

SHRI D. C. SHARMA :.. and I hope
I will live as a true Punjabi as long
as 1 live. But I may tell you one
thing. These persons who have been
talking of strangers and goondas in
the Assembly do not know what they
arc talking about. Is it not a fact that
there was a Member here in the last
Lok Sabha, a Member from the Oppo-
sition, whom the Speaker named but
who refused to go; then the Marshal
had to be sent, then some of the mem-
bers had to go and take him out. If
the security staff is not there for the
protection of the members, for the
protection of the members in the pre-

cincts of the Assembly in a legal
manner. ... (Interruptions) what will
happen ? I take strong exception to

the expression that goondas
brought in. There are no goondag in
the Punjab. If anybody calls a
Punjabi a goonda, he is looking at
himself and he is not looking at a
Punjabi. The Punjabis are brave
people and they do not take shelter
behind these legal quibblings. If they
want to do a thing they do it cpenly
and bravely. 1 have no end of pity
for Shri Y. B. Chavan because he has
to defend himself against not one
Opposition Party but so many Opposi-
tion parties. They all join hands in
order to defeat the Congress. 1 think
the Punjab Government should be
kept going and no President’s rule is
needed there. We should strengthen

were
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parliamentary democracy in that State.
As long as somebody has a majority
of people behind him he should be
allowed to go on.

MR. SPEAKER : Two more parlies
.are yet to be given a chance. They
will be given a chance. After that
the Home Minister will reply.

SHRI P. RAMAMURTI (Madurai) :
I do not want to go into the constitu-
tional and legal questions. I am sure
that these questions will be ably
argued on both sides. I am absclutely
«ertain that the Home Minister will
«defend the kind of democracy that is
now in vogue. He had defended demo-
«cracy in West Bengal, when putting
into power that Chief Minister P, C.
-Ghosh with 17 and very ably he
defended that Ministry. He had
.defended also the Ministry of Mandal
with 39 people. I am absolutely
«certain that he will also ably defend
democracy climbing through the
ladder into the Assembly, and the kind
of democracy that was there where the
‘budget was passed within about eight
:minutes when all sorts of people were
there, under police protection and so
-on; 1 am sure that all these things
‘will be defended by him. I am not
now concerned with all that. But I
am concerned with the deeper ques-
tions that are involved in this, the
'political and moral questions that are
involved in the whole question. Some
hon. Members here were talking
.about the great traditions of the
‘Congress Party when it was fighting
for the battle of Independence. True.
But why is it that the same Congress
Party has now came to this position ?
“That is the gquestion with which we
are all now concerned. After all,
-‘when the Congress Party fought {for
Independence, it had a certain ideal
before it, and that ideal inspired the
people, and they were also uble to
inspire the people also with that idcal
‘and they were also able to get some
good men as leaders. Unforiunately,
-after Independence, the policies that
the Congress has been pursuing have
‘been such that the people have turned
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against the Congress Party now. We
have been there for the last 22 years,
but it was only during the last elec-
tions that they got such a trouncing
by the people which shows that there
is something fundamentally wrong
with them. Instead of thinking about
that, what has the Congress Party
done ? Immediately the elections
were over, and they were defeated in
a number of States, their only concern
has been how to get back to power.
Means did not matter, but somehow
they wanted to get back to power.
That is what they have been doing all
along, They did it in Bengal and
they did it in Bihar and they did it in
Punjab and they dig it in some other
places also. Somebody was asking
why the Congress Party did not
directly participate in those Ministries
and why it had asked the Shikhandi
Ministries to be there. The reason is
quite simple and it is this namely that
they did not dare to come in because
their own problems were very acuta
and they had those problems in West
Bengal, because we know what hap-
pened immediately after they went
into the Ministry. Immediately, a
section of the Congress people them-
selves defect. This is your party, this
is the Congress Party today. Today
the writ of the Congress High Com-
mand does not run even within the
ranks of its own party. Therefore,
instead of finding out what exactly is
the reason for this state of. aflairs,
why it has happened, what is funda-
mentally wrong with the party that
had inspired the people to struggle for
independence, what is the reason for
the writ of the High Command not
running even among its own ranks,
they are indulging in another nefarious
game. ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
The Communist Party was bifurcated
last year. i

SHRI P. RAMAMURTI : We divided
on principle. We fought on princlple,
We fought on a basic issue. We did
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not fight on the basis of offices. Let
us understand that.

What was the fight in Bengal ? What
is the fight in Bihar about? What is
behind the fight in other States in so
far as the Congress is concerned, inside
the Congress Party, except the lust
for office ?

SHRI SONAVANE ‘(Pandharpur) :
Your fight was not on principle, but
on extra-territorial loyalty.

SHRI P. RAMAMURTI: If inside
the Congress Party, there had been
a fight on the question of basic pro-
grammes to be pursued by Congress
Governments, if on that the party
had been divided, 1 could understand
it. 1 would certainly bow my head
to it. But that is not the position.
The quarrel inside the Congress
Party today is a struggle over who
will control the reins of power, who
will get into the Ministries, who will
enjoy the loaves and fishes of office,
This is the personal factional fight
going on in the Congress party. Since
the Congress Party has lost its ideals,
since it is now concerned with certain
groupings who should get into power
so that they will be able to derive
the maximum advantage of that
power, this rot has set in in the party,
The party itself is divided into fac-
tions. That is the position. The
faction that is now in power at the
Centre wants to see that somehow or
other it clings to office in every
State. That is what they decided in
Hyderabad—everywhere try to
remove the non-Congress govern-
ments in power.

1 could have understood it if their
fight was based on some basic pro-
gramme. The Punjab Government
was there. If the Congress Party
wanted to fight the policies of that
Government, if for example, they
went to the people and said, ‘Look
here. This Government has today
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reduced the betterment levy. It is
wrong on its part to have done so.
The country will go to the dogs
because of that', if the Congress
Party had done this and gone to the
people for their verdict, I could have
understood it. But they dare not go
to the people and ask that the other
Government should be voted out of
power on those grounds. They dare
not take the people into their confi-
dence and mobilise the people against
the dolngs of these varlous Govern-
ments on these policy matters. They
dare not do it for a very valid reason.
It is because they were not prepared
fo go to the people on these various
policies, because thev knew that
these policies were in consonance
with the desires and interests of the
people of the States. The Congress
Party, by coming out against these
policies, would get isolated farther
and farther from the people,

So the only thing thev could do
was to somehow get hold of some
defectors, They do not themselves
go into the Ministries, because if they
did so, more people would defect
from their own party. Therefore, in
cveryone of these places, they came
to ally themselves with defectors to
run the Government so that the
policies being pursued by other Gov-
ernments might be defeated and their
own policies might be pursued.

After all, today what is happening
in the country? It is a fundamental
conflict between two policies, the
policies that had been pursued by the
Congress Governments all along, and
are still being pursued where they
are in power, and the policies being
pursued by fthe other Governments.
1 know that in the last general
election, the people had not express-
ed their opinion very categorically;
they had expressed it in a negative
way only, that is, against the policies
of Congress Governments. Unfortu-
nately, their political level had not
risen to that extent as to express a
preference for the policies of a
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particular party or parties in opposi-
tion. That is true, But this process
has got to go on. After all, the
people have to learn by experience.
This has to go on and there has to
come about a crystallisation of public
opinion. The Congress Party, on the
other hand, is bound to fight and get
back to power. For that purpose,
there has been a division in its ranks.

What has happened in Punjab?
Shrimati Nirlep Kaur has graphically
described it. The simple question is
this. May be somebody will say ‘You
are a Chinese agent’. After all, it
was not Mao Tse tung who said that
‘power flows out of the barrel of a
gun’. It was said three hundred
vears ago by Clausewitz, that famous
German war strategist,

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) : Mao said the same thing.

SHRI P. RAMAMURTI : Mao may
also say the same thing as anybody
else may.

The hon. Minister, Shri Chavan,
and the Congress are loday demons-
trating that power flows through the
barrel of a gun. It does not matter
what happens. “I have got the police
and the military in my hand and 1
will use it to see that my govern-
ment succeeds"—that is the way the
Congress party is functioning. The
Congress Party is not prepared to go
to the people and say, “You are the
arbiters of the destinies of Punjab”
and place their doings as well as the
doings of the opposition for the judg-
ment of the common people who are
going to be our supreme judges. This
is the simple proposition which the
Congress refuses to accept. But
unfortunately for them and fortu-
nately for us, the people are awake.
‘The Congress Party did not succeed in
what it did in Bengal and in Bihar.
1 dare say they will not succeed in
Punjab. It is not a matter confined
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to Members of Parliament and legis-
lators. It is a matter vitally affecting
the life of the people of Punjab.
Ultimatély the people are going to
have a decisive voice in this matter.
If you are willing to put to test your
pretensions to the people of Punjab,
why not dissolve the Assembly and
have fresh elections? Why are you
afraid of it? Even as you did not
succeed in West Bengal and Bihar,
ultimately all these conspiracies will
be smashed to smithereens by the
people of Punjab. I warn you. See
the writing on the wall. At least
now retrieve your political and moral
positions, which are at their lowest
level today. You are in the mire.
We can only point that out to you.
But if you say that you are deter-
mined to go into the mire nobody
can save you and Nemesis will over-
come you.

SHRI SRINIBAS MISRA (Cuttack):
Sir, last time when this matter was
discussed in this Housc, democracy
in Punjab was on the way to be
sirangled. We expecteq that after
the expression of opinion here almost
unanimously by all parties, some
good sense would prevail. There was
also the expected meeting of all the
Speakers under your presidentship
which was expected to produce some
good results. But still democracy has
been strangled in Punjab. Who are
the hangmen? We knew at that
time that the Speaker was going to
strangle democracy there. But now
everybody—Mr, Lachhman Gill's party,
the Congress Party and everybody—
has combined to strangle democracy.
Now we are only having a post-
mortem examination. It is to be
divided into two parts—the political
aspect and the constitutional aspect.

So far as the constitutional aspect
is concerned, those who wish 1o
defend Mr. Gill will advance argu-
ments saying that whatever has been
done by the Gowvernor is legal and
constitutional. There are some pro-
visions which may be interpretad to
support the ordinance and the certi-
fication of the money bill. Of course,
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Article 180 says that in the absence
of the Speaker the Deputy-Speaker
can act. But, still, whether that will
be valid for the purpose of certifica-
tion is doubtful.

Therefore, let these matters be best
left for reference to the highest judi-
ciary, the Supreme Court. There are
other matter also. There is the question
whether the ordinance was rightly
promulgated and whether the House
was in session or not in session volid-
ly. These are matters of fact. The
facts as revealed on the floor of the
House, as you have seen, are also
conflleting. Whether the Gazette
notification was issued and whnether
it was necessary are all, again,
matters which can best be gone into
by a Tribunal or the highest judiciary
here.

Coming to the political side the
landmarks are the arrests. Who
were arrested? Was it the Opposi-
tion causing the arrest of Opposilion
Members ? - The only conclusion can
be that it was the Ministry in power
that was causing the Opposition mem-
bers to be arrested. The next point
is, while the Assembly was to meet—
this is a point which nobody has
dehied—the Speaker was coming in
his car and his car was stopped. That
is the highest indiscretion commitied
by the Government there. The
Speaker is really the master of the
premises. While he was coming his
car was stopped. Who was doing ii?
The hon. Member, Shri Sharma,
would say that the Opposition mem-
bers were stopping the car of the
Speaker and they engaged goondas
for the purpose. Would anybody
believe it when they themselyes
came to the Speaker asking to save
some of their colleagues? Nobody
will believe that it was the Opposi-
tion members who engaged the
people. Let us mot call them
‘goondas’. The Home Minister said
that they are only watch and ward
people—the Gill's guiles. They were
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not engaged by the Opposition mem-
bers. The Home Minister's stateient
says that they were the extra watch
and ward ©people. Who cngaged
them? Did the Speaker ask them
to come in in order to push him out?
If the Speaker is said to be supporting
the Opposition, did the Speaker call
them in to push the Opposition
members out?
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SHRI Y. B, CHAVAN: Yes. You
read the statersent,
SHRI SRINIBAS MISRA : Shri

Chavan says they are watch and ward
men. How can we believe that he
kept these watch and ward
men and these very men pushed him
out? That also cannot be believed
at all.

Then comes the crucial stage. The
Speaker adjourned the House. There
was a point of order raised. Then
the Speaker had to decide it. Any-
body has the right to raise a point of
order and the Speaker has to give
his ruling, right or wrong. 1 do not
support the ruling of the Speaker, let
us be clear about it. He decided to
adjourn the House for half-an-hour.
Then he came again and adjourned
the House for two months. These are
matters which nobody would support.

The Home Minister said that there
was a gap of half-an-hour and within
that time something happened. What

happened ? Something must have
happened which was helping the
Ministry. Who were the interested

persons? Who was interested that
the Speaker should not be therc. Who
was interested that the House should
not meet. It is those who advised
the Governor to issue an ordinance
and pass the budget. They are the
persons who are most interested in
the arrest of members and in seeing
that the Speaker was not there.

There is
matter.
when

another aspect ef this
When the House really met,
the representatives of the



2381  Dis, re.
people gathcred, I am sorry, the
Speaker should have honoured the

opinion of the House. He did not do
that. The matter should have been

left to the decision of the House.
Without doing it he adjourned the
House. Very very cautiously the

whole blanket has been thrown on
police atrocity, the presence of police
poersonnel and the man-handling and
assault by the police. A blanket has
been put over that, saying some
strangers were there and it is the
strangers who brought in the ladder
to climb. I am told that he is a man
of small stature and he was pushcd
to the Speaker’'s chair. How could
all these thihgs happen? Of courre,
we do not yet know whether the
Deputy-Speaker was really coereed,
forced by being confined and he was
taken there. But he had to be bodily
lifted to the Chair; that is admitted.
The Deputy-Speaker reached there
with the help of the ladder. If any-
thing was left in our democracy it
was this ladder where the whole
democracy of India was crucified. And
who are to be blamed? The person
here in the shape of the Home Min-
ister has done it. I will take the
thread of the hon. Member, Shri
Sharma'’s analogy that the sick man
is there and the Home Minister is
trying to help him. No, the Home
Minister is not trying to help. By
trying to give some anti-bioties he

has injected poison and the wholec
democracy is finished.
20 Hrs.

MR. SPEAKER: The hon. Home
Minister.

THE MINISTER OF HOME

AFFAIRS (SHRI Y. B. CHAVAN) :
How long are we going to sit?

MR. SPEAKER : Until the reply is
over.

SHRI Y. B. CHAVAN: I will try
to be brief and I will take only the
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relevant points for consideration,
because there are some points which
are very humorous points. 1 will not
touch them.

There are three aspects of this
problem, One is the constitutional
and legal aspect as to what happened.
Secondly, what exactly has happened
in the House; the facts as to what hap-
pened on the 18th, particularly during
that small priod. I have not mentioned
half an hour; the hon. Member rather
wrongly quoted me. Whatever the
time was, after the Speaker left and
before the Deputy-Speaker restored
order, whatever that period was, what
happened then is a matter of fact.
What happened outside the House is
also a matter of fact. The third is
the general political problem of
Punjab and on that whatever criticism
or suggestions were thrown up can
be considered.

Now, let us go to the question of
the constitutional aspect involved in
this, What the Governor did, wke-
ther that is constitutional or not, that
is one of the points. Naturally,
whatever T say is not the last word
on the Constitution. I have not also
practised in the Supreme Court or
High Court. But as a representative
of the Government, certainly I express
my views as I have received advice
and I had discussions with officials.
I am liable to be wrong: possibly,
anybody who speaks here or gives an
opinion on law here is liable to be
wrong. I do not want to say—I would
certainly remove any impression, if
I have given any such impression to
Shri Vajpayee—that 1 have a mono-
poly of knowledge in this or any
other matter. But I will certainly
argue with him on any point and I
would certainly ask him to read that
rule, rule 7 of the Punjab Assembly
Rules, very carefully, That s
exactly what I have said, If I have
given him any impression of being
rude, I am prepared to apologize,
because that was not my intention.
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These two or three points were
again summed up by my hon. friend,
Shri Limaye. One is whether the
prorogation that was made by the
Governor on 11th became effective on
the 11th or not. He also raised the point
whether the Ordinance that was pro-
mulgated by the Governor during
that period was valid or not, because
he presumes that, first of all, the
prorogation was not effective....

SHRI MADHU LIMAYE : They are
(a), (b) and (c) under 1.

SHRI Y. B, CHAVAN : I will take
the issues, as I understand them, One
was whether the Ordinance that was
promulgated by the Governor was
valid or not. Thirdly, he has taken
Clauses Act about the notification.
These are the three points he has
specifically raised.

Let me go into the question of pro-
rogation. The article which deals
with prorogation is very clear about
it. I think that article is 174,
Clause 2(a) of article 174 says :—

“The Governor may from time
to time—prorogue the House or
either House™.

It is a very simple thing. No condi-
tions are involved there. Whenaver
the Constitution expects a Govornor
or the President to do a certain act
and also notify it, it is specifically
mentioned there. I can refer the
hon. Member to articles 341 and 342
where the President is supposed to
take certain action and notify it. For
example, article 341 says:—

“The President may with respect
to any State or Union {erritory,
and where it is a State, after con-
sultation with the Governor thereof,
by public notification, specify” etc.

Again, the same thing is said in article
342, which reads:—
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“The President may with respect
to any State or Union territory,
and where it is a State, after. cen-
sultation with the Governor thereof,
by public notification, specify” etc.

Where the Constitution expects the
Governor's or the President’s action
to be notifled in orer to be complete,
the Constitution has specifically
directed that. Here, prorogation is
an act under the Constitution and I
would humbly submit that in order
to be complete it is not necessary
that it should be authenticated by
anybody. It is a very clear position.
The minule the President or the
Governor gigns the order of proroga-
tion that act of prorogation is com-
plete in itself,

SHRI ATAL BIHARI VAPAYEE:
Without notification ?

SHRI MADHU LIMAYE:
also rule 7.

Read

SHRI Y. B. CHAVAN: I am com-
ing to that; I have not completed.

Let us read the rule and I would
like Shri Vajpayee also to read the
rule very carefully. This is how the
rule reads :—

“When a session of the Assembly
is prorogued, the Secretary shall
issue a notification in respect thereof
in the Gazette for the informalion
of members.”

That means, when the act of proroga-
tion is complete, it is incumbent
upon the Secretary to notify it Ior the
information of members. It does not
say that the act of prorogation be-
comes complete when he has notified
it. Better read it wvery carefully.
The English that I have understood
is very clear in this matter. It is
said here :—

“When a session of the Assembly
is prorogued, the Secretary shall
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issue a notification in respect there-
of in the Gazette"—

in arder to inform the members. That
also has been done.

When the prorogation was complete
on the 11th, if authentication was
necessary—according to me, it is not
necessary; but suppose, it is neces-
sary—it is done by the Chief Secre-
tary and on the 13th the notification.
which is signed by the Secretary
(Legislature), says that it is 1e-
published for the information of the
members of the Legislature. That
was a duty cast on the Secretary of
the Legislative Department under the
rules, which he discharged. But in
order to make the act of prorogation
complete, the Constitution does not
expect a notification; the Constitution
does not ask or regulate or command
anybody else to notify in such-and-
such a way.

Where does authentication come ?
This is also a legal theory which I
would like to submit for your infer-
mation or criticism, whatever vou
may say. Authentication becomes
necessary when somebody clie acts
in the name of the Governor. But
when the Governor himself is acling
here, no authentication is called for.
That is the last word about it.

Therefore, the prorogation was
complete on the 11th and the condi-
tions mnecessary to promulgate an
Ordinance were ripe. What does
article 213 say? It says that when
both the Houses are not sitting the
Governor can issue an Ordinance.
‘When one House was prorogucd on
the 11th, he was completely wifhin
his rights, Constitutional rights, to
promulgate an Ordinance on the 13th.
So, the promulgation of the Ordinance
is accordingly valtd.

Then, the hon. Member has said
about the General Clauses Act. The
General Clauses Act is not attracted
in this particular matter. As I said,
notifications are not, really speaking.
expected in this case; so, that point
does not survive,
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a7 FZ TG AT AfEw WY FRATE
g% a8 41 39 ¥ AT Ay ?

SHRI Y. B. CHAVAN : Therefore,
I have said what happened in the
House is a different aspect; I have
classified the different things.  Sir,
let me make my position very clear
on the matter. Here I hold no brief
for anyone. The only brief that I
have is to see that the Governments
are run constitutionally. I do not
hold any brief for either Mr. Gill or
Mr. Gurnam Singh or the Speaker. I
do not hold any brief for anybody.
Some people have tried to make me
a villein. I wish I were a villein.
{ Interruption),

it vg foma : afawr wf §—
faes aa4 #1 7

ol T TE WS HT H,
134, & ANT 9RT 2 | AT AT HesT
gM[r

Villein in the sense that they have
made me so powerful that I may wish
any Government to topple....(Inter-
ruption).

SHRI SRINIBAS MISRA : Are you
not powerful ?

SHRI Y. B. CHAVAN: I am a
Home Minister of this Government, I
am not a powerful man. Let me
face that question also. The hon.
Member, Prof. Ranga is not here.
This is a privilege of old people. They
take the cane in their hand, come
and show their anger to us and then
they get away without trying to
know what the other people have to
say. That is a privilege of the old
people. I am prepared to concede
that; I am not criticising that.
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[Shri Y. B. Chavan]

About this toppling busincss, may
I know who started it? May I ask
that question? The people hcre got
very angry saying, “This Government

is doing it.” Who started toppling
Governments 7  (Interruption).
SHRI S. M. BANERJEE: The

Centre,

SHRI Y. B. CHAVAN : I appreciate
the sense of humour. But I am
speaking historically, factually and
making everyone aware of what has
happened.

SHRI NAMBIAR: It started from
Kerala and then Bengal.

SHRI Y. B. CHAVAN : Don't go to
the beginning of the earth. What
was the argument? The argument
was that the Congress lost cleciions
in 1967 and, therefore, they started
toppling Governments, That was his
argument. Don’t go to what hap-
pened in Kerala. The Governments
started toppling in Madhya Pradesh.
in Haryana, in Uttar Pradesh and
they were all Congress Governments
that were toppled. What did I do?
I just bowed down to that. What
about other non-Congress Govern-
ments that failed? Who toppled
them? It is their own difficulties
that toppled them. (Interruption).
Now, Mr. Nambiar, be honest. (Inter-
ruption). He is an honest friend: I
know that. Personally, he is a good
friend that way.

The Uttar Pradesh Governraent
toppled. Who toppled them ? It was
Mr. Charan Singh who toppled them.
He resigned. We did not try 1o do
anything about it. Then, the Bihar
Government toppled. Who toppled
them? Now, take Mr. Ramamurti’s
theory. I would make a request to
Mr. Ramamurti not be angry if I say
something about him. He said that
this damned Congress Party is suffer-
ing from the disease of power, that
they are very hungry of power and,
therefore, there are defections. That
is true. I admit; I confess. Unfortu-
nately, this Party is very old enough
to have developed some deficiency.
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young Parties who are looking .for
the future, for hundred years—very
good; I wish them well. Who toppled
the Bihar Government? Whe top-
pled the U.P. Governrhent ? The Bihar
Government toppled because some
people defected from the S.SP. It is
not the Congress Party. The Bengal
Government toppled because some
people left the Bangla Congress. The
Punjab Government toppled not
because the Congressmen defected
but the great Akali Party was split.
It was not my fault,

Then, the hon. Member, Prof.
Ranga, said that I am a hangmin of
democracy. Why am I a hangman of
democracy ? Because I do not go
about dismissing Minisiries which he
does not like, and I do not want bann-
ing political parties which he does
not like. That is why I am called a
hangman of democracy.

st wy famd ;oA AT 3G AT
z 1 q g &1 fafasdr #1 fefemm
EEARREZ 1

SHRI Y. B. CHAVAN : Is ihat the
reason why I am o hangman of
democracy 7 With all respect I return
that compliment to Prof, Ranga, with
one additional word; he wants to be
u super-hangman, making me bang
everybody because I do not hang any
one.

Now I come to Mr. Ramamurti's
point. He said that all other parties
were suffering from defections and
that his was the only party that did
not suffer from defections. Only the
other day we were discussing this
Naga thing. Some people who be-
longed to the Communist Party,
according to them, tried to be friendly
to the hostiles and treacherous to
India | and, therefore, they have
declared that they are no longer their
Party-men. I can say that at least
our Party is a Party of mortals who
are loyal to the country, who want
to be Ministers of their own States,
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but their people defect in order to be

traitors. If I say this, what is his
answer to that? This is an arru-
ment. Let us not loock down upon

anybody. My point is that this ques-
tion of defections is not confined {to
one political party. Possibly it is a
problem which we as a nation are
suffering from. We are sitting in a
committee on which Mr, Ramaraurti
is also coming. Let us sit together
and discuss. We are ashamed of this
defection. It has not affected one
political party, but it has affected this
infant democracy in our country.
That is our main worry.

AN HON. MEMBER: Who
break the ctrele ?

will

SIHRI Y. B. CHAVAN : All

of us
should do that. No one political
party can do that, If you expect

thgt, it is absolutely unrealistic. I
wish T was able to say that we can
do it; I wish I were in a position to say
that we could do that Nobody
can. Mr, Madhu Limaye also said—I
must give him the compliment

o wy foma ;w9 @1 soF
& AT AT KT F1, W1 |

SHRI Y. B. CHAVAN : We did not
start toppling.

i my fomg ;s fem osmoR
STITH 1T HNE FgAT 7T 7 qETH
ATET F1 95T AT TG w97 A qE
qE F A Z AT, gEg w4y A4

T

SHRI Y. B. CHAVAN: Yo do not

believe in democracy? Democracy
means the right to change one's
opinions.

ot wy ol ;s AW AT
AT SR AT T AT AZAE |
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SHRI NATH PAI: What about the
initiative ? Let us forget who Legan
it; you and we will not agree on.that.
Can we @agree that you owe the res-
ponsibility to take the initiative for
stopping this cancer ?

SHRI Y. B. CHAVAN : Yes, I have
agreed to the proposition of a com-
mittee; I have agreed to sit with you
and discuss the problem of defection.
Certainly, I have a responsibility; I
am not running away from my res-
ponsibility. I am looking at it not as
a party malady; I am looking at it as
a national malady which is, really
speaking, eating into the wvitals of the
democratic life of this country. (In-
terruptions).

So, this idea of calling everything
bad only because it is Congress, is a
very wrong thing.

Now let us come back to Punjab.
Everybody has criticised this. What
is wrong is wrong. I have said per-
sonally, and I am repeating in this
House, that I can newver understand
this position of any government think-
ing of moving a no-confidence motion
against the Speaker, at least when it
is not in their interest. If that motion
had not been moved, the whole diffi-
culty would not have arisen at all. I
can understand that. I am looking at
the whole position critically. Suppose,
somebody has done it, what is to be
done ? It is the right of the House
to move a no-confidence motion
against the Minister and also the
Speaker, the Constitution gives that..

(Interruptions), When the motion
was moved. ... (Interruptions). The
Speaker has given any reasons for

that? It is obvious. As a man, I do
not think, the Speaker can convince
me that, when he adjourns fer two
months, it was because there was
trouble in the House....

SHRI ATAL BIHARI VAJPAYEE -
He adjourned for half an hour.
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SHRI Y. B. CHAVAN : Maybe, for
half an hour first, but after that, he
adjourned it for two months. A man
may be angry, Sir. You and I can
also get angry, but for how long?
For a few hours. Sometimes a man
who is chronically angry can be angry
for one day, and after he sleeps over
it in the night, his anger disappears.
1f somebody wants to sleep 60 nights
to wash away his anger, then there is
something basically wrong with him.
The place to him is not the Assembly
House, byt some other corrcction
House possibly. This is a basic thing
according to me in a democracy; any-
thing else we can correct and they
can correct. But the soul of demo-
cracy is the functioning of the repre-
sentatives of the people in Assemblies
and in Parliament. If one individual,
only because he happens to he in the
Chair just freezes this right and gags
the House, he is the first enemy of
the democracy. If this had not been
done, this whole trouble would not
have arisen. Therefore, it is no use
merely talking about the question
that the police were taken into the
House or about the treatmeni 1that
was given and so on. I am not say-
ing that it is good; this is bad. If
factually it is correct....

Q% WA a3eq o fed 41 § 7

SHRI Y. B. CHAVAN: I have no
facts. If factually it is correct, it
deserves to be condemned. I have
no doubt about it in my mind,.

SHRI ABDUL GHANI DAR (Gur-
gaon) : On a point of order.

T FEE qTEE A F g9
afserat anfeed ta &1 3w (5)
it @ A9 gfFw F1T FT7 AT A
% & Al 7
W Kty caale Olags LS
KL el mdend Olxy
S odn ol A s e AR

[ &or bags § )l
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MR. SPEAKER : This is no point of
order.

SHRI Y. B. CHAVAN: I am not
holding any brief for anybody, I say
s0 because I have no facts, that is,
facts which I can accept as authorised
facts. As regards what happened in
the House, really speaking, the last
evidence of this is the record of the

House. I do not want to get into
that.

st wg fomd @ FTEEEr smoE
Tfed= & s W 781 g2

SHRI Y. B. CHAVAN : My infor-
mation is and the report to me is that
what happened in between must have
been deplorable. But ultimately the
Deputy-Speaker there restored the
order of the House.

SHRI MADHU LIMAYE: Ilg
caplured the House.

SHRI BAL RAJ MADHOK : Is the
Home Minister so incapable that he
has not been able to get the facts
during the last two or three days?

SHRI Y. B. CHAVAN: It is not a
question of my not being able to get
facts. It Is very difficult to accept any
facts as reliable facts, as far as I am
concerned; if I get facts from any-
body from any side, I cannot accept
them as facts, I am not holding a
court of inquiry to find out who is
right and who is not right.

had

it vy fowrd S 7 AT S TR
Z 73 & | TAAT @1 gAT AMeT =T
fr o1 F14ady faam aar 7 2§ ag
q9F FEA F FAT 2E A A& |
ZAF ATL 7 &1 ATTHT T4T ANTAT A6 |

SHRI Y. B. CHAVAN : 1 am coming
to that.

For that matter, as to what happen-
ed in the House, the only person who
can tell about it is the presiding
officer of the House; the ultimate
view is that of the presiding autho-
rity of the House. It is not you and
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I who can take a view of this. The
view of the Deputy-Speaker who

presided at that time in the House is
the last word. It is he whose word
has to be taken as the final word,

Q% WA aaeq . el & g
arfge |

SHRI Y. B. CHAVAN: My hon.
friend may nof take. But this is my
view about it

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : The Speaker adjourn-
ed the House and then the Deputy-
Speaker got in....

SHRI Y. B. CHAVAN : As regards
what happened in the House, who had
the custody of the House and whose
word is the wultimate thing? It is
cither the record of the House or the
view of the presiding authority which
is the last word. I do not want to
take any view in this matter, and I
am not authorised to take any view
in this matter.

st 7y fogR . sow enfseew &
AL F1 FTAT AENE |

SHRI Y. B. CHAVAN : Now, let us
come to the other question. The
Deputy-Speaker has certified that this
las happened. Now, I come to the
point about his certification that it
was a money Bill. I think I have
been misquoted or Tnisunderstood in
this House. I said and :ny 1tnain
argument was this. After all, what
ig the purpose of these certificates?
What are these certificates of the
Speaker intended for? Let wus see
the intention behind it. It is no use
merely reading a certain article; one
must see what the purpose of the
article is and for what purpose it was
put in, and what the intention of that
article is. If it is a money Bill, article
199 has provided the necessity of
certificates for two purpoges. One is
when it goes to the Upper House or
the Legislative Council, and  the
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other is again when it goes to the
Governor. On these #wo occasions
these certificates are considered
necessary. What is the purpose?
When it is a money Bill, the rights of
the Upper House become restricted.
Similarly when a money Bill goes to
the Governor for his assent, the Gov-
ernor’s right to return the Bill also
becomes restricted. If it is the other
way, even if the Bill is accepted by
both the Houses, the Governor has
the right to recommend it back to the
Houses for consideration, but if it is a
money Bill he has no right to do that.
Therefore, these are the restrictions
of rights of both the Governor and
the Upper House, if the Bill is certi-
fied as a money Bill. If the recom-
mendation of the Deputy-Speaker is
considered to be non-existent, what
happens? The Money Bill becomes
an ordinary Bill for the consideration
of the Upper House.

SHRI ATAL BIHARI VAJPAYEE:
How can it be considered ?

SHRI S. M. BANERIJEE: Kindly
read the Constitution.

SHRI Y. B, CHAVAN:
purpose, I have read it.

For my

st gHe Qo Wil : UF I FT
Jara TE fAear § AT F FEWA A
e F¥ W E | 9 =H7 7 grew
F1 vewd fogr @1 9% ag fedy
wffFT F1 qg AR A3 AT FA-
I I, I AT gfer § e
T & 7

SHRI NAMBIAR: Under
authority, did he do it?

SHRI Y. B. CHAVAN : Let me first
deal with this question of certification.
According to me, what has been done
was correct. That is also the ruling
of the Chairman of the Upper House.
A point of order was raised in that
House. He has said that all the tons
of arguments have not shown that

what
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[Shri Y. B. Chavan)

lack of certification detracts fromn the
right of that House to consider that
Bill. This is my view also.

SHRI ATAL BIHARI VAJPAYEE:
‘That is accepted.

SHRI Y. B. CHAVAN: If i is
accepted, there is no argument for me
io answer,

SHRI ATAL B{HARI VAJPAYEE:
There is.

SHRI Y. B, CHAVAN: That was
the only point. As to whether 3l
this is constitutional or not, you and
1 cannot decide on the constitutional
issue.

SHRI ATAL BIHARI VAJPAYEE:

‘Then why not call in the Attorney-
General ?

SHRI Y. B. CHAVAN: Even the
Attorney-General cannot decide that.
He may give his expert opinion on
the matter. That is a different thing.

After the Speaker left the House.. ..

'SHRI NATH PAI: Adjourned
House.

the

SHRI Y. B. CHAVAN : Adjourned
the House. How is the House to
function ? For that matter, I would

refer to the Ordinance. The Ordin-
.ance was meant for this very purposc.
SHRI NAMBIAR : Whe is {n dacide?

SHRI Y. B. CHAVAN:
-accepted the Ordinance as a
©Ordinance.

I have
valid

=t vy fama . wo gdw FE oA
T T Afag |

SHRI Y. B. CHAVAN : Defore the
completion of the financial business,
the House cannot be adjourned with-
out the consent of the Hou.e,

SHRI NAMBIAR: The presiding
officer can adjourn the House.
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SHRI Y. B. CHAVAN: No, no, I

have got it with me. I will read cl
3.

“(a) Notwithstanding anything
contained in any rules made or
rules or standing orders having
effect under article 208, when any
financial business is pending or is 1o
be transacted in a house of the
Legislature of the State of Punjab
during any session thereafter, until
the completion of such buriness
during that session, a sitting of the
House cannot be adjourned uniess a
motion to that effect is passed by
a majority of the members af the
House present and voting”,

Wt wy fema © 1 arfeam 2 ag &1
fagaq & fad & oftgs #1279 &
fam 72 &

SHRI Y. B, CHAVAN : I um :eply-
ing to Shri S. M. Joshi.

Then comes (b) :

“Any adjournment of inat House
in contravention of the prov.sions
of clause (a)"——

which I just now read out—

“shall be null and void and shall
have no effect”,

1 think I have answered his point
(Interruptions). It may not b con-
vincing to him.

As regards the question whether
the way the House was allowed to
funetion was legal, for the matter the
Governor are perfectly constitutional
rogued the Housé and he also pro-
mulgated an Ordinance. I am con-
vinced that both these acts of the
Governor are perfectly constitutional
and good in law and were meant to
serve the cause of democracy. Whep
the Speaker by his arbitrary act,
illegal and undemocratic act  had
gagged the House, he did everything
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1o see that the people's representa-
tives functioned, and funciioned
effectively. That is, really speaking,
the purpose behind these acts (Inter-
ruptiong). They may have different
views about it,

st wy fowd @ 79 0F g9 FT ==
&t 7@ g 2 ) ugwARE & fA
wifes & AfEA 39 oA ®
ZMT AT T ATHETIl &1 AE AH
fear @z |

SHRI Y. B. CHAVAN : Nobody has
done anything about the rights of the
Speaker.

ot Y fowa : a9 7 a7 A T
a1 f& wEwd feed =fwr sim,
T FE FI )

i quEEa A AL AHT qA
TG R AT AT | T F I A%
w7 fear | 79 o7 frod ®fiwT g3 av
A1 FEEA T F1 AT AT IH G0
a1

SHRI NATH PAI: You are forgett-
ing article 180,

SHRI Y. B. CHAVAN: As far as
the constitutional point is concerncd.
1 have made my point very clear. I
have refuted the charges wwhich are
politically motivated charges. 1 have
nothing more to say about that. As
far as the rights of the House are
concerned, I am one with Mr. Madhu
Limaye on that point. I would
request you, Sir, to consider this and

through you we can approach the
other Speakers in this country. 1
Teguest you to do something and

make recommendations to this House
and to the country as to how we can
*Prevent a person holding the high
office of the Speaker from doing such
an  unfortunate disservice to the

cause of democracy by adjourning the
120LSS/68—8-10-68—GIPF. -—

CHAITRA 1, 1890 (5AKA)

Constitutional Develop- 2398
ments in Punjab

House when they were supposed to
perform very vital functions,

I have told Mr. Madhu Limaye
where 1 am one with him. He also
said that he is looking ahead for 100
vears, whereas we mortals look only
for 2 or 3 months, He has of neces-
sity to look for distant times 8% 100
vears while we have to look to the
perform very vital functions.

T Ho Hlo AR mﬁw
e fa v S G5 AT E

Wt vy fema @ mz wIw @ aw
7@ 2 7z fr 10,000 AW &
q@ TET E | TF WAl WERT IW aE
7 F AT FT |
SHRI Y. B. CHAVAN: You are a

wery good parliamentarian, but un-

fortunately you lack a sense of
humour. Learn to laugh.

ot my fowad @ 77 7 q fegac d ?
A1EAA & wgAF gz &5 famee
Fif & | ArFAT= FT AAF TEAT A9
ar frgme A 21

SHRI NATH PAI: Mr. Limaye does
not have a sense of humour, but you
should have a sense of chivalry. The
lady member is standing to put a
question,

SHRI Y. B, CHAVAN : 1 can assure
him that the lady member knows that
I have a sense of chivalry.

Sir, I have nothing more to add. I
have tried to reply to all the rele-
vant points.

MR. SPEAKER : The House stands
adjourned till 11 A.M, tomorrow.
20.35 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, Marct
22 1968/Chaitra 2, 1880,




